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? I, Yatindra Kumar Das, son of Late K. K. Das,
presently posted as the Member Secretary, Jharkhand
HE State Pollution Control Board, H.E.C, Dhurwa,
/X

Ranchi, and am duly authorized and here by solemnly




1l.That at present, 1 am working and posted as the
Member Secretary, Jharkhand State Pollution
Control Board, H.E.C, Dhurwa, Ranchi and as such,
I am well acquainted with all the facts and

circumstances of this case.

2.That I have gone through the order dated
17/11/2021 & 08/02/2022 passed by Hon’ble HGT,
EZB, Kolkata and has under stood the contents

therein.

3.That, I have been authorized to swear this
affidavit on behalf of the Respondent No. - 4
Jharkhand State Pollution Control Board (JPSCE)
by the competent authority. Further it is stated
that I have gone through the relevant files and

records.

4.That, it is humbly stated and submitted that the

Hon'ble NGT, EEB, EKolkata in its order dated

ﬁﬁ'@ 17/11/2021 had directed the Committee te wisit
‘t\ the site and prepare 1its report in considering

the conditions laid down in paragraph 6 of the EC

Hated 20.03.2020 as well as the ©OM dated




of the Regional Office of MpEF&CC and submit a
fresh report. Moreover, the Committee was alsc
directed to place before Court the observations

of the Regional Office dated 04.12.2019.

5.That, it is humbly stated and submitted that in
light of the Hon'ble HNGT, EZB, EKolkata order
dated 17/11/2021 the two members of the Committee
De. G. P. Singh, ©Scientist - D, CPCB Eastern
Regional Directorate, Kolkata and Sri A. K.
Yadav, Regional Officer, JSPCB Regional Office,
Hazaribagh had wvisited the site on 03-04 Feb,
2022 and submitted the fresh assessment Report,
The QOverall observations of the committee are as

follows: =

a) The committee does not agree with the views of
the Expert Appraisal Committee {BAC)
appraising the fulfillment of certain
requirement (51. No. 2 & 3) as reported in the

11‘:“%1@ Summery record of 53" Meeting of the Expert
1 Appraisal committee for Environmental
Appraisal of Coal Mining Projects meeting held
on 20.2.2020 (Annexure VIII) as the submission

kllof the PP in compliance to the Office




memorandum J11015/224/2015 IA.IT dated
15.5.2017 tabulated on (8l. no 2 and 3 in Page
38 of 101 draft minutes of 53 meeting
20,.3.2020 (Annexura VIII) are not in line with
the requirement of the ODffice Memorandum also

detailed in point 4 of this report,

b) As per the OM dated 15.92.2017 Environmental
Clearance for Expansion of ceoal Mining
projects exemption from public hearing is
subject to fulfillment of certain reguirements
stated 1in para 3 and para 4 however the

present status as cbserved during inspection

is that

I. HNeither conveyor system nor any silos are

installed so far.

IT. 100 % of coal is still being transported

through road using dumpers.

%}1fﬂ¢1111. Conventional mining using drilling
blasting is used for Overburden as well as

fﬂfr“—na the coal which reportedly cannot be mined

féﬁfff__ﬁhﬂﬁif out using surface miners (it accounts for
] . |

B oTary pusLic) o)
\ \Reg Mottt igiy/ o | —aFound 1 % of total coal as reported).
! | .Il.l' -t

"H.-"‘ _._,_,—-"'r-l’ F :




IV. Work order for Amrapali OCP siding of CCL

was awarded in the vyear 2017 (Annaxurae

VIA) but still it is not completed.

V. The work order for Coal Handling Flant
(CHP) has been awarded to M/s Tarsen and
Toubro Limited on 31.12.2020(letter of
acceptance of order is Enclosed as

Annexure VIB)

c} The cbservations of Regicnal Office of MoEF&CC
dated 04.12.2019 which were teo be complied

within one year is still not fully complied.

Based on the above the recommendations of the

committee are as follows: -

a) It should be ensured that the EAC should carry
outb Lhe appraisal for fulfillment of
conditions mentioned in the OM dated 2017 with

; Lﬁﬂ' due diligence to ensure compliance of
™

conditions to meet the objective for which
these conditicns have been stated in OM.

It should be ensured by Project Proponent that
the while submitting any compliance status

'-ﬂé _##,7 report w.r.t. the conditions of O
N




D

/EC/CTO/Directions etc the submission are in
line with the specific conditions and must not
deviate from the exact condition to hide the
non-compliances 3% I 2N that specific
conditions.

The industry should ensure compliance of all
the conditicns mentioned OM dated 2017 as well
as EC dated 20.3.2020 and the cobservations of
Regional Office of McEF&CC dated 04.12.2019 at
the earliest.

Mining authority should also ensure compliance
of Hon'ble NGT order (0A 284/2018%9 dated
19.9.2019) to prevent spillages from the coal
transportation. The order states that a
minimum free on board (preferably not less
than 5 cm) should be maintained in all the

loaded vehicles along with proper covering.

Photocopy of Report
submitted by the
Committee along with all

the Annexures are annaxed

45 Annexure - A,




-

6.That, it is humbly stated and submitted that the

Report of the Inspections carried out by the

MoEF&CC, ERegional Office, Ranchi dated 04/12/2019

and 03/12/2021 is attached as Annexure - V & X

resgspectively in the Committee’s Report and the

Inspection Report dated 13/01/2021 carried out by

the MoEF&CC, Regional 0Office, Ranchi is also
attached herewith.

Photocopy o©of Inspection

Report dated 13/01/2021

carried out by the

MoEF&CC, Regional Qffice,

Ranchi is annexed  as

Annexure - B.

7.That, it is humbly stated and submitted that from
the Report of the Inspections carried out by the

1559' JSPCE dated 22/01/2021, 16/12/2021, 07/01/2022 &

24/02/2022 the following major observations can

be concluded: -




|
b) The Unit has not constructed the Coal
Handling Plant (CHP).

) The Unit has not installed the silos.
Fhotocopy of Inspection
Report dated 22/01/2021,
16/12/2021, 07/01/2022 &
24/02/2022 carried out by
the JSPCE is annexed as
Annexure - C, D, E & F

raspectively.

8.That, it 1s humbly stated and submitted that for
the non compliances menticoned in para 7, an
Envircnmental Compensation of INR 1,35,00,000.00
(Fupees One Crore Thirty Five Lakhs only) was
levied on M/s Amrapali OCF wvide Beard’'s Ref. MNo.
B - 202, Ranchi, Dated 25/01/2022; which has been

submitted by the Unit in Board.

Photocopy of Board’'s Ref.
No, B - 209, PRanchi,
Dated 25/01/2022 15

annexed as Annexure — G.
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8.That, it is humbly stated and submitted that the

JESPCB will take further action as per law in

light of the observations of the committee.

10. That the statement made in forgoing paragraphs

are true to my knowledge in annexure are true E

copy of its original. \t‘.‘k‘_&ﬂw B

DEPONENT

VERIFICATION:

Verified at Rancthi on this the day ot

11 W“Hmﬁu arch, 2022 that the averments & facts

stated herein above are true and correct to my
knowledge and belief and nothing material has
been concealed therefrom.,
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Report in the matter of Appeal No 6 2020/EZ. 1A no 55& 56/2020/E7

1) Back ground:

The matter relates to the Appeal No. 62020/EZ (1. A. No. 552020/EZ & 1. A. No.
562020/EZ). In compliance to the order of the Hon'ble N.G.T. dated 28.11.2020 a
committee was constituted consisting of the following members from  different
Organization as below;

51 | Name of Organization Person nominated with
No. designation
.| ATTREE, Bengalum [r Sharachchandra [ele, Ex-
Member, EAC

ii.| Ministry of Environment Forests and Climate | Sh Rajeev Ranjan, Scientist-E,
Change (MoEF& CC), Regional office Ranchi | Regional Office. Ranchi

iii.| Central pollution control Board, Esstern | Dr G.PSingh, S¢-D, ERD Kolkata
Regional Directorate, Kolkata i

iv.| Jharkhand State Pollution Control  Board, ! Sh A K. Yadav, Regional Officer,
Runchi. | JISPCB , Hazaribagh

In compliance to the above order a counter affidavit dated (7.09.2021 was filed by the
Jharkhand Sate Pollution Control Board (Amnexwre I) along with the report of the
committee. [owever, the Hon'ble NGT is not satisfied with the repont and has made some
observations in its order dated 17.11.2021{ Annexure 11) The Hon'ble NGT has specitically

pointed out/directed the committee siating that it wax the duiy of the commiitee to have
examined whether the conditions laid down in paragraph 3 and 4 of the OM dated
15, % 217 have been compiied with or mor,

The Hon ble NG has directed as below:

He, fhwq.fﬁ!rr. direct the Commitiee to visit the site and prepare iy report in considering the
condittons laid down In paragraph 6 of the EC dated 20032020 ax well as the OM
dated 15092017 and the observations dated 4.72.2009 of ke Regional Office of
MeEF&CC and submit a fresh report within six weeks.

2}  About the Visit and Scope :

In view of the above direction, JSPCB being the nodal agency requested all the committes
members to have a joint inspection (letter from the Member Secretary, ISPCB) vide letter
no, B-2111, dated 03.12.2021 and further by the Regional Officer, Hazanbagh vide letter
no. 41, Dated 21.01.2022 and vide leter no, 52 A, dated 29.01.2022 copy of letiers
enclosed as Annexure ['V). All the members were also informed over on Mobile Phone but
Sri Sharachchandra Lele, Ex member, EAC & Sr Rajiv Ranjan, Scientist-E, MOFF & CC,
Ranchi did not respond to visit the Site. Later it was decided to visit the site on 03-04 Feb,
2022 by two members only namely Sh A K Yadav , Regional Officer. JSPCB, Hazaribagh
and Dr G P Singh, Scientist-D), CPCH RD Kolkata and an:mrdlgg!g the fresh assessment

report prepared by these two members is being submitted. -;*ﬁh ?’-f,.'*}
: =1
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As desired by Hon'ble NGT the scope of this repont consists of the following as detailed

below:
i. Point wise submission w.r.t the order dated 17.11.2021
ii. Compliance of Para 3 & 4 of Office Memorandum (OM) F. No. J-
10152247200 5-1A_11 Dated 15th Sepiember, 201 7(Annexare [1).
iii.  Compliance of points mentioned in Paragraph 6 of the EC dated 20.3.2020.
iv. Compliance status wor.t Show cause notice issued by MoEF&CC dated
12.12.2018.
v. Compliance Status w.r.i verification Report of MoEF&CC Regional Oilice,
Ranchi vide its Letter dated 4th December. 2019,
Point wise submission w.r.t the order dated 17.11.2021 {Annexure IT)
|Puint Direction as per Order dated 17.11.2021 Submission of the
| mo. committee
| i Mr. Saurabh Sharma, learned Counsel is present fo| No comment
e the Appellant.
Mr. Gora Chand Roy Choudhury, learned | =
1;' Counsel is presemt for Respondent No.l, No-cotment
Ministry of Envircnment, Forests and Climate
Change, Mr. Surendra Kumar, learned Counsel is
present for Respondent Nos. Central Pollution
Control Board and |harkhand State Pollution
| Control Beard and Ms. Aishwarva Rajashree,
learned Counsel is present for Respondent Mo.5,
State of [harkhand.
'3 | A counter affidavit dated 792021 has been | No commenl
filed by the Jharkhand state pollution control
board.
4 The Committee in paragraph 1 of its report o
submits that the OM is a policy matter and :}I[L::;;;rgi'tﬁfg::m?ﬁ:z
therefore, its interpretation is also a policy and P iim : o
legal matter and no comments can be offered Fnrl“ it ;I‘:E T”;
whereas the objection of the applicant was that s.h:tatm d:';j " R
public hearing has been illegally exempted the UM dat I:j.‘EJ_E'L!I?hag
therefore, it was the duty of the Committes been tabulated in point no.
to have examined whether the conditions laid | 4.0 below,
down in paragraph 3 and 4 of the OM dated
15092017 had been complied with or not. Having
gone through those conditions, we find that they
are not legal questions at all and should
have been examined by the Committee.
5 In pa.rag‘ﬂp'h 5 of the report, we find that with
regard to transportation of coal conveyor system | The six poinls are mentioned
up to the silo and loading into railway wagons, and | in point no 3 siating Summary
not by road,” the Committee has reported that ﬂfE‘E__IJ'EF & Cﬂ;_alld JsPCl




iR_Appeal 6 1A55_56_2020_EZ 2022

the silo and railway siding were not in existence
in January, 2020 nor are in existence today. The
company is using Shivpur railway siding located
!!E—‘I lkm from the project to which the coal is
sent by truck The Committee also notes that
the ovbservations of the RHRegional Office of
MoOEFECC dated 04.12.2019 have partially not
been complied with on 6 points. Which are those
& points have not been disclosed.

prior to  the NGT
Committee‘s feld visit page 4
a5 below:

1. Calch drains and toe walls
around OB dump and catch
drain around around coal
damp

. O the creation of an extra
external Ob dump,

ii. O the crestion of avenoe

plantation/green bell

iv. Contaminated run  off

flowing into Barki
river Tudhmatia nala

¥, Aponfanesirs combusiion in
coal dump, and

vi. In  adequacy of water
sprinklers for controlling
fugitive emissions

With regard to item no. 7 regarding road
transportation of coal asprimary cause in
the increase of ground
concentrations of  air pollutants in the
ambient air surrounding coal mines, the
Committee has noted that the EC dated
20.03.2020 has imposed conditions to mitigate
air pollution from coal transport.  There are
other conditions mentioned in the EC like Air
quality monitering and preservation and green
belt development which if complied with by the
project  proponent  may  result in
minimizing/controlling,  dust/air  pollution,
Whether compliance of these conditions have
been made by the project proponent or not has
not been mentioned by the Committee. It
appears that the Committee of Shri Rajeev
Ranjan, Scientist E, IR0 Ranchi, MoEF&CC
Dr. G.P. Singh, Scientist D, CPCB, Kolkata, Dr.
Sharachchandra Lele, Ex-member of EAC
Coal Mining and Shri AK. Yadav, Regional
Officer, Hazaribagh, ]JSPCBE  have  neither
visited the site nor applied their mind
while preparing the report. The report does not
disclose whether the Committee visited the site
before preparing its report.

level |

The site {Amrapali OCP)
was  visited by the |

| committee on 1% September |

2020. Which iz mentioned |
in the reporl submitted by |
committee dated 14.9.2020 |
on page 2.

In compliance to the order a
fresh visit of the sie was
carried out on (M Feb, 2022
by the commitiee consisting

of members from CPCB and
JSPCB  only. As the
members from MoEF & CC,
Ranchi & S
Sharachchandra Lele, Ex.
Member, EAC did not
attend and this rcpori s |
being submitted by

representative  from CPCB
and JSPCB.
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7 This report does not even bear a date and we

find that the Committee members also have not | 3  Eadier the site  was
noted any date on which this report was prepared kdad ok &
and it is also not clear whether this report has : be
been forwarded to the MoEF&CC and what action Sextenyher SHS0.

has been taken by the MoEF&CC with regard to | 800Report submitted on
non-compliance of the conditions of the EC as 14.9.2020

noted by the Regional Office of the MoEF&CC, vide
their observations dated 04.12.201%9.

5 Mr. Gora Chand Roy Choudhuary, learned Counsel for | Mo Comment
the MoEF&CC does not have his file, is appearing
physically and arguing from his mobile phone,

L We direct Mr. Gora Chand Roy Choudhury, to ensure | No comment
in future that he carries his file with him and does
not waste tme for searching pages on the mobile
phone

10 We, therefore, direct the Committee to visit the |5 The committes visited the
T e oo o o B || sewotren 2
dated 20.03.2020 as well as the OM dated | This report s prepared
1509.2017 and the  observations dated covering the pamagraph 6
04122019 of the Reglonal Office of MoEF&CC of the EC dated 20.3.2020
and submit a fresh report within six weeks, as detailed in Point 5.0.
and
OM dated 1592017
detailed in Point 4.0.
o Dbservation of Regional
OMice of MoEF&CC
dated 04122012 15

enclosed as Annexore V

11 The Committes shall also place before Court | The copy of Report is
the observations of the Regional Office dated | enclosed as Annexure V
4122019

4)  _Compliance of Para 3 & 4 of Office Memorandum (OM) F. No. J-11015/224/2015-
1A Dated 15™ September, 2017( Annexure ).

a) Compliance of Para 3 of OM
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'S, | Conditions as | Present status of ohservation | Complied /
| NO | per Not |
Complied /
Partially
Complied
PARA 2
| | Predicied  air | No air guality menitoring was carried out by the | Complied
quality commuittes however based on the air Qualily
paramelers are | momloring report of the industry. Air quality
within the | parameters are within preseribed limits of Industry
prescribed Specifie limits and NAAQ Standard 2009,
NGrms. ll— ]
i | Coal Mo conveyor system is still constructed in violation of | Not
transporiation | the Environmental Clearance dated 03.01.2006 which | complied
s through | clearly states that a CHP was to be constructed in an | Gross
COMYEYOT area of 20.33 ha along with a dedicated rail siding, | Yiolation
gystem up to | The EC dated 03.01.2006 alse clearly requires the
the silo and construction of a CHP (Specific Condition xiv of the
then loading to | EC. Tt has been mentioned in the report point no
railway 4.1.41) page 5 submitied by the committee dated
WaAZONS, 14.9 2020
involving no
transportation | It has been repornted that the work for construction of
through Railway ziding has been awarded to M/s RITES Lid
roads. dated 2252017 (Anmexure VIA) and for Coal
Handling Plant{CHP) has been awarded to M/s
| Larsen and Turbo Limited on 31.12.2020
: | {Annexure V1 B)

‘i | Coal mining is | Pressily doal wiisie Nof vet
i done throngh . ¥ mining is done lhfuugl'i_l.tcpliuymml complied as
dosloyisions: of of 4 Ims.nf surface miners at Mﬂmpﬂll. I:_]rl.’,,P,‘ | drilling
e * But it needs 1o be mentioned that surface minet is | blasting has
e used for only coal cutting and the rest activity like | aot yet been
replacing three loading, transportation iz dome using the | replaced 50

i conventional mining system ic. loading by pay far.
generating loaders amd wransportation by  dumpers |
ions  of plutugr_iphs Fig 1,1,3-.,4 Annexure XII)
the * Conventional mining using drilling and blasting is
somveitioml Slilll used fﬂrnumng of l:u:rnl which camnmot be
mining system mined oul using surface miners. (.-':\5 _ml:u:l:rtm:l
kil around 1 % of the tolal coal is lefi in ribs is mined
dri Hin'g. out using drilling blasting,
blasting and | * The over burden is removed using conventional
crushing i drilling and blasting.
one o, o The three dust generating activities (drilling
hlasting and crushing) have not been replaced so
far.
1v | Public heanng | Public hearning for the project of 12 MTPA in an area | Complicd
already of 1426.08 Ha was conducted on 02.04.2003 at
conducted tor | Chatra, District: Chatra. Tharkhand. e
e
3 facmmr B 2 5
o o S ‘
i
‘ab“"'_n.._ uﬁ"""s.;?‘ i
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the total mine | Public Notice for EC Revalidation issved on

lease
involved and |
o mMore anca
is required for
the  proposed

CXpansion.

grea |

OT.0R.20M19 in 3 newspapers in Hindi & English
language.
No more arca is required for the expansion.

Compliance
status of EC
conditions
monitored by
ihe concerned
Regional
Office of this
Ministry 5
found to be
satisfactory.

Based on the documents provided by CCL,
observations by MoEF & CC Ranchi office in iis
previous inspections it has been reported that the
compliance of proving Coal Handling Plant, Railway
siding has not been ensured and also the dust
generation has nol been controlled properly.

MoEF & CC Regonal office and six-monthly
compliance reports show there has heen much delay
in complying with the conditions relating 1o soil
crosion and prevention of silt unodl from the
overburden {OB) and 1op soil dumps

EC conditions clearfy require the construction of
garland drains’catch drains and siliation pond around
the eoal l:ll.LlﬂFEi, coal :,rards and other such struclures
o prevent coal dust from entering streams and waler
bodics, It has been observed near the weigh bridge
area (where coal bearing trucks are weighed and lot of
coal spillages and heaps are observed) the runoll from
such places carries the coal fines into the low-lying
area and ultimately to river Barki. It has been reported
in the report page 13 (point 4a)

Non-
Com pliance

Vi

Orther statutory
requirements
like Consent
to Establish /
Operaie,
Clearance
from CGWA,
approval  of
Mining Plan
and the Mine
Closure  Plan,
Mine Closure
Status  Heport
as applicable,
Forest
Clearance, etc.
are
satistactorly
fulfilled.

o Consent to Establish of Amrapali OCP is
obtained vide Ref No. 3502 dated 09.06.2003.

o Consent to Operate of Amrapali OCP is obtained
(144 MTPA) valid till 31.12.2022 vide ref no
JSPCBR/HOBRNC/CTO-10829845/ 20217 1692

o Mining Plan & Mine Closure Plan of Amrapali
OCP is approved on 04.11.2019 in the 47%h
Board meeting of CCL as informed.

o Total forestland within the project area is 531.64
Ha for which Stage 11 Forest Clearance has been
obtained vide letter no. $-48/2008-FC on
12.10.2010.

o It has been mentioned in the report that the
project proponent has established a reasonable
network of open wells and piczometers well
around the mine since 2013 as such the project

Complied

in_compliance with EC conditions
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ground water moniforing however, the projec
proponent should ensure that it sends ground
waler level and quality monitoring data o RO
Ranchi of MeoEF & CC in addition to other
apencies as per EIA'EMP and rules (point 5 in
the page 15 of the report,

b) Compliance of Fara 4 of OM

[ 51

.

Conditions as per

a}

Present status of ohservation

Compliance
status/remarks
if any

‘The proposed
expansion can go up
to 2 maximum of
4% of capacity,
wherein  the last
public hearing was
conducted,

This proposal was for one lime capacity
expansion from 12.0 MTPA o 16.8
MTPA (40 %) in the existing coal
mining operation.

The EC has been granted for 14.4
MTPA capacity which is 20% only vide
No. J-11015/10972003-1A-11 (M) dated
20-03-2020{ Annexure VII)

Complied

b)

There i no increase
in area for the
proposed  expansion
vis-ad-vis the

area in BEC, wherein
last public heanng
was conducted.

There is no increase in existing project
area of the mines wherein the last public
hearing was conducted.

Coal transport s
through  conveyor
syslem up o the silo
and loading

o railway wagons,
and not by road.

@ No conveyvor system is installed so
far, the coal is still transported using
dumpers ie. ROAD which is in
gross vielation ol this conditions (Fig
1.4, 5 Annexure XII)

o Coal 15 loaded inlo wagons using
pay-loaders, it is also in violalion of
the conditions

The same is mentioned in the report as
major issues in point 4.1(1} page §

Complied

Non
com pliamoe

(Gross
viokation)

d)

The EAC shall carry
oul the due diligence
on all the parameters
mentioned in para 3
above, and make 1ls
recommendations
accordingly.

There are some contradictions in the
submission of Project Proponent (PP)
w,rl. OM doted 1592017 as well as
EAC

OM (point 2 53.7.3) regquirements of the
office memorandum states  in point (Sr
no 2. “Ceoal fransporiation is throush
conveyar system up to silo amd

The fc-
compliances
and
Contradictory
submizsion by
EAC  indicate
that the work
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loading 1o railway wagons invelving no | due diligenee,
transporiation through roads.”

Whercas the PP states that it is

Compiled and Railway siding is under |
implementation for coal transportation

from Amrapali OCP for which work has

been awarded 10 M/s RITES Lid, After

commission of this siding in FY 2022-
23 there will be no transportation

through road.

At present the coal is being transported
through tarpaulin covered trucks to
nearby railway siding at 7 km.

EAC while recommending in summary
record of 33rd meeting of the Expert
Appraisal Commitiee for Environmental
Appraisal of Coal mining Projects
constituied under the EIA Notihication ,
2006, held an 20th February, 2020 |
(Annexure VI staies:

o transporiation of coal from coal
handling plant shall be thraugh
ciovered trucks.

(Poimt 533.7 4 (point §i))

o PP shall  implement  ingai
comveyor fo railway through silon
foading in three years
(Point 33.7.4 (point v))

When PP is not complying with point
{C) how can it state it is complying?
Also the EAC recommendation (53.7.4
(i) is im wviolation of the OM
conditions in point ().

EAC may consider | PP has stated that a third-pary
e) | the need for a third- | assessment of EC compliance shall be
parly study through | underiaken in  three  years as
an expert agency in a | recommended by CAC (point xiii of
time bound marmer, | 53.7.4.)

| after grant of EC. ™ |

5) Sub: Present status of Compliance of conditions mentioned in point 6 of Environmental
clearanee dated 20.3.2020{ Annexure 1V)

Preent status of the compliance of the conditioned mentioned shile. recomimgin
expanzion of Amrapali Opencast Cosl mine from 12 MTPA (o 141 MTPA{Peakg Arek

EC for approval for
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Point
of EC

Conditions

Present status

ay

Remarks if

&1}

EAC desired that the MoC may direct
CIL  subsidiaries 1o comply  the
EC/FC/ICTO  conditions  strictly  within
certain time bound manper so that the
mining operations will be
environmentally sustainable/viable elc.

Mo Commenti

2}

The project proponent shall obtain
Consent to establish from the State
Pollition Control Boards for  the
proposed peak capacity of 14.4 MTPA
{Peak) prior W commencement of the
increased production,

63}

6(4)

Transportation  of coal from Coal
Handling Plant shall be through covered
trucks.

: transported

The Project has
obtained the CTE for
the expanded Project.

complied

Coal s being

dumper but no m
covensd trucks.
Spillages werne
ohserved form the
overloaded trucks.

i [

wsing | Complied

To control the production of dust at

source, the crusher and in-pit  belt
convevors shall be provided with mist
type sprinklers.

&3]

No Coal Crusher and

Nt

In- pit belt Conveyor | Complied

has been installed.

PP shall implement input conveyor o
railway siding through silo loading in
three vears.

Though three years is

yet 1o be completed
but coal s sl
transported Lsing

dumpers.

{6}

Mitigating mensures shall be undertaken
o control dust and other fugitive
emissions all along the mads by
providing  sufficient water sprinklers.
Adeguate corrective measures shall be
undertaken 1o control dust emissions,
which  would include mechamized
sweeping. water sprinkling/mist spraying
on haul roads and loading sites, long
range misting/fogging arrangement, wind
barrier wall and verlical greenery system,
green belt, dust suppression arrangement
at loading and unloading points, ete.

Water & mist
spraying arc  being
done all along the
iransporiation  roul
from Coal dump o
Shivpur Railway
Siding as well as on
haul  road by
Tankers. 40 nos. of
fixed water sprinklers
have been installed
along Shivpur
Railway Siding

About 1400 nos

Complied.
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Mine lease area of 27
Ha as well as along
Railway Siding, total
on 35 Ha of land
about B9000 of trees

: has been planted.
67} Continuous monitoring of occupational | Being  complied as
| sifety and other health hazards, and the | reported by PP in its
corrective actions need 1o be ensured. MoEF &CC
compliance report for
April-21 - Scpt 2021
{ Annexure IX )

blH) Persons of nearby villages shall be given | Being  complied as
training on  livelihood and skill | reported by PP in its
development to make them emplovable. | MoEF &CC

compliance report for
April-21 - Sept 2021
[ Annexure I'X )

809 | Thick green belt of adequate width at the | Partially  complied
final boundary in the down wind |as  reported by
direction of the project site shall be | MoEF&CC | RO in
developed to mitigate’'check the dust | site inspection report
pollution. of Amrapali OCP

datexd 3.12.2021(
Annexure X)

6(10) | Efforts shall be made for utilizing | Partially complied
altemate sources of surface water, | as reported by

| ahandoned mines or else what so ever | MoEF&CC |, RO in

and thus minimizing the dependability on | site inspection report

a single source. of  Ammpali OCP
dated 31220210
Annexure X)

611} | The company shall obtain approval of | The industry has got | Complied
COGWA for use of proundwater for | approval from
mining operations at its enhanced | CGWA  for taking
capacity of 14.4 MTPA (Pcak) 4220 cubic meter per

day.

12} | Continuous monitering of occupational | Being complied as | Complied
safety and other health hazards, and the | reported by PP in its
corrective actions need 1o be ensured, MoEF&CC

compliance report for
April-21 — Sept 2021
{ Annexure 1X )
. -,'?'EHH#: L |V —- -~
& -
fg‘ ;.HI:IJ.':EE,
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6(13)

6 14)
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A third party assessment of EC
compliance shall be undertaken once in
three years through agency like ICFRI
NEERIAIT or any other experl agency

identified by the Ministry

Yet to comply as

reportied

MO progress

Active OB Dump should not be kept | Partially complied |
barren‘open and should be covered by | as |

lemporary grass o avoid air borne of
particles

&(15)

Compliance of the nomn-
compliance/partial compliance conditions
certified by Regional Office, Ranchi vide
its Letter dated 4th December, 2019, The
PP shall complete all
noncompliance,partial compliance
conditions in one vear and the Action
taken report shall be submitted to the
Regional Office of the MoEF& CC

6{16)

reported
MoEF&CC |, RO in
sile inspection report
of Amrapali OCP
dated 3.12.2021¢
Annexure X

h}'i

Partially complied
as  reporied by
MoEF&CC, RO in
site inspection report
of Amrnapali OCP
dated 3.12.2021
{Annexure X)

No |
compliance

Project proponent 1o plant 100,000 nos of
native trees with broad leaves along the
villages and 50.000 nos of native trees
along transportation route to prevent the
effect of air pollution in 2 vears. Afler
completion of tree plantation number of
trees shall be duly endorsed from
Divisional Forest OfTicer,

6(17)

Partially complied
as reported in site
mspection report of
Amrapali OCP  dated
3.12.2021
{Annexure X

Non
compliance

The activiies and fund provisions for
CER shall be made as per the guidelines
issued by the ministry regarding CER on
| May, 2018.

M information

provided.

6(18)

Project Proponent shall obtain blasting
permission from DGMS for conducting
mining operation near villages and also
explore deployment of rock breakers of
suitable capacity in the project to avoid
blasting very near to villages. There shall

be no  damages causcd to
habitation/structures  due o blasting
activity.

As reported complicd

11
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(19} | The Project Proponent shall comply with

Reportedly complied.

all the statwtory requirements and

Judgment of Hon'ble Supreme Court |
dated the 2Znd August 2017 in Writ

Petition (Civil) No. 114 of 2014 in the

matter of Common Cause versus Liniom |

of India and Ors, State Government shall
ensure thal the enlire compensation
levied, if any, for illegal mining paid by
the Project Proponent through their |
respective  Deparlment  in strict
compliance of judgment of Hon'hle
Supreme Court dated the Ind August
2017 in Wt Petition (Civil) No. 114 of |
2004 in the matter of Common Causc |
versus Union of India and Ors. |

{20} |Project Proponent shall obtain the | NOC for Ground Complied.
necessary prior permission  from  the | water Abstraction of

Central  Ground Water  Authority | 4220m”/day has been

(COWA) in coase of intersecting the | obtained.

Ground water table. The intersecting
ground water table can only be
commence  after conducting  detailed
hydrogeological study and necessary
permission from the CGWA. The Report
on six monthly basis on changes in
Ground water level and quality shall be |
submitted to the Regional Office of the
Ministry, CGWA and Stawe Pollution I
Control Board,

6(21) | Proponent shall appoint an Occupational | Reportedly being
Health Specialist  for  Repular and | complied

Periodical medical examination of the
workers engaged in the Project and
mantaim  records  accordingly;  also,
Occupational  health check-ups  for
workers having some ailments like BP,
diabetes, habitual smoking, etc. shall be
undertaken once in six months and
necessary remedial/preventive measures
taken accordingly.

The Recommendations of MNational
Institute for ensuring good occupational |
environment for mine workers shall be
implemented; The prevention measure ‘
for bums, malaria and provision of

antisnake venom including all other

12
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paramedical safeguards may be ensured
before initiating the mining activities.

6(22)

Project Proponent shall follow  the
mitigation measures provided in Office
Memorandum Mo, 2-11013/57/2014-
AN (M), dated 29h Oclober, 2014,
titled "Impact of mining activities on
Habitations-lssues related to the mining
| Projects wherein Habitations and villages
|arc the part of mine lease areas or
Habitations and villages arc surrounded
by the mine lease area”.

Reportedly heing

complied

B(13)

The illumination and sound at night at
| project sites disturb the villages in respeci
of both human and animal population.
Consequent sleeping disorders and stress
may affect the health in the villages
located close 10 mining  operations.
Habhitations have a right for darkness and

cnsure that the biological clock of the
villages is not disturbed; by orenting the
Hoodlights’ masks away from the
villagers and keeping the noise levels
well within the prescribed limits for day
light/night hours.

6{24)

minimal noise levels at night. PPs must |

Reportedly being
complied as reported

The project proponent shall take all
precautionary measures during mining
operation for conservation and protection
of endangered fauna, if any, spotted in
the study area.
conservation of flora and fauna shall be
prepared and  implemented in
consultation with the State Forest and
Wildlife Department. A copy of action
plan shall be submitted 10 the Mimstry of
Environment, Forest and Climate Change
and its Regional Office,

6(25)

Hon'ble Supreme Court in an Writ
Petition(s) Civil No, 1142014, Commaon
Cause vs Union of India & Ors vide its
Jjudgement dated 8th January, 2020 has
directed the Union of India to impose a
condition in the mining lease and a
similar condition in the environmental

Agtion plan  for |

Complied

Reportedly
complied as reported
in (EC compliance
report. ).

being

13
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clearance and the mining plan to the
effect that the mining lease holders shall,
after ceasing mining  operations,
undertake re-grassing the mining area
and any other area which may have been
disturbed due to their mining activities
and restore the land to a condition which
15 fit for growth of fodder, Nora. fauna
ete. Comphance of this condition afler
the mining activity is over at the cost of
the mining lease  holdersProject
Proponent”. The implementation report
of the above said condition shall be sent
o the Regional Office of the MoEFCC.

6i 26)

Amrapali  Railway siding shall be
completed in 3 years and road
transportation to Balumath railway siding
will be stopped accordingly.

6(27)

Railway
awarded in the vear
20017 (22.5.2017 copy
enclosed as
Annexure VIA

siding

MNon
compliance

The distance of atleast 100 m shall be
kept from Barki River and Bahut Chuha
nala with no mine water discharpe.

Reporiedly complicd

6(28)

Project Proponent shall comply to the
observation in show cause notice dated
12th December, 2018 regarding non-
compliance of earlier EC and necessary
report  should be submitted w0 the
Regional Office, Ranchi within stipulated
time.

As  reported by
MoEF&CC
compliance slatus
report submitted on
3.12.2021 many of
the conditioned of EC
dated 20.3.2020 are
still partially
complied [Annexure
X)

6) Compliance status w.r.t. Show cause notice issned by MoEF&CC dated 12.12.2018

Based on the report of Regional Office, Ranchi of MoEF& CC dated 3.12.2021 many of the
conditions are still not complied (Annexure X).

7) Inspection Report of MeEF&CC Regional Office, Ranchi vide its Letter dated 4
December, 2009, Enclosed as Annexure ¥

4) Over all observations

Based on the above it has been observed as follows:

14
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8.1 The committee does not agree with the views of the Expert Appraisal Committee
{EAC) appraising the fulfillment of certain requirement {81 No. 2 & 3) as reponted in
the Summery record of 53 Meeting of the Expert Appraisal commitice  for Environmental
Appraizal of Coal Mining Profecrs  meeting el on 20.2.2020 (Annexure VI ) as the
submission of the PP in compliance to the Office memorandum J11015/224/2015 1AL
dated 15.9.2017 mbulated on (Sl no 2 and 3 in Page 39 of 101 draft minutes of 53"
meeting 2032020 Annexure VI are not in line with the requirement of the Office
Memorandum also detailed in peint 4 of this report.

8.2  As per the OM dated 159.2017 Environmental Clearance for Expansion of coal
Mining projects exemption from public hearing is subject to fulfillment of certain
requiremenis stated in para 3 and para 4 however the present status as observed during
ingpection is that

i. Meither conveyor system nor any silos are installed so far,
i1, 100 % of coal is still being transported through read using dumpers.

iil. Conventional mining using drilling blasting is used for Overburden as well as the
coal which reportedly cannot be mined oul wsing surface miners (il accounts for
around | % of total coal as reported ).

iv. Work order for Amrapali OCP siding of CCL was awarded in the vear 2017
{ Anmexure VIA) but stll it is not completed,

v. The work order for Coal Handling Plant (CHP) has been awanded 1o M/'s Larsen
and Toubro Limited on 31.12.2020{letter of acceptance of order is Enclosed as
Annexure VIR) .

8.3 The obscrvations of Regional Office of MoEF&CC dated 04.12.2019 which were to be
complied within one vear is still not fully complied.

9 Kecommendations:

Based on the above il is recommenced as follows:

9.1 It should be ensured that the EAC should carry out the appraisal for fulfillment of
conditions mentioned in the OM dated 2017 with due diligence to ensure compliunce
of conditions to meet the objective for which these conditions have been siated in
OM.

9.2 [t should be ensured by Project Proponent that the while submitting any compliance
status report w.r.t. the conditions of OM /EC/CTO/Directions eic the submission are
in line with the specific conditions and must not deviate from the exact condition to
hide the non-compliances w.r.. that specific conditions.

15




93 The industry sheuld ensure compliance of all tie condiiions mentioned OM dagad
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Enclosures:
51 | Particulars Annexnre
Ll
1. | Affidavit by JSPCB dated 07.0%.2021 ' 1
il. | Order of the Hon"ble NGT dated 17.11.2021 I
iii. | Office Memorandum dated 15.9.2017 11
iv. | MSJSPCB & RO, JSPCB lenters for inspection by the committee v

v. | Inspection Report of MoEF&CC Regional Office, Ranchi vide its Letter | V
dated 4th December, 2019

vi. | Copy of work Order for Railway siding VIiA
vii. | Copy of work order for Coal handling Plamt (CHF) dated 31.12.2020 ViB
vili. | The EC dated 20-03-2020 VI

ix. | Summary record of 53 meeting of Expert Appraisal committes for | VIIT
Environmental appraisal of Coal mining Projects constituted under the
EIA Motification 2006 meeting held on 20,02 2020

x. | EC compliance report submitted by Project Proponent dated 11.12.2021 IX

%i. | Site inspection report of Amrapali Opencast Coal mine from 14.4 MTPA | X
o 20.16 MPPA{Pcak) dated 003.12.2021

xii. | Plantation Details Xl

xiti. | Photographs taken at the time of inspection Xl
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BEFORE THE NATTIONAL GREEN TRIEUNEL, KOLKATA
Appeal No: g of 2020 (EZ)

Sanjay Chauhan Applicant
Va.
Union of India 4 Ors. Respondents
INDEX

: £ Particulars fPage No.
No, _ it |

1. [Counter Affidavit on Behalf Of 95-47%¢
= Respondent No, - 1

5, Annexure - I: The Photocopy of the

Report submitted by the four (4) member J3-J02

| Committee, LI =P i)

3. Annexure = II: Thes Photocopy of the

Report Submitted in Hon'ble ngT vig fﬂtT
€mall dated 07.01.2021.
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Appeal No. 06 of 2020 (EZ)

Sanjay Chauhan Applicant
Vs.

Union of India& Ors. Respondentg

qb Counter Affidavit on behalf of Respondent

.

A NodJharkhand State Pollution Control Board. 1
compliance of order dated 06.08.2021.

I Yatindra Kumar Das, zaon @l Late K.K.Das present]y
posted as Membar Secretary, Jharkhang State
Pollution Control Board, H.E.C, Dhurwa, Ranchi, ang
am duly authorized and hare by Sclemnly state ang

affirm as follows :-

L.That at Present, I am Working and BFosted gagg
Member Secretary, Jharkhand State Pollution

Control Board, ' R Dhurwa, ranchi and as

0y 1 am wal) stduainted with ali

“irﬂumsTHLﬁuL oL this rcasa




H.That, I have been dUthorizeqd e

“N behalf of

SWesr

Chig
affidavit

tha Eespundent No-5,
Jharkhang State Follutipp

have gone through the relevant files and
Tecords .

4 That, i is humi 1y 3Tated ang Submitteq that the
four (4 Hember—ﬂummittee had beeap Constituted

48 a faet Linding in the light of the dir

Fhe Hon’hie NGT
EE1UIU.EUEE.

eCtions
1ssued by

in

the
committes wag direcraeg Lo find out the facts andad
to consider the questiong taised in tha Appeal

ig humb 1y SLated and Submitteq that

or of

“onclusions drawn by




(EAC) baszed on the Materials at ity
dispﬂsal, and gg such Qutside the Purview of
this Ccmmlutee Which was cﬂnstituted a8 Facp-

Commented gn the poineg based an

observeq by the Committee

Fhﬂtncnpy of

the Feport

Submitted by the Four (4}

Member Cammittee Via emaj)

dateg 15.12.2019 is
dnnexad and marked as

ﬂﬂﬂEKUIELI.

1. That, it ia humisl y “lLated and Submitted that the
,& Jharkhang State Pollution Control Board (J3PCH),

A Ranchi being the Nodal
2

Agency have filed the

ﬁnmmittee's report vig email dateg 07.01. 2021,




Phﬂtncnpy of the Téport

Submitted in Hon’ble NGT

via email dated ﬂ?.ﬂl,Eﬂzl

COPY of itg Original .,

DEPONENT

V!RIFIEITIUH:

at Ranchi
mm.AUﬁustr 2021

Verifieg

on this theday ¢

Chat the averments

Stated hereip above are

& factsg

nd Correct tp my
d nothi

Lrue g
knnwiedqe and beljaf an

N9 materia)] has
been concealeq therefrom, ‘kfﬁhp
DEPONENT
T Signature oo
*A
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This is with reference to the Appeal No. 06/2020/EZ (1.A Nu. 55/2020 & LA. No, 562020)
BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, NEW DELHI in

the marter of Sanjay Chauhan {Appellant) Versus Union of India & Ors. (Respondent (%)),
Diate of hearing: 28. 10,2020,

This is an Appeal filed by the Appellant agains: the Environmental Clearance (EC) dated
20.03.2020 granted by the Mimsiry of Environment, Foresis and Climate Change (MoEF&CC)
in favour of M/s. Central Coalficlds Limited for the expansion of the Amrapali Opencast Coal
Mine located in Chatra District. Jharkhand from 12 MTPA 10 14.4 MTPA in which an area of
619,87 ha, including 531,64 ha of forest land is involved.

In response Hon'ble NGT ordered that “In the O.A.. a Committec has been consttuted
compnzing of (i) the Regional Office, MoEF&CC, Ranchi: (11) the Regional office. CPCH,
Kolkata; (i11) the Jharkhand State Pollution Control Board (Suste PCB) and, {iv) Dr. Sharad
Lebe, Member of the Expert Appraisal Committee, MoEF&CC Therefore the Committee may
also consider the questions raired in the present Appeai as the two maiters are inter-

conaected.  femphasis added)

In response to the NGT s order. this commifiee conterred via video confersnce, and submirs
this report. It may be noted thar some of the points raised by the appellant in this appeal No.
O6/M2VEZ are mattcrs of legal interpretation or policy positions, or of cenclusions drawn by
the EAC based on material a1 irs disposal, and as such outside the purview of this committee,
which was constiluted as 3 fact-finding committee. We have noted the same below where
applicable, commenting only on the facts as observed by ug

Poinis raised by the ippellant are:
i, Public Hearing has been Hlegally exempted by relying upon the Offige Memorandum
dated 15.09.20)7.

2 An Office Memorandum tannol circumvent and overnde the provisions of the EJa
Notificanon, 2004




The second componen: of (e Fublic Consultation process has also not been complied.
The Project does not meet the requirement of the OM dated 15.09.2017

No Cumular ve Impact Assessment has heen carried oui

Road transportation of coal is one of the Primary causes in the increase of ground level
concentrations of air pollutants in the ambient air surrounding coal mines.

B. Violation of the Condition of the Previous EC dated 03 01 2006

9. Inadequate Appraisal by the EAC,

ne R TS

The committes members perused the latest EC (ng, )-| 101 SIIWIEDQE-IA-I!-[MJ dated
20.03,2020 to the Amrapali Opencast Cpal Mine, M/s CCL, in staie Tharkhand. The points of
the EC that may be relevant 1o the issyes raised by the petitioner are given below:

L. Public Hearing has been illegally exempied by relving upon the Office
Memorandum dared 15.09.2017: In the pars 5 of the EC dated 20.03.20 n 15
mentioned that “The sectoral Expen Appraisal Committee after detailed deliberations
#nd in exercise of the Provisions contained in para 7(ii} of the Ela Notification, 2006

15 also 3 policy and iegal matier, this commitiee would not like to offer any further
comments on this issye.

EIA Notification, 2006 As this is a policy matter, this commitiee would not like 1o
effer any comments ‘remarks on this issue

3. Earlier Public Hearing was conducted as per the Fja Notification, 1994, and ity
minuies have not been considered by the EAC while recommending the Projec
and 4. The second tompanent of the Public Consultation process has also noj
been complied.: It is mentioned in the EC of March 2020 in Para 3 (xxi) that *Public
hearing for the project of |2 MTPA capacity in an area of 1426.08 Ha was conducted
on 02.03.2003. Major 1ssues raised in the public heanng include mitigation of air &




The Project does MOt meet the rog uirement of the Ong dated 15.09.2917, The OM
dL 15092019 states {pam 4) that the Minstry ghay tonsider proposy|g for grant of EC
o previding EREMption from pybiic hearing , . subject to the conditions J_'innfud'ingj

We nowe har the EC di. 2003 39 has imposed the following Conditions in this
vonacction: “The Expery *Ppraisal Committee i 530 meeting held gn g0 February,
2020 hag TeCommended e project fior BRast of Environmen; Clearance, Based g
reCommendations of the EAC, the Minigiry nfEn'ﬂrunm:m, Forest and Climease Changs
hereby aceqrds pproval for expangion of Amrapai; Opencast Coq) Mine from |2
MTPA 10 14 4 MTra (Peak) in ML areq oFEI9.87 he oI M5 Cenra) Coalfields Limiped
located ;g District Chatrg {Ihurtiram;, -+ Subject 1y ghe compliance of the lollowing




long range mistinglfogmag arrangemeni, wing varrier was ond vertical Broenery @

system, green bell dusi suppression drrangement al loading and wunloading points erg, "

- No Cumnulative Impact Assessment bas been carried out: To the best of this
commuttee's knowledge, no Cumalative Impact Assessment has been carried oat, But

the committee is also not aware of any such requirement being imposed on this project
Or More generally,

Road transportation of coal is one of the primary causes in the increase of ground
level concentrations of air pollutants in the ambient air surrounding coal mines

The statement by the appellant is of a gencral nature. Specifically regarding Amraoali
OCP, this committee, in i1s report di. 15.0%9.2020 (para 4.1(1), Page 7) observed thar
“road transport of coal was resulting in much spillage of coal on the road and
consequent air and water pollution. Coal dust was observed to be flowing off the road
into forest areas and agncultural Aelds, rullaks and ponds ... In the dry season, this dust
will also create senous air pollution. It may be noted that there are some settlements on
the way ™ As noted above, the EC d1.20.05.20 has imposed conditions Lo muligate air
poliution from coal transport (see conditions &1}, 6(iv), 6(v) and &{v1) quoied above. )

There are other conditons mentioned in the EC like Air quality monitoring and
preservation and green beir developmen: that il complied by PP may result in
mminuzmg.r:nmrulling. dust'air pollution

- Violation of the Condition of the Previous EC dated 03.00.2006: As nowd in point
5 above, there was non-compliance or partial complisnce with cortain conditions of the
ECas of Dec 2019, prioe 1o the #pplication for expansion, Furthermore, EC dt.20.03 .20
mentions in para 6 Condition no. 6 {xv) that “Compliance of the noen-compliance/partial
comphnoce conditions cenified oy Regional Oifice, Nagpur (Ranc hi) vide its lerer

dated 4" December, 2019, The pp shall complete all non-compliance:partial

compliance conditions in one yewr and the Action taken report shall be submitted 1o the
Regional Office of the MoEF&CC™

. Inadequate Appraisal by the EAC: This committee, being a fact-finding committes
regarding the sitation in the Minimg urea, i6 not in a position o Judge or pass comment
on what information was at the disposal of the EAC and what appraisal it carried gut,




(I may be noed that Dr Lele, sithough a member of the EAC at tha time, did not
partic qute in the particulsr EAC meeting (moeting of 20" Febroary 2020} in which the
Amrapali OCP Expansior propusal was deliberated wpon, |

The commitiee members have [riag to anywer the isswes raised by Appaliant pointwise with the
help of the documents and factusl information available 1o it,

Scientint E, IRO Ranchi, MOEFCT Scwentint D, CPCH. Kolksis
WA
Dr. Sharachchandrs Lele Shri. A K Y adav

Ex-member of EAC. Coal Mining Hegional office:. Hazaribagh, JSPCR
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ANNEXVRE-T

/
ltem Mo, 04 Court No, | @

BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

(Through Video Conferencing)

Appeal No. 6/2020/EZ
(LA. No. 55/2020/EZ & L.A. No. 56/2020/EZ)

Sanjay Chauharn Appellant(s)
Versus

Union of India & Ors Respondent|s)

Date of hearing: 17.11.202]

CORAM: HON'BLE MR. JUETICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON'BLE ME. BATBAL DASGUPTA, EXPERT MEMEBER

Far Appellant{s] : Mr. Saurabh Sharma, Advocate
For Respondentfs) : Mr. Gom Chand Boy Choudhury, Advocate for R-1,
Mr. Surendra Kumar, Advocate for R-3 & 4,
Ms. Aishwarya Rajashree, Advocate for R-5
ORDER

i Mr, Saurabh Sharma, learmed Counsel is present for the Appellant.

2. Mr. Gora Chand Roy Choudhury, learned Counsel is present for
Respondent Mo, 1, Ministry of Environment, Forests and Climate Change,
Mr. Surendra Kumar, learned Counsel s present for Bespondent Mos
Cenftral Pollution Control Board and Jharkhand State Pollution Contriol
Board and Ms. Aishwarva Rajashree, leamed Counsel is present for
Respondent Mo, 5, State of Jharkhand.,

X A counter affidavit dated O7.09.2021 has been filed by the Jharkhand
State Pollution Control Board along with report, same is taken on record.
We find that thia report is absolutely half-hearted and slipshod. The OM
dated 15,1 1.20017 provides for grant of exemption for public hearing while
granting EC and in case of exemption from public hesaring, this
cacmption is not absclute but comes with certain conditions which are
mentioned in the office memorandum itsell in paragraph 3 and thereafter
paragraph 4 which reads as under:
3. The request of Ministry of Coal waes considered by the Expert Appraizal
Copmmitfes [EALC) i the Miniztry constitufed for appraisol of projects
relating o Thermeal and Coal sectors. The Committee has recommended for
exermrption from public hearing while onsiderng grond of eneronmerdal
clegrances to the copansion profect of coal mines, tneolving increase ine AR

production copactty up to 40% in 2-3 phazes after the due diligence
siebymel to fulfillment of certoin equirements o8 under >




(7] Predicted air quality parameters are within the prescribed norms.

i) Coal transporiabon 15 through conpeyor system up b0 the silo and
then [oading to rafweay woagons, invelving no transportation through
rocacis,

{eie} Ceerl mﬁltr'.ﬂg iz done .I!.H..mugh depbymmt qf 5u;;f'-n.p|: TRFICFS,
replacing  three dust generaling operations of the conevnnone)
mining system nemely drilling, Blastng and erushing oo one goe.

i) Public hearng already conducted for the total mine lease area
iruslved and ne moee ares s required for the proposed expansion.

fu Compliance status of EC conditions mandtored by the concerned
Regional (ffice of this Ministry is found to be setisfariony.

L Other statutory requiremernts lke Consert v Esiabiish/ Operate,
Clearence from COWA, approwal of Mining Plan and the Mine

Closune Plan, Mine Ooswee Stafus Report os applicable, Forest
Clegrance, pic are safisfoctorily filfifled.

4. In view of the aforesoid recommendations by EAC, the Ministry has
decided to consicder the propesals for grant of EC to the expansion of coal
miring profects promding exempiion from public hearing, in the manner
and/or subject to the conditions as wnder:-
al The proposed expansion can go up W o madmem of 90% of
oapacity, uherein the kst public heering weas corlueted.

b There is no increase v area for the proposed expansion vis-d-uie the
aren v BC, wwherem lnst public hearnng was condwcted.

ol Coal transport is through conveyor sysiem up to the silo aned looding
o rzilusayy wagons, and not by road.

dl The EAC shall carny out the due diligence on all the paramefers
mentioned i pore 3 above, and make @s  recomimendations
acenrdirgly,

el BAC may constder the need for a third pary study through an
expert agency oo Sme bownd manner, after grant of EC°

The Commillee in paragraph | of its repors submits that the OM i3 a
policy matter and therefore, its interpretation is also a policy and legal
matter and no comments can be offered whereas the objecioon of the
applicant was that public hearing has been illegally exempted therefore,
it was the duty of the Commitee o have examined whether the
conditions laid down in paragraph 3 and 4 of the OM dated 150920107
had been complied with or not. Having gone through those conditions, we
find that they are not legal questions at all and should have heen

examined by the Commities,

2




company is using Shivpur railwiy siding located 67 km from the project
to which the ceal Is sent by truck. The Commiltes also nobes thai the
observations of the Regional Oifice of MoEFSCO dated 04.12.2019 hpve
partially not been complied with on 6 podnts. Which are those 6 points
have not been disclosed

With regard to item no. 7 regarding road transportation of cosl as
primary cause in the increase of ground level concentrations af air
pollutants in the ambient pir surrounding coal mines, the Committes has
noted that the EC dated 20032020 has imposed conditions to mitigate
wir pollution from coal trensport. There are other conditions mentioned
in the EC like Air quality monitoring and preservation and green belt
developmient which if complied with by the project proponent may result
in minmekng/contmolling, dust/air pollation. Whether complianee of
these corwditions have been made by the project proponent or mot has not
been mentioned by the Committes. 1§ appears that the Committee of Shri
Rajeev Ranjan, Scientist E, [RO Ranchi, McoEF&CC, Dr. G.P. Singh,
Scientist D, CPCH, Kolkata, Dr. Sharachchandrs Lele, Ex-member of
EAC, Coal Mining end Shri AK. Yadav, Regional Officer, Hoasaribagh,
JEPCHB have neither wisited the site nor applicd their mind while
preparing the report. The report does not disclose whether the Committes
visited the site before preparing ita report.

Thiz reporl dees Aol even bear a date and we find that the Committes
members alss have not noted any dote on which this report was prepared
and it iz alzo not clear whether this report has been forearded to the
MoEF&CC and what action has been taken by the MoEF&CC with regard
to non-compliance of the conditions of the EC as neted by the Regional
Cffice of the MoEFS&CC, vide thelr obaervations dated 04.12.20149.

Mr. Gora Chand Roy Choudhury, kamed Counael for the MoEF&CC does
not have his file, is appearing physically and arguing from hizs mobile

phone.
We direct Mr. Gora Chand Eov Choudhury to ensure 1o future that he

carries his file with him and does nol waste time for searching pages ?ﬁﬁﬁ.-ﬂ-,.h"
! ##

the maobile phame,




10, We, therefore, direct the Commitiee to vigilt the site and prepare its reporn
in considering the conditions laid down in paragraph 6 of the EC dated
20,03 2020 as well as the OM dated 15082017 and the observations
dated (4. 12.201% of the Reglonal Ofice of MoEF&CC and submit a fresh
report within six weeks,

11 The Committes shall also place before Court the observations of the
Fegional Office dated (:4,12.2019,

12 List on 10,01 20322,

Movember 17, 2021
Appeal Na, &/ 2020/EZ
fl.A. Mo, 55/2020/EZ &
LA No. 56/ 2020/ EX)
M




AVNEXVRE <IIC

F. No.J-11015/224/2015-1A. &l
Government of India
Ministry of Environment, Forest and Climate Change
(1A-1] Section)

Indira Paryavaran Bhawan,
Jorbagh Road, N Dehi - 3
Dated: 15" September, 2017

Dffice Memorandum

Sub: Environmental Clearance for expansion of Coal Mining Projects -
Exemption from Public hearing - reg. '

In order to facilitate grant of Environmental Clearance (EC) to the expansion
projects of coal mines, Office Memorandums have been issued by this Ministry from
time to ime providing exemption from public hearing.

2. Ministry of Coal in order 1o allow rapid expansion in coal production has made
request for further dispensation in public hearing to expedite Environmental
Clearances.

3. The request of Ministry of Coal was considered by the Expert Appraisal
Committee (EAC) in the Ministry constituted for appraisal of projects relating to
Thermal and Coal sectors. The Commitiee has recommended for exemption from
public hearing while considering grant of environmental clearances to the expansion
projects of coal mines, invalving increase in production capacity up to 40% in 2-3
phases after the due diligence and subject to fulfilment of certain requirements as

under:-

{i) Predicted air quality parameters are within the prescribed norms.

(i) Coal transportation is through conveyor system up to the silo and then
Isading to railway wagons, involving no transportation through roads.

{iil  Coal mining is done through deployment of surface miners, replacing three
dust generating operations of the conventional mining system namely
drilling, blasting and crushing in one go.

(v) Public hearing already conducted for the total mine lease area involved
and no more area is required for the proposed expansion.

(v} Compliance status of EC conditions monitored by the concemned Regional
Office of this Ministry is found to be satisfactory.

(vij  Other statutory requirements like Consent to Establish/Operate, Clearance
from CGWA, approval of Mining Plan and the Mine Closure Fian, Mine
Closure Status Report as applicable, Forest Clearance, elc are

satisfactorily fulfilled. 93
_‘_,.-"“
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3.

4. In view of the aforesaid recommendations by EAC, the Ministry has decideq
to consider the proposals for grant of EC to the expansion of coal mining projects

providing exemption from public hearing, in the manner andlor subject to the
conditions as under:-

The proposed expansion can go up to a maximum of 40% of capacity,

(a)
wherein the last public hearing was conducted.

(b)  There is no increase in area for the proposed expansion vis-a-vis the area
in EC, wherein last public hearing was conducted.

(c)  Coal transport is through conveyor system up to the silo and loading to
railway wagons, and not by road.

(d) The EAGC shall carry out the due diligence on all the parameters mentioned
in para 3 above, and make its recommendations accordingly.

(e) EAC may consider the need for a third party study through an expert

agency in a time bound manner, after grant of EC.

This OM shall be in supersession of the earlier OMs issued by the Ministry as

under:

(i) OM No. J-11015/30/2004-1A_1l (M) dated 19" December, 2012
(i} OM Nao. J-11015/30/2004-1A.11 (M) dated 7" January, 2014
(iif) OM No. J-11015/30/2004-1A.11 (M) dated 30™ May, 2014

(iv) OM No. J-11015/30/2004-1A.11 (M) dated 28" July, 2014

(v) OM No, J-11015/30/2004-1A.1 (M) dated 2™ September, 2014

This issues with approval of the competent authority.

’gjﬁaﬁhﬁﬂ

(S.K_Srivastava)
Scientist E
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AUNEXVRE ~ T&
= JHARKHAND STATE POLLUTION CONTROL BOAR %

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
| Telephone: 06512400850 (Fax)/ 2400851/2400852/2401847/2400975/2400139

LS R
By Email Hon'ble NGT Matter
Time Bound (Urgent)
Ref. No...[3 31 1) Ranchi, Dated....c0.3.) 1 [ 2217
From,
Yatindra Kumar Das,
Member Secretary.
To,

Dr. Shamchchandra Lele,

Member EAC, MoEF&CC,

Sri Rajeev Ranjan

Scientist EXAdditional Direcior,
MoEF&CC Regional Office (ECZ), Ranchi
Sri G.P, Singh

Scientist D,

CPCB Regional Directorate, Kolkata

Sub: Compliance of the Hon'ble NGT, EZB, Kolkata order dated 17/11/202] in Appeal No. -
GZ020 (EZ) in the matter of Sanjay Chavhan va, Union of Indis & ors, — Regarding.

Sir,

With reference to the subject noted above, it is to inform you that the Hon ble NGT, EZB, Kolkata has
passed an order dated 17/11/2021 in Appeal No. — 6/2020 (EZ) in the matter of Sanjay Chauhan vs.
Union of India & ors (copy enclased). The operative part of which is as below: -

“I0. We, therefore, direct the Committee to visit the site und prepare its report in considering the
conditions laid down in paragroph 6 of the EC dated 20.03.2020 g well as the OM dated 15.09.2017
arvd the observations dated 04, 12.2019 of the Regiomal Office of MoEF&CC and subonir @ fresk report
within six weeks.

. The Commitee shall also place before Coart the observations of the Regional Office dated
0. 12.2009."

In light of the above, it is further informed that Sri A, K. Yadav, Regional Officer, JSPCR Regional
Office, Hazanbagh (7250218115; Email: - jspn:h__haﬂribag.h@mdimmil-mm} i5 nominated as the
member of the committee on behalf of JSPCE to ook into this matter. This is for your information and
necessary action please.

Fhanking You.

Encl: As above,
Yours sincerely,
Sd/-
(Yatindra Kumar Das)
Member Secretary
Memo No., fy .24 1) Ranchi, dated. 2.4,/ /1) 2071

Copy to: The Regional Officer, Regional Office, Hazaribegh for information and you are directed 10
coordinate with the commitiee members for mspection and submit the inspection report w.rt. Hon'ble
NGT drections as soon as possible so that it may be filed be 1"ble Tribunal in time.

LR ERE




Freens erita wraivia @8 wahremon,
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R Hoflodte g wear We, Sarda |
Ref.no. '{" s Dateg =21-0 | -2222

From,
Ashok Kumar Yadav

Rigional Officer

V. GP Singh. Scientist 1), LRI Kolkany
s Rapy Ranjan Scientist  F Regional Oftice, MOEF & CC. Ranchi/
Dir. sarachchandra Lele, Lx- Member I-AC

Sub:  Regarding inspection of Ms Amrapali (CP, Tandwa. Distt- Chatra in the light of Hon'ble
NGT Order dated 17112021 i appeal no. 06,

Sir.

As per the pomit oo 10008 Hon ble NGT Opder dited 17.11.2021 the commitiee s directed w
visil the Site and prepane tis repon i considering the conditions luid down in paragraph & of the EC
dutiad 20032020 a5 well as the OM dated 13092017 and the obscrvations dated 04122019 of the
Regional Office . MOEF & CC and submit a lresh report within six weeks. In the light of the above
the date of inspection has been decided on 27-28 January, 2022,

It s therefore requested o inspect the site. So that report may be sent within time.

' Thanking You.

Yougs faithfully,
AL

AK Yadav, RO

DSapdvOifce Work\page no. - 1148




From,

Ashok Kumar Viaday

Rigional Officer
T,
Dr, GP Singh, Sciemisi D. ERD Kalkayw
50 Rajiv Ranjan Seientist ~E. Regional Office. MOEF & CC Ranchi/
Dv. Sarachchandr Lele, Ex- Member EAC.

Sub; Regarding inspection of M/s Amrapali OCP, Tandwa, Dis-

Chatra in the hight of Hon'ble
NGT Order dated 17, L2021 in appeal no. 06

Rel.  Letter mo. 1 dated 21 01 202 of this oilice,
Sir,

As per the point no 10 of Hon'ble NGT Order dated
visit the Site and Prepare its report in considering the condilj

ons laid down in Paragraph & of the EC
dated 20.03.2020 as well as the OM dated 15092017 and th i

Regional Office . MO

the date of inspection aain hos been decided ua 03 . 4 Feh

fuary, 2033
I is therefore requesied 1o mspect the site, So that repor may be sent within time.

Thanking Yoy,

¢ obgervations diled 04122019 o' the

Yours Taithf; y.
[P s - o i S
K av, ROJISPCR.

ge no - 1148
D ASapnOffice Workipa



ANNEXVEE~V

Gowvernment of India [ 8 FTHR
Ministry of Environment, Ferest & Climate Change
aafarer et v anwarg oFyEda S
Regional office (Eastern Central Zone) (87 7 &1 TT=4)
Bungalow No.A-2, Shyamli colony, Ranchi - 834002
AT H T 2ATHE WRAT TH834002 -
Tal: (EE4-2410007. 2410002, E-mail: ro.ranchi-mefi@gov.in

Hu.I{I}-E-D.-'BS.*EPL:Kgé ?:. E Dated: 04, 122019

Ta,
Scieatig *E,
Maonitoring Cell,
Impact Assessment division,
Vayu Wing, 3" Floor,
Ministry of Envirommnent, Forestand Climate Change,
Indira Paryavaran Bhavan, Jorbagh Road,
Aligan], Wew Delhi-1 10003

Sub:  Updated observations and remarks of Regional office, Ranchi on the basks of site
inspection and reply/ action taken report of Amraph OCP of M/s Central
Coalfields Ltd located in Tehsil Pachwara Block District Chatra, Jharkhand.

Ref:  1.Ministry’s Clearance letier no, J-11015/544/2009-1A. 11(M]} dated 24.12.2014.
2. Regional Office Ranchi’s letter no. 103-80/05/EPE/23596 dated 14.09.2018
3, Ministry®s show cause letter no, J-11013/100/201 B-LA-1 (M) dated 12.12.20185.
4. Project Proponent’s letier no. POYAmrapali OCS Forest2018-102139  dated
08.01.2019 and letter no. POVAmrapali OC/Env 2019201411 dated 04.11.2019 and
email dated 04.12.2019.

Madam/ S,

| am direcied to inform that Amrapli OCP of M/s Central Coalffelds Lid located in
District Chatra, Jharkhand was monitored by Regionsl Office Ranchi on 19122017 and
major observations of the monitoring report wers communicated to MoEF&CCT, New Delhi
vide letter no. 103-80/05/EPE/2596 dated 14.09.2018. These included some points of non-
compliance and partial compliances sgainst the Environmental Clearance conditions.

Under section 5 of Environment {Protection) Acl 986, MoEF&CC, New Delhi had
tconed show cause notice vide lemer no. J-11013/100:2018-1A 1 (M} daved 12122018 1o
Amarapali OCP by M/s Central Coalfields Limited regarding non-compliances! partial
compliances of Environmental conditions contained in the Environmental Clearance.

Project Proponent vide thelr letier ne, POYAmrapali OC/ Forest2018-19/1158 daned
(1%,01.2019 submilted action taken report in respect of the show cause motiee. The priject wis
again inspected'monitored on 11092015 Further. Project Proponent also submitied
additional  decuments vide lener no. PO/Amrapel; OCEmv2019-200161 1 dated 04,1 1.2HY
and emsil dated 04.12.2019. Based on the <ite visit on 11082009 and reply action taken
repons and other documents submitied by the project proponent, the upsdatid observations
and remarks of Regiom] office. Ranchi are given hew urscher:




5 [ Partinlly Complied / Nom | Reply submitied by Project | Updated observations and remarks of
: eomplicd Environmental  Proponent Regional office, Ranchi on the basis af
Clearanee  eonditions s site visit dated 1010920019 and reply/
per  MoEF&CC, New aclion taken reporis submitied by the
Delhi's show cause notice project proponent
ledter nH, J=
HDIVTI22M8-1A 1 (M}
dated 121220018
[Specific  Conditlon 7 | Furcst land has been relcased | Complied.
Regicnal office Ranchi has  vige leter o FNO- | Project Proponent reported that “Online
found Forest Cleareisce 08482008 FC Dated | proposal for divesion of 432.59 lw of
from MoEFCT vide lefter  12,19.20010 for diversion of | forest land has besn done and hard copies
{no.  FNOB-4BZU08-FC | 53164 ia of forest land for | submitted 10 forest department vide refl no-
| dated 12102010 for | Amrspali OCP. | FRUHMINATZ] L2015 dated:- 27-10-167
diversion of 53164 ha of | Online proposal for diversion
forest land for Ameapali | of 132.59 ha of forest land
OUP. Forest cleprance of |hus been done and  hard
remmining  forest has ot | copics submitted 10 foresd
beon submined, depanment  vide ref noc
FIIHMINA 72017200 5
datiedz- 27.10-1 6.Copy
. submitied.
|7 | Gpoufic  Conditlon  ii: | The top. soil {26 L m3) has | Partially Complied Efforts made for

Storage and conservation of
top soil is nol done as per
ELAEMP

reconnmendations. Alse, the
quantity volume of top seil
wsad far reclamation and
rehabilizstion of mined om

beer preserved near Honhe
1 dump. Tender for the
work  af
comservtion of 10p soil a1 a0
edticated oozt of Rs
19,122 only s wnder
'F|.|'||_||,.ﬁ5_ The worke will 131:

sorape  and |

compliance, work in progress: Project
Proponent reported that “The top soil (1.6 L
mllhﬂb:mpﬂﬂntdnﬂﬁnrﬁ:uﬂl
dump. Tender for the work ol siorsge end |
comservation of top soil at &n estimated cost
of Ks 30,119,122 s under process.”

Top sail was placed ot the same place (see

arems  hgs nod been | done darieg morsecn 2009, photo 6). Caich drains were constrected in

subrmimed. Copy submitted. the periphery of top soil dump in the south

' | Top scil stockvard site has | side (sce photo 5). Ne caich drain was

| | heen earmiarked as Top soil | constructed on the east side of the top

| | stockyard o the project. soll dump (scc phote 6) & it wes

| instroeted o project  authorities to

enmstruet it soon. _

specific  Conditlon OB Dump has been @ncked | Being Complied  but  farther setion
Project  muthorithes  must | & carmarked dumpsite with | meeded.

cnhmit the cross-section of | praper terracing of OB and | Grassing  and  vegetibion have been

afl  the OB
mentioning  beipi,
anple of dope mnd volume

I;]!.il.1'||_'|i

LLiN1

widih, |

sippe i3 maintined 85 per
simtony  provisions.  Lopy
submirtecl.

deveiopel ai some p1u-:-n on the Honhe
VB dump {ses photos |, 2, 3 & 41 Butat
other places grassing it \-agerﬂllmﬂm-. |
heen developed (see photos 2. 5.4 & 5L

Grassing mnd  Vegetation  lad  been

| developed at mamy places of the Bingnlh

OB dump (see photo 12 & 19) Howeser
s &




vegetation has not been developed (see
photo 133, Project authorities sssured
that they will cover prassing &
vegetution on Lhe remaining partlon of
the dump within short period,

As per the data submitted, dump slope of
Hombe and Binglm is 21" and 207
regpectively. Dump height of the honhe
and bingaist is 7RI and 6951 M
respectively. Project Proponent should
heep the domp height a5 per the
EIA/EMP.As per the EIAJEMF there
shoulid he one estermal OB duomp and

rest  shoulkd  be  indernal  demping,
However, in the project there are fwo
external OB dumps Le. Honhe OB dump
and Ringlat OB dump.  Project
puthorities Informed (hat due s Aon
availubility of land they have made ™o
extermal dumps.

o | Specific condition iv: The

caich drains must  be
pravided for other places
around the (VB dumps, soil
dump: snd coal dumps
Catch drains o anesi sl
orwl  sediment flows  from
dumps &re not provided nt
requined places

o onsiruction of Cateh drains
of width 1.5 m & depth 1.00
m along the toe wall 5 in
progress

Partially complied, efforts made for
compliance butl wark in progress.

Catch drain along the Honhe OB domp
in the south side were made (sex photo 4)
but needs desiltation at many places.
North side of Honhe OB dump was
vigired, Al some places caich drains were
observed (wee photos 2&3) bol wire
dlted, Sibiation ponds were sat mude. 1t
ws instructed to desilt the eatch drain,
extend them to cover all the luw lying
areas and make silintion ponds so that
there i oo chanee of OB silt going into
mearhy mala.

Garlnd drain wes construcied along the |
periphery of mine (s¢¢ photo 10} on one
sicde (south) to stop water entering into the
mire A temporary  coul  dump  was
olserved in the east dde af mine pit. Mo
cuich drming was constrocied o fhe |
periphery of this coal dump. Project |
| authorities infurmed that this coal demp
was of temporary oature and it would
finish within a short time. However it
| wis instructed to make catch driins &
siltation ponds along the periphery s
bong as enal is there.

Carch  deabis wene comsirusiad Al
| prleces along Binglar 1 H ctemp. Sihatu

SOITE




| ponds were also constructsd. The nals |

fowing from side of the dump had check
dums constructed =0 that silt stops in stages
(see phane L),

I was instructed to make oatch drains
along the coal dump especially towards
the side facing Dudhmatin nala.

Specific condition v Mo

retwining wall ol toc of

dumps and OB benches
could ke observed in the

project.

At Binglat OB  dump,
gonstruction of | km length
Toe wall (width 0373 m and
height 1,235 mp is in progress
at Marih-west side, whenz 15
alignment §5 fimal. On e
ather Skles OB dump s still
moving & not final. The Toe
wall at these sites will be
cregied & mamiained when
the edge of the OB dumgp will
iake final shape,

| toe of the Honbie OB dump (see phota

Partially complied.
Hetining wall was not abserved at the

1.2&3} Project nuthorities assared that
they will consiruct retaining wall wt all
necessary places within o short poried.
Retuining wall in between Honhe (/B
dump and top soil dump needs to he
constructed. Catch drain between O/B
dump & top soll dump also needs to be
ennstructed [ desilted.

A retaining wall was constructed along the
west side of the Binglat OB dump (see
phota 190, But this toe wall needs B b
pxtendesl o cover all the mecessary
portions of the Binglat O/B dump.

il

Specilic condition vi: The Arcund 12,850 plants have
green helt development has | beent planted fow mising of

pot been found satisfaciony.

| 35060 plants per hecture.

Binck
of

Green  Hell
plantafion Pletails
planiation is given bebow:-
(2 30 plants (wpprox.} on
Binglat Of dump in 3 Ha,

(B3 1000 plants (appros. ) mear
Ambey & Mahslaxmi cump
in i 105 Ha,

(g) 150 piams (appros.} ot
Govl. Schoal Honhe & S
Joseph Selool Mander,

(dy 1200 plams  around
NECE road 3 Ha aren by
Graze Fargst [Department and
el F500 oo Dinglni OB
o o3 Hooares by Stac
Foirest Dleparimert.
Cruring  Monscon
pdditiceal 1 Ha plandahion
will be remed by Swie Farest
Deparyment at the rafe @l

A9

. o e - — -— - =
sppecific condition vitis o | Prewemly the warkings of the

| Green belt developmend

Partiglly Comphied, efforts made for
compliance but work in progress.
plantation has
heer dope on the Binglat OF dump (e
photos 13,15,16 & 17). Some plants were
grow with the help of Forest Department
ard some by the project proponent,
Plaritation was done mear the toe wall of the
Binglat OB dump.

Some plamation in and  anound the
sutscurcing company workshop and office
grea was plan ohsenved.

Heavever, avenue planiation on bath side
of haul road and green belt arousd |
bunker and surrounding area for coal |
stock has not beem developed us per
EIA/EME report.

Projoct prople chawed ame Taciliny that has
been sarted for medicinal plants: a seeticn
af small mrsery.

Assured fo .i'ajﬁ-n;: “When the |

-




embankinent  has  boes
found to protect the area
from flood water of river
Barki,

ming arc obove HFL{ REL of |
mine workings presently (5
48296 m and RL of HFL 5
455 m) and mine is 0.780 km
away from Barki river.

When the mine workings will
approach Barks nver th about
1 years, embankment will be
comstrucicsd.

[mine warkings will appeoach Barki river in
ghout 4 wears, embankment will be
consiructed ™,

Wl
L]

Specific condition ix: Mo
dotument  submified 1o
show that consubation with
Repional Dhrector, Central
Grownd Water Hoard hos
begn done.

Application made w Cenwal

Ciround ‘Water Authority for
taking NOC vide ref nn:-21-
4328 IHMINGZOIE  dated

2912201 B.Copy submilted.

Belng complied but further sction |
necdreil.

Project Proponent has submitted a copy of
Yetter dated 01.01.20 19 addressed 1o CGWE |
regarding application for permission W
dewater proend water submitted vide ref

noz-21 4328 HMINZO018 duved
20122018 Follow up with CGWE
should be done 1o cxpedite  the
warkiproces

Specific Condition x: Mo
piezometers  have  been
foend on the project site.
Data collected has not been
sent to  Central Ground
Water Authority as per 100
condition.

Work awarded  fr
installation of 1 mo. of
piczomeier Borehole drilled
& installation of piczometer
i in progress.

Copy of awasrd leder

| submitted

Being complied bur further  action
peeded: One Piepometer was installed i
the project {see photos 200 His reading |
display was also  shown by project |
mthorities. Data collected should be sent
fo TG WA as per EC condition.

Specilic Conditlon xiz Mo
Jetrer has been submitted ko
prove thal permission from
compelent  authogity  has

been obiained for deawl of | 20K
ground water for domestic | Copy submitted,

(158

Ai:'-p_lﬂ.-:-ﬁnn made 1o Central
Ground Water Authority For
1aking NOC vide ref no:-21-
4528 JHMINZ0TE  dated

Reing Complied but  further neiion
needed: Project Propanent has submitted a
capy of letter duted DLOE20HD nchdressed |
o COWB  regarding  application  for |
penmission o dewater ground wuter
submined vide pef nai-2 -
SOIRIBAINGDLS  dated 29012018
Follow up with CGWHE shonld be done to
expedite the work/process.

Specific condition 1 Mo
docuaments with mespedd 0
consultation with Hegongl
Director, CGWE has besn
sphmitied. Raim  wader
harvesting plan  has  nod

| bz submtied

' Applicaion madé 1o Central

Being Complied but further action

Cirounsd Water Authorny for
nsking MOC vide ref po:-21-
LA THMINZMNE  dated
122008

Copy sybmitted.

However, check dams and
panils bave been constructed
For water recharging.

Check dams <

aeeded: Project Proponent has submitted a
copy of letier dated 01012019 acdressed

w0 CGWH  resanding  application  for
permission o dewater ground  waker |
sulmitied, |

Project Proponent las submitted o copy |
of npproval of estimate for e wirk for
providing  rain  waker ha rvesting
structure at P00 Office and evecutive

i
]

i} Constracion. af |
o

|
check

Cudlimatin anilub mea

| hosteLSome check dmms near Binglat OB |

dump wos hserved.
Project mutharilies  informed  that Miie




nmor

Liiiz

camdition
Appropriate mitigative |
measure: W prevent |
pollution of Rarki river in '
poesuliaion of  Siae
| Pollution Control Eloard has
not been taken op,

Specilic

|

Bingla OB dump 18 in

progress  dn 20MB-15
Copy subrmitred.
Pornds-l o, of pond

constnucted at Honhe & 01
of pond has been
constreciad al Birhor fola
Copy submitted

Construction of 1 Ma of pl:ﬂd

at Ursyr more i5 in phagress,

Copy submimed..

| sump {see photo 17) was used for rainwater
harvesting. Water from mise sump s
wmifized for water spraying & fire fizhiing,
A large water reseivolr (filled mine point
was ohserved neer fop sofl dump) (see

Al

thizs swaler reservolr is alss catening 10
pround water recharize.

Presently there i zero mine |

witer discharge imo Barkd
rives.

Letter writien w0 Regionil
affice of JSPCB o suggest
BppROpriate mitigstive
mensures to prevent pollution
of Barki river in consultation
of Stz Polhsion Costrol
Board vide el oo-
PO(AVENV/Z018- 1972030
doted IS Z0TE,  Copy
submitted,

1|

Specific condition no ¥V
and general condition Bi.
[ xr Mo STP and ETP have
been instalbed il date. Chl
presd - pmp ha3s b
o lidisd -l thie proec

ik il
ot

S -

project which started  coal
production  from  February

Partially Complied. Project Proponent has

spbmited o cogy of lewr no
POCA VENY 201 8-192030 dated
16122018  communicated  Reglonal

officer, JSPCB.

It was observed that Dudbnmtia nala
Mowing just besides the Bingalat (1] 1
dump from the sides of ol seureing
| company workshop, elc, had na praseing
and vegetation on its side slopes. Sinee
haul road has been constructed besides
this nalks with the belp of OB material,
some top soil spreading and grassing &
vegetation aeeds lo be developed on the
| side stopes facing this mala. Immediate
| steps should be taken (o this malter.
Under no circomstances canteen waste of
putsourcing company be thrown into the
mala.

Near the truck parking vard there wis
low lIying area snd water carrying coul
dust would Mow of geing downs stream
and ultimately into the river Barkl (sec
phote 0F). 1t was instructed (o praject
authorites to muke some siltalion ponds
and check dams so that coal dust seitles

river.

phote 7). Project anthorities informed thal |

and only clear water flows into the Bakrd I

reporied that “S17 will be eonstruciad
wisen the residential eolomy comes-up”™

1_|"'|'1_:5. mine & a Greenfich | Partially Comphied: Project Proporsi |

“1i]4, Residential colony i | il and grease wap have been miedi i the §

prioposed o be constrseted @
kg,
TP will

he constnected

| when the residengial colony

e e T

workohos arss of OLISCUT I SOMRNY 1556
phna 243, However the oll & gressc (rap

| wae mot fusctionnl, There was no
mechanism/ rumge Tor wWier
-nu;ir":lﬂ:lt-inrl. 5




ki

Eased CTO has not been
submitted

—
Specific  comdition  avi:

Canseruction—of oil  and
greese g in is progress. 1
will be completed by
February 2019,

| grease trup had breached its tank &
crosed over (se¢ photos 23). 1t must be
ensured that no silt and / or water gaes
inta the nearhy mala from the oil &

| grease trap.

Consenl 10 operate under sec
|25 & 26 of the waler

iprevention omd oonirel of

potliution act 1974 and under
| sec 21 of the air prevention
ard conimal of poliution act
1951 has been olalned vide

| pef mit.
JSPCR/HORNCACTO
3150752 M B2 25 daned

31.12.2018. Copy submined.

Complied.
Project Proponent has submitted & copy of
Iatest CTO obtained from JSPCR vide ref
nn, JSPCR/HORNCCTD .
EOTEOM0AGIAN I dwmed  SNO& DY
which b valid up to 30.06. 2030,

Specific condition xvii
Comparison of pre-project
and latest health repord of
| the commonity lhas ot
been submined.

IME and PME health camps
Cheld. Mo occupational
disense  disprosed.  Daopy
anzchoed of Health check wp
report for around SKm radius
of ming from 2015 to 2018
submitied,

Being Complied but further action
needed: Project Proponent hes submitted
lealth check up reports of last five years.
Hewever, eom parisas of pre-project and
latest health report of the community
should also be submitted.

|

Specific Condition  avilis
Manitoring Report of land
use patiern using  FEmoic
seasing technique has nod
been subiiited o Ragional
office Fanchi,

Digital processing of entire
lease arca by using remate
sensing fechnigue has beem
complered by CMPDIL.
Copy submitted,

Being complied but further action
needed. Project Proponent has submitfed o
copy of land restoration’  reclamalion
maoritoring report for the year 20135,

Project Proponent vide their email dated
04122009  sohmitted a  copy  of
vegetation cover mapping of the entire |
Morth wnd South Ksranpura Coul Fields
based om satellite data of year 015
However praject wise specific menitoring
report of hand wse pattern for Amrapak
ol mining project should be submitied. |

W
i
I

| Specifie  condition  xix
Copies of pollution under

control of vehicles in the

project  have o been
submitted 11 Kegional
(Office Ranchi

Compersaiion w0 land
oustems and land bpser has

pet been provided

Copies of pollutien  under
control of vehicles deployed
| I the praject area attached.
{ppies submimed,

| Payiment of

| compensagion is done ns per
Commpensation Rule i Tl
witich & at par with national
R&R Policy Lamd
coinpersation foe 11,45 acres
hiag been paid till dute 1o 30

“Land |

Complied.
Project Proporent has sabmitied coples of
BLIC certificates of Tew vehicles.

Being  complied  but further action |
peeded. Projeo Proponent has submitted |
| thar “Land compensabon foc | 145 #ores

has been paid Gl daie i 30 persons 07 20

mmaunt Rs 10336421 O
| Compensation o the remaining affected |
| Families should be capedited.

i




perecns for an amouni of Rs
| 10346421 Cr. Docamentary

inidm of 1145 scres

subimitted.
W | Specific  condition  wxi: | Blasting 15 done by use of | Complied. Project Frnpumthasmhmirmi—
* | Copy of blasier diary (at | nonel  techmology  for | copy of blaster diary and vibration test

lenst for 3 months) havirg | reducing neise pollution and
mention of hurden, spacing, | vibrdon,  All  mitgating
stemming  wmourt  of | messes &5 per siatule 2re
explisive per hole and per | being taken. Copy of hlaster
delay., #ic has not been | diary & vibration  lest
sutanitted. sul:nmlllmi

repon.

requesied  Tor
of wild life

Specific condition  xxiis I'JF'D Wilh
Copy of communicatian preparalion
with concemed  forest | comservafion plan through a3
afficial for conservation of | leer  wvide  ref
endangered faunz has not POA VPV | 8= 1972025
besn submitted ta Regionn] | dated 25 171K,

H¥ice, Ranchi. Copy of wme leiler
sibmitied.

ric= |

Complicd: A copy of the letter fo DFCY
(no-PO{ANPDY2018-19/2025 dated
35.12.18) has been submitied.

Hi

General  Condithon  §iiz | A Emvironment
Copy if report’ | hManagemen! Plan has been
observadions  made by | prepared by CMPDL This
imstitates  (15M, CMPDI) | plan consists of & repert for
for protection of fora and | protection af flom and Taunm
fauma has  fol been IEnp:r of same (flora fauna
submitted  to Regional | conservation plan’ submired.
CHfice, Ranchi. [

Complicd.
Project Proponent has subimited mu—am:d

pages of the E1AS EMP report.

{3

General  Condition vz | OO0 moniloring dome & 4
Monitoring data of CO has | Monitorng Station has been

not been submited, Duta | cstablishes, Regular
from four locations has not | monitoring 18 done by
heen submitted. NAAQS- | CMPDL

208 has  not been | Repor dttached

| followed.

| were foumd withdn the stipulzeed L.

| project.

| heen done =t 2 bocation. The level of CO

Partiolly Complicd: Monitoring data of |
01 has besn submitted, Monitorng hes

ramges from 1-13  PPM. However,
submiited muonltoring data is not from
MABL mecrodived’ MOEF&TCT
recognised lnharatory,

Prajest Proponeri has &0 subamited
ambient air quality monitormg data a4
locations: As per the quariery reports of |
March 2014 and December 2018 the level
af Towl* pamicubsie nmtier (*PMI0-
-PMI0) ranges from 166 to 569 pg'm3,
particulute matter (PMID) ranges from &8
W 293 pp'md, perticulse matter (PM2.3)
rnges from 30 Lo 80 ppmi 502 and by LG

There was spontancuus combustion at
soone places in the coal Llu.np in the |
isee
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Gq;n-;l eomdition  v:
Fugitive dust  emissions
have not been  controlled

properly, Details of water |
sprinkless e, running of |

water tEnkers and  brips
doae/ kilomeres  oowered
has not been submited o

fyas ned heen sulariinm

the Regienal Office.

A General condition it

2 | Details  of  Profechive

| Respirmory devices
distrbubion amangEst
emplavess mrd
oEcupstivnal hzalth
surveiflunee programine |
| have not bees submitil.

R “General condition  xiii:
Expenclitune il
E v frcwismiiadit pronacIinm

| PP

Two nos of water sprinklers
o 28 K1 capacity have been

deploved round the clock to |

sprinkle water for  dust
suppremson, In addition o
above Jthers arg Wen wiler
sprinklers Two nos of walc
fznker of 12Kl capacity have
been  deployed and  the
gontractor  has  deployed B
neee of water tanker {12kl /
20kl ) which are used 1o
suppress dust in lransporing
pozd & loading [ unloading
points with @ tripetanker/
day

spraving was done by the project peaple
ou the five points (see photos 21). 11 was
instrcted Do inerense the waler peints /
pogdes  to stop /o mimimize e
spomlanedus  conbestion urgently.
Project authorities tld that due 1o less
Dispatch ( evacoation due o other
reasoms coal stock had inereased and so
spontanedus combustion & fire in coal
nlsa vecurred. They were making efforts
far fust dispareh of cosl Arrangement
should be made 0 essure that there
should oot be any  sponiancous
combustion & fre in coul dumps or any
(VB dumps,

Fartially complied. efforts made for
compliance.

Some fixed water sprinklers were Installed
near tha ek purking vard & haul road
{see photes 9), The fixed waler sprinkling
system should he kept functional on 2
regular busis. Some fixed water sprinkling
system should be installed in the haiual |
road from mines pit outlet side o Honhe |
/B dump. Seme mobile water tankers |
were obsapved sprinkling water on the
foads in the project [see phota 18]
Working hour details ol anly two water
tankers have been submitted. Average
running howr of the water tanker was 4
he! doy per water funker from April
1019-September 2019, which is less than
sililactory.

1 Persons working in dusty

nrea are supplied with dust |
| resplratorCopy submitied fos

mumber  of  Profective
Respiratory dievives distributed
mangst employees.2, IME
befare employment and PME
for  144™  work-fore i
regularly done for keeping

L3S srvelllance. fai
Ccunational disemss |
[ deagi um‘l

[ ear wise expenditure details
an Environmeninl Fropecsion
s nes e subiminek

Being Complicd: Projest Proponent has
submined  delnils of PPE provided o]
workers in the vear 2017, 2018 and 2019,
Proiect Proponent also reported hat "IME,
before employment and PME for 14"
work=force (s regulary done for keeping
OHS surveiliance. IME and PME healih
campe held”, Details submitied regarding
health camps in terms of year. MO, Of
camps and No. Of Beneliciaries, |

Complied.

| Project Proponend has subnnitted dapiis of
| Ve wise expendilure an  Ensirament |
Prytaction. The expencitun has  bexn




shonld submil vear wisa

expendiiure details oo
Envircnmental  Protection
M CASUTEE

incurred o0 Plantation, Diesel consumption
hy weter mnker, Top soil management, Toe
wall, pond, Check dam, Peizometer.

% car | Total expenditure (in Cr)
2018-19 | 2073213

20017-18 | 275.6476 ]
016-17 | 1393685

2015-16 | 19007877

Some fued water sprinkling system
should be installed in the haul road from
mines pit out let sde tn Honhe OB

| duimgp,

General Condition xv: A
:i copy of reccipt of EC hes

nol hesn subwmitted from
conicerned  Panchavat’ Zila
| Parishad, Munizipal
| Corparation, cle.

learance  leter has  been

| provided 1o the lecal
| mghority and  hoisted 0
cormpany’ s web-site

| Complied. Project Propenent bas submitied
8 copy of receipt of EC provided to
Mukhiya, Gram Panchaymi-  Koed.
However no date hus been mentioned in
the repeert.

_ | Mame of newspaper and
| dal& of MEWEpapeT
| adwertizement  informing
that the project has been
gocorded has nol  been
submitted

s | General condition  xviis
™

w1

|

| Environment cleamnce lefter

| haw been upboaded on CCL

| Weh Sie-central conlficlds
irvour [nitistive Envie Forest
" Env, Clearance / Magadh-
Amrapali ¢ Amrapali OCP
and submitied to MOEF
Lopy submitied.

Complied hut dete clanse not Tollowed,
Project Proponent his submited copy ol
newapaper ndvertisement published in The
Telegraph and Hindustan on 07 August
018 The clause of 7 days hos not becn
followed Tor publicotion of sewspuper
| advertisement.

This izsues with the approval of DDGF (Ceniral).

Encl: Annexure | including 24 photos

Copy toc

Yours faithfully.

S——

(Rgeey Ranjan}
Scientist "D’

| Sclentis “EY (Kind attengion: Shri R:B.Lalj, 1A {Coal Mining), Vayu Wing, 3" floor,
Ministry of Environment, Forest and Climate Change, Indira Paryaveran Bhavan,
Jorbagh Road, Aligang. New Delhi- 10003

Lad

Project Officer, Ammapali OCP,

Duarbhanga Howse, Ranchi. Iharkhand- 834001

M/s CCL. Ziln Parishad Building, Tandwa. Chatra,
Tharkhand  §25321 { Replyvisction taken report §a the above point must be submitted
to 120 Ranchi within |5 dayvs ol receipt of this letter)

Depiry Cenergl Manager & HOD (Environment). M/s Central Coalffelds Ltd.

=5 1)
')L.s:fiﬂﬂ_i-' LAy

i Hajeey Rangin)
Scientist ‘D
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Photo 01: Photo of grassing and vegetation on
siope of Honhe OB dump,

Photo 03: Photo of silted catch drains around the F'hn 04 Photo of catch drars around south side
Honhe OB dump. Some grassing and vegatatien on of Honhe OB dump
the |:| €an also be sean

s P
i o A B _l___r '_ , :"'."l'._"-_i-_
Photo 05: Photo of catch drain in south side of tirp
s0il dump. Draing are almast fill with sily

T g .

Photo 06: Phato of top soil dump and water filled
in thi mine ple.
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Annexure-1

Photo 07; Photo of water filled in ane of the mite Fhoto 08: Photo of low Iving srea dowrwards froam
pit in the project. the truck yard. Water gaing towards river Barkl,

Photo 08 Photo of some fived water sprinkiers at

Photo 10: Photo of gerdand drain around the
the truck parking yard. south side of the mine pit

TP

Photo 11: Photo of sum p, backfilling and some Photo 12 Photd of some check dams gver the
spontanepus heating In the background, nalain the periphery of Bingalat OB dump.
r_..._*'r:.l .Ih—t 1 L -
_:.E"I'-. g N ,.11.
B



Photo 13: Photo of portians of Bingalat OB dump Phato 14:. thn ufmme green belt developed
where no g

rassing and vegetation have been developed, on top of the Bingalat DB dump

Photo 158 16: Photo of plantation on top of the Binga'at OB dump.

Phata 17: Phato of new plentation on the Bingalat

Fhota 13: Photo of Water tanker sprinkling water
OB dump,

on mine roads,




Phota 19: Photo of retaining wall in the west side
Of the Bingalat OB dump. Catch drain has akio been
started but it was incomplete.

PnlﬂPhnm of Piezometer in the mine project

Photo 21: Photo of fire fighting with the help of water
sprinkling over the coal dump where spontanseus
combustion was occurring,

Photo 22: Photo of some plantation near the
Pigzometer area in the project.

Phato2 3.Photo of silt carming out from oif & grease
Trag.
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Daled 2.2 May201/.

To,

The Group General Manager (Projects),

Mis RITES Ltd

Regional Project Office,

Metro Rall Servica Building (2™ Floor),
&6, CR Avenue, Kolkala -T00012

WORK ORDER

Mame of Work: “Detailsd Engineering & Construction Management for the _':mrk of
RaikInfrastructure for Proposed Amrapall OCP Siding of CCL™ at an
ostimated cost of Rs 41347.94 lakhs.

Ref: 1. RITES/RPO-KOLMarkelVol-48/2017-18/519 dated 14.02.2017
2. RITES/RPO-KOL/CCLNorth Urimari & Ameapalif2017-18/996 did 24.03.2017.
2, RITES/RanchiCCLAmrapali /20177201475 did 25.03.2017
4. RITES! RPO-KolCCL/Projects/1278 did 20" April 2017
5. FITES Letter no, RITES/RPO-KOLCCLIOHer/1580 did 17.05.2017.
6. RITES Latter na. RITES/RRO-KOLCCLIONer/1602 did 10.06.2017.

Dear Sir,

With reference lo above, CCL is pleased 1o award (he subject work in your favour
as per your offer as a Project Management consultant for undertaking the subject work of
"Detailed Engineering & Construction Management for the work of Rail
infrastructure for Proposed Amrapali OCP Siding of CCL" at an estimated cost of Rs
41347.94 lakhs (Rs. Four Hundred Thirteen Crores Forty saven Lakhs and Minety Four

Thousands) only. .
L Description Amount
=
1 Cosl of Ine project L.e. Revised DPR cost of Mis RITES Lid | Rs 37488.53 lakh
Contingency @ 1% of project cost Rs. 374.88 lakh
[Total Rs 37864.42 lakh
3 | RITES fee @ B% on Rs 3786442 lakh " Fs 3029.15 lakh
5 Sarvice tax @ 15% (including Swachh Bharal Cess & | Rs 454,37 lakh
Krishi Kalyan Cess) on RITES fee
a [Total Rs 41347.94 lakh
"' . Note: 1. As per CIL-RITES MoU, the Service lax as legally leviable shall be payable
"'9_’\@? axira.
2. RITES has menlioned in their offer that tha actual cost may vary after Delailed
Englnecring.

The above total project cost of Rs 41347.94 lakhs is inclusive of canlingency foe @1%

and RITES fee @8% and Service tax @15% of RITES fea (including Swacchh Bharal
cess & Krishi Kalyan Cess).

Further, s mentioned in clause no, B.1 of RITES offer and as d by RITES vide lelter

at sl. No 5 above, RITES should Incorporate Penally cla clor's agreemant
Ihe recovered panalty amount shall be passed on 1o ;

Ceraseral o1 (A

T iy il o AT
Central Conalfivich | T =\t /
drboks L . Ganera Tl o neim \, puic "" /3

Darbhangs | lous Banchi




[
@ Engineer-In-Charge: General Managsr of Iha Company, Magadh & Amiapall Aroa will”
nominate Enginesr-in-charge to supervise the oxecution of the work by We RITES Ld,
The Enginesr-in-charge shall ect on behalf of the company for all matiors partalning fo the
works under this agresment and shall be autharized o suparvise the work lo inspact,
examine and approve any part of the work, tha workmanship employed and the malerials
i%gﬂlhﬂm sama al any stage for the execulion of he work 0s per Radway

The detall scope of work, remuneration for project management consullancy, Torms &
Conditions for axecution of the work are furnished balow :-

20: Scopeofwork ;=
Scope of work of the contract Is for rendering technical consuliancy sarvices and
Project Management in connection with construction ef Amrapali Siding & ancillary
works under CCL. The GConstruclion Management includes Detalled anginearing,
lendering services, pre-conslruction services, construction, planning Including
procurernent of malerials, construction consullancy, project monitoring and quality
control and commissioning of work.

3.0: Detalled Engineering- The services shall cover ;-

i Detalled Engineering as per the revised detailed project report and final localion

survey.

Preparation of detailed scheduled of quantites and cost estimate for all Civil

Engineering, S&T, Weighbridge and Elecirical works (OHE) for Inviting tenders by

RITES.

iil.  Preparation of all construclion drawings Including Bridges In respect of works related
to Civil Engineering, S&T & Elecirical works (OHE) and oblaining approval from
Railvaye, wherever necagaary,

. Soll investigation al locations where important structures like high bank bridges,

deep cuiting/ filing are to be conducted as necessary by RITES.

I
=

4.0 Construction management : -

I.  Procurement of rails and PSC daepers with fitlings, poinis & crossings, track filtings
ate including ransportation.

Construction of Reilway Formation & bridges as per IR specifications.
Procurement of slone ballast as per |R specificalions,

Laying of new Permanent. way with Points & crossings Including packing for
consolidation of ballast.

Procurement and instaliation of Electrical (OHE) equipments.

Procurement and installation of S&T equipments.

Tendering services: -

Preparation of tender documents comprising the folowing:

I. Subdividing various civil Engineering works, S&T and OHE works into individual
1 conlrac! packages as per siie suitability. i
¥il.  Preparation of tander decuments comprising of;

i a) Deislled Scope of work

b) Technical specification for earth work, Bridge work &
ol : concreling works for Clil
epn’d? angineering, Track Enking work, S&T and OHE wo
w Raiway {IR) siandands pachces. rk conforming to Indian
c) Tender drawings
d) Schedule of quantiiles(S0Q)
e) Special condition of contract
ﬂl gﬂ:;ﬂ lr:mnﬂTmﬂur[Hn'j
) Other rélevant documents for technical &
h) Tender document wil also have. the privicten ot .

@h i) Integrity pasl, o '#_?inauun clause
' (" i {*T:,
3 & te!

i e
hﬁ_ﬁ_‘-‘:"iﬂfﬁﬂﬂ T I O o TR . —
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42 The
lendering services shall be previded by RITES as per respansibility fixed In the

Mol in between RITES-CI
L dated 30.0 2
engineering & Project Ma Lﬂng;; (Annexure-A, stage-ill

Detalled

Si. [ Job Responaibility TER T

Mo

1 | Compielion of Detsiled design | RIT
ES

and drawing for all civil works, ral

tracks structures elc. and

oblaining epproval as applicable.

2 | Submission ol delailed | RITES

‘muﬂnl BOQ and oost
estimate for all works
case of

rata.

Cost eslimate io be prepared based on

mmlnsmnmhﬂsmufﬂﬁﬁf

raiway rates/ markel ralg analysis in
non-scheduled  ilems

sultable remark aboul justification of

with

e

Preparation of delailed tendar RITES

doecument including NIT

Under intimation to CCL

RITES

Motification of MIT in  Hews | RITES

rs

FI&I:IH:HI of Tenders
RITES

of briefing notes.
TC recommendaton by RITES

witnessing or observing by CCL's

ER
;_ of SINo0. 1,263
E
7
8

Evaluation including preparation
RITES

representalive

rﬂ Acceplancel Approval of tendes
aaluation gratemenl &

recommendation

RITES |

10 | Prepamtion of drafl Lol on| RITES

conbrachon
37 | Placement of LOI on contractor RITES

_——_-._—_"-_
12 | Preparation of drafl Agresmeril RITES
13 | Signing  of Agreemanl  wilh RITES

of atorney.

'l:h‘!hHlHHﬂTGELan#tHGE- L's power

Caontractar
34 | Project  SUpErvIsion and guality
control  monitaring  of poniract | |

RITES

fication of bil by RITES

15

Acceplance o Bil & Payment to
contraciors.

RITES

RITES will pay the bill lo contractor affer
dulyﬂm:kmamnmﬂﬂﬂdmﬂamwd

m:amlmnc:uhnmad-mm_

RITES will Initiate proposal for closure of

AITES

eontracl with all relevant documents and
submit the progosal to CCL.

43 Moni

4.4

5.0

——

The

puge#&ﬁaflh&inﬁsﬂ'

construction consultancy - The cons

taring of construction works (Civil E
details of servic

ngineering, S&T work and OHE work]):

as to be provided under ihis clause is explained by RITES al
(clause no.4.3.1 & 4.3.2 of RITES offer).

iruclion consultancy services shall ba providad

{he Mol in between RITES-CIL dated

RITES as per responsibility mentioned in
led engineering & Projact Managemant

30.07.2015 (Annexura-A. Stage-lll -

Detai

Consultency). This is as per Sl No 14, 15
clause 4.2,

Progress Roview - This will
30.07.2015, Annaxure-A. Page-3 {undar heading “Progress Review").

Mispreral
wemiTal

[ 1% L

mmﬂ bl o

ba as p

w
i I.II g |:E-'E.n=|'-[ﬂ nﬂﬂEl'f.F'I'

HF{}.I"F-’.II:I

[TE N

& 16 the above table mentiened under

ar Mol) between CiL - RITES datad

b
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. 6.0 Facliities to be provided by CCL: - _ O
@ uiﬂ:nmtlderITEEhdmnﬂmE.ﬂﬂmuﬂﬁ'mpﬂﬂlnmﬂ&l.\
mm under this clause of RITES  includes: = I
= rosu
CCL shall provide suitabie “Site office .-:nmrrrudﬂuﬂnli'ﬂ A rﬂ’rtr
. S Ponal a sin free of coot. RITES wil only pay for the elect
RITES ne am H“"?‘“"d"h"ﬂmﬁmnmmmwnw;
M;T made availabla rIl:n RITES, the same will be mb;:?:mn.
CCL's land and actual cost of which shall be charged as

b. The guarding of rals, sleepers and other fittings ﬂ;{; Irlh?ahr:?mls} IhrrJruEI;
waich & ward shall be arranged by RITES I‘nr\-rl'lmt bursed
CCL on submission of decumentary proof of paymen R——
e As a Prncipal CCL shall issue necessary ce ca ofm-Vv,
BIll, "C* fm*rl::' eﬂﬁmmm agencies/Suppliers etc. engaged by RITES for
& on behalfl of CCL o lax benefit

d. CCL shall lake necessary action for acquisition of private land Eﬂnl’; provide
encumbrances free land for construction purpose to the executing ag "

8. Al administrative matters relating to land acquisition procedures dshh:"'l'ﬂb;l m;
respansibility of the employer. Any law & order problem In conne
land related issues shall ba referred to the employer for early decision.

. : : Trees
t. Pemission, if any required from any statulory autharity for cutting#feling of Tres
coming in the way of Rall corridor, shall be cblained by CCL.RITES will assist
CCL In abtaining such permission.

g. Clearance from Fores! Department/Pollution control Board etc, if required shall be
obtained by CCL. RITES will assist CCL.

h. The statutory charges payable 1o Railways@2% of estmated cost for approval of
Plan and further 2% of aclual cost of completed work, before commissioning 1o
gel the track ftnens cerfificate.

» L Hiring charges of tower wagon, locomolive for trial run, charges for power block
/ﬁygﬂfgﬁ elc 1o be paid lo Rallway authorities and other stalutory bodies of stats gowt. &
L L 1
. P

the course of execution of the project.
o
C”fy 7.0 Responsibilities of Ws RITES: -

This has been mentioned by RITES in clause no, 7.0 of |
Impottart paints under this clause includes of lts offer at page no. 7 & 8.

maasurement of all item of Wk
urder thair scope of work," shall coordinale with al agencies hv;;.:m"rri

be responsible for achi
L/ gl complelion s per tamel date, | ; eving the scheduled
required, due 1o unavoidable ruasunan!;?l:"ngem“ﬂﬂhn_ ime lo agencies if
Geeiop 0! by RITES, - granted with recorded reasons

(b} Mis RITES shadl be re

Spansible for monitoring the
reduirement ol CCL, manihly prog Progress of work as per

ress report and othe
WW“EECL 'F"':"FH“IEPHFI:IEE
Enginesr In Charge ang G"-"{E}'Egllf" be submitted by Mg RITES ragulaﬂyp:

the safe
i :::'-“ﬁﬂﬂm ::rlh-a tafety of men &m?nﬂ regulalions are implemenied during
TES Lig: ; =
282 36 0 i s ok 0 V350 of e pele
%o this wark iy Being fole. s 2 O rulss ang regulations of A5 per minimum

’ rlaw relaled
g-’/ T : r.":_.:'-_r i
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8.0
8.1

(e) RITES will be responsitle for audit observalion, CTE obsenvation, contractors
claim and arbiiration, if any.

Time Schedule: -

As menfioned by RITES in lheir letier did 24.03,2017, the time of completion will
now ba 24 (Twenty Four) menths from the dale of work award.

Hindrence register shall be maintained at site to record the various hindrances
encountered during the course of execution. Hindrance register will be signed by
both the parties. Causes of hindrances will be intimated to CCL.

Remuneration & Paymant terms-

For undertaking project w menl sarvices of work, RITES Lid. shall be paid by
CCL, the consultancy 8hd supervision fee @ B.0% on the execuled value ar
awarded valus, The value of the work wil indlude cos! of labour, cost of materiais
cost of escalation, sol investigafion, security guard for malerials etc.

The terms of payments of fees lo RITES and stages of disbursement / pr%
for undertaking projects entrusted by CCL to RITES have been P
renewed Mol between CCL & RITES on dated 30.07.2015, The terms of payman
fees are as under : =

5. | Deliverables NG fes 5.0% of awarded value or final
Ma. od value whichaver s lower. -
1 |Delaled Engineering  and  Tender | 10% of PMC fee adjusiable on award
Documents consisling of detading and | value or final executad vaiue, whichever is
design of bridges, curves, followed by | lower.

Geo-lechnical invesligation.

' 8 Sward | 10% of PMC fee adjustable on awarded
' Ei'ill:”gurﬂmdﬂ Emdﬁ R valee or fingl executed valus, whichever is
Igeer.

3 jecl suparvision Irrdul:lrngtmﬁl’n::ﬂm T0% of PMC fea on pro-rata basis as per

Wmﬂw corirol, mionitoring of | works cerlified. hmrdull value or final

contracl, . executed value whichever is lower.

3 T On compislion of work and dosing of | 10% of PMC fee adjusiadle on awarded
contracl value or final executed value, whichewver is

. I

Matd > In case of increase in scope of work [ addibonal work iwolving design &
mpmummmaﬂbupnﬂfmmmuhﬁhnﬂwmmapmmmln

= However, for increase in execuled value of wark due lo quantity variations only,
whiese engineering and dasign are nol involved, no additicnal fea shall be paid.

%  RITES should incorperale ihe penalty clavse In the contracior's agreement and the | -

recavered panalty amouni shal be passed on to COL.

8.2. Paymont Schedule: - i

= The rales of ilems of the estimates are tentalive, The actual rates of ilems will be

laken inlo consideration for the purpose of payment and will be intimaled by RITES

Lid, on acceptance of rates received Lhrough lenders, p

RITES' fes bill will also be adjusted from the available fund of imprast,

RITES will make payment for Ihe expenditure lowards camying oul the work of

Project by the contractors/Sub-centractors/agenciesivendors ete. engaged by RITES

on behalf of CCL.

% Confingency up io 1% of basic cosi — miscellansous expenditure and unforeseen
cosl al work nel coverad undar BOO. Tha nalura of contingent expenditure on this
account will be cleary spelt in the bills.

% (On completion of the work and on handing over the siding Io CCL, RITES shall
prapare the final bill of the agency engaged for the & submit the same to CCL

accounl.

WY

Ceneral b

Cenibral U |.:.'-..:|i'..rir.||!.1] ; neral ager(P)
Darbhanga |1 ouse Banehi ¢ - RPOKN
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10.0. Cost of the Project; -

Ii.

v

@D

All actual construction costs Including thatertals, fraight & handiing charges and ad
paymenl mode o mﬁmﬂm agencionsuppior for conslruclion works. Tha actusl
cos! of material and malerials shall includs the element of wanioges of matarlaly in
handing, caniral & siote Govi. Taxes, dulies, locol slafulory lovies, oll cosy of
inspection charges loviable / payablo lo Inspoction authoritios ot the suppliers
pramises prior lo delivery at the prevalling rales for nny chil, S&T and OHE, Ganeral
s k (inchudl s, sloepors, and Poinls &
Cost of all molerials for conslruction wor ng roes, '

Crossings, P.Way fittings & Ballosl) procured for tho work Including tho chargos of
Transportation, loading, Unloading laxas, afe.

All payments ogains! work dono maede (o varlous agoncias angaged by RITES for

axecution of the work Inclusive of all materials, price escalation, claims & laxes olc.
due to Increaso /docraase In prico

The basic cost of the work howaver may chengo
of materials provafiing al lho time mﬁmmm work and (he labour andlor due
io Increpseldecreaso In quantilies of schedulo of llems andier duo fo execution of
non-schadule tams, If necossary.

Cast of escaladion

11.0 Compensation for Delay: -

)

-

i2.0

As par MoU batwoen CIL & RITES, daled 30.07.201 5, Annex-A, Stage-lil, page-3,

case of delay on tho part of RITES,
TES, a sum equal lo 0.5% of PMC
y or part theroof. The lotal
aximum of 10% of the

“There will ba a Liquidated Damage clause In
CCL are Bable lo recover from (ha leos, duo 1o R
fea for the part of work so delayed per week of dela
liability of tha PMC under (his clause shall ba sublected o m

fae for portion of work so dalayed.”

Fund Rogulation: -
As per Mol betwean CIL & RITES, dated 30.07.2015, Annax-A, Stage-lll, page-3..

CCL will releass, as imprast (in a specified bank nceount of any scheduled bank)

20% (Twenty percent) of tha approvad astimated cost o RITES against submission
towards

ol Indernity Band of approprinte omount, lo discharge the expendilure
camying out the works of project by the  confraclors/sub-
confractors/agencies/vendors engaged by RITES on behall of CCL for the projects.

e
ﬂ"ﬂé‘w qed Inlerest accruing to such funds shall be crediled lo CCL. The formal of Indamnity

u_,uuﬂ"

euf"fp o'

g

.

,hl._ll_.il'l" v bond which will bo submitied by RITES for tha above purposa will ba as per tha
o L I:.:.I:LL“L

formal provided by CIL/ICCL.

The axpendilure incurred therealler lowards camying oul the works of the project
shall be adjusted from the imprasl. When BD% of the impres! is utliized, RITES shall
subrrit the ulilizalion corificale. Furlher Imprest es per ulilization cerlificate will be
paidf released lo RITES lo make the lotal imprest 20% of the estimaled cost. This
procedure of release of fund shall be repeatad, whenever 80% of the total imprest
paid to RITES s uliized and ulilization ceriificale submitled by RITES. The
utilization cerifficales should be suppertdd by outhenbicated documents Including
siatemanl of _pmr:d guaniitios ummad and payments made lo the vanous
Supplers/ parfes including coniractors/sub-contraciors/ agencies/ vendors engaged

by RITES for the project.

The release of Paymant shoukd commensurale with the actual physical
progress as
Eﬂ iha Elkﬂ:[ Guaniity mulually accapted. A payment Schedula may ba prapared for
RITES shall submit quarterly expenditure re
port showing the delalls of oxpenditure
88 pav is
anfnlmmw F;‘ﬁd;chi,.h contraciors/Sub-coniractors! agencies! vendors from

m ﬁ: dml:n;; ij' RITES shall submit finel expendilure statoment
agencias/ vendors w,;";, RIves o poda 1o tho contraclors/sub-contraciors/
documents Le. copy of final bil elg, “E’j‘fw and supporied by authenticated
.'-." i



b 13.0 Dofect Liability:. B - iy
S -y

p As =41
Y per Mol betwsen CIL & RITES, Did 30.07.2015, Annex-A, Stage-lll, page-3,, @

RITES shall be responsible
for rectificalion of defects, If any, during defects liabili
) period of 12 (Twelve) months afier comgletions of works. G »

14.0  Tax & Duties ;-

p)
y As par Mol between CIL & RITES, Did 30.07.2015, Annex-A, Stage-lll, page-3..
RITES will ensure that all tades & levies (includi urcha
ng Service Tax, 8 rge and
’ Cess thereon as applicable) and surcharge on taxes, dutes & levies, insurance
1 charges, license fees elc., including statulory variations during the cuency of the
HW‘ITIT'HE'E applicable on transactions between RITES and contraciors appointed by
: ES. if any, shall be payabis dirscty by RITES or Conlractors appainied by RITES
and CCL will not have any liabilty whatsoever on this account. However, RITES will
. use the TAMTIN/PAN ete. of CCL wherever nacessary 1o deposit statutory bty
and forward the paid challan 1o CCL for accountal.
) '~ 150 Confidentiality:

As per MoU between CIL & RITES, Did 30.07.2015, page-3, para 10.

i Each party agrees to trest as confidential and trade secret al documents and

other information and negotiations conceming technical economic and making
information of the other party in connection with this MOU and shall nol disclose
of make public any such information unless pricr eonsent & approval of the other
party in obtained in order io disclose the same. Howaver, these restrictions shall

’ not ba applicable in respact of any publicity available infarmation.
] i ;
16.0 Forcea Majeura:
L] War, invasion, revolution, riots, sabotage, lockouts, sirikes, work shut-cowns
imposed by Gowvernment Acls or Legislature or other authorities, acls of God,
H epidamics, fires, earihquakes, Moods, explosions, accidenls, sea navigabion
blockages or any other acts or events whatsoevar which are beyond the control of
¥ RITES and which shall directly or indirectly prevent completion af the eonsultancy

carvices wilhin the time specified in the agreement will be considered FORCE

b MAJEURE.
As soon as the cause of Force Majeure has been removed, RITES shall nolify CCL

’ of such delay incurred in affected activily. From the date of occurrence of a case of
Force Majeure, obligation of RITES shall be suspended during the continuance of

} any Inability 6 caused until the cause itself and the inabllty resulling there from
have been removed and the agreed lime of completion of the respeciive ebligabon

y under this agreement shall stand extended by a pericd equal to the period of delay,
occasloned by such events.

47.0 Settlement of Dispute:
This is as per 1he clause in CIL-RITES Mol Dnd 30.07 2015,

. Any Dispule or difference including those considered as such by only one of the
. 1) parties arising out of of in connection with the contract shall be to the extan! possible

i ; ! satlled amicably between the parties.
? ;\HI"‘"‘E'. 'l,dhll'l'l'l““h-l
A coniv L il amicable settlemeni canncl be reached then all the disputed lssues shall be

A settled by arbitration as provided in Clause 12.
18.0 Arbitration botween CCL & RITES:
This is as per the ciause in CIL — RITES Mol dated 30.07.2015.

181 In the evenl of any dispulas or differances arising bebtssan RITES Lid. and the
Owner (CCL) in eonnection with Contract the provision of DPE_pffice memorandum

- b‘/ No. 4(1)/2011-DPE(PMA)-GL, dated 12.06.2013 of its of setiemant of

- g

Commercial disputes shall ba applicabla. 3
ey rc 1 ¥
e:‘ﬁ!f ager(P)@ Mhﬁﬂmzm o !
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18.0

e

Notwithstanding the existenca of any dispute or difference and / or referancy for hhi
arbilration, the RITES shall proceed with and confinue without hindrance wyy, the
performance of the work under the contrac! with due diligence H"dﬂwiﬂﬂha
professional manner and tha payment due to RITES shall not be wilhheld by Cgy_ g,
sccount of such difference or arbitration proceedings unless such payments |g
subject matter of the arbitration.

Completion Certificate * M/s RITES will submil & completion certificale after fing
technical inspection on completion of the work. Within 30 (Thirty) days of receipt of
above, the Engineer In Charge shall inspect the werk. Defects, if any, noticed by the
Engineer In charge shall be reclified by the engaged agency within 30 days under
the supervision of RITES. t g

Other terms and conditions will be as per RITES accepted offer, in line with the
renewed CIL-RITES Mol dated 20,07.2015,

A formal agreement shall be entered into between two parties for this work. For
execution of confract agreement, please submit non-udicial stamp paper of Rs
100.00 and other relevant documents for this work.

It is therefore requested for further neadful action at RITES end In liasioning with
General Manager, Magadh & Amrapali Area.

Fleasa return the enclosed duplicate copy for this werk order duly signed
signed by you on
each page as a loken of your acceplance.

Copy for Kind infermation lo:
1. Director (Finance),CCL, Ranchi.
2. Direclor (Tech)(P&P),Ranchi.

3. CVO,CCL, Ranehi,

4, GMITS to CMD, CCL,Ranchi.

5. GM.PAP,CCL, Ranchi.

6. GM(F)P&P),CCL, Ranchi..in rel. o the Budget i
BGT/PPICBM7-18/0HC/2(309) did 18.05.2017 for Rsﬁﬂmr::mﬂmmn e

Copy to:

1. General Manager, M&A Area.
2. AFM, MEA Area,

3. Staff Officer (Civil, M&A Area,
4. Project officer, Amrapali OCP,
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ANNEXURE-T-B

A7a roviegw fafies

CENTRAL COALFIELDS LIMITED

(A Subsidiary of Coal India Limited) o (

A Mini Ratna Cat-1 Company

(Mfice of the General Manager | F.& M)

DARBHANGA HOUSE, RANCHIS400q, | 0 mo0 & &
JHARKHAND,

Phone:0651-X360TRER, FAX 06512360350,

Website: www.centralconlficlds.in,

E-mail: Iﬂtnm:ﬂ"ltﬂlllﬂlu.il 1 { enmbodia gmail.com

Ref No. GM{EEMYCHP20/2826-17 Drted: 31.12.2020

I

Mis Larsen and Toubro Limited,
L&T Howse, N.M. Marg, Rallard Estate,
Mo bhxi-—200400 104

Contact Mo +8 10905 | 3953556
E=Mail: pami ntece. coum

Subject: Letter of Accepance (LOAYWork Order (WO) for the Work “Planning, Design, Fngineering,
Construction, Fabrication, Erection, Supply. Installation. Testing, Trial Run and Commissioning of
Coal Handling Plant (12.0 Mipa) for AMRAPAL]I OCP consisting of all Civil, Siruciural, Flectrical
and Mechanical Works and all other accessorics and facilities required w make it complete in all
respects on murnkey basis and Operation & Maintenance of plant for five vears”™

Refl; 1. NIT No: GMUE&M ) Tender Amapal v 20944 Date: 06.05.2020
2 Teader 1D: 2020 CCL_T71271 |
3, Your submitted bid with Bad 1 33693 along with confirmatorny  documents  on
wo Cortland atenders nic. in

4. Al the Cormigendum and clarification i the tender 1D 2020 OCL 171271 ), issued on
talindiatenders.nic.in

[hear “ir,

With reference w above, this @ w commumnicae the approval of the Competent Authority for awand of the
subject work 10 M's Larsen and Toubro Limited for an amount of ¥ 29981 4400000 [Rupecs Two
Hundred Minety-Nine Crores Lighty-One Lakh Fortyv-Four Thousand ) only, including GST.

[ Price escluding GST (Cost o the Company) ¥ 254 080000000 + GST: T 45734400000 = F
205 B AAD0000 §Contract Priced].

The word, is awarded to you. subject to the following terms and conditions:

1. Contract Performance GuaranteeSecurity Deposit
You have w deposit a sum of T 14,9907 200,00 (Rupics Founcen Crores ninery-nine lakhs
sever thousand two hupdred ) only a5 5% of the Contract Price, within 21 days o ssuance of
L¥A, as per Clanse MO, 3 Contract Performance Guarnmes/Security Deposit of General Terms
& Condition of the NIT
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i
(i)

iiii)

i)

A
(@)

(b)

Work Shall commence onby afier submission of Performance Secunity. In case the successiul
bidder fails 10 submit the Performance Security within the stipulated time, then the award of
work shall be cancefled with forfeiture of the bid security 'carnest money. In addition to the
ahove penal measures. the bidder shall not be allowed 10 participate m the re-tendenng process.
The company shall also ban such defavlting contractor as per the Guidelines of Banning of
Businiess of ClL

All running on Account bills shall be paid at 98% (Ninety five Percent) of the exccuted work
valuwe, This 2% (five Perceni) deduction towards Retention Money will be the second part of
Socurity Deposit.

Paymenl schedule:

As per UL No, 41 ntled s "Payment’ and sub-clavse no.41 .4 ttled as "Payment Schedule’ vou
will prepare and submit o the engineer fiw approval, a break-up of the contract price. This
contract price break-up <hall he imterlinked with the agreed detailed PERT network of the
contractor setting forth his starting and completion dates for the various key phases of works
prepared as per conditon of this secuon. While preparing the PEET network, the supply of
P&M Eguipment shall be linked 1o conswruction of respective Civil and Simuctural Works. Any
pavment under the contract shall be made only afier the comrtor's price break-up 15 approved
by the engineer. The agwregate sum of the contractors price break-up shall be equal 1o the lump
SUITL CONERECT price.

That payment 1o the contractor in context with Design engineering, Civil construction including
lfoundation and buildings, Struciural fabncation and erection, Supply of equipment. Machinen
Erection. Trial Rua and commissionmg. Fnal Bill cic.. shall be guided as per Clause No.d1 6
tithed as "Terms of Payvment’ of General Terms and Conditions of Contract

Goods & service Tay (GST):
The payment of Goods and Service Tax (GST) & GST (Compensation 1o State) Cess to the
Concerned Governmen! authority will be the responsibility of the contractor.
The payment of GST and GST {Compensation 10 Stale) Cess by service availer {(Le. CCL)
i contractor would be made only on the kater submitting a Bill'invoice n sccordance with
the prisvision of relevant GST Act and the rules made thereunder and afier online filing of
vald return on GST poral
In the evem of Recovers of any clam towards LD Charges, Penalty, fee, or any other
charges from l.re contractor, the same will be recovered nlong with the applicable GST and
the amount shall be adjusted with the payment to be made 10 the contractor against their
bilkinvoice or any other dues,
Input Tax Credit is available o CCL.

Price YVariition | Escalation/Tre-escalation);

That the comtract Price shall remain firm remain firm without any Price variation duc 1o
escalation for the porion of survey, geo-cngineering investigation, design and engincering and
supply of equipment, Plant and machineries as envisaged in the scope of work and the price
agreed thereon as per the contract except the statutony increase’'decrense in taves and duties o
GST, GST i Compdnsstson 1w Saie) Cess ¢ic,

That for the p:lﬂlrJi of Civil and Structural Works and Erection and commissioning Works of the
Plant and machineries. the Price Vasiation due 1o Escalation shall follow CL.No.2 of Additional
Perms & Condition of Contract | Price Varation Clause ).

2




(c) That the base date for working out Excalation/De-escalation is 30072020 ie. the last date of
satbmission of bid,

(d) That the ceiling on price varation due to escalation covered under clauses mentioned herein
before on the contract. limited 10 10% of that portion of contract Price for which price variation
is applicable,

Specification/Quantity as per BOG £ NIT 1w be sirictly complied/adhered 1o and the same should
be linked 1o pavment schedule as per clause 41 of the General Terms and Conditions of the NIT,
s thast the vanation docs not have a bearing on the schedule of work as envisaged.

& Coniract Period:

The contract period for this work shall be 2555 days from the date of commencement which shall be
reckoned from the expine of 30 (thirty) Days from the receipt of this letter of Acceptance | LIOA) /
Work order or from the 7™ day of handling over of the site, whichever is later,

2555 Davs shall comprise of
i) 73 Davs (02 Years) lor Constructon including Trial Run, PGT & Commissioning of the
Plomi.

{ii) 1825 Days (B85 years) for Operation & Mainenance of Plant during Defiect Liability Period.

The dawe of wplosding of this Letter of Acceptance | Work onder on e-Procuremeni  Portal
{www coalindimenders nic im ) shall be treated as the date of receipt of this LOA | Wark order by
o,

6. Electricity:

The contractor shall subart 1o the engineer within thirty (303 davs from the date of acceptance of the
wward letter, his electrical power requirements, iF any, 1o allow the planning of the femporars
ehectrical distnbution by the engineer, The contractor shall be provided with supply of elecinicity Tor
the purposes of the contract, only atl one point in the project site. The contmctor shall make his own
further distribution armngement, All temporary wiring must comply with kocal regulations and will
be subject to engmeer's inspection and approval before connection 0 supply,. Power supply Tor
lahowr colonizs <hall also be provided ot one point. The contractor shall be charged for the power
supphicd at work site and labour colonics #t prevalent rate of power supplied by State Electricity
Board.

Water:

Supply of water will be made available for the construction purposes sl on agreed single point within
100 meters of the work site. And Turther distribation will be the respensibility of the contractor. The
contractor shall be charged for the water supplied at work site @ 1% of the value of cvil works and
shall be dedicted from the comractors running/Tinal bills,

Employment of Labour:

As per CL Noe 22 titbed as *Employment of Labour® of Instruction to Bidder (ITB) and other
provision m Tender document, the contractor should abide with the following n context with
Emplovment of Labour:

7.1 Comtractors are 1o employ, 10 the extent possibie (as per policy decision of the company valid
from time to time ), local progect affected people and pay wages not bess than the minimum wages as
per minimam Wages Act of Central or state govt. or HPC wages of CIL, as delined below:




Payment of | (i) For Construction of Plant: Asper | The latest Rate as pu’_{iq\'l.

Wages w | Minimum Wages Act of Central/State | Notification and as. available on the |
Contractor's Gt (higher), Caowt. Website shall be applicable.
Labours (i) For Operation & Maintenance | The latest Rate as per CIL '
of Plani: High Power Committee | Motification and as available on the
(HPFC) Coal  Indiz  Limited Website
| Wagesof UIL. i www coalindia.in) shall be |

J apphcable.

Payment of arrears o the contract workers on account of revision of minimum wages shall be the
responsibility of the contracton

Payment of Provident Fund for the workmen emplosed by him for the work as per the Law
provailing vnder provision of CMPEEPF and pilied scheme valid from time to time shall be
responsibility of the contractor. In all the cases mentioned above, the contractor needs W ensare that
the employee has become a member of any of the provident fund as the case may be and the unigue
membership number of the CMPE'EPE or Allied Scheme needs to be submitted 10 Emplover. In
addition to the above, the Contractor shall provide & copy of the updated passbook having eniry
made in the CMPEEFE or Allied Scheme(s) of Provident fund as the case may by the competent
authority annually fas and when asked. Bidder shall also submit copies of stanmory returns.

7.2 The payment 1o the contractor’s labourers has 1o be made through Bank only and necessany
payment certificate shall be obtained from the asthorized representative of the department.

7.3 Bonus is 10 be paid to the contract workers engaged by the Contractors as per the provisions of
Payment of Bonus Act, 1963 as amended from time 1o time

7.4 The contractors shall register themselves on the Contract |abour Payvment Management Porlal
(CLPMPY of CIL within 30 davs of isspe of work order and will have to enter and update
perindically the following details in the pomal
i) Work Order details
i} Details of Contractor workers and payment of wages in respeet of each Work Crder cach
monthe

1.5 Contraciors should deploy Skilled Trained worker only,

.6 All the contract workers shall be covered with the Bio-metric attendance sysiem for pavment of
Wikges.

LT That you have to comply with statutory requirements of various acts including Child Labour
(Prohibition &Regulation) Act. 1986 as mended from time and rules, reguliations and scheme framed
there under from time to time in addition & other applicable labour laws. IF #t is reported and
provided that child Inbour s engaged by vou, then you will be penalized 100 of the unnuli
and will be blacklisted. "

.




9.

11.

{4t

Insurance Policies:

You have w take necessany insurance policies required for this work. in compliance with the
provision of NIT and Bid Docoment, in the joint name of Central Coalfields Limited (CCL) and
the Contractor, Mis Larsen & Toubro Limited. The Policies and centificate for insurance shall be
delivered by you w the Engineer-in-Charge for his approval before commencement of the work.

Safety

Thar you will he responsible for any damage resufting from vour operation. You will also be
responsible for protection of all persens including members of public and employees of the CCL and
the employees of other contractors and subcontractors and all public and private property neluding
structunes, buildings. other plants and equipment and ulilities erther above or below the ground. You
will ensure provision of pecessary safety armangement/equipment such as barriers, sign-boards,
warning lights and alarms, etc. 1o provide adequate protection o persons and property, You will be
responsible 1o give reasonable notice tn the Engineer-in-Charge and the owners of public or private
property and wtilities well in advance. when such property and utilitics are likely 10 ger damaged or
mjured during the performance of your works and shall make all necessary arrangements with such
owners. related to removal and'osr replacement or pratection of such property and utilites.

In case of accident, vou will be responsible for compliance with all the requirements imposed by the
Workmen's Compensation Act or any similar lows in-foree and indemnify the Company against any
ehaim on this sceoumnt.

Worker's Wellare Cess:

hat an amount of 1% (One Percent) of the work value pavable to vou will be deducied from all
Bills towards the workers welfare under “The Ruilding and Other Construction Worker's Welfare
Cess Act, 1996™ and “The Auilding and Other Construction worker's Wellare Cess Rules, 1998 jas
applicable in the State).

Legal Jurisdiction:

That matters relating 10 any dispute or difference arising oot of this work order and subsequent
comtract awanded, based on this tender and work order shall be subject to the junsdiction of Local
Cowrt, Chatrn, Jharkhand only,

That you have to submit a detailed PERT network within the time frame agreed as per NI

consisting of adequate number of achvities covering all key phase of the works such as desipn.
procurement, manufacturing, shipment, field erection activitses etc. within fifteen (15) days after the date
of scceptance of tender m compliance with classe No. 6 of General Terms & Conditions of scoeptance,

13. That ns per Clause No. | titled as ‘Definition” and sub Clause (ix) of General Terms and Cosdition

of Contract, the Engineer-in-Charge for this work will be Gemeral Manager, Amrapali &
Chandragupts Area. Genernl Manager. Amrapali & Chandragupta Area in assocition with the
StafT Officer (E&M) of the Arca will be responsible for supervising and adminisirating the comtract.
cerifving payment due 10 the contrsctor. valuing variation 1o the contract, awarding extension of
time and valuing compensation evenis, Engineering-in-Charge/Designated Officer-in charge may
Further appoint his representative 1e. another person‘project Manager or any other competent person
mred moify 1o the comtractor whio is dicaily responsible For supervising the work being exccuted
the site. on his behall under the Delegation of Powers of the Company. However. overall




18.

19.

14

15

16

17.

|

responsibility. as far as the contract is concermed will be that of the Engineer-in-Charge Theignated
No sub-letting of the work as & whole by the contractor is permissible, Prior permission s reguired
I be wken from the principal emplover for engagement of sub-contractor in par work/piece rated
work.

That the Payimg Authoity for this work will be the Arca Finance Manager, Amrapali &
Chandragupts area.

e Ball of Ouaniities { BOO) enclosed herewith is a part of this work order.

That you have to submit the following docaments aml 1o amond this offioe for sigming the agreomani

within 30 { Thirty) days of issuance of this LOA'Work Order;

i Non-Judicial Stamp Paper of ¥ 500,00 '

i Site handover and takeover cerificate, jointly signed by Engineer-in<Charge and the
Contracior,

i, Labour License as per Contractor Labour { Regulation & Abolition) Act 1970,

w. Insurance Certificate as por Clause 8 of LOA

v.  CMPFEPF Registration certificate,

¥i. Valid H.T Electrical Contractor’s license

vil. Detail Time and Progress Chart, jointly signed by Engineer-in-Charge and the Contractor.

Wi, List of Techmical & Supervisory Personnel io be deploved for execution of the work

X, Integrity Pact on Mon-Judicinl Stamp Paper of Rs. 304,04,

X Copw of PAN card,

1 Copy of GST Registration Certificale

sit. Copy of Memorandum and Aricke of association glong with Power of Attorney and Board
Resolution.

wiih E-payment Mandate form as per NIT.

wsiv.  Any Other document. if Required. as per NIT/ Tender document.

The bidder must comply the provision of Public Procurement (Preference to Make i India), Order
201 7-Revision vide order no. P<45021/2201 VPPBE-I1) did 160892000 of Ministry of Comimerce
and Indiatry, Government of India

The bidder must comply order no. F. No 6/ 1 R2019-PPD di 23720 of Ministry of Finance. Dept of
Expenditure, Public Procurement Division with respect to “restriction of hidders from a countr
which shares a land border with India and on sub-comtracting 1o contractons from such couniries™

Al Other terms and condition as detailed in the NIT and Bid Document and subsequent clarification
masde thereof with regard 10 bidder’s quenes and uploaded on e<procurement portal shall be followed

and form an integral pan of the contract agreement.
%J—q_ﬂ“

General Mansger] E&MUYHOD, CCL

Enclosure; Schedule of Ohantities B0




Copy for kind information:
CMD.CCL

Dvirector | Technical YOperation, CCL
Dirccior | Techmical Y P&EP, CCL
Drirecior | Finance), CCL
Drirecior [ Personnel ), CC1

E R

Distribution

GM{P&EF), CCL

GMiFin), CCL

GMP&IR), CCI

GM. Amrapali & Chandragupta Area, CCL

Sr. Raj Kumar Rajak, PS fo OV, OCL

AFM, Ammpali & Chandragupta Arca- With reference w0 BC No. BGT/CB/PP/Z0-
21/250272/1/(6T) dated 31.12.2020, Head: Transportation [CHP) Ref No (New)
Amount- € 1,00,00,000.00 (Rupees One hundred lakhs only). Budget for FY 2021.22 & 2022.
23 will be included in respective vear of Capital Budget expenditure as per requinement.

e e o o e
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HED ] ITIES/
i Item Description - BASIC TOTAL
Nao. RATE in AMOUNT
Figures Ta | Without Taxes
be entered by | in
the Bidder in | Rs. P
Rs. P :
1 WIOREK & SERVICES Ir -l!
2 Detailed survey of the area, within the battery Nimits | 1000000000 | 1000000000 |
& submission of reports (Complete work as per !
Tender document) = | |
3 "Sub soil exploration. feld and laboratory testing of | 10000000.00 | 10000000.00
| samples & submission of reponts (Complete work as I
per Tender document ) | e
4 Design Engineering Cost
s Preparation and submission of system engincening | TOSMMNNE.00 | TOSMMENNL DG 1
drawings s per SYSIEm requirements,
[ GA & detail engineering designs and drawimgs of all | SOOMNMLOD | SO0, ) ‘
civil and structural included in the svstem and scope
| of works (Complete details of the system) ‘I !
7 (GA. & detailed engincering designs and drawings | SOOI - OO 1)
including working and maintenance manuals of
{Complete details ol the syslem): ‘ |
i all individual eguipment | Mechanmical & ;
Electricals)
i) Dust Control & Pressunsation system.
i) Fire-fighting and plant  cleaning  sysiem.
iv) Chutes & Liners
v) Communication system | i
Vi) Power Supply System
vii) 1l wmination system. ’
| viii) OHE system
%) Plant control sy slem -
ix) Any other system/unil to match the seope of work I
_ Lmoqgurepet 4 | |
B Documentation as per T tender !PIIELHI.I(H‘.I LIJ'ITIFII:.'IE 100014 1 0OTHML D0 |
= as peT scope of wiorks -
9 CIVIL & STRUCTURAL WORKS ! = —
10 Civil and structural work (Sile, over ground

Bunker, crushing stations, Truck receiving

Comveyor Gantry, Drive & Transfer

Houses, Sampler House, eic.)




T Eanthwork in cutting in all types of soil and rock 16000000.00 | 16000000.00
12 Eanhwork in filling C BGDO000.00 | S600000.00
13 Sand filling 0600000.00 | 9600000.00 |
14 PCC at all levels as per system requirement 10900000.00 | 10900000.00
1% | RCC {excluding reinforcement) at all levels as per | 23040000000 23040000000
system requirement (M20 grade and above)
6 Supply. bending, binding and placing of Tor steel in | 26832000000 | 265320000.00
|| position PO T —
| 17 | Supply, fabnication and ercction of structeral steel a1 | 390000600.00 | I90000000.00
i all levels as per system reguirement
I8 l Irr.-r: ﬁ'nl'll. 'i-hl.'clmg at all levels mclu:lmg El.l:pp-h ZEROOD. 08 | ZRE00000.00
19 | Liners as per tender chcumrnt GIARDUOO.00 | 62480000.00 ,
20 | Masonry work . 24200000.00 | 2420000000
21 Pavement below silo v 2000000.00 | 2000000,00
12 [ Developmental work and infra-structure n-i'.l;r" _ - B
' _tender document ' i
| 23 | Service buildings such as CHP office. First aid | 4000000.00 | 4000000.00
| | centre, Canteen. Security office, Pump houses, Sore
e | Poom el B
4 e - 25000000.08 | 2500800000
25 Workshop shed 2500M1, 04D SAMHHMY, [H}
26 Car and cyvele parking 50000000 S00000.00 i
27 | Levelling Dressing. arboriculture et 2000000 | 7200000
B | Water Supply Arrangement st ._'.m
| 29 Ciround waler reservoir s . W_
30 S e | 1000000000 | 10000000.00
| 32 Road SO0, 4D R{HMMMMHD (W)
l._ e _|_ st b v o :
3| Lighting Tower sl Eomemsssd MR
34 | Miscellaneous S0000.00 S00040.00
'35 | C.PLANT & MACHINERY (SUPPLY) =1 D
6 | C.{a) SUPPLY: MECHANICAL
7 CONVEYORS | 15846000000 | 15846000000
gL BEL TING o STTORMNL00 | STTO0000.00
30 [EQUIPMEMT — B
40 Receiving Pit :rr.:ltu:lu‘tg I ruck re-:r:-l:n'i:_:g_mgrmnl EH-IT-IH'I}.H |
- Mechanical Egquipment =
41 Equipment involved in Secondary Sizer house | TI6HOMM, 0
(42 Mechanical Lquipment in Bunker RN (M




)

43

Mechanieal Equipment at | oading Section | BHSTOO00. (0

Mechanical Equipment ai Transfer house " 6000000000

43

TOHE cquipment including mechanical, civil and | 31000000.00

elecirical requirements L

Other mechanical equipment 42000

Dusi suppression sysiem with piping & other | B5900000.00
nceessories. Condition monitoring system, Safety &
firefighting system, and other misc. equipment/utility |
for any more ilem required 1o complete the project

C.(b) SUPPLY: ELECTRICAL

Over Head Line Feeders

pole along with suitable cable, lighining arrestors,
isolators etc. for receiving power al Subsiation-A
from proposed Substation-ll & Substation-A o B.
b 15 kY Over Head line feeders on 52kg'm rail pole
along with sunable cable, lightming arrestors,
mmolators ete. for receiving power at Silo MCC Room
from Subssation-B.

al.6.6 kY Over Head line feeders on 52km'm mil | 730000000

51

Substation-A i Ref. Drawing No.-
RYV:E&EMOFEINY] & Techmical Specification m
Sub Section 7.4.2 )

52

b6 kY Isolstors with canthing  switch.
). 6.6 kV Switchboard No. 1A comprising of 13
nos, of 6.6 KV Vacuum Circuil Breaker Panels
complete with metering and protection system (Refer
drawing no. RY:E&EM:AOE309 and technical
specification) a1 Substation A 01 no|
d} 6.6 KV Switchboard No. 2A comprising of 2 nos
6.6 kV Panel for trunking of incoming cable from 6.6
kV Sectionalized Switchboard Panel 1A, | no. of 6.6
kV Vacuum Circuit Breaker Pancls as Bus Coupler
and 12 nos. of vacuum contractor panels complete
with metering and protection system {Refer drawing
no. REEEM:OLE309]1, and techmcal specification) at

Substation A -1 gy,
e) 66230V (L-L) 100 kVA indoor Lighting |
Transformer i

N 660415 kV. S00 kVA indoor Distribution
trans former

g 4153Y, 1 A AL Bus-duei - 2 Mos,
hi 415 V sectionalized Motor Control Centre (MU
at substation A comprising of 2 nos. of Incomer
ACBs, | no. of Bus-Coupler ACH and required nos.
of outgoing Feeders for supply of power w LT

equipment like Vibro feeder, FOT Crane. Electrical

a) 66 | kV Lightning  arrestors. | 25000000.00 | 25000000.00




Hoist, Rock Breaker. Metal detector & Magnetic
separator, Dust Suppression,  Firefighting  system.
Convevor Brake., Trpper Convevor, Belt Weigher,
Flap gates. Welding sockets ete. complete with
metering and protection system (Reler drawing no.
R3:E&M:0E309]1 and technical specification)- lot

33

Substation-B (Ref. Drawing  No,-
R:E&EM:OEMY2 & Technical Specification at
Sub Section 7.4.2 ) = o=

34

55

i) b6 kv Lightning arresions

bbb kY lsolators  with  carthing switch
e} 6.6 kV Switchboard No. 1B comprising of |3 nos.
of 6.6 KV Vacuum Circuit Breaker Pancls compleie
with metering and protection system (Refer drawing
no, R3:E&MOLEY2 and technical specificanon) at
Substation R -0 no,
d) 6.6 KV Switchboard No. 2B compnsing of 2 nos

| 3310000000 | 3310000000

b kV Panel for trunking of incoming cable from 6.6 |
LV Sectionalized Switchboard Panel 108, | nos. of |
6.6 kV Vacuum Circuit Breaker Pancls as Bus |

Coupler and D6 nos, of vacuum comtractor pangls
complete with metering and protection system | Relfer

drawing no. RIZEEMOESM? and  techmical |

specification]  at Substation B -1 o,
e) 66230V (L-LL 63 kVA indoor Lighting
Transformer

N 660415 KV, 315 kVA indoor [Distmbution
rransformer

g) 415V, 800 A AL Busdvct - 2 Nos,
hM13 V sectionalized Motor Control Centre (MCC)
al substation B compnsing of 2 nos. of Incomer
ACBs, 1 no, of Bus-Coupler AUB. and required nos.
of outgoing Feeders for supply of power wo LT
equipment like Plough Feeders. RLS, Sampling
System, Convevor Brakes, Flectrical Hoist EOT
Crane, Dust Suppression, Firefighting system. Flap
gates, Welding sockets etc. complete with metering
and protecnon  svsiem  (Refer  drawing  no.

Silo MCC (Ref. Drawing - R}:E&M:0E3093 and |

technical specification at Sub SectionT.4.2)




N
==

a) 415 V sectionalized Motor Control Centre (MCC) | ESTOOMMALM0
at Silo MCC room comprising of 1 nos, of Incomer
ACBs. | no. of Bus-Coupler ACB and required nos.
of outgoing Feeders for supply of power 10 LT
equipment like compressor. Hydraulic power pack, |
Motorised Gates. Control room pressurisation & Air |

conditioners, Welding sockets, it and other reguined
items mstalled a silo complex (Refer drvwing no.
R3:E&MOEIN93, and technical specification)- lol. |
b) 415 V suitable Power Supply arrangement for |
sampler system (Refer technical specification) - Lot |

57

Control console {Hef. Drawing - R:E&M:0E3M94
and technical specification at Sub Section7.4.2)

IS 100000.00 |

58

39

a) Control console for control of electrical drives | S0300000.00
connected 1o substation A, B and Silo MCC |
complete with microprocessor based PLC having hot
redundant CPUs & memory, audio-visual signalling.
foult annunciation  system, interlocking, prnter. |
VDUs etc. and sequence operation of equipment of |
fome A B C and entie plant

bl Remote and sequence control  equipment |
accessories including Local Control Stations, Traffic |
Control System eic. as required for plant control, |

'Elﬁ:lllccnnﬂucu-prhn;uflhrﬁﬂlﬂm[; |

| ¢) Cable travs'cable racks (separate trovs shall be

a) 6.6 kV grade. XLPE. single wire armoured | 69100000.00

aluminium conductor, FRLS cables of differemt sizes |

for supply of power 10 6.6 LV pancls, drives & other

equipmemt as  per  technical specification-  lot. |

b) L1KV grade, PYVC insulated, PV sheathed single |

' wire ammoured aluminium conductor FRLS cables of |

| different sizes for power supply to panels drives and

other equipment as per technical specification - lot

¢) 1100660 WV grade, PVC insulated, PV sheathed.

| single wire armoured. Aluminium conductor, FRLS

' cables of different sizes as per technical specification
lont

d] TG0 W grade, single'multi core PYVC

| insulated and sheathed, Copper conductor, FRLS,

control and signalling cables of 2.5 sq. mm cross-

section having different no. of cores as per technical

specification_-lot

used for power and control cables), cable trenches &
cable vaulls ete - lot

o |

| 69100000.00

Hlumination ‘l&!l‘l- ml:lpri:nl; of the fnlhn-iug‘




62

a) 230V{l-L) Man Lighting Distribution Board

with incoming MCCB  and  outpoings

MOCCBsMOCBs-lot
' b} Lighting Distribution Boards with incoming and
outpoing MOCBs | MCBs - ot
¢) LED Lamp' fixwres (Industrial/decorative/dust
tight (ype) as per requirement complete with control
guars, ACCCSE0TICS - lot
d) LED} Lamp (Street light' Flood lights type) as per

elc as  per lechnical  specification- ot
| &) Street lighting poles of suitable height embedded
| with conduit and brocket -lot
1 Fined tyvpe lighting tower for suitable locations in
CHP (1520 m high) fined with Suitable LED Nood
light fixtures, - 4 nos
g) Miscellancous items like junction boxes complete
with fuse. terminal block and other necessary

lot.

with reguired switchgear for automatic on=ofl and
| changeover - 3 nos.
1) Digital clock based armangement  with  all
pccessories and terminal for awtomatic switching

reguirement complete with control gears, accessories |

| mecessones, cable glands, lugs. conduits, receptacles !

. I'|.]| DG set of required capacity for emergency lights |

ON/OFF of outdoor lights- 1 no.

s T m e == =

| B3

Welding Svstem: (as per technical specification at
Sub Section7.4.2)
a) Transformer welding set 400A complete with
cables and accessories 5 nos, out of which 3 nos, o
be housed in rooms (size 2 m x 3 m x 3 m each
approx.. one number lor each fome) - 3 Nos
b Motor generator welding set DC 600A complete
with cables and accessorics 5 nos, out of which 3nos.
i he housed in rooms (st 2 mx 3 m x 3 m each

¢) LIKY grade, PVC insulated and sheathed singl:
layer armoured. FRLS, Aluminium conductor cables
for power supply W welding sockets. - Jot
d} Dust proof welding receplacles compiete with
protective device, and accessories throughout the

___ plant- lot

"Earthing & Lighining Protection (as per technical |
~_ specification at Sub Section7.4.2)

approx.. two numbers Stand by) - 5§ Nos |

e

ST00000.00

r—




| a) Galvanised iron earthing strips | wires / conductors
for main earthing grid. sub carthing gnd of

| substations, building and structures, earthing of light

fittings, welding sockets. pull chord switches, belt
sway switches, zero speed switches and varous
electrical equipment including of entire plam Ground
electrodes and carthing pil_f- as per technical
specification lot
b) Eguipment and accessories for Lightning
protection system for building and structures having
height of 10m and above with separate earth pits..-
lot

specification ): .

Capacitor Bank (6.6 KV Side) (Refer drawing no. |
R3:E&M:0E3091, RY:E&M:0E3092 and technical |

a) 6.6 kV indoor Capacitor Bank of required capacity
with automatic P.F. correction relay at Substation A
for improvement of Power Factor.
b} 6.6 kV indoor Capacitor Bank of required capacity
| with astomatic P.F. correction relay at Substation B
| for improvement ol Power Factor,

Capacitor Bank (0.415 KY Side) (Refer drawing
ne. RBE&LM:0E39], RLE&MOEMN9I  and
technical specification):

T

a) 415 V indoor Capacitor Bank of required capacity

for improvement al Power Factor.
bi 415 V indoor Capacitor Bank of required capacity
with automatic P.F. correction relay at Substation B
& Silo MCC for improvement of Power Factor,
( Refer drawing 1. B3 E& M :0E3M92,
| R3:E&M:OE3"4 and technical specification )

Miscellanesus Equipment comprising of the |
I'u!liuuh!'__

‘m SOOOO00. 10
1300000.00 T 230000000

..... — ]
o GitooRE

with automatic P.F. correction relay s Substation A |




| @) 415V DOL Staners - lot
k) 110V Lead Acid Battery complete with Battery
Charging umil al Substation-A, B & Silo MUC- 03
Mos.

) 415110V control ransformer for AC  control
supply ai Substation-A & B and Silo MCC Room- 06
Nos

1;1] 413110V control transformer with  necoessary
converter for DC control supply /110 DC Float
cum charger for batierics at Substation-A & B and
| Silo MCC R owoima - 03 Mis
¢) Latest Maodel of PC. with LCD Monitor. DVD
drive and with laser printer complete with U'P5 of 30
minules hack-up. . 02 Mos
fy Laptop latest model, for re-loading the software
in PLC/PC -0 MNos.
g) Air conditioners 1.5 Ton Capacity - lot
h}  Fxhaust and  ceiling fans-  lot
i} SKVA UPS for PLC control with minmmum 3()
| minules battery backup capacity- 03 Nos,
i Aluminium portable telescopic ladders- 02 Nos.

k) Insulating mats as per IS for sub-siations, MCC

—

FOCHTLS and control TOOMS= lon
1) Insulating mats as per 1S for sub-stations, MCC
FONINIS and control PO S~ Jon

m} Awtomatic Fire Detection & annunciation system
m whole plant  and power supply 1o automatic
firefighting eguipment— Il
n) Eguipment and sccessonies for Pressurisation  at
Substation-A & B and Silo MOC Roeom -lm
o) Volage stabiliser for control circuit - lol
p) Miscellaneous ems such lesting equipment.
poriable firefighting equipment for sub-stations and
other safety equipment as per relevant Indian

control rooms and substation buildings etc.

73

74

Communication sysiem:

a) Project administrative communication system

Room of sub-stations etc. including wiring of all sets
auio  exchange  for  external  connection.
techmnical specilication.

¢) Visual communication svstem with industrial 1ype
CCTYV

Standerd & Indian Electneiiv Rules. Fumiture for |

complete with aulomatc pushbutton type 1elephone |
sets ot vanous location of Silo, MOC and control |

wp o a commoen junction box and connected to main |

b) Industrial type duplex loud hailing plant intercom |
system complete with cabling accessories cic. as per |

'_ lln—iuT| 10000000.00
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75 Any other equipment specifically not mentioned but | 100000.00 | 100000.00
necessary for efficient operation of plant under this |
| package- lot e ] . I
76 Cl. ERECTION,  INSTALLATION &
COMMISSIONING il 0
i, Ercction of mechanical cquipment 68 T00000.00 9] i_ﬂm.l_l |
78 Erection of electrical equipment 22000000.00 ﬂm M :
79 | Erection of other plant snd machining etc. w mnﬂ
B0 Trial run., and commissioning of the plant SO0 SOMMIMMD. D
8l Trial run. Testing, and commissioning of the OHE | S000000.00 | SIN000.00
i | System undermneath silo N | Y !
82 | C2.OTHERS ITEM
B3 Drinking water system consisting of tanks. pipes. | 300000.00 J00000. 00
i valves. Laps elc, = : _ _
B4 | PMant cleaning system Z{HHMHL M) 2004, 1y
|83 " Any other item keft out for completion of the project | 100000.00 10000 00
| BB " C3. MAINTENANCE AND TRAINING
87 "Operation of the plant for five sear after| 120000000.00 | 12000000000
| Commissioning — i NETT———
B8 | Mammtcnance of the plam for five u:ar after | 11995000000 1 1995004040, 040
COMMMISSIvNINgG e | _ |
B9 Tramning of the emplutn:r personne]l as per tender | S0000.00 S0000.M |
document I
“Total in Figures T
— | 254,08.00,000.00
. Tnhl: GST @ 18% T45.71.44 mum
' Contract Price Te '
—— L 2,99.81,44,000.00

L[]

Validity
Date: 302815 a1

Location: Coal Ind

45 []oe2e
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ANNEX UR

Mo, J-1100 5109 2003-1A-11 (M)
Government of India
Ministry of Environment, Forest and Climate Change

Impact Assessment Division
LEL L

Indira Paryavaran Bhawan,
Jorbagh Road, N Delhi - 3

Dated: 20" March, 2020

Ta,

The Head of Department (Environment & Forest),
M/s Central Coalfields Limired,

Darbhangs House,

Ranchi - $34029 (Jharkhand)

Email: enveckigvahoo.com

Sub: Amrapali Opencast Coal Mine from 12 MTPA to 144 MTPA (Peak] in an ML area
of 61987 ha of M/s Central Coalfields Limited located in District Chatra
{(Jharkhand) - For Environment Clearance under Clause 7(ii) of ElA Netification,
2006 - reg.

Sir,
This has reference to your online proposal no. IAJH/CMIN/I 233902019 on 1o
January, 2020, on the above-mentioned subject.

y 5 The Ministry of Environment, Forest and Climate Change has considerad the proposal
for grant of Environment Clearance under Clause 7(ii) of ELA Notification, 2006 1w Amrapali
Opencast Coal Mine from 12 MTPA o 144 MTPA (Peak) in an ML area af 619.87 ha of M/s
Central Coalfields Limited located in District Chatra (Jharkhand).

. The proposal was carlier considered by the Expent Appraisal Commitiee (EAC) in the
Ministry for Thermal & Coal Mining Sector in its 53" meeting held on 20™ February, 2020. The
details of the project, as per the documents submitted by the project proponent, and also as
informed during the mecting, are reported to be as under: -

(i) The project area is covered under Survey of India Topo Sheet No: 73-A/13 and is bounded
by the geographical coordinates ranging from 23951731 1o 23° S1TIEN latitude 847
835 to 85° 02" 07" E longitude.

(ii} Coal linkage of the project is proposed for generation of Energy Sector for various
customers through Basket linkage. Al present coal is being transported through Shivpar
railway siding. A new railway siding, Amrapali siding adjacent to the mine boundary 15
under commissioning. In future, it is proposed to dispaich coal through Amrapali railway

siding.

1
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(iii)

{iv)

v)

{vi)

vii)

Praject does not fall in the Critically Polluted Area (CPA), where the MoEF&CC vide its
OM dated 13th Janwary 2010 has imposed moratorium on grant of environment clesrance.

Employment generation: The project has given a boost 1o the economy of the arca by
providing primary and secondary employment 1o local people, Total number of permanent
& temporary employment is approximately 650,

The project is reported to be beneficial in terms of improvements in Physical Infrastructure;
Improvements in Social Infrastrocture; Increase in Employment Potential; Contribution to
the Exchequer; Meet energy and steel sector requirement; Productive utilization of existing
manpower of project.

Earlier, Environment Clearance io the project was obtained under EIA Nolification- 1994
vide Ministry's letter No J-11015/1092003-1A (M) daled: 03.01.2006for 12 MTPA in
project area of 1426.08 Ha. MoEF&CC through its notification vide no; 8.0 1530 (E) dt.
16.042018 has directed that “The mining projects which were granted EC under EIA
notification 1994 and but not obtained EC for expansion’ modemization’ amendment under
the EIA notification 2006 shall make an application in Form 1 within six months from the
date of issue of this notification for grant of EC under the provisions of the EIA
notification, 2006, EAC{Coal) has recommended for revalidation of the Environment
Clearance Dated: 03.01.2006, as mandated under the Ministry’s Notification dated 6%

April, 2018,

Mining Plan (including Progressive Mine Clesure Plan) has been approved by the CCL
Board meeting held on 04.11.2019.

{viil} The land usage pattern of the project is as follows:

Pre-mining land use details:

Forest Area in | Non-Forest Area in| Toial Area in
Hivertplion Ha. | Ha. Ha.

| Quarry ) 39275 3247 415.22

| Dump 60.14 2902 89,16
Nala 2.85 015 | 3w |
Workshop 1448 0 1448
Chp [ 62T 0 I 6.27

| Sub St /Office .00 0 6.00
Haul Road 30.00 400 34.00
Safety Zone ' 4 | 1422 18.92
Embankment/Garland R o

Drain/ Diversion Of Public 14.45 827

Total 53164 | 8823
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Post-mining land use details:
s | Total Areain | Description Total Area in
ption ) Ha B
B Piantation on backfilled o
Quarry 42522 area .
Void 153.51
Plantation on External
Dump * 89.16 Ba 89.16
Mala 3.10 - Mala BRI
Waorkshop 14.48 =
Chp 627 Industrial Area 26.75
Sub Stn./Office 6.00
Haul Road 3400 [HaulRoad 34.00
Plamtation on Safety
Safety Zone 1892 s 1852
Embankment/Garland EmbankmentCGarland
Drain/ Deversion OFf 2272 Drain/ Diversion OF Public nn
Public Road = Road
Total 61987 | = Toul 61987

(ix) Total geological reserve is 486,50 MTe in Amrapall Rlock and 203.31 Mies in Kishanpur
Block. The mineable reserve is 114.59 MT, exiractable reserve is | 14.59 MT. The percent
of extraction would be 100 %.

(x) 08 zeams with thickness ranging from 1 m — 20 m are workable. Grade of coal is Grade-
F, stripping ratio 0.99, while gradient is 1° ta 7%

(xi) The method of mining would be opencast method of mining with Surface miner and
shovel-dumper combination.

(%ii) The balance life of mine is 9 years.

(xiii) The project has | external OB dumps in an area of 89.16 Ha with 60 m height and 16.86
Mm3 of OB. 2 internal OB in an area of 271.71 ha with 109.62 Mm3 of OB is envisaged

in the project.
(xiv) Total Quarry area is 425.22 Ha. The final mine void would be in 153.50 Ha with depth an

average up to 90 m below GL. Backfilled quarry area of 271.71 Ha shall be reclaimed
with plantation. Final mine void will be converted into water body,

{xv) Transponation of coal has been proposed by dumper from mine pithead, from surface to
siding by tipping trucks.

(xvi) Reclamation Plan in an area of 317925 Ha, comprising of 8% 16Ha of external dijyd}
271.71 Ha of internal dump and | 8.92 ha of green belt & safety zone.
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{xvii) 331.64 ha of forestland has been reported 10 be involved in the project. Approval under
the Forest (Conservation) Act, |9R0 for diversion of 511 64 Ha of forestland far non-

forestry purposes has been obtained vide MoEF&CC letter No, F.No.8-48/2008-FC
D T2 102010,

(xviii} Mo Mational Parks, Wildlife Sanctuaries and Eco-Sensitive Zones have been reporied
with 10 km boundary of the project.

(xix} The ground water level has been reported to be varying between 6.50 m to 10 m during pre-

monsoon and between 0.95 m to 6.50 m during post-monsoon, Total water requirement for
the project is 3357 KLD.

(xx] Application for obtaining the approval of the Central Ground Water Authority has been
submitied vide no: 21-4328TH/MIN2DIS Dated: 29.12.2018.

(xxi) Public hearing for the project of 12 MTPA capacity in an area of 1426.08 Ha was
conducted on 02.03,2003. Major issues raised in the public hearing include mitigation of air
& water pollwtion, compensation, employment opportunity, medical facilities &provision of
drinking waler etc. Approprise action 1o address the issaes raised in the Public Hearing
have already been taken.

(xxii) Consent 1o Operate/Establish for the existing capacity was obtained from the Jharkhand
State PCH on 30.06.2019 and is wvalid all 30,06 2020

{xxiii) Chundru and Barki rivers flowing west o east and north to south respectively control the
drainage of the block. The Barki River marks the eastern boundary of the property with a
safe distance of about 100 mirs,

(xxiv) Regular monitoring of ambient air quality is being camed out on formightly basis. The
documented report is submitted to JSPCB and also to MoEF&CC along with half yearly EC
compliance report. In general, the resuits of ambient air quality moniioring data were found
within prescribed limits except few aberrations, which can be attributed to the specific local
conditions during the day of sampling.

(xxv) Mo court cases or violation cases are pending against the project of the PP.

(xxvi) The project does not involve violation of the EIA Motification, 2006 and amendment
tssued there under. The coal production from the mine was started from the year 2013-14
onwards. Mo excess production of coal from the sanctioned capacity has been realized since
the commencement of mining operations. The coal production, realized from the project,

from 1993-94 onwards, 5 as under:
Year | Coal (Million fes) OBR(Mcum) |
3 1
2013-14 - 2.54
2014-15 r 2 17.74
~ 2015-16 _ 479 624
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2016-17 823 4.19
T 201718 5.5 6965 |
2018-19 102 12.2

{xxvil) The project involves 452 project-affected families. R&ER of the PAPS will be done as per
R&R Policy of CIL.

{xxviii)Total cost of the project is Rs. B5,811 Lakhs. Emvironment Management Cost 15
Approximately Rs. 8,900 lakhs

4. The EAC, constituted under the provision of the EIA Notification, 2006 and comprising
of Experts Members/domain experts in various fields, have examined the proposal submitted by
the Project Proponent. The EAC in 53™ meeting held on 20" February, 2020 has deliberated the
proposal and has made due diligence in the process as notified under the provisions of the EIA
Motification, 2006, as amended from time to time and accordingly made the recommendations to
the proposal. The Experts Members of the EAC have found the proposal in crder and heve
recommended for grant of Environmental Cleasrance (EC).

5.,  The sectoral Expert Appraisal Committee after detailed deliberations and in exercise of
the provisions contained in para 7(ii) of the EIA Notifieation, 2006 and consideration of the
parameters mentioned in the Ministry's OM dated 15% Scptember, 2017, exempted the project
From public hearing, and recommended for grant of Environment Clearance.

6. The Expert Appraisal Committee in 53" meeting held on 20% February, 2020 has
recommended the project for grant of Environment Clearance. Based on recommendations of
the EAC, the Minstry of Environmenl, Forest and Climate Change hereby accords approval for
expansion of Amrapali Opencast Coal Mine from 12 MTPA to 14.4 MTFPA (Peak) in an
ML area of 619.87 ha of M/s Central Coalfields Limited located in District Chatra
{(Fharkhand), under the provision of clause 7(ii) of EIA Notification, 2006 and under the
provisions  of the Environment Impact Assessment MNotification, 2006 and subsequent
amendments/circulars thereto subject 10 the compliance of the following terms & conditions /
specific conditions in addition to the standard environmental conditions not ified by the ministry
and mentioned below:

{i) EAC desired that the MoC may direct CIL subsidiarics to comply the EC/FCACTO
conditions strictly within certain time bound manner so that the mining operations will be
environmentally sustainable/viable etc.

(i} The project proponent shall obtain Consent to establish from the State Pollution Control
Boards for the proposed peak capacity of 14.4 MTPA (Peak) prior to commencement @ﬁ#rﬂ o

E
T

the increased production. 5 A
T e ":'_ Ly
T R hE e
(iii) Transportation of coal from Coal Handling Plant shall be through covered trucks. S0 : . ‘ﬁ‘f
Il'l. l"' i |r£|5‘1"r'
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provided with mist type sprink lers.
{v) PP shall implement inpit conveyor to railway siding through silo loading in three years.

{vi) Mitigating measures shall be undertaken to contral dust and other fugitive emissions all
along the roads by providing sufficicat water sprinklers. Adequate corrective measures
shall be undertaken to control dust emissions, which would include mechanized sweeping,
water sprinkling/mist spraying on haul roads and loading sites, long range misting/fogging
arrangement, wind barrier wall and vertical greenery system, green belt, dust suppression
arrangement &t loading and unloading points, etc.

{vii) Continuous monitoring of occupational safety and other health hazards, and the comrective
actions need to be ensured.

(viii) Persons of nearby villages shall be given training on livelihood and skill development to
make them employable,

{ix) Thick green belt of adequate width at the final boundary in the down wind direction of the
project site shall be developed to mitigateicheck the dust pollution.

(x} Efforts shall be made for utilizing altemate sources of surface watcr, abandoncd mines or
else whatsoever and thus minimizing the dependability on a single source,

(xi) The company shall obtain approval of CGWA for use of groundwaler lor mining
operations a2 its enhanced capacity of 14.4 MTPA (Peak).

{xii} Contimwous monitoring of occupational safety and other health hazards, and the corrective
actions need to be ensured.

{xiii) A third party assessment of EC compliance shall be undertaken once in three years
through agency like ICFRI /NEERIIIT or any other cxpert agency identified by the
Ministry.

(xiv} Active OB Dump should not be kept barren/open and should be covered by temporary
grass to avoid air bom of particles

(xv) Compliance of the non-compliance/partial complinnce conditions certified by Regional
Office, Nagpur vide its Letter dated 4% December, 2019. The PP shall complete all non-
compliance/partial compliance conditions in one year and the Action taken report shall be
subminted 1o the Regional Office of the MoEF&CU.

{xvi) Project proponent to plant 100,000 nos. of native trees with broad leaves along the
villages and 50,000 nos of native trees along transportation route to prevent the effect of
air pollution in 2 years. After completion of tree plantation, number of trees shall be duly
endorsed from District Forest Officer,
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the ministry regarding CER on 1¥ May, 2018.

(xviii) Project Proponent shall obtain blasting permission from DGMS for conducting mining
aperation near villages and also explore deployment of rock breakers of suitahle capacity
in the project 10 avoid blasting very near o villages. There shall be no damages caused 1o
habitation/structures due to blasting activity.

{xix) The Project Proponent shall complies with all the statutory requirements and judgment of
Hon'ble Supreme Court dated the 2nd August 2017 in Writ Petition (Civil) No. 114 of
2014 in the matter of Common Casse versus Union of India and Ors. State Government
shall cnsure that the entire compensation levied, if any, for illegal mining paid by the
Project Proponent through their respective Depariment in girict compliance of judgment ol
Hon"ble Supreme Court dated the 2™ August 2017 in Writ Petition (Civil} No. 114 of
2014 in the matter of Common Cause versus Union of India and Ors.

(xx) Project Proponent shall obtain the necessary prior permission from the Central Ground
Water Authority (CGWA) in case of intersecting the Ground water table. The intersecting
ground water table can only be commence after conducting detailed hydrogeological
study and necessary permission from the CGWA, The Report on six monthly basis on
changes in Ground water level and quality shall be submited to the Regional Office of the
Ministry, CGWA and State Pollution Contrel Board.

{(xxi) Proponent shall sppoint an Occupational Health Specialist for Regular and Periodical
medical examination of the workers engaged in the Project and maintain records
accordingly; 2lse, Occupational health check-ups for workers having some ailments like
BP, digbetes, habitual smoking. etc. shall be undertaken once in six months and necessary
remedial/preventive measures taken accordingly. The Recommendations of National
Institute for ensuring good occupetional environment for mine workers shall be
implemented; The prevention measure for burns, malaria and provision of antisnake
venom including all other paramedical safeguards may be ensured before initiating the
mining activities,

{xxii) Project Proponent shall follow the mitigation measures provided in Office Memorandum
No. Z-1101375772014-1A.11 (M), dated 29th October, 2014, titled “Impact of mining
activities on Hahitations-Issues related to the mining Projects wherein Habitations and
villages are the pan of mine lease arcas or Habitations and villages are surrcunded by the
mine lease area”.

(xxiti) The illumination and sound at night sl project sites disturb the villages in respect of both
human and animal population, Consequent sleeping disorders and stress may affect the
health in the villapes located close to mining operations. Habitations have a right for
darkness and minimal noise levels at night. PPs must ensure that the biclogical clock of i AR <
the villages is not disturbed; by orienting the floodlights’ masks away from the ?I[I&gﬂ'g/

and keeping the noise levels well within the prescribed limits for day light'night hours. = m‘lh""l’"ﬂ'
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(xxiv) The project proponent shall take all precautionary measures during mining cperation for

conservation and profection of endangered faura, if any, spotted in the study arca. Action
plan for conservation of flora and fauna shall be prepared and implemented in
consultation with the State Forest and Wildlife Department. A copy of action plan shall be

submitted to the Ministry of Environment, Forest and Climate Change and its Regional
(ffice.

{xxv) Hon"ble Supreme Court in an Writ Petition{s) Civil No. 1142014, Common Cause vs

Union of India & Ors vide its judgement dated Bth January, 2020 has directed the Union
of India 10 impose a condition in the mining lease and a similar condition in the
environmental clearance and the mining plan o the effect that the mining lease holders
shall, afier ceasing mining operations. underiake re-grassing the mining area and any
other area which may have been disturbed due to their mining activities and restore the
land to a condition which is fit for growth of fodder, flora, fauna etc. Compliance of this
condition afler the mining activity is over at the cost of the mining lease holders/Project
Proponent™. The implementation report of the above said condition shall be sent to the
Regional Office of the MoEFCC.

{xxvi) Amrapali Railway siding shall be completed in 3 years and road transportation 1o

Balumath railway siding will be siopped accordingly.

{xxvii) The distance of atleast 100 m shall be kept from Barki River and Bahut Chuha nala

with no mine water discharge.

{xxviii) Project Proponent shall comply to the observation in show cause notice dated 127

December, 2018 regarding non-compliance of earlier EC and necessary report should be
submitted to the Regional Office, Ranchi within stipulated time.

7.1  The grant of environmental clearance is further subject to compliance of the Standard

EC conditions as under:

ia)  Swtutory compliance

(il  The project proponent shall obtain forest clearance under the provisions of Forest
{Conservation) Act, |986, in case of the diversion of foredt land for non-forest purpose
involved in the project.

{il)  The project proponent shall obtain clearance from the National Board for Wildlife, if
applicable,

{iii) The project proponent shall prepare a Site-Specific Conservation Plan [ Wildlife

Expansion of EC — Amrapali OCP of Mfs Central Coallields Limited

Management Plan and approved by the Chief Wildlife Warden. The recommendations of
the approved Site-Specific Conservation Plan/Wildlife Management Plan shall be
implemented in consultation with the Siate Forest Department. The implementation
report shall be furnished along with the six-monihly compliance report (in case of the

*la,ﬁf %

presence of schedule-1 species in the study area)




{iv]  The project proponent shall obtain Consent to Establish/Operate under the provisions of
Air (Prevention & Control of Pollution) Act, 1981 and the Water {Prevention & Control
of Pollution) Act, 1974 from the concered Siate pollution Control Board’ Commitice.

{v)  The project propenent shall obtain the necessary permission from the Central Ground
Water Authority.

(vi) Solidhazardous waste generated in the mines needs 1o addressed in accordance 10 the
Solid Waste Management Rules, 201 6/Hazardous & Other Waste Management Rules,
2016,

(b} Air quality monitoring and preservation

(i) Contineous ambient air quality monitoring siations as prescribed in the statue be
established in the core zone as well as in the bulfer zone for monitoring of pollutants,
namely PMis, PM3 s S0 and NO.. Location of the stations shall be decided based on
the meteorclogical data, topographical features and environmentally and ecologically
sensitive targets in consultation with the State Pollution Control Board. Online ambient
air quality monitoring stations may also be installed in addition to the regular monitoring
slations as per the requirement and'or in consuliation with the SPCB. Monitoring of
heavy metals such as Hg, As, Wi, Cd, Cr, etc 1o be carried out at least once in six months.

{ii) The Ambient Air Quality monitoring in the core zone shall be carmied out to ensure the
Coal Industry Standards notified vide GSR 742 (E) dased 25* September, 2000 and as
amended from time to time by the Central Pollution Control Board. Data on ambient air
quality and heavy metals such as Hg, As, Ni Cd. Cr and other monitoring data shall be
regularly reported to the Minisiry/Regional (ffice and to the CPCBR/SPCB.

{iii)  Transportation of coal, to the extent permitted by road, shall be carried out by covered
trucks/conveyors. Effective control measures such as regular water/mist sprinkling/rain
gun etc shall be carried out in critical areas prone 1o air pollution (with higher values of
PMio/PM:zs) such as haul road, loadingunloading and transfer points. Fugitive dust
emissions from all sources shall be controlled regulardy. It shall be ensured that the
Ambient Air Quality parameters conform to the nomms prescribed by the Central/State
Pollution Contrel Board.

(iv] The transportation of coal shall be carried out as per the provisions and route envisaged
in the approved Mining Plan or environment monitoring plan. Transportation of the coal
through the existing road passing through any village shall be avoided. In case. it is
proposed to construct a 'bypass’ road, it should be so constructed so that the impact of
sound, dust and accidents could be appropriaiely mitigaed.

(vl  Vehicular emissions shall be kept under control and regularly monitored. All the vehicles
engaged in mining and allied activities shall operste only afler obtaining "PUC
certificate from the authorized pollution testing centres,
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(¥i)

(vii)

(e}
(i}

(il

(iii)

(iv)

(v}

(wi}

w
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Coal siock pile/crusher/feeder and breaker material transfer points shall invariably be
provided with dust suppression system. Helt-conveyors shall be fully coverad to avoid
air borme dust. Side cladding all along the conveyor gantry should be made tc avoid air
barne dust. Drills shall be wet operated or fittied with dust extraciors,

Coal handling plant shall be operated with effective control measures w.rl. various

environmental parameters. Environmental friendly sustainable technology should be
implemented for mitigating such parameters.

Water quality monitoring and preservation

The efMuent discharge (ming waste water, workshop effluent) shall be monitored n
terms of the parameters notified under the Water Act, 1974 Coal Industry Standards vide
GSR 742 (E) dated 25™ September, 2000 and as amended from time to me by the
Central Pollution Control Board.

The monitoring data shall be uploaded on the company's website and displayed at the
project site at a suitable location. The circular No J-20012/1/2006-1A.11 (M) dated 27
May, 2009 issued by Ministry of Environment, Forest and Climete Change shall also be
referred in this regard for its compliance.

Regular monitoring of ground water level and quality shall be carried owt in and around
the mine lease area by establishing a network of existing wells and constructing new
piczometers during the mining operations. The monitoring of ground water levels shall
be carried oul four times a vear iL.e. pre-monsoon, monsoon, posl-monsoon and winter,
The ground water quality shall be monitored once a year, and the data thus collected
shall be sent regularly to MOEFCC/RO,

Muonitoring of water quality upstream and downstream of water bodies shall be carried
out once in six months and record of monitoring data shall be maintained and submitted
1o the Ministry of Environment, Forest and Climate Change/Regional Office.

Giround water, excluding mine water, shall not be used lor mining operations. Rainwater
harvesting shall be implemented for conservation and augmentation of ground water
FESOLINCES,

Catch and'or garland drains and siliation ponds in adequate numbers and appropriate size
shall be construcied around the mine working, coal heaps & OB dumps to prevent run
off of water and flow of sediments directly into the nver and water bodies. Further,
dump material shall be properly consolidated compacted and accumulation of water
over dumps shall be avoided by providing adequate channels for flow of silt into the
drains. The drains’ ponds so constructed shall be regularly de-silted particularly belore
onset of monsoon and maintained properly, Sump capacity should provide adegquate
retention period to allow proper setiling of silt material. The water so collected in the
sump shall be utilised for dust suppression and green belt development and
industrial use. Dimension of the retaining wall constructed, i any, at the e of
Pag
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{viii)

(x}

(xi)

(o}
(i}

{ii)
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dumps within the mine to check run-ofT and siltation should be based on the rainfall dasa.
The plantation of native species to be made between toe of the dump and adjacent

Adequate groundwater recharge measures shall be waken up for sugmemation of grownsd
water. The project authorities shall meet water requirement of nearby village(s) after due
treatment conforming to the specific requirement (standards),

Industrial waste water generated from CHP, workshop and other waste water, shall be
properly collected and treated 50 as to conform 1o the standards prescribed under the
siandards prescribed under Water Act 1974 and Environment (Protection) Act, 1986 and
the Rules made there under, and as amended from time lo time. Adequate ETP (STP
needs 1o be provided.

The water pumped out from the mine, after silintion, shall be wtilized for industrial
purpose viz. watering the mine area, roads, green belt development efe. The drains shall
be regularty desilied particularly afier monsoon and maintained properly.

The surfoce drinage plan including surface waler conservation plan for the area of
influence affected by the said mining operations, considering the presence of
river/rivuletpondlake ete, shall be prepared and implemented by the project proponent.
The surface dinage plan and‘or any diversion of natural water courses shall be as per
the approved Mining Plan/ELA/EMP report and with due approval of the concerned
State/Gol Authority. The construction of embankment to prevent any danger against
inrush of surface water into the mine should be as per the approved Mining Plan and as
per the permission of DGMS or any other autharity as prescribed by the law.

The project proponent shall take all precautionary messures 1o ensure riverine/riparian
ecosystem in and around the coal mine up to a distance of 5 km. A rivarine/riparian
ecosystem conservation and management plan should be prepared and implemented in
consultation with the irfigation / water resource department in the stale government.

MNoise and Vibration monitoring and prevention

Adequate measures shall be taken for control of noise levels as per Noise Pollution
Rules, 2016 in the work cnvironment. Workers engaged in blasting and drilling
operations, operation of HEMM, etc shall be provided with personal  protective
equipments (PPE) like ear plugs'muffs in conformity with the prescribed norms and
guidelines in this regard. Adequate awareness programme for users o be conducted.
Progress in usage of such accessories 1o be monitored.

Controlled blasting techniques shall be practiced in order 10 mitigate ground vibrations,
fiv rocks, noise and air blast etc., as per the guidelines prescribed by the DOGMS.

&>
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The noise level survey shall be carried out as per the prescribed guidelines 1o assess
noise exposure of the workmen at vulnerable points in the mine premises, and report In
this. regard shall be submitted 1o the Ministry/RO on six-monthly basis.

Mining Flan

Mining shall be carried out under strict adherence 1o provisicons of the Mines Act 1952
and subordinate legislations made there-under as applicable.

Mining shall be carried out as per the approved mining plan{including Ming Closure
Plan) abiding by mining laws related to coal mining and the relevant circulars issued by
Directorate Genernl Mines Safety (DGMS).

Mo mining shall be carried out in forest land without obtaining Forestry Clearance as per
Farest (Conservation) Act, 1980,

Efforts should be made to reduce energy and fuel consumption by conservation,
efficiency improvements and use of renewable energy.

Land reclamation

Digital Survey of entire lease hold arca/core zone using Sakellitc Remwie Sensing survey
shall be carried out at least once in three years for monitoring land use pattern and report
in 1:50,000 scale or as notified by Ministry of Environment, Forest and Climate
Change(MOEFCC) from time 1o time shall be submitted 1w MOEFCC/Regional Office
(RO,

The final mine void depth should preferably be as per the approved Mine Closure Plan,
and in case it exceeds 40 m, adequate engineering interventions shall be provided for
sustenance of aquatic life thercin. The remaining area shall be backfilled and covered
with thick and alive top soil Post-mining land be rendered usable for
agricultural/forestry purposes and shall be diverted. Further action will be treated as
specified in the guidelines for Preparation of Mine Closure Man issucd by the Ministry
of Coal dated 27™ August, 2009 and subsequent amendments.

The entire excavated area, backfilling, extermal OB dumping (including top soil) and
afforestation plan shall be in conformity with the “during mining”"post mining” land-
use pattern, which is an integral part of the approved Mining Plan and the EIA/EMP
submited 1o this Ministry. Progressive compliance status vis-a-vis the post mining land
use patticm shall be submitted to the MOEFCC/RO.

Fiv ash shall be used for external dump of overburden, backfilling or stowing of mine as
per provisions contained in clause (i) and (ii) of subparagraph (8) of {1y ash notification
issued vide SO 2804 (E) dated 3rd November, 2009 as amended from time 1o time.
Efforts shall be made 1w wtilize gypsum gencrated from Flue Gas Desulfurization (FG
if any, along with fiy ash for exiernal dump of overburden, backfilling of m

Fage
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Compliance report shall be submitied 10 Regional Ofice of MoEF&CC, CPCB and
SPCR.

Further, it may be ensured that as per the time schedule specified in mine closure plan it
should remain live till the point of wilization. The wpsoil shall emporarily b stored at
earmarked site{s) only and shall not be kept unutilized. The top soil shall be used for
land reclamation and plantation purposes. Active OB dumps shall be stabilised with
native grass species to prevent erosion and surface nun of . The other overburden dumps
shall be vegetated with native (lora species. The excavated arca shall be backfilled and
afforegted in line with the approved Mine Closure Plan. Monioring and management of
rehabilitated arcas shall continue until the vegetation becomes sclf-sustaining.
Compliance status shall be submiited 1o the Ministry of Environment, Forest and Climate
Change/ Regional Office.

The project proponent shall make necessary aliernative armngements, if grazing land is
involved in core zone, in consultation with the State povernment lo provide aliernate
areas for livestock grazing, if any. In this context, the project proponent shall implement
the directions of Hon'ble Supreme Court with regard 10 sequiring grazing land.

Green Beli

The project proponent shall take all precautionary measures during mining operation for
conservation and protection of endangeredfendemic Mora/Tauna, if any, spotted/reporied
in the siudy arca. The Action plan in this regard, if any, shall be prepared and
implemented in consultation with the State Forest and Wildlife Depanment.

Greenbelt consisting of 3-tier plantation of width not less than 7.5 m shall be developed
all aleng the mine lcase area s soon as possible. The green belt comprising a mix of
native species (endemic species should be given priority) shall be developed all along the
major approach/ coal fransportation roads.

Public hearing and Human health issoes

Adequate illumination shall be ensured in all mine locations (as per DGMS standards)
and monitored weekly. The report on the same shall be submitted to this ministry & it's
RO on six-monthly basis.

The project proponent shall undertake cccupational health survey for initial and
periodical medical examination of the personnel engaged in the project and maintuin
records accordingly as per the provisions of the Mines Rules, 1953 and DXGMS circulars,
Besides regular periodic health check-up, 20% of the personnel identified from
workforce engaged in active mining operations shall be subjected to health check-up for
accupational diseases and hearing impairmient, if any, & amended time 1o time.




@

(i)  Personnel (including outsourced employees) working in core zone shall wear protective
respiratory devices and shall also be provided with adequate training and information on
safety and health aspects.

{iv) Implementation of the action plan on the issues mised during the public hearing shall be
ensured. The project proponent shall underiake all the tasks/measures as per the action
plan submitted with budgetary provisions during the public hearing. Land oustees shall
be compensated as per the norms lasd down in the R&R policy of the company/State
Government/Central Government, as applicable,

{v)  The project proponent shall follow the mitigation measures provided in this Ministry’s
OM No.Z-11003/5712014-1A.11 (M) dated 29" Oxctober, 2004, titled “Impact of mining
activities on habitations-issues related 1w the mining projects wherein habitations and
villages are the part of mine lease areas or habitations and villages are surrounded by the
mine lease area’.

(i) Corporate Environment Responsibility

(i}  The project proponent shall comply with the provisions comained in this Ministry’s OM
vide F.No.22-65/2017-1A.111 dated | May 2018, as applicable, regarding Corporate
Environment Responsibility.

(i} The company shall have a well laid down environmental policy duly approve by the
Board of Directors. The environmental pelicy should preseribe for standard operating
procedures 10 have proper checks and balances and to bring into focus any
infringements/deviation/violation of the envirommental/forest/wildlife norms/conditions.
The company shall have defined system of reporting infringements/deviation/violation of
the environmental/forest/wildlife norms/conditions andfor shareholders/stake holders.

(ili) A separate Environmental Cell both at the project and company head quarier level, with
qualified personnel shall be set up under the control of senior Executive, who will
directly to the head of the organization,

{i¥) Action plan for implementing EMP and environmental conditions along with
respansibility matrix of the company shall be prepared and shall be duly approved by
competent authority, The year wise funds earmarked for environmental profection
measures shall be kept in separate account and not 1o be diverted for any ather purpose.
Year wise progress of implementation of action plan shall be reporied w the
Ministry/Regional Office along with the Six Monthly Compliance Report

(v}  Self environmental audit shall be conducted annually. Every three years third pary
environmenial audit shall be caried out

() Misecellaneous
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(wii)

{ wiii)

(ix)

(x)

The project proponent shall make public the environmental clearance granted for their
project along with the environmental conditions and safeguards at their cost by
prominently advertising it at least in two local newspapers of the District or State, of
which one shall be in the vernacular language within seven days and in addition this
shall also be displayed in the project proponent’s website permanently,

‘The copies of the environmental clearance shall be submitted by the project proponents
Lo the Heads of local bodies, Panchayais and Municipal Bodies in addition to the relevant
offices of the Government who in turn has to display the same for 30 days from the date
of receipt.

The project proponent shall upload the status of compliance of the stipulated
environment clearance conditions, including results of monitored data on their website
and update the same on half-yearly basis,

The project proponent shall monitor the criteria pollutants level namely; PMs, 50,
MNOx {ambient levels) or critical sectoral parameters, indicated for the projects and
display the same at a convenient location for disclosure to the public and put on the
website of the company.

The project proponent shall submit six-monthly reports on the status of the compliance
of the stipulaied environmental conditions on the website of the ministry of
Environment, Forest and Climate Change at enviromment clearance portal,

The project proponent shall follow the mitigation measures provided in this Minisiry's
O No.Z-11013/5712014-1A11 (M) dated 29 October, 2014, titled ‘Impact of mining
activities on habitations-issues related to the mining projects wherein habitations and
villages are the part of mine lease areas or habitations and villages are surrounded by the
minc lease area’.

The project proponent shall submil the environmenial statement for each financial vear
in Form-V to the concerned State Pollution Control Board as prescribed under the
Environment (Protection) Rules, 1986, as amended subsequently and put on the website
of the company.

The project authorities shall inform to the Regional Office of the MOEFCC regarding
commencement of mining operations.

The project authoritics must stricily adhere to the siipulatons made by the State
Pollution Contrel Board and the State Government.

The project proponenit shall abide by all the commitments and recommendations made in
the EIATEMP report, commitment made during Public Hearing and also that during their
preseniation 1o the Expert Appraisal Comimittee,

L
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Mo further expansion or modifications in the plant shall be carried oul withoul prior
approval of the Ministry of Environment, Forests and Climate Change.

Concealing factual data or submission of false/fabricated data may result in revocation of
this environmental clearance and attract sction under the provisions ol Environmeni
(Protection) Act, 1986

The Ministry may revoke or suspend the clearance, if implementation of any of the
above conditions is not satisfactory.

The Ministry reserves the right to stipulate additional conditions if found necessary. The
Company in o time bound manner shall implement these conditions.

The Regional Office of this Ministry shall monitor compliance of the stipulated
conditions. The project authorities should extend full cooperation to the officer (s) of the
Regional Office by furnishing the requisite data / information/monitoring reports.

The sbove conditions shall be enforced, inter-alia under the provisions of the Water
{Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control of
Pollugian) Act, 1981, the Environment {(Protection) Act, 1986, Hazsrdous and Other
Wastes (Mamnagement and Trans-boundary Movement) Rules, 2016 and the Public
Liability Insurance Act, 1991 along with their amendments and Rules and any other
orders passed by the Hon'ble Supreme Court of India / High Courts and any other Count
of Law relating to the subject matter.

The proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report and also that during presentation to the EAC. All the commitments
made on the issues raised during public hearing shall also be implemented in letter and
Spirit.

The proponent shall obtain all necessary clearancesapprovals that may be required
before the start of the project. The Ministry or any other competent authority may
stipulate any further condition for environmental protection. The Ministry or any other
competent authority may stipulaie any further condition for environmental protection,

Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
Mational Green Tribunal Act, 2000,

The coal company/project proponent shall be liable 10 pay the compensation against the
illegal mining, if any, and as raised by the respective Stale Govemments at any point of
time, in terms of the orders dated 2™ August, 2017 of Hon ble Supreme Court in WP
(Civil) Ne. 1 142014 in the matter of *Common Cause Vs Union of India & others.

I'he concerned State Government shall ensure no mining operations to commence till the
entire compensation for illegal mining, iT any, is paid by the project proponent through

m——
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their respective Department of Mining & Geology, in sirict compliance of the judgment
af Hon'ble Supreme Court,

13.  This Environment Clearance shall not be operational till such time the project proponent
complies with the above said judgment of Hon'ble Supreme Court, as applicable, and

other slutory requirements.
14.  This issues in supersession of the earlier EC granted vide letter dated 3% January, 2006
an 28® February, 2020.
amm i
-0 Ladad
(Manoj Kumar H-#}
Director
Copy 1o:

l. The Secretary, Ministry of Coal, Shastri Bhawan, New Delhi

2. The Secretary, Department of Environment & Forests, Govemment of Jharkhand, Secretariat,
Ranchi

3. The Additional Principal Chicf Conscrvator of Forests, Regional office (ECZ), Ministry of
Environment & Forests, Bungalow No. A-2, Shyamali Colony, Ranchi - 834002

4, The Member Secretary, Jharkhand Stete Pollution Control Board, TA Building, HEC
Complex, PO Dhurwa, Ranchi

4. CMD, M/s Central Coalfields Limited.

6. The Member Secretary, Central Pollution Contrel Board, CBD-cum-Office Complex, East
Arjun Nagar, Delhi - 32

7, The Member Secretary, Central Ground Water Authority, Ministry of Water Hesources,
Curzon Road Barracks, A-2, W-1 Kasturba Gandhi Marg, New Delhi

8. The District Collecior, Chatra, Government of JTharkhand
. Monitoring File 10.Guard File I |.Record File. 12. Motice Board
Mthy F -

>0 32V
(Manoj Komar Gangeya)

o
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GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
(IMPALCT ASSESSMENT DIVISION)
(COAL MINING SECTOR)

Ld &

SUMMARY RECORD OF 53rd MEETING OF THE EXPERT APPRAISAL COMMITTEE
FOR ENVIRONMENTAL APPRAISAL OF COAL MINING PROJECTS CONSTITUTED
UNDER THE EIA NOTIFICATION, 2006, HELD ON 20" February, 2020.

The 53" meeting of the Expert Appraisal Committee (BEAC) for Coal mining
projects was held on 20 February, 2020 in the Ministry of Environment, Forest and
Climate Change at Teesta Meeting Hall, Vayu Wing, First Floor, Indira Paryavaran
Bhawan, Jor Bagh Road, New Delhi to consider the proposals relating to coal mining
sector, The following members were present:

1. | Dr. Navin Cnandra - Tchairman
12 Dr. N, P, Shukla - | Member o i
1 3. |Shri.5.D. Yora - | Member ;
| 4. Dr. 1.K. Pandey - | Member
5. | Shri G.P. Kundargi - | Member
& Dr. R K. Giri - | Member
7. | Dr. R.E, Lal, - | Member Secretary
Scientist 'E’, MoEFCC
MoEF&CC
H. Shri Murnna Kumar Shah, Scientist | - | MoEFCC
'IDI'

Confirmation of Minutes of 52" meeting of EAC

There being no comments from any of the members of the Committee, minutes of
the 52" meeting of the EAC held on during 24" January, 2020 were confirmed in the
presence of the members who had been present in the 53 meeting of EAC.

Discussions on the Reports of Basundhara (West) Extension OCP of 8.75 MTPA
(Agenda No- 52.1, EAC Meeting held on 24.01.2020) as well as Batura OCP of
2.00 MTPA Normative and 3.00 MTPA Peak (Agenda No- 52.3, EAC Meeting held
on 24.01.2020), being prepared by CMPDI:

The EAC was informed that CMD, CMPCI vide emall dated 19.02.2020 has taken
the issues at utmost seriousness and sincerity for improvement of the EIA/EMP Report
for the Coal Mining Projects. CPMDI has reported that they have initiated roct cause
analysis for better preparation of the EIA/EMP Report for the Coal Mining Projects. The
EAC deliberated the issues and is of the view that CMPDI shall prepare good quality of
the reports and its mitigation measures for sustainable coal mining in the Country.

After welcoming the Committes Members, discussion on sach of the agenda items
was taken up ad-seriatim,

Craft Minwtes of 53nd EAC (Coal Mining Sector] fedd on 23" Februsry, 2020




hearing process. If any part of data/information submitted is found te be false/
misleading at any stage, the project will be rejected and Environmental Clearance given,
if any, will be revoked at the risk and cost of the project proponent.

The Committee noted that the EIA/EMP report is in compliance of the ToR issued for the
praject, reflecting the present environmental concerns and the projected scenario for all
the environmental components. Issues raised during the public hearing has been
properly addressed in the ELA/EMP report. The EAC has deliberated the proposal and has
made due diligence in the process as notified under the provisions of the EIA
Motification, 2006, as amended from time to tme and accordingly made the
recommendations (o the proposal. The Experts Members of the EAC have found the
proposal in order and have recommended for grant of Environmental Clearance (EC).

53.6.4 The EAC, therefore, after deliberations observed the following observation
and desired that PP should submit the details for further consideration of the project.

(1). PP shall revise the approved mine plan for including proposed peak capacity
calendar program of the Mine Plan (Including Mine clasure Plan)

(ii). Air Quality data of PM10, PM2.5 at certain monitoring stations are high. PP must
provide extra mitigation measures to reduce the dust pollution viz-a-viz impact
on nearby villages.

(ii}. PP shall conduct baseline monitoring for twa months on same monitoring station
for comparison with the monitoring data {as in EIA)

(iv). Approved Wildlife Conservation Plan for identified schedule I species should be
submitted.

(v). PP shall carryout Air Quality modelling for 50x and NOx and report on its impact
and mitigation should be prepared

iwil. Permission for disposal of OB dump to create Embankment along with the bank of
river shall be taken from concerned authority of state government,

(wii}. Permission for diversion of irrigation canal and its impact on hydrogeclogy shall
also be studied,

(viil). The company shall obtain approval of CGWA for use of groundwater for mining
operations at its enhanced capacity.

(ix). The activities and fund provisions for CER shall be made as per the guidelines
issued by the ministry regarding CER on 1# May, 2018,

(x}. PP shall provide action plan with timeline for partial compliances reported in
Certified compliance report by Ministry‘s Reglonal Office dated 19" August, 2019,

The Proposal was deferred.

Agenda No.53.7

Amrapali Opencast Coal Mine fremn 12 MTPA to 16.B MTPA in an ML area of
619.87 ha of M/s Central Coalfields Limited located in District Chatra
(Jharkhand) - For Environmental Clearance under Clause 7(ii) of the EIA
Notification, 2006.

[Proposal No. IA/JH/CMIN/123390/2019; F.No. J-11015/109/ 2003-IA. TI{M)]

DOraft Minutes of 53rd EAC (Coal Mining Sector) held on 20™ February, 2020




53.7.1 The proposal is for Environmental Clearance for Amrapali Opencast Coal
Mine project of Amrapali Opencast Coal Mine fram 12 MTPA to 16.8 MTPA in an ML area of
619.87 ha of M/s Central Coalfields Limited located in District Chatra (Jharkhand).

53.7.2 The details of the project, as ascertained from the proposal documents and

as revealed from the discussions held during the meeting, are given as under: -

(i} The project area ks coverad under Survey of India Topo Sheet No: 73-AS13 and s
bounded by the geographical coordinates ranging from 23°51°31" to 23° 53°38"N
latitude B4® 58'35" to 85° 02’ 07" E longitude.

(il Coal linkage of the project is proposed for generation of Energy Sector for varipus
customers through Basket linkage. At present coal is being transported through
Shivpur railway siding. A new raillway siding, Amrapali siding adjacent to the mine
boundary is under commissioning. In future, it is proposed to dispatch coal through
Amrapall railway siding.

(i} Project does not fall in the Crtically Polluked Area {CPA), where the MoEFRCT vide
its OM dated 13th January 2010 has imposed moratorium on grant of environment
clearance.

(rv) Employment generation: The project has given a boost to the econamy of the area
by providing primary and secondary employment to local people. Total number of
permanent & temporary employment is approximately 650.

(v} The project is reported to be beneficial in terms of improvements in Physical
Infrastructure; Improvements in Soclal Infrastructure; Increase in Employment
Potential; Contribution to the Exchequer; Meet energy and steel sector requirement;
Froductive utilization of existing manpower of project.

(vi) Earlier, the environment clearance to the project was obtained under EIA
MNotification-1994 wvide Ministry's letber No J-11015/109/2003-IA.I1{M) dated:
03.01.2006for 12 MTPA in project area of 1426.08 Ha. MoEFRCC through its
notification vide no: 5.0 1530 (E) dt. 16.04.2018 has directed that “The mining
projects which were granted EC under EIA notification 1994 and but not obtained EC
for expansion/ modemnization/ amendment under the EIA notification 200& shall
make an application in Form I within six months from the date of issue of this
notification for grant of EC under the provisions of the EIA notification, 20067
EAC[Coal) has recommended for revalidation of the environmental clearance Dated:
03.01.2006, as mandated under the Ministry's Natification dated 6™ April, 2018.

(vii) Mining Flan (including Progressive Mine Closure Plan) has been approved by the CCL
Board meeting held on 04,.11.2019,

(wiil) The land usage pattern of the project is as follows:

Pre-mining land use details:

Forest Area in | Non-Forest Area| Total Area in

Degcription Ha. in Ha. Ha.
Quarry [ 392,75 32.47 425.22
Dump 60.14 29.02 89,16
Mala £.85 0.25 3.10
Workshop 19.48 | 0 14.48
Chp = 6.27 0 6.27
Sub Stn./Dffice .00 — 0 6.00
Haul Road - 30.00 4.00 34.00
Safety Zone 4.70 14.22 | 18.92
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Embankment/Gardand
Drain/ Diversion OFf [ 14.45 B.27 £2.72
Public Road
Total 531.64 BR.23 619.87
Post-mining land use details:
Total Area in Description | Total Area
Dascription B Ha in Ha
Flantaton on backlled
27171
Quarry 425,22 area
Void 153.51
Plantation on External
Dump | B9.16 Bump B9.16
Nala ' 3.10 Nala 3.10
Waorkshop 14.48
Chp 6.27 Industrial Area 26,75
Sub Stn./Office 6.00
Haul Road 34.00 Haul Road 34.00
Plantation on Safety
Safety Zone 18.92 Zone/Creen belt 18.92
Embankment/Garlan Embankment/Garland o
d Drain/ Diversion 22.72 Drainy Diversion OF 22.72
Of Public Road ! B Public Road
Total 619.87 Total | 619.87

(ix) Total geological reserve is 486.50 MTe in Amrapali Block and 203.31 Mtes in
Kishanpur Block. The mineable reserve is 114.59 MT, extractable reserve is 114.59
MT. The percent of extraction would be 100 %.

(x) 08 seams with thickness ranging from 1 m - 20 m are workable. Grade of coal Is
Grade-F, stripping ratio 0.99, while gradient is 3° to 7°.

(xi}) The method of mining would be opencast method of mining with Surface miner and
shovel-dumper combination,

(%) The balance life of mine Is 9 vears.

[xiii) The project has 1 external OB dumps in an area of 85,16 Ha with 60 m height and
16,86 Mm23 of OB, 2 Internal OB in an area of 271.71 ha with 109.62 Mm3 of OB |5
envisaged in the project.

(xiv) Total Quarry area is 425.22 Ha. The final mine vold would be in 153.50 Ha with
depth an average up to 90 m below GL. Backfilled gquarry area of 271.71 Ha shall
be reclaimed with plantation. Final mine void will be converted into water body.

(#w) Transportation of coal has been proposed by dumper from mine pithead, from
surfaca to siding by tipping trucks.

(xvi) Reclamation Plan In an area of 379.25 Ha, comprising of 89.16Ha of external
dump, 271.71 Ha of internal dump and 18.92 ha of green belt & salety zone.

(xwil) 531.64 ha of forestland has been reported to be involved in the project. Approval
under the Forest [Conservation) &ct, 1980 for diversion of 531.64 Ha of forestland
for non-forestry purposes has been obtained vide MoEFELCC letter Mo, F.No.B-
4872008-FC Dt.12.10.2010,

(xwiii) No MNatlonal Parks, Wildlife Sanctuaries and Eco-Sensitive Zones have b‘gﬁﬁ-"‘*
reported with 10 km boundary of the project. 2

e
o ;
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(®ix) The ground water level has been reported to be varying between 6.50 m to 10 m
during pre-monsoon and between 0.95 m to 6.50 m during post-monsocon. Total
water requirement for the project is 3357 KLD.

[xx]) Application for ¢btaining the approval of the Central Ground Water Authority has
been submitted vide no: 21-4/328/JH/MIN/2018 Dated: 29.12.2018,

{xxi) Public hearing for the project of 12 MTPA capacity in an area of 1426.08 Ha was
conducted on 02.03.2003. Major issues raised in the public hearing Include
mitigation of air & water pallution, compensation, employment oppartunity, medical
facilities Bprovision of drinking water etc. Appropriate action to address the issues
ralsed In the Public Hearing have already been taken.

(xxil) Consent to Operate for the existing capacity was obtained from the Jharkhand
State PCB on 30.06.2019 and is valid till 30.06,2020.

{axfll) Chundru and Barkl rvers flowing west to east and north to south respectively
control the drainage of the block. The Barki River marks the eastern boundary of the
property with a safe distance of about 100 mitrs.

{axiv) Regular monitoring of ambient air quality is being carried cut on fortnightly basis,
The documented report is submitted to JSPCE and also to MoEFRCC along with haif
vearly EC compllance report. In general, the results of ambient air guality
monitaring data were found within prescribed limits except few aberrations, which
can be attributed to the specific local conditions during the day of sampling.

{xxv) Mo court cases or violation cases are pending against the project of the PP.

(xxvi) The project does not invalve violation of the ETA Naotification, 2006 and amendment
issued thera under. The coal production from the mine was started from the year
2013-14 onwards. No excess production of coal from the sanctioned capacity has
been realized since the commencement of mining cperations. The coal production,
realized from the project, from 1993-94 onwards, is as under,

Year . Coal [(Million tes) OBR{Mcum)
2013=14 | = [ 2.54
2014-15 _ 2.55 ; 17.74
2015-16 4.79 : 6.24
2016-17 6.23 I 419
2017-18 | 6.5 6.965
2018-19 | 10.2 | 12.2

(xxwil The project invelves 452 project-affected families. R&R of the PAPs will be done as
per R&R Policy of CIL.

(vl Total cost of the project is Rs. 85,811 Lakhs. Environment Management Cost
is Approximately Rs. 8,900 lakhs.

53.7.3 During deliberations on the proposal, the EAC took note

The proposal is for grant of Enwvironmental Clearance, under clause 7{ii) of EIA
Notification, 2006 to Amrapall Opencast Coal Mine from 12 MTPA to 16.8 MTPA in an
ML area of 619.87 ha of M/s Central Coalfields Limited located in District Chatra
{Jharkhand}.

Public hearing for the project of 12 MTPA capacity n an area of 142608 Ha was
conducted on 2™ March, 2003. Appropriate action to address the issues raised in the__ﬁ_.

Public Hearing hawve already been taken. Further during revalidation of EC -ﬂ-ﬁr#
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Ministry's Maotification dated 6™ February, 2018, Public Notice was issued on 07.08,2019
in 3 newspapers in Hindi & English language.

The Mining Plan along with Mine dosure Plan for Amrapali OCP was approved by the M/s
CCL Board on 4" November, 2019 in the 479" Board meeting. Letter issued on 29
November, 2019

The certified compliance report for existing Envircnmental Clearance of submitted by
Regional Office, Ranchi of MoEFBCC vide no: 103-80/05/EPE/3638 Dated: 04.12.2019.
The Committee deliberated the compliance stratus and observed wvarious non-
compliance/partial comgpliances of EC conditions as identified by HRegional Office,
Chennai.

Az per Regional Office Report, Ministry under section 5 of Environment {Protection) Act,
1986 had issued show cause notice dated 12" Decembar, 2018 to the project for non-
compliances/partial compliances of the Environmental Conditions contained in the EC

Further PP submitted the Compliance to Office Memorandum J11015/224/2015.-1A.11
gated 15.09.2017

| Sr. | Requirements of Office
No. Memaorandum

Predicted air quality
1 parameters are within
the prescribed narms

Compliance

Complied. |
1. Air quality parameters are within prescribed limits

of Industry Spedfic limits and MNAAD Standard
2009,
Complied.
1. A new Amrapali railway siding & under
| implementation for coal transportation  from
Coal transportation s Amrapali OCP for which the work has been
through CONVEYDr awarded to M/fs RITES Ltd. After commissioning of
system up to the sio this siding In FY 2022-23, there will be no
and then Iloading ko transportation through road.

- rallway wagons, Z. At present, the coal is being transported through
invalving i tarpaulin-coverad trucks to nearby Shivpur Railway
transportation  through siding on the Tori-Shivpur line, which is at a

roads. distance of 07 km from the project boundary. All
| precautions are being taken for mitigation of dust.
3. The coal to end consumers is being supplied by rail
from Shivpur siding.

Coal mining s done | Complied.

through deployment of [ 1. Coal mining is done through deployment of surface
surface miiners, miners,

replacing three dust | 2. 5 numbers of Surface miners are deployed for
. generating operations of mining operation at Amrapali OCP,

the conventional mining
system namely drilling,
blasting and crushing in
one go

4 Public hearing already | Complied.
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| conducted for the total
| mine lease area involved

Land no more area is
required for the
|pn:rpa5&|:lenpan5mn

. Publlc MNotleoe  for

. Public hearing for the project of 12 MTPA in an

area of 1426.08 Ha was conducted on 02.04.2003
at Chatra, District: Chatra, Jharkhand.

EC Revalidation [ssued on
07.08.2019 in 3 newspapers in Hindl & English
language.

. Mo more area is required for the expansion.

| Compliance status of EC
conditions monitored by
the concermed Regional
Office af this Ministry is
____fnund to be satisfactory.

Other statutory
requirements like
Consent o
Establish/Operate,

Clearance from CGWA,

approval of Mining Plan | 4.

and the Mine Closure
| Plan, Mine Closure
Status Report as
applicable, Forest
Clearance etc  are
satisfactorily fulfilled.

. Compliance status of EC conditions submitted by

Regional Office of MoEFRCC vide no: 103-

B0/05/EPE/3638 Dated: 04.12.2019.

1. Consent to Establish of Amrapali OCF is obtained |

wvide Ref No. 3502 dated 09.06.2003.

. Consent to Operate of Amrapali OCP is obtained |

vide: JSPCB/HO/RNC/CTO-5076029/2019/1230 |
Dated: 30.06.2019 valid tilll 30.06, 2020,

. Mining Plan & Mine Closure Plan of Amrapall OCP is

. The area falls in Safe category as per the

approved on 04.11.2019 in the 479" Board
meeting of CCL. .

Total forestland within the project area is 531.54
Ha for which Stage Il Forest Clearance has been
obtained wvide letter no. 8-48/2008-FC  on

12.10.2010,

categorization available on CGWA website.

Online Application for “Permission to Dewater
Ground Water for Mining Industry™ has been
submitted wide applcation number - @ 21-
47328/ IH/MINS2018 dated 29.12.2018.

The proposed expansion
can go up to a
maximum of 40 % of
capadty, whergin the
last public hearing was
conducted.

Coamplied.

This proposal is for one time capacity expansion from
12.0 MTPA to 16.8 MTPA (40 %) in the E"I]El'ﬂ'bﬂﬂl:lﬁlll
mining operation.

There is no increase in
area for the proposed

expansion vis-a-vis the

area in EC wherein last

Complied. I
There s no increase in existing project area of the
mines wherein the last public hearing was condudcted.

public  hearing was
conducted.

_ | Complied.
Coal transportation s 1. .Ap new Amrapali railway siding is under
through CONVEYO | mplementation for coal transportation  from
system up Lo tha silo| o ool OCF for which the work has been
and loading to the

railway wagons, and not
by road.

awarded to M/s RITES Ltd. After commissioning of
this siding in FY 2022-23, there will
transportation throvgh road.
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2. Ak prasenf;, the coal is .E-Eing h'anspnrtedmmugh .
tarpaulin-covered trucks to nearby Shivpur Railway
siding on the Tor=Shivpur line, which & at a
distance of 07 km from the project boundary. All
precautions are being taken for mitigation of dust.

3. The coal to end oconsumers is being supplied by rail
from Shivpur siding.

The EALC, constitubted under the provision of the EIA Notification, 2006 and compnsing of
Experts Members/domain experts in various flelds, have examined the proposal
submitted by the Project Proponent in desired form along with report prepared and
submitted by the Consultant on behalf of the Project Proponent.

The EAC noted that the Project Proponent has given undertaking that the data
and information given in the application and enclosures are true to the best of his
knowledge and bellef and no information has been suppressed in the report. IF any part
of datafinformation submitted i found to be falsef misleading at any stage, the project
will be rejected and Environmental Clearance given, if any, will be revoked at the risk
and cost of the project proponent.

The Committee noted that the report is in compliance for the project, reflecting
the present environmental concerns and the projected scenario for all the environmentai
components. The EAC has deliberated the proposal and has made due diligence in the
process as notified under the provisions of the EIA Notification, 2006, as amended from
time to time and accordingly made the recommendations to the proposal, The Experts
Members of the EAC have found the propesal in order and have recommended for grant
of Environmental Clearance (EC).

33.7.4 The EAC, after detailed deliberation observed PP must focus on compliance
of EC conditions and further recommended the proposal for grant of environmental
clearance to Amrapali Opencast Coal Mine from 12 MTPFA to 14.4 MTPA (Peak) in an ML
area of B619.87 ha of M/s Central Coalfields Limited located in District Chatra
{Jharkhand), under the provision of dause 7(il}) of EIA Notification, 2006 and under the
provisions of the Environment Tmpact Assessment Notification, 2006 and subseguent
amendments/circulars thereto subject to the compliance of the following terms &
conditions / specific conditions: -

{1) EAC desired that the MoC may direct CIL subsidiaries to comply the EC/FC/CTO
conditions strictly within certain time bound manner so that the mining operations
will be envirenmentally sustainablefviable etc.

{(ii} The project proponent shall obtain Consent to establish from the 5tate Pollution
Control Boards for the propoced peak capacity of 14.4 MTPA (Peak) prior to
commencement of the increased production,

(ili) Transportation of coal from Coal Handling Plant shall be through covered trucks,

{iv) To control the production of dust at source, the crusher and in-pit bell conveyors
shall be provided with mist type sprinklers.

(v} PP shall implement inpit conveyor to rallway siding through silo leading in three
years. Y

(vi) Mitigating measures shall be undertaken to control dust and other fugmvgtﬁ #.,*
emissions all along the roads by providing sufficient water sprinklers. Adequ¥y

AR
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corrective measures chall be undertaken te control dust emissions, which would
incude mechanized sweeping, water sprinkling/mist spraying on haul roads and
loading sites, long range misting/fogging arrangement, wind barrier wall and
vertical greenery system, green belt, dust suppression arrangement at loading and
unloading points, etc.

(wii} Continuous monitoring of oocupational safety and other health hazards, and the
comective actions nead to be ensured.

(wiii} Persons of nearby villages shall be given training on Ihvelihood and skill
development to make them employable,

{ix] Thick green beit of adeguate width at the final boundary in the down wind direction
of the project site shall be developed to mitigate/check the dust pollution.

{x) Efforts shall be made for utllizing alternate sources of surface water, abandoned
mines or else whatsoever and thus minimizing the dependability on a single
SOUTCR.

{xi] The company shall obtain approval of CGWA for use of groundwater for mining
operations at s enhanced capacity of 14.4 MTPA (Peak).

(xii} Continuous monitoring of occupational safety and other health hazards, and the
corrective actions nead [o be ensurned,

{xiii) A third party assessment of EC compliance shall be undertaken once in three years
through agency like ICFRI /NEERI/IIT or any other expert agency identified by the
Ministry.

{xiv) Active DB Dump should not be kept barenfopen and should be covered by
temporary grass to aveld alr bom of particles

{xv) Compliance of the non-compliance/partial compliance conditions certified by
Regional Office, Nagpur vide its Lerter dated 4 December, 2019. The PP shall
complete all non-compliance/partial compliance conditions in one year and the
Action taken report shall be submitted to the Regional Office of the MoEF&RCC.

{3wi) Project proponent to plant 100,000 nos. of native trees with broad leaves along the
villages and 50,000 nos of native trees along transportation route to prevent the
effect of air pollution in 2 years. After completion of tree plantation, number of
trees shall be duly endorsed from District Forest Officer.

{¥vil) The activities and fund provisions for CER shall be made as per the guidelines
issued by the ministry regarding CER on 1* May, 2018,

{xviii) Project Proponent shall obtain blasting permission from DGMS for conducting
mining operation near villages and also explore deployment of rock breakers of
suitable capacity in the project to avoid blasting very near to villages, There shall
be no damages caused to habitation/structures due to blasting activity.

{xix) The Project Proponent shall complies with all the statutery regquirements and
judgment of Hon'ble Supreme Court dated the Znd August 2017 in Writ Petition
[Civil) Mo. 114 of 2014 in the matter of Common Cause versus Unlon of India and
Ors. State Government shall ensure that the entire compensation levied, if any, for
illegal mining paid by the Project Proponent through their respective Department in
strict compliance of judgment of Hon'ble Supreme Court dated the 2™ August 2017
in Writ Petition (Ciwil} No. 114 of 2014 in the matter of Common Cause versus
Union of India and Ors.

(sx) Project Proponent shall obtain the necessary prior permission from the Cen
Ground Water Authority (CGWA) In case of Intersecting the Ground wat :,ihhﬁ
The intersecting ground water table can only be commence after c
detailed hydrogeological study and necessary permission from the _
Report on sik monthly basis on changes in Ground water level and qua F?
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submitted to the Regional Office of the Minlstry, CGWA and State Pollution Control
Board,

(xxi) Proponent shall appoint an Occupational Health Specialist for Regular and
Periodical medical examination of the workers engaged in the Project and maintain
records accordingly; also, Occupational health check-ups for workers having some
gilments like BP, diabetes, habitual smoking, etc. shall be undertaken once in six
months and necessary remedial/preventive measures taken accordingly. The
Recommendations of National Institute Ffor ensuring good occupational
envircnment for mine workers shall be implemented; The prevention measure for
burns, malaria and provision of antisnake venom including all other paramedical
safequards may be ensured before initiating the mining activities.

(xxii} Project Proponent shall follow the mitigation measures provided in Office
Memorandum No. Z-11013/57/2014-1A.11 (M), dated 2%th October, 2014, titled
"Impact of mining activities on Habitations-Issues related to the mining Projects
wherein Habitations and villages are the part of mine lkease areas or Habitations
and villages are surrounded by the mine lease area”,

{xili) The llluminatien and sound at night at project sites disturb the villages in respect
of both human and animal population. Consequent sleeping disorders and stress
may affect the health in the villages located close to mining operations. Habitations
have a right for darkness and minimal notse levels at night. PPs must ensure that
the biological clock of the villages is not disturbed; by orienting the flaodlights/
masks away from the villagers and keeping the noise levels well within the
prescribed limits for day light/night hours.

(xxiv) The project propeonent shall take all precautionary measures during mining
operation for conservation and protection of endangered fauna, if any, spotted in
the study area. Action plan for conservation of flora and fauna shall be prepared
and implemented in consultation with the State Forest and Wildlife Department. A
copy of actlen plan shall be submitted to the Ministry of Environment, Forest and
Climate Change and its Regional Office.

(xxv) Hon'ble Supreme Court in an Writ Petition(s) Civil No. 114/2014, Comman Cause
vs Unlon of India & Ors vide its Judgement dated 8th January, 2020 has directed
the Union of India to impose a condition in the mining lease and a similar condition
in the environmental clearance and the mining plan to the effect that the mining
lease holders shall, after ceasing mining operations, undertake re-grassing the
mining area and any other area which may have been disturbed due to their
mining activities and restore the land to a condition which & fit for growth of
fodder, flora, fauna etc. Compliance of this condition after the mining activity is
over at the cost of the mining lease holders/Project Proponent”. The
implementation report of the above said condition shall be sent to the Regional
Office of the MoEFCC.

Agenda No.53.8

Lohari Opencast Coal Project of 0.2 MTPA in a total lease area of 405 ha of M/s
Araanya Mines Private Limited located in villages Lohanara, Kathautia
Gareiadih, Tehsil Patan, District Palamau (Jharkhand) - For Amendment in
Environment Clearance

A4S
[Online Proposal No. IA/JH/CMIN/118659/2019; F.No. J-11015/ 1561'1001# #.f"_'
IA.II(M)] ﬁ? HOTAF

®
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CENTRAL COALFIELDS LIMITED
{A Mial Barna Companyd
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CENTRAL COALFIELDS LIMITED
(A Mini Ratna Company)
OFFICE OF THE PROJECT OFFICER |

AMRBEAPALI PROJECT, HOMHE bk L

COMPLIANCE REPORT
FOR
EC (2016 MTPA) Vide Letter No 1-11015/109/2003-1A (M)
Dated 10.05.2021

For the period April 2021 to September 2021

Coal India Limited

A Maharatna Company
wrwrww cnalindia in

AMRAPALI OCP- AMRAPALI-CHANDRAGUPT AREA
CENTRAL COALFIELDS LIMITED
{A Mini-ratna Company)
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Compliance Report of EC Vide Letter No |-11015/109/2003-1A. 11 (M) Dated
10.05.2021 in respect of AMRAPALI Opencast Coal Mine (20.16 MTPA) of Amrapali &
Chandragupta Area, CCL in an area of 619,87 Ha.

| ‘SN Specific Condition _ Compliance
The project proponent shall | Complied

obtain Consent to establish from | @nline application submitted for Censent to establish of
the State Pollutien Control 20,16 MTPA (Peak) Cepacity to [harkhand State
Pollution Control Board which |5 at HQ JSPCB Ranchi
vide application number:-10408025 dated 10.04.2021,

- —

Boards for the proposed pesk
capacity of 20.16 MTPA (Peak)
prior 10 commencement of the
increased production |

All the nen-compliance | Being Complied

conditions stipulated in parlier  Chservations raised by RO, MoEFS&CC, Ranchi on earlier |

li | ECs shall be complied within 4 | EC is being complied & compliance of some conditions

menths. Is In process, Copy of compliance report attached as

: : | Annexure-1

Further expansion  shall  be | Agreed.

considered  only  afier  the | All the proposed Mitigation measures during E&C

scmplkticn of milipation wcusiics presgntation & baing streamlined & time bound
| campletion will be followed.

proposed by PP during EAU | oo arached as Annesure-L.

li | presentation based on
recommendation of  Minisiry's
Regional
Office.

R A —p—— ie e e
All the 3 comtinuous ar guality | Assured to comply
monitoring station shoubd be made The continuous P10 analyzer commissioned &
aperation within 5 | connected with J5PCE server by M/s Environment

st B . dibe: of Tagne aF SA Pvt. Ltd, at Shivpur Railway Siding.

this leter and the real time daia so
generated 1o be  uploaded
on company website. In addation,
dota should alse be displaved
digitally at  eotry  and  exist
gate of mine lease area for public

display.

The supply order of CAADMS system at Praoject
Office of Amrapali OCP (Core Zone of Amrapali
OCP) has been issued on 31.08.2021.




Adequate effectivencss of EMP |
should be analysed Fom the
| offsevhike of air pollution data
from

Assured to comply. |

Ambient Air Quality monitoring as well as noise
level monitoring report for eight locations are
prepared by CMPDI for the Qur ending June '21 &

{ need to be ensured.

continuous  monitoring :
; 5 gy oy = o
station and quarterly repon shall eptember ‘Z021 areaitached as Annexure-3.
1
F b‘-? generated  and  submitied | The continuaus PMI0 analyzer commissioned &
with 6 monthly compliance | connected with ISPCB server by M/s Environment
reports 1o RO, MoEF&CC SA Pvt Ltd. at Shivpur Railway Siding.
The supply order of CAAOMS systemn at Project
Office of Amrapall OCP (Core Zone of Amrapali
OCP) has been issued on 31.08.2021.
'The PP shall complete all non- | Assured to comply
compliance’ partial compliance in All the nnn—:nmpliar!ce.l' partial -:.u-mpllmu conditions
|one  year and  the  action are In process B '.u:lll be complied I.n a .tlrne beund
v | taken sepiart shall b aubimiead o manner. Further action {aken report is being attached
! Ao as Annexure-1,
I Regional  Office  of  the
| MOEF&OC
| Craality  of pelluted  waier Being complied
generated from the operations | Menitoring of Effluent is being d?“* & FEHAY
| which inclade COD and acid prepared I.'I_]." CMPII for .I.i'll: {.J_L.r 1..'ml||::;|:1, June "21 &
miine | September’2021 are attached as Annexure-3,
drainage and metal contamination
Vil shall be monitored along with |
TDS, L, 85, ['he
monitored data shall be uploaded
on the website of the company s
well as  displayed at  the
gite in public domain
PP shall submit a thd purty | Assured to comply _
pssessment of EC Complisnce As directed, a ﬁ.-ur:l party assessment shall be carried
bl e aderteken onee i tbse out for Amrapati OCP underiaken once in three years
:-1::,1-5 dhirensith. aiosiy Tk \EFRY through experts agency recognized by MoEF&CC.
vili | NEERIIIT or any other expert i
agency  identified by the
Ministry to Ministry's HRegional |
Office.
- |
Continuous ~ Monitoring  at | Being Complied ; S - |
: - A fﬂt HI'HJ ]'.I.IE |.1|'l Contifnuois II'IDI"IltI:I-I'IPIE o DEI'.I.IFIEUEIFIE- 5d E‘T'p' an er |
" ?a;urpd??::ltmﬁ(‘nfrmiw m;mn | health hazards is being undertaken. initial hedical

Examination [IME] & Perliedic Medical Examination
{PME] of workers is being carrled out. The details of

—
¥

IME/PME is given balow,




i | i IME K
Year
deprtmen | o | P | |
2015 e} 210 —13
2016 15 | 47 21
| 207 21 126 2]
L dms 11 384 76
2018 07 192 m_
EZTE 131 £2
_ 2021 62 101 B4 |
Persons of nearby villages shall be | Being complied

given training on livelihood and
skill development i
miake them employable.

The traiping on livelibood and skill development is
regulary been undertaken in CCL & Amrapal area for |
making nearby villagers more employabla,

Skill development activities undertaken |

| exclusively at Amrapali OCP are given below-

1. Amrapali project has procured 100 :
sewing machines for distribution |
to the Panchayats. '

2. Inauguration of ‘Sewing Training |
Center' under Amrapali Project, |
Dvstrict  Chatra under C5R |
initiative,

I
Further, skill development training like |
automohile repairing, food processing mater |
winding, driving, electrician, tailoring, computers |
etic will be conducted under CER at an |
approximate cost of Rs 50 Lakhs in coming years. |

PAPs were sclected for CETI [Mining and Sirdar
training) and BTT] (electrician and welder
training). Details are as under-
Name of traning No.of PAPs

CETI (Mining and | 10
Sirdar training]

BTT! (electrician and | 36
welder training)




PP to plant 100,000 nos. of Sul | Total 89234 saplings have been planted in different |
location in Amrapall Project from 2015 1o 2021,

trees only and develop nursery of

5 ha sal trees for  free
distribution in nearby areas, :

In Monsoon 2021, Plantation wark in 23
Ha Backfilled &area of 57500 plants
completed by State Forest Department,

About 4000 saplings of multi species
planted/distributed during Vrikshatepan

Kl abhivan 2021 for development of Green
Belt in and around the mine site,
o  Approx 2600 species of drought hardy
nature have been planted in 2020 at
Binglat O/8 dump.
»  Argund 25134 plants have been planted
far raising of Green Belt / Biock plantation.
= - |
Mining shall be carried out only | The company through agency carrying out mining
by surface miners for the project operation deployed Surface Miner which is mining coal
fas proposed ) ik sily o SEREIDATICLY TN nE_T. ; i
The work for Ameapall CHE & 5ilo has been awarded 1a
AT ]uading 1all mjl“"ﬂj" siding tl'm:'nugh M/ Larten and Turbo Limited on 31172020
{in-pit conveyor should be installed  Annexure:-4
:. L avodd road.
Hon'ble Supreme Court inan Writ  Agreed.
Petition(s) Civil Ne. 11472014, Continuous deveiopment of green belt, fegressing B
: vegetation is being practiced every year in Monsoon
Common  Cause ’ “’f s gepartmentally and by State Forest department on
of India & Ors vide s judgement | pacufiliad area or available locations.
g |dated  Hth Jamuary. 3020 has | Total 89234 saplings have been planted in different

directed the Union of Indie to
impose 8 condition in the mining
lease amd a sumlar condition n the
environmenial

clearance and the mining plan w

| lecation in Amrapall Praject from 2015 to 2021,

Grass matting using Guinea grass, Charabadam and
lohnson grass have been don e@m
partion of Honke OFB dump in 20

.
b )



the effect that the mimng lease
holders  ghall, after ceasing
| mining operations, undertake re-
| grassang lhe mining area and any

other area whh may  have

| been disturbed due w their mining

activities and restore the land to a
condition which is fit
for growth of fodder, flora, fauns
cle. Compliance of this condition
affer the mining activity
is over at the cost of the mining

The implementation  report

the MoEFCC.

i

b (Y]

S S

measures for the straghtening of
Dudhmatia stream
Regular monttormg of the flow
rate of Dudhmatin stream shall be
carried oul and recond
muintain

transportation  from  Amrapali
Railway Siding through belt
conveyor (within two years) from
the grant of EC

lease holders/Propect Proponent™. |

PF_ should  cnsure  that n:n.:nul.

PP should opt specific mitigative  Assured to comply.

L

.

Seed Balls have been spread over Slope of OB Dump
of the above said condition shall | for vegetation & for growth of fodder, Mora, fauna

be sent to the Regional Oftice of | in Monsoan 2020,
[

Constructlon of 1 no check dam at Dhudhmatia
nallah near Binglat 08 dump is completed.
Construction of 4 Nos of Check Dam a1 Amrapali
ftine has been completed at DS of Dhudhmatia
nallak,

Proposal for  stabifization of slope along
Gudhmatiya stream using Jute netting, Guard
wiall with drains [along stream lengih 1500 m]is
ynder tendenng process,

fegular Monitoring of the flow rate of
Dudhmatia stream will be carried out and
racard will be maintained onoe its diversion
completed.

Ihe work for Anwapall CHP & Silo has
been awarded w M's Larsen and Turbo
Limited on 31 12.2020. Annexure :-4

The project is under construction phise and
shall be completed in the stipulated timeline

The work for development of railway siding
has been siarted n the non-forest land and
application is under process for obtammg
Forestry cleorance.




! PP should install 10 nos of fi Propesal initiated from CCL HQ for procurement of B na
Xl | canron system in mine area & OB | of Fog cannon is at HO for flaating of tender.
dump.

e m o fmews 0 e m epre— w3 w = me— o om o ————

The cﬂmp:'i-nr-;hampprm-r;ﬂ | B_EE tomplied
uf. c_c.w.& for use of groundwater for | No Objection Certificate {(NOC) For Ground Water
mining operations at its enhanced | Apstraction of 4,220 mi/fday for Amrapali OCP has '
been issued on 05.02.2021, which includes water

sprinkling, green belt development and other
activities for Amrapal OCP.

capacity of 20,16 MTPA (Peak).
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A fresh application was submitted as per the Ministry of
Jal Shakti Metification 5.0, Neo:o 3289(E} Dated:
24092020 vide application MNo; 21-4,/630,/1H /W18, 2020
Dated: 79,11.2020 for Amrapali Expansion DCP, The
application is under consideration ot CGWA office

Active OB Dump should nol he Total 89234 saplings have been planted in different
kept barrenjopen and should be location in Amrapali Project from 2015 to 2021, |

cavered by temporany
grass lo avoid air bom of particles

il

Crass nuitting us-mg Guinea prass. Charabadam |
and Johnson grass have been done on the barren :

| | ] - - | purtion of Honhe 0/B dump.




In Momsoon 2020, Seed ball plantation has been dore
for raising of Green belt in Binglat OB dump and for top
soil preservation at stockyard near Honhe, Wark is |
completed at Binglat OB dump area

i

Hon'ble Supreme Cowurt inoan Wit
Petitionfs] Civil Koo 11472014,
|Common Cause wvs  Union
| of India & Ors vide its judgement
(dated Bih January, 2020 |as

| directed the Union of Indiz o |

| impose 2 condition in the mining
| lesse and a similar condiion in the
!e:m'jmmwmn]

' clearance and the mining plan to
Cthe effect that the mining  Jease
| holders  shall, afler ceasing
| mining operations, underizke re-
grassing the minmg area and any
other arex which may  have
[ been disturbed due 1© ther mmmg
| sctivities and restore the land to a
conditin which 15 fit
for growth of fodder, Aora. una
ete, Compliance of this condition
after the numng  activity
is over at the cost of the mining
lease holdersPropect Proponent™
The implementation  reporn
of the above sald condition shall

the MoEFCC.

be sent to the Regional Office of |

Agroed,

Continvous development of green bell, regressing B
Vegelation 4 being practiced every year in Monsoon
departmentaily and by State Forest deparimient on
backfilled area or available locations.

Total B9234 saplings have been planted in different
location in Amrapali Project from 2015 to 2021,

Grass matting using Guinea grass, Charabadam i

and Johnson grass have been done on the barren |

portion of Honhe O/B dump.
_— aL# _-'L i

In Monsoon 2020, Seed ball plantation has been done
for raising of Green belt in Binglat OB dump and for tcp
soil preservation ai stockyard near Homhe. Work s
completed at Binglat OB duemp ared




Commutrment made during r;uglu.

consultation process  shall  he
adhere  to. The  proposed
amount  carmarked  for CER

:aciivilies shall be considered as

| Agreed.

| All the Commitment made during public
consultation process s being streamlined & 1:irm,=|
bownd completion will e followed,

N ' A fund provision of Rs. 4.28 Crore has been allocated for
part of Environment | Corporate Enviranment Responsibility.,
| Management Plan, which shall be
accomplished within period of 3
years”
l
Project Proponent shall obtamn | Assured to comply
for conducting mining | operation deployed Surface Miner which is mining
| operation near villages and also coal in eco-friendly manner. Further electronic
explore  deployvment  of  rock datonztor is being veed in mining process.
| breakers of suitable capacity in | A5 mine s now advancing towards habitation
Xxl | the project to avoid blasting very | (Bumrang kala and Kumarang khurd| application for
; ; _ Blasting permission keeping danger pone of 300
to villages. There shall be no
L‘:“T:m:rﬁ i " | made on 2212 2020t0 DGMS.
habitation'structures  due 1o |
blasting sctivity, |
In addition, the project proponent | Assured to comply
shall develop greenbell outside the | 2000 native species has been planted as greenbelt
o | et premises s 5 | mear Honhe OB dump in 7.5 m width & 1200 native
i i

avenue plantation, plamaton o
vacani arcas, social forestry efc,

species have been planted by State forest
Department in 2015-16 along the NBCC road.

TPP shall pay to farmers of
agricultural land if there is any

Agreed
If any such loss being found by Concerned District
Cammissione

The training on livelihood and skill development is

regularly been undertaken in CCL & Amrapali area for

activities  undertaken
exclusively at Amrapali DCP are given below-
has procured 100

wxiii | logs found by concerned Distrct
Commissioncr as per extentl rules
OF MO,
Persons of nearby villages shall be | Being complied
given training on livelihood and
s develop ”Em = making mearby villagers more emplovahle.
make them cmployable. Skill  development
1. Amrapali praject
Kl

sewing machines for distribution to the
Panchayats.

2. Inavguration of 'Sewing Training Center’
under Amrapall Project, District Chatra
under C5R initiative. .

Further, skill development training like

: : : .
automobile repairing, tnud_rp-nﬂeafaﬁg. motor |
&7 NE

2




' winding, driving. clm:rn'cian,ailuring, computers |
etc will be conducted under CER at an
approximate cost of Rs 50 Lakhs in coming years.

1. PAPs were selected for CETI (Mining and
Sirdar training) and BTTI (electrician and
welder training). Details are as under-

Name of traning No.of PAPs

CETI  (Mining and | 10 |
Sirdar training)

BTTI (electrician and | 36 |
[ | welder training)




G

' Standard EC Conditions

SN |

Specific Condition

Compliance

{a} Statutery Compliance

The project proponent shall
obtaln forest clearance under
the provisiens of Forest |
[Conservation) Act, 1986 in
case of the diversion of forest
land for mon-forest purpose
involved in the praject '

The project proponent 5hauI
obtaln clearance from the
National Board for Wildlifa, if |

Complied

The total project are of Amirapeli OCP is 619.87 Ha out of which the total Forest land i5
231.54 Ha thet has been granted stage-Il vide no FL-08/48, 2008/FC Dated
12,10, 2000,

Being Complied
Thiz condition 15 not applicasle for Amrapall DCP.

appticable,
The project propenent shall
prepare a  Site-Specific

Consarvation Plan / Wildlife

Baing Complicd
An action plen for conservation of endangered flora and fauna has been prepared and
submitted to State Forest Department [DFO (Chatra)) & PCCF (WL} for approval an

Managemert  Plan  and 20012023,
approved by the Chief This action plan shall be implemented as per the recommendation and consultation of
Wildlife Warden. State Forest and Wildlh fe Departrment,
| The recommendations of the |
approved Site-Specific
Consensation  Plan/Wilclife
s Management Plan shall be
implemented in consultation
with the State Forest
Degartment The
implamentation repart shall
be furnished along with the
six=monkhly compliance
report  (in case of the
presence aof scheduie-|
species in the study area).
| | e | = — - e
The project proponent shall | Complied .
abtain Consant to | The project has & valid consent ssued by Jharkhand State Pollution Control Board till
Establish/Operate wnder the | 31.12.2021 for 14.4 MTRA,
provisions of Air (Prevention | Online applicstion submitted for Consent to establish of 20,16 MTPA (Peak) Capacity to
i E Control of Pollution} Act, | Jharkhand State Pollution Control Board which is at HO JSPCE Ranchl vide application
X 1581 and the ‘Water | number-10408025 dated 10.04.2021. Online agplication for CTO (20,16 MTPAI has been
{Frevention & Control of | applied onvidge application no: 10829845 dated 20.07.2021
Pollution) Act, 1974 from the !
concerned  State  pollution
Control Board/ Committee, |
I The project proponent shall | Being Complied
I obtain the necessary | Amrapak OCP falls in Chatra District, which falls in "Safe” category as per CGWA
permission from the Central | categorization.
¥ | Ground Water Authority. No Objection Certificate (NOC)} For Ground Water Abstraction of 4220 |
m3 /day for Amrapali OCP has been issued on 05.02.2021, which includes
water sprinikiing, green belt develepment and other activities for Amrapali

OLP.




Solid/hazardous Waste
generated in the mines need
to be addressed in
accordance to the Salid
Waste Management Rules,
Wie Haardous &  Other
| Waste Managemert Rules,
| 2016,

Wi

|afEn Frerd iy vt T o
Bl R ARG T P TIPTCA TE {0 O S RN D A TE R AR ST A TICH

Pl in [TFTTETTE AT 1) Ty DT ey ey sy
iy |

Wirm O Toa Trmer Ofra ATl Cop. g Ao A A

BETe S ) CT Y g
Mwwrir Mnems Fiamngr: AT
P s
Arus, i Conbiidn L8] Tastes, Cuire, B G
Al w ol TS Beepem Do . L Ty Flameory , Al R vy, 50y FEED L0
e sk e Pk Bnen, Fisse Soss ek Sk | S - BOCE
LTE=L T i e L LT 1T A T

'
3 Aeibngion K, 28 e S X 0 Qarw
TwiE )
& ['durd D I wmemg Pregan B X Tems ik
LI =] [t e T Wl e B L]
A e e Cerasiee Ha
TP o Fmeres ey i ] sk
L] 1 =iy LR T -y o - o rhm
il ] biad AR LLE = = N

| A fresh application was submitted as per the Ministry of Jal Shakti Notification 5.0, No:
| 32BS|E) Dated: 24.09.2020 vide application MNo: 21-41B99/IH/MIN/Z020  Dated:
23.11.2020 for Amrapall Expansion DCP. The apolication is under consideration at CGWA
ulfice.

Being complicd
solid & hatardous waste gensrated in the mines are addressed in accordance to the
Solid Waste Management Rules, 2016/Hazardous & Other Waste Management Rules,
2016

(b) Air quality monitoring and nmur';mlnn_

Continuous  ambient  air
guality montoring stations as
prescribed in the statue to be
| established in the core zone
as well 35 in the buffer zone

el |
for monitoring of pollutants,

namely PMLO, PM2.5 501
and Mo

Location of the stations shall
be decided based on the
meteoralogical data,
topographical features and
environmentally and
ecologically sensitive targets

in comsultation with the State |

Pallution Contral Board.
Ondine  ambient air guality
monitering stations may also
ke installed in addition to the
| regulior moanitoring  stations
as  pes  the requirement
_Elr'lﬂf'ﬂ-l' in consultaton _wl'l:h

Being Complied
At present the amiEient air quality Is being monitored at Elght numbers of stations every
fortnight in the core zone as well a5 in the buffer zone for monitoring of poliutants,
nameby PA 10, PMLS, 502 and NOx. Monitoring of Heswy Metals are alsa banng carried
put onca every six month. The monitoring report is enclosed hérewith as Apnexure-3.

The continuous PMLO analyzer commissioned & connected with JSPCB server
by M/s Enviranment SA& Pvt. Ltd. at Shivpur Railway Siding.

The supply order of CAAQOMS system at Project Office of Amrapall OCP (Core
Zone of Amrapall OCF) has been ssued on 31.08. 2021.




'the SPCB. Monitaring of

heavy metals such as Hg, As,

| Ni, €d. £r, etc to be carried

out at least once In %ix
months,

The Ambient Air Quality |
monitering in the core zone
shall be carried out to ensure
the Coal Industry Standards
notified vide GSR 742 (E)
gated 25th September, 2000
and a5 amended from time to
time by the Central Pollution |
Contrct  Board. Data  on
ambient air guality and heawy
metals such as Hg, As, Ni, Cd
Cr and other monitoring dota
shall be repgulady reported to
thee Ministry/Regional Office
and to the CPCA/SPCE,

Being Complicd ' |
At present the ambient air quality is being monitored at Eight numbers of statiens every
fortnight in the core zone as well as in the buffer zone for ensuring the Coal Ingustry |
atangards notified vige GSR 742 (E} dated 25th September, 2000 and as amended from
time 10 time Monitoring of Heavy Metals are alse being carmed out once every six i
manth. The monitoring report 1s also being submitted to Regional Office of MoEF&CC,
I5PCB & CPCE along with six menthly compliance report & Environmental Staterment.
The monitoring report is enclosed herewith as Annexure-3.

Transpartation of coal, to the
extent permitted by r-ual:l.|
shall be carried out by |
covered trucks/conveyors.
Effective. control measures |
such as regular water/mist
sprinklingfrain gun ctc shall
be carriad out in critical areas |
prone to air pollution [with
higher values of |
PMIOSPM2E} such as haull
road, loadingfunloading and
transfer points. Fugitive dust
emissions from  all sowrces
shall be cortralled regualarly.
it shall be ensured that the |
Armhblent Air Quality |
parameters conform to the
norms  prescribed by the
Central/State Pallution

| Control Board.

Being Complied

Transportation of coal, to the extent permitted by read, is being carred oul by covered

trucks,

Al present the following mitigation measures are being undertaken for

control of dust & other fugitive emissions:

At prezsent the following mitigatien measures are baing undertaken for control of dust &

other {uglt.vn 2 IE T T, T

a. The work for fixed water sprinkling system over a length of 01 Km at haul
road is under process.

b, Fixed sprinkling system on Coal transportation road al Honhe Village is
under tendering process,
. Deployment of Road Sweeping Machines on CT Road

d. 8 number of Fog connon under Procurement at HE.

e. Work awarded for Wind Screen Barrier 1 Km at Ursu Village & proposal
for 2 Km both side at Honhe Village is under tendering process at HQ.

[, 05 number of departmental water sprinklers of 28 KL capacity having an
average working hours of 4 Hr/day are deployed for water sprinkling. In
addition, there are 13 contractual water sprinklers of 12 KL & 20 KL

capacities are deployed with an average of 9 trips/tanker/day

g. Fixed sprinklers (for 1.2 km) at estimated cost of Rs. 90 lakh is in process
nsr:-::_'_wniﬂh hriEIE_c' 11 to Shivpur road. E

o AR

-'J



h. Mist type water tanker al an estimated cost of Rs. 70 lakh is in process at

HQ

. PLC roads have been constructed and are being maintained for ensuring
coal transportation without any coal spillage on the road.
—_— e — == .

The transportation of coal

| shall be carried out as per the
provisions and Foute |

envisaged 7 the apgroved
fdiming FMan or envirenment
manitoring plan.
Transportation of the cooal
through the exisbng road
passing through any village
shal| be avoided. Incase, it is
proposed  to construct A
‘oypass’ road, it should be so
constructed se that  the
impact of sownd, dust and
accidents could be
approgrigtely mitigated,

| Being Complied
The transportation of coal is being carred out 45 per the provisions and route envisaged
in the gpproved Mining Plan or @nvirenment monitoring plan




| Vehicular emissions shall be
kept  under control and
regulasly monitored. All the
vehicles engaged in mining
end  allled activities shall
ocperate only after obtaining
FUL certificate from the
authorized pollution testing
cenbras,

wii

Coal
pilefcrusher/feader
brezker material  transfer
points  shall  Invariably  be
provided with dusl
suppression  systerm.  Belt-
conveyors  shall  be  fully
coverad to avoid air borne
dust. Side dodding all along
the conveyor gantry should
be made to avoid air borne
dust. Drilis shall be wet
pperated or fitted with dust
| ERlractors.

Coal handling plant shall be
operated  with  effective
contredl  easutes  wor
warkaus Ervironmental
FHHMHIEH. Environmental
Friendly sustanablc
technalogy should be
implementad for mitigating
such paramerers.

Being Complied
All measures are being undertaken to keep vehicular emission under contral, All the
vehicles engaged in mining and allied activities are being operated only after abtaining
PUC certificate from the authorized pollution testing centers.
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The condition shall be complied when construction of crusher and in-pit belt conwveyors
will be completed.

Al measures for environmental protection shall be undertaken as akco listed (n the
tender document of Amrapali CHP,

Assured to comply

The condition shall be complied when construction of crusher and in-pit belt conveyars
will be completed.

Al measures for environmental protection shall be undertaken as also listed in the
tender document of Amrapali CHP.




| {¢) Water quality monitoring and preservation

)

(i)

The effluent discharge (mine
waste  water, workshop

effluent) shall be monitored |

In terms of the parameters
potified undor the Watar Act,
1974 Coal Industry Standards
yide G5R 742 (E) dated 25th
sepremnber, 2000 and 0%

| amended from time to Time

by the Central Pollution
| Contrel Board.

| The rmrutunn;g data shall be
| uploaded on the company's
| website and displayed at the

progect site at a  suitable
location. The circular MNo.l-
20012/1/2006-14.11 [mAh
dated 27¥th May, 2009 issued
by Ministry of Environment,
Forest and Climate Change
shall also be referred in this
regard for its compliance.

' Being Complied

| Complied

Mine water of Amrapali OCP is being monitored fortnightly in terms of the parameters
notified under the Water Act, 1574 Coal Industry Standards vide GSR 742 (E] dated 25th
September, 2000 and as amended from time to time by the Central Pollution Contral
Board.

The latest monitoring reports of Amrapali OCP are enclesed as Annesure-3.

The monitoring data is being displayed at CCL website with six monthly compliance

reports & Environment Staterment in Form-v

Envirenmental parameters are now being displayed at notice board of
| Amrapali Project Office.

Ll

Regulzr monitoring of ground
water level and guality shall
be carrled cut in and arcund

the mine lease area by
establishing a netwok of
existing wells and
constructing new
plerometers  during  the
mining operations. The

manltoring of ground water
levels shall be carried out
fowr times a year ie. pre.
monsoon, mansoon,  Post
monsoon and winter, The
ground water guality shall be
monitored onoe a year, and
the data thus collected shall
be  sent  regularly 10
MOEFCC/RO.

I fivh

Moanitoring of water quality
upstream and downstream of
water bodies shall be carried
oul ance in X months and
record of monltonng dats
shall  be

Being Complied

| Mionitoring repert of Piezometer for winter sessien (Jan), Pra-Monsoen & Monscen
session has been sent to the COWE Patna vide ref no, PO/Amragali OC/2019-20/2158
dated 16.01.2020 & vide ref no. POfAmMrapali DC/2020-21/740 Dated.-29-06-2020 &
vide ref no. POfAmrapall OCAX020-21/1378 dated 10.09,2020 respectivedy. The latest
Monitoring regporl of piezometer submitted on date 31012021 vide rel poc-
PO/AmrapalifEC Compliance/2020-21/2962 (A).

The latest report of ground water level & quality is also enclesed as Annexure-3,

For installation of additional 05 numbers of Piezomelier s re-tendering process.

Being Complied
The monitoring of water quality upstream and dowrstream of Honhe Nallzh is being |
carried aut guarberky,

| The latest manitor ng reports of Amrapal OCP are enclosed as Annexure-3.

maintained  and |

submitted te the Ministry of |

Envirgnment, Forest  and
Climate Change/Regional
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(v}

Ground  water, excluding
mine water, shall not be used
for minlng  operations.
Rainwater harvesting shall be
implemanted far
consenvation and
gugmentation  ef ground
wWollr resauroes,

Complied.

No ground water is being utilized for mining operations. Several rainwater harvesting
measures has been undertaken for Amrapali OCP.

A Work Completed for installation & Construction of rainwater
harvesting system at PO office and Executive Hostel of Amrapali
Project

8. Work completed for installation of Rainwater Harvesting system at VIC.

Work awarded & s in process for PIT Canteen, Rest Shelter, First Aid |

Centra, IRB Camp Prefab Hestel, Unit Store under Amrapali Project, A-C
Arca. On 19.08.2021vVide Ref. No. GM[A-C)/S0(C)/Award of Work/2021-
S022/34,

C. Work has been awarded to Blkash kumar with cost of
Rs.12,76,097.78|Rupees Twelve Lakh Seventy Six Thousand MNinety
Seven & Seventy Eight Paisa). The work has been started near Rest
Shelter.

0. Propesal for 15 rumbers of Rain water Harvesting System is in process,

W T
: ¥ RAINWATER
EE TSR e HARVESTING
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{w)

Catch andfor garand drains
and  siltation  ponds  in
adequate  numbers and
appropriate  size  shall be
condtructed around the mine
working, coal heaps & OB
| dumps to prevent run off of
| water and flow of sediments
directly inte the river and
water bodies. Further, dump
material shall be properly
consolidated) compacted
and accumulation ef water
ower dumps shall be avorded
by providing  adequate
channels far flow of silt Into
the drains. The drains/ponds
so  constructed  shall  be
| regularly ge-silted

| particularly before gnset of

Complied

The catch driiny & garland drains have been developed along with siltation ponds to

ensure that sediment flow in surface water is preverted. The details of drains are given

below:

a] Construction of Catch drain of 3 Km length & 01 nos of Siltation Pond are completed
along the Toe wall at Northwest side of Binglat OB Dump.

bl Construction of Catch drain of 2 Km length & 02 nos of Siltation pand around Hanhe

ﬂBm 0 is complebed,

=

1




monseon  and  maintained |

propedy. Sump  capecity | d) Comstruction of guarry boulder retaining wall between Top Soil & OB dump along
should provide adequate with catch drain & Siltation pond on Topsoil.

retention perlod 1o allow
proper  settlimg of  silt
material. The water so
coflected in the sump shall be
utilised for dust swppression
and green belt development
and other industrial use.
Dimension of the retaining
wall constrected, if any, at
the toe of the OB dumps
within the mine te check run-
off and siltaticn should be
based on the rainfall data.
The plantation of native
species to be made between

toe of the dump and adjacent
fiedd/ habitation/water
bodies

| 3ump capacity s also maintained 1o ensure to provide adeguate retention period to
allow proper setling of silc material

Total 89234 saplings have been planted in different location In Amrapali Project
from 2015 to 2021,
¢ Grass matting using Guinea grass, Charabadam and Johnson grass
have been done on the barren portion of Honhe 0/B dump.
= Plantation can anly be done in Mon Coal bearing area, Ower Burden [(OB) dumg
and packfilled area and along the Haul roeds & pucca reads in mine premises,

Adequate groundwater | The fallowing activities have been undertaken for ensuring ground water recharge for |
recharge measures shall b2 | augmentation of ground water,

taken up for avgmentation of

groundwater, The project Check dams:-

authorities shall meet water | 4. Consiruction of 1 no check dam al Dhudhmatia Naliah near Binglat OB dump
requirement  of  nearby  has !;qgs:n FDF‘E‘E‘fE.’“.’ lhg.ErEqm:l water recharge and o i fhe siltatian.

{wik)




villagels) after due treztment |

confarming to the specific
requirement (standards).

b. Construction of 4 Nos of Check Dam at Amrapall Mine has been completed
at /S of Dhudhmatia nallah, Parsna Village, near Godwar village mandir &
Godwar village.

a1 =4

Lo i ﬂmﬁ;.m& bt

€. The work of making of Siltation Pond at Y-More near gate no03 [Ursu
checkpost) completed,
d. JConstruction af 1 number of Checkdam at Honhe completed.
a. Work Completec for installation & Construction of ralnwater harvesting
systemn at PO office and Executive Hostel of Amrapali Project
b. Work completed for installation of Rainwater Harvesting system at VTC.
Work awarded & s In process for PIT Canteen, Rest Shelter, First Aid
Centre, IRE Camp Prefab Hostel, Unit Store under Amrapali Project, A-C
Area. On 19.08.2021Vide Ref. No. GMIA-C)/SO(C)/Award of Work/2021-
2022/34.
€. Work has been awarded to Bikash kumar with cost of
Rs. 12,776,087 78[Rupees Twelve Lakh Seventy 5ix Thousand Minety
Seven & Seventy Eight Paisa). The work has been started near Rest
Sheler,
_d. Proposal for 15 numbers of Rain water Harvesting System is in process,




{wiii)

Industrial  waste
generated from CHF,
workshop and other waste
water, shall be properly
collected and treated so as to
corform to the standards
prescribed under the
standards prescribed wrdes
Waler Al 1974 and
Enviranment [Protaction)
Act, 1986 and the Rules
made there under, and as
amended from time 1o time.
Adequate ETP /STP needs to
be provided,

L, i
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wiater

Ponds-
a} D1 noof Pond has been constructed at Hanhe,
bl D1 np of pond has been constructad at BirhartolalKayed),

Construction of 1 Mo of pond 2t Ursu more is completed.

Being complied
Industrial wastewater generated s being propery coflected and treated. The monitoring
report iz enclased herawith as Annexure-3,

Automated wheel Washing system with Effluent Treatment Plant has been |
| commissioned & operational at the workshop of Outsourcing agency to |
| mitigate fugitive emission, !




ix)

The water purmnped out from | Being :_nrﬁf:-lied

the mime, after siltation, shall | The water pumiped out from mine is being wtilized for Industrial purpose viz, watering
be wtilized for industrial | the mine area, roads, green belt development etc,

purpose Wiz, watering the

mire area, roads, groen belt | The draing are boing desilted once in a year Pre-monsoon for proper channeling of water
develepment ete. The draing | info sedmentation ponds

shall be regularly desilted

particularly after monsoan

and malntained properly,

The surface drainage nFaJ Being complied

includimg  surface  water | The surface drainage map, water table contour map & wetershed map of Amrapall OCP
cormservation plan for the | & shown ag:-

area of influenca aFected by
the said mining operations,
considering the presence of |
river/frivulet/ pond/lake etg,
shall be prepared and
implemented by the project |
proponent. The  surface
drainage plan andfor any
diversion of natural
watercourses shall be as per
the approved Mining
Flan/EIAJEMP  report  and
with due approval of the
concerned State/Gol |
Authority. |
The construction af | The diversion of nallak s proposed as per the approved Mining Plan 8E1A/EMP repart. '

embankment 10 prevent any | pye approval before diversion of nallah shall be taken and it will be submitted to
danger against inrush  of | pagEFRECC

surface water into the mine
should be as  per  the
approved Mining Plan and as
per the permission of DGME
ar any other authorty as
prescribed by tha law.
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Barki Rwver marks the sastern boundary of the property with a safe distance of about
100 mitss, |




(i)

The project proponent shall
take  all  precautionary
mgasures o ersure
rivering/friparian  ecosystem
in and arcund the coalmine
up to a distance of 5 km. A
riverine friparian ecosystem
consErvation andg
management plan should be
prepared and implemented
in  consultation ‘with the
frrigation [/ water resource
department in the state
governmant,

Being complied

i5 shown as:-

Impact study of mining on surface water has been carried out as part of ELAEMP study.
The surface drainage map, water table contour map & watershed map of Amrapali OCP
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Several conservatlgn measures including constraction of Ponds, check dams & siftation

| tanks has been undertaken as per the measures proposed in the EIA/EMP repor,




{d) Noise and Vibration monitoring a

nd prevention

(il

Adequate measures shall be
taken for control of noise
levels as per MNoise Pollution |
Rules, 2016 in the work |
environment. Workers
engaged in  blasting and
drilling operations, operation
of HEMB, etc shall be
provided with personal
protective equipment [PPE)
fike ear plugsfmutts in
confarmity wiilth the
prescribed  norms and
guidelines in this regard.
Adeguate awareness |
programme for users to be
conducted. Progress in usage |
of such accessories to be
monitored.,

Belng complied |
Suitable mitigation measures will be taken to prevent adverse impacts of high noise level
on the workmen. This Includes pravision of earmuffs, sound proef operater cabins,
sufficient warnings before blasting; and improved Blasting technigues, development af |
plantation around sndustrial area and avenue plantation.

Tha details of PPE izzued to warkers are given below for kind consideration

1 Miring Shoe 17 154 |

|
2 Helmet J2E 64
3 Gurmn boot 210 30 ‘
4 Masks 8006 2105
5 Firsk aid kit 3 ag
‘ B Flarescent jacket 1060 B4
| ¥ Ear muffs E7 Nl
‘ B goggles 376 il
I
Belng complied

Controlled blasting |
| Controlled blasting technigues are adopted. Blasting is done only in daylight hours

rechnigues shall be practiced
in order to mitigate ground
vibrations, Fly rocks, noise
and air blast elc.. as per the
guidelines prescribed by the

Proper blast design is prepared to conrol ground wvibrations and arrest flyrocks and
boulders; Blasting is done by use of NONEL Technology & Electromic detonator lor
reducing Noise Pollution and Vibraton,
|




G®

(i)

DGMS.

The ngise level survey shall
be carried out as per the
prescribed  guidelines  to
assess noise exposure af the
workmean at vilnerable
points in the mine premises,
end report in this regerd shall
be submitied 1o the
Ministry/RO  on  six-monthiy
basis.

Complied

Maise lewel monitaring is being done fortnightly at Eight locations of Amrapall OCP. The
values are within the prescribed standards. The monitoring report s eaclosed .'.'r!.
Annegsure-3 for quick referanca,

 [2] Mining Plan

uncer strict adherence to
pravisions of the Mines Act
1953 and subsrdinate
legizlatione made  there
unger gs applicable,

Mining shal be carried out |

Being complied.
Mbning 15 being carried out as per the provisions of Mines Act 1952 and subardinate
legislations there under

dil

Mining shall be carried out as
per the approved mining plan
{including Mine Closura Plan]
abiding by mining laws
releted to coal mining and
the relevant circulars |ssued

Safety [DGRAS)

by Directorate General Mines

Being Complied.
Miming s being done in abigance 1o The approved mining plan and under permission of
Chrectmrate General Mines Safety [DGMS).

(ill}

WMo mining shall bBe earrded
aut in forest lend withaut
ebipining forestry desrance
&5 per Forest [Conservation)

Baing E-;;pduﬂ .
Fergst lane is 531.64 Ha that has been granted stage-|| vide no FL-08/48/2008/FC Dated
14,10 2010,

ACE, 1980,

Efforts should be made to
reduce energy  and  fuel
consumption by
conservation, efficiency

improvements and use af
renewable energy

Being Complied. !
Efforts are being made to reduce energy and fuel comsumption by conservation,
efficiency improvements and use of renawable energy. !
Work completed for procurement, installation & commissioning of I,Fj-ifllii
numbers of househald solar lights units for project affected villagers under
Ursu, Binglat, Honhe, Kumrang Kalan & Kuomrang Khurd.




; {f) Land Reclamation

Digital Survey of entire lease
hold areafcore zone  wsing
Soteilite Remote Sanzing
survey shall be corried out 31
igast onoe in three years for
monitering land wse patisErn
and repart i 1:50,000 scale
ar a5 notitiea by MInISTRy af
Environment, Forest  and
Climate  ChangelMOEFCC)

from time to time shall ba .

wubmitied to

MOEFCC/Regional  Office |

[RO].

' Caomplied.

Construction of Solar Power Operated deep bore well with recharge Pit

Work Completed for construction of 13 nes of deep well boring each with
solar power operated submersible pumps set, pump houss, recharge pit etc.
for providing drinking water in different project affected villages.

Digital Survey of eatine care zone using Satellite Remote Sansing survey Is being carriad
aut once in thres wears,




{

The final mine void depth
should prefarably be as per
the approved Mine Closure
Plan, and in case it excesos
40 m, adeguate engineering
intarventions shall be
provided for sustenance of

agquatic  life therein, The
remmaining  area  shall be
backfilled and covered with
thick and alive topsoll
Post-mining  land  be
rendered usable for
apricultural farestry

purposes and shall be

diverted. Further action will
be treated as specified in the
guidelines for Preparation of
Mire Clasure Plan ssued by
the Minigtey of Coal dated
27th  August, 2009 and
subseguent amendments.

Assured to comply.

The final mine void depth shall be as per the approved mining plan.

The remaining area shall be backfilled and blo-reclaimed as per the approved mine
closure plan,

A separate account has been oppened In Bark of Barpds Vide account nos
CO130100019666.

Internal dumping/ Technical reclamation to the mined out area of Amrapall
OCP has been done from 2017-18 to 2021-22 till September 2021.

In 2017-18, 26 Ha area was technically reclaimed, in 2018-19, 5.30 Ha of area
was technically reclaimed, in 2019-20, 34.7 Ha in 2020-21 & 50 Ha of area
has been backfilled in 2021-22 upto September 202 1.

(i)

(v}

The entire extavated anea,
packtilling, external 05
dumping [including top sail)
and afforestation plan shall
be in conformity with the
"during mining"/" post
mining" land- use pattern,
which = an integral part of
the approved Mining Plan
and the EIAJEMIP submitted
w this Minstry. Frogressive
compliance siatus  wis-2-vis
the post mining lend use
pattern shall be submitted to
thie MOEFCC/RO.

Fly ash shall be used for
external dump of
overburden, backfilling ar
stowing of mine ai.  per |
provissoms  contaimed in
cdawse i} amd (i) of

subparagraph [B) of fiy ash
notification issoed wide 50
804 [E) dated 3rd
Newemiber, 2009 as amended
[ fram time to time. Efforts
!*.-hall be made o wkilize
| gypsum genersted from Flue
Gas Desulfurization (FGOI, if
any, along with fly ash for
exlarnal dump of
overburden, backfilling of

Assured 1o comply,

Project propament assures that the land use of the project shall be in confarmity with
land use pattern.as submitted in the approved mining plan & EIASEMP report.

The progressive compliance status vis-a-vis the post mining land use shall be submitted.

Total 89214 saplings have been planted in different location in Amrapall Project
fram 2015 to 2021,

In Monsoon 2021, Plantation work in 23 Ha Backfilled area of 57500
plants completed by State Forest Department.

Assured to comply I
At present there is no fly ash dumping in the project. Howewver if the fly ash shall be used
for dumping the provisions contained in clause (i) and (i} of subparagraph (B) of fiy ash
notification eued vide S0 2B04 [E) dated 3™ Nevermbes, 20009 as amended from fime e
time shall se followed




G2

mines,

v}

(wi}

that as per the time schedule
specified in mine closure pian
it should remain live till the
point of utlization. The
topsoll shall temporarily be
stored ab earmarked site(s}
only and shall not be kept
unutitized. The topsoll =hall
be used for land reclamation
ang  plantation  purpotes.
Active 0B dumps shall be
stabilised with native grass
species o prevenil erosion

other owverburdem dumps
shall be vegetated with
native flora species. The
excavated area  shall  be
backfilled and afforested in
line with the approved Mine
Closure Plan. Monitaring and
management of rehabildated

vegetation  becomes
sustaiming. Compliance status
shall be submitted 10 the
Ministry af Esvironment,
Forest and Climata Chang/
Regional Office.

Further, It mm,-'-be ensured

and surfape rmun off. The |

areas shall continue untll the !
self- |

‘Being complied

Internal dumping/ Technical reclamation to the mined out area of Amrapall |
OCP has been dane from 2017-18 to 2021-22 till September 2021,

In 2017-18, 26 Ha area was technically reclaimed, in 2018-19, 5.30 Ha of area
was technically reclaimed, in 2019-20, 34.7 Ha in 2020-21 & 50 Ha of arca
has been backfilled in 2021-22 upio September 2021,

The final mire void depth shall be as per the approved mining pkan. i
The remaining area shall be backfilled and bio-reclaimed as per the approved mine

closure plan,

A separzte account has been opened in Bank of Baroda Vide account no:

Qi1 M0t 0C019666.

Total 89234 saplings have been planted in different location in Amrapall Project |
from 2015 to 2021.

In Monsoon 2021, Plantation work in 23 Ha Backfilled area of 57500
plants completed by Stake Forest Department.

make necessary alternative
arrangements, It prazing land

goverment s} prowide
altarmate areas for livestock
graztng, T army.  In  thes
context, the prajact

proponent shall implemant
i1.|-|¢ directions of Hon'ble
Supreme Court with regand

The project proponent shall |

is inwalved in core zone, in |
consultation with the State |

Complled
At present, there is ng grazing land is involved in the project area of 619.87 Ha,

| to acquiring grazing land.
! g} Green Belt - - 1
' The project proponent shall | Being Complied |
take  all  precautionary | An action plan for conservation of endangered flora and fauna has been prepared and
‘ measures  during  mining | submitted to State Forest Department (DFO (Chatra)) B PCCF (WL] for aporoval on
operation foe conservaticn | 20.01 2021
il and protecticn of
endangered/endemic |
floraffauna, if any, | f’q}.ﬁmj
spotted/reported in the | o . B B |
Ry et o
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study area. The Action plan in
this regard, if any, shall be
prepared and implemerted
in consultation with the State
Forest and Wildlife
Department
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This action plan shall be implemented as per the recommendation and consultation of
State Forest and Wildlite Department.

(i) |

Greenbelt consisting of 3-tier
plantation of width not less
than 75 m shall be
developed all along the mine
lease area as 000 a5
possible. The green belt
comprising a mix of native
species  (endemic  species
should be given prigrity) shall
be devecloped af along the
majgr approach/ wial
transporiation roads.

Being Complied

2000 native species has been planted as greenbalt near Honhe OB dump in 7.5 m
width & 1200 native species have been planted by State forest Department in
2015-16 along the NBCC road.

(h] Public hearing and Human health issues

i)

' Adequate illumination shall | Being Complied

be ensured in all mine
| kacations las per  [DGMS
| standards) and monitored

weekly. The report on the |

same shall be submitted to
thiz ministry & it's RO on six-
maonthly basis.

Adeguate illumination is being ensured at all mine locatiors [as per DGMS standards)
and monitored weekly.
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The project proponent shall | Being Complied
undertake occupationsl | Continwous monitoring of occupational safety and other health hazards i5 being
health survey for initial and | undertaken, Initlal Medical Examination [IME) B Periodic Medical Examinaticn (PME) of
penodical medical | workers |5 belng carried out, The details of IME/PME is glven below:
examination of the perscnnel —— IME IME l o
engaged in the project and | | departmental Contractual |
maintain records accordingly | 2015 | 12 . S M
as per the provicions of the | 2016 | 15 | "?.._,_IL
Mines Rules, 1955 and DGMS | | 2017 | 126 i
circulars. Besides regular | [2028 | 11 384 26
| ST 2019 07 192 T8
periodic  health  check-up, | 6D = e 52
. % of the personnel '; 2001 7 T o
idantified from workforce | : —
engaged in active mining |
operations shall be subjected
to  health check-up for |
occupational  diseases  and
hesring impairment, if any, as
amended time to time
Personnel [including | Being Complied
putsourcad employess) | All personnel’s working in core zone have been provided with protective respiratory |

working In core zone shall
wear poolEctive  respiratory

devices and shall alie  be |

provided  with  adeguate
training a#nd information on
safety and health aspects.

devices and also be provided with adequate trairing and information on safety and
haalth aspects,

| [ SN | Item Year Z@ﬂ Year2021
1 !'-'I:mng shoe | 917 154
2 | Helmet 722 o A
,s‘f"—“'ﬁr )
i | &
| i -y ::- -!-\."-II.II a
4.‘11
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3 | Gumbeot | 210 | 30
4 [ Masks 8006 2105
5 Firstaid kit | 3 (39
6 Florescent | 1060 69
L jacket
(7 | Earmuffs 87 Nil
goggles 76 Nil
| The refresher VTC Training undertaken in past years are as given below: :
SN  Training | Year | Year | Year
. | 2020 2019 [2018
1 Refresher | 63 J#E | 13
VTE
| training .

The training program for the workers (Departmental & Contractual) held is
given below:

| v}

SN Tralning | Year Year |
2020 2021 |
1 VTC 222 156 '
2 Refresher | 63 39 '
3 Basic VT | 02 50
Implementation of the action

plan on the isiuves raised
dguring the public hearing
shiall b2 ensured, The project
proponent shall undertake all
the tasks/measures as per
the action plan subhmitted

with budgetary provisions
during the public hearing.
Land oustees shall be
compensated as  per the
norms lakd down in the AR |
policy of the company/State
Governmeni/Central

Government, as applicable, |

vl

| ming legze areas or

|
Complied l
fssues raised during Publc Hearing have been complied & some ather conditions are in |
pProcess. AnneXure:-5 [
R & R plan has been prepared as per the details submitted in EIAJEMP report and is
belng followed Lo provide all benefils as per the CIL approved R & R Policy.

Land compensaton for 35,19 acres has been paid till date.

The praject propanent shall | -B;e_ninl Cumﬁiiﬁ [

follows the FIligation
measures provided In this
Mliristry’s oM Mo.d-
11013/5712014-1A.11 (M)
dated 29th October, 2014,
titled ‘Impact of mining
activittes on  habitations
issues related to the mining
projects wherein habitations
and wvillapes are the part of

hatitations and villages are

surrounded by the mine
lease area’,

The mitigztion proposed in Ministry's OM No.Z-11013/5712014-1A,11 (M) dated 25th
October, 2014 is being followed.




{i| Corporate Environment

[ 1)

v}

The project progonent shall
comply with the provisions
contained in this Ministry's
oM vide F.MNo 226572017
A0 dated 1 pay 2018, as

apglicable, regarding
Corporate Ervironment
Responsibility.

e —

Rt_s_plmi.hi]

Complied

A tund provision of Rs 4.2% Crore has been allocated for Corporate Environment
Responsibility.

The activity wise expenditure is prepared and given below for information and appraisal.

Fund allocation in
1 Area of Focus
. - . Rs. Lakhs
infrastructure Development
1 | |{Construction of Road, Electricity, 150
Qrinking Water etc. |
Skill Development .?:;_Empl-:wment &0 |
Medical Camp, Health & Hygiene 6l
[ Education &0
Develgpment of Surface water
5 : 5
B e |
__6 | Cammunity Plantation S
Totzl in Rs. Lakhs 429

The company shall have a
well [aid down enwvironmental
policy duly approve by the
Board of Directors. The
enviroamental policy shouid
presor|be for standard
oparaling procedures to have
proper checks and balances
and to bring inte focus any
infringements!  deviation)
vintation of the
enviroamentalforest

Jwidlife  normsfconditions.
The company shall have

Complied
CCL has a well lald down erwironmental policy duly approve by the Board of Directors.
The environmental policy prescribes standard operating procedurss to have proger
| checks and balances and to bring into focus any infringements/ deviation/ viclation af |
the environmental/forest fwildiife norms/conditions

The approved Frvitcnmental Policy is also available at CCL website at:
hitps: _centralecalfields infsut di,

17 12 19 CorporatefmaronmentalPoloy2018. pdf

defined system of reporting |

infringements/
yiolation aof the
erviranmenrtalforest/wildlife
narme  eonditisns  and/for
shareholders/stake holders,

deviation/ |

iy

& scparate Environmental
Call both a1 the praject and
company head guamer eve,
with qualified personnel shail
be set up under the control
of senior Executive, who will
directly to the head of the
organzation.

e

Complied
Separate Emvironmental cell both, ot project & company head quarter level has been
setup.

| EMIP

Liv]

Action plan for implemeanting
and  emirormental
conditions along with
pesponsibility matrix of the
company shall be prepared

| ané shall be duy approved

Total expenditure made till date on eravirenment protection measures and year wise
progress of implementation of actien plan has been prepared alang with action plan for
implementing EMP and environmental congitions along with responsibility matrix of the
company. Copy attached as Annesure;- 4




| by competent authority,

[ The wear wise  Funds
earmarked for erwvironmenstal
protection measures shall be
kept in separate account and
not to be diverted for any
other purpose. Year wise
progress of implementation
of action plan  shall  be
reported to the

along with the %ix Monthly
Complance Regort.

()

shall be conducted annually,

carried ouf.

Seff-environmental audit | Assured to comply

Ministry,/Regional Office |

&5 directed, a third party assessment shall be carrled out for Amrapali OCF undertaken

Every three years third party | once in thres years through experts agency recognized by MeEFRCL,
ervironmental audit shall be | Self environmental audit shall alse be conducted annually and report will be submitted

| 1o MaEFRCC

I} Miscellaneous

The project proponent snal
make public the
environmental clearance
granted for their project
along with the envirgnmental
conditions and safeguards at
their cost by prominently
adwartising It at least in two
loeal  newspapers of the
Bistrict or State, of which one
shall be in the wernacular
language within seven days
and in agddition this shall also
be displayed in the project

Complied
Enwironment clearance letter has been uploaded on CCL Web Site. The link of the same

i5 given below: '
hitps:/fwww centralcoalfields in/sutbs/envr_clrnce.php

The EC was also advertised in two local Newspapers, Copy attached as Annexure:-6

(i)

proponent's website

permanenthy.

The  copies of the
| eaviranmental clearznce

shall be submitted by the
profect proponents to the
Heads of local bodies,
Panchayats and  Municipal
Bodies in addition to the
relevant  offices  of the
Government who in turn has
to display the same for 30
days from the date of receipt.

Complied '
The topy of enviranmental clearance has bean submitted to head of Panchayats.
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The project proponent shall | Complied

upload the status of | The status ol compliance s being uploaded om CCL website zlong with resulis of
compliance of the stipulated | monitored data. The web-link is given belows:

environment clearance | https:/fwww._centralcoalfietds in/suths/six_mnthly.php

conditions, including results
fiii} | of monitored data on their
website and update the same
on half yearly basis,

The project progenant shall | Being Complied

monitor the criteria | CCL 15 manitoring the criteria pollutants level namely; PMI0, PMZ.5, 302, NOx every
polivtants lewel  namely; | fortnight. The monitoring data is being displayed at CCL website with six mnnthl-,fi
PMWIC, 502, MNOx [amblent | compliance reports & Environment Statement in Form-Y.

levals) or critical sectoral | The same is also being displayed at Project office of Amrapali OCP.
liv) | parameters, indicated for the
projects and display the same
al a converient location for
disclosure to the public and
put on the website of the
COMTPany,




(v

The project pﬂ-:r_p-;nélnt shall | Complied

submit  six-monthly reports | The six monthly compliance report is being submitted to the Regional office of the
on the status of the | MoEF&CC at regular interval.
compliance of the stipulated | Six monthly compliance report for EC submitted to Board timely. Latest by ref

environmental cenditions on | po:- PO/ Amrapali /EC/CTO/CTE/ Compliance/2021-22/155 (A) aon
the website of the ministry of | 26/07 /2021,

Endranment, Forest and

Climatea Change at
enviranment clearance
portal, [

(v}

The project propanent shall | Belng Compliad
follow  the  mitigation | The miugation proposed in Ministry's OM No.Z-11013/5712014-18.11(M) dated 29th
measures provided in this | October, 2014 is being followed.

Mindstry's O Ma.2-
11013/5712014-1A.11 (M)
dated 20th October, 2014,
titled ‘Impact of mining
activities on  habitations-
issues related to the mining
projects wherein hebitations |
and villages are the part of
mine  bease areas or |
habitations and willages are
surrounded by the mine |
lease area’.

{wi}

The project proponent shall | Complied

submit the envicoamental | The envirgnmaental statement in Form-V 13 being submitted to the Jharkhand State
statement for each financial | Pellution Contral Board & i+ also baing displaved on the weabsite of the company at;
year in Form-Y b0 the | bitps/fwww centralcpalflields in/sutbsfenvr_stmnt.php

concerned  State  Polluticn |

Control Board as prescribed
under the  Environment
(Protection) Rules, 1986, as
amended subsequently and
put on the websita of the
company.

[iii)

The praject autharities shall | Complied
inform to the Regional Office | Amrapali OCP i operational fram 07.02.2014. The progressive reports are being
of the MOEFCC regarding | submitted to MoEF&CC with s monthly compliance periodically.

cammencement of mining
operations.

lix)

The project suthorities must | Being Complied

gteletly  adhere  to  the | Project proponent s strictly adhenng 1o the stipulations made by the Jnarknand 5tate
stipulaticns made by the | Pollution Control Board,

State Pellution Control Board
ang the State Government,

i)

! The project proponent 5ha|l_.-B-ldl'I| Enﬁnll&d

abade by all the eammitments | Project proponent is taking actian as per the commitments and recommendations made
and recommendations made | inthe EIAJEMP reportf/public hearing and submission made to MalFECC

in the EA/EMP repor, | The updated status shall be submitted to MoEFRCC every six month with compiiance
commitment made dunng | repart
Public Hearing and also that |
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durng their presentation to

modifications in the plant
shall be carried aut without
prior approval of the Ministry
of Environment, Forests and
Climate Change.

Concealing Factual data or
submission af
false/fabricated data may
result in revocation of this
environmental clearance and
attract action under the
provisions af Ervirgament
{Protection) Act, 1085,

| (i)

i)

the Expert Appraisal
Committee.
Moo further expansion or | Agree to Comply

Project propenent assures to comply that no further expansion or medifications in the

plant shall be carried out without prior approval of the Ministry of Environment, Forests
and Climate Change.

Agrea to Comply

The Ministry may revoke or
suspend the clearance, if

{xili) | implermentation of any of the
above conditions is  not |

satisfactory. |

Agree ta I:}|:|'|'||;:rI'|I

The Ministry reserves the
right to stipulate additional
conditions it tound
nacassary. The Company ina
time pourd mannar shall
| implement these conditions.

{xvh

' Agree to Comply

| The Regional Office of this
Ministry  shall monito:
compliance of the stipulated
| conditions.  The  project
| autharities should extend full
cooperation to the officer (s)
of the Regional Office by

| furrishing the requisite data/ |
| information [/  monitoring |

| reports,

The above conditions shall
| be enforeed, mier-ahia
under the provisions of the
Water
(Prevention & Control of
Pollution} Act, 1974, the

Xui
A Alr (Prevenion & Comirol

of

Pollution) .

Agret to Comply
Praject proponent assures to extend full cooperation to the officer (5} of the Regional
Office.

Aq.rn to Comply.

Act, 1981, the | _tw*ﬂ”‘*ﬁ‘

Environment  {Protection) | J?f JQ}.I-T_-‘
Act, 1986, Hazardous and fﬂ : L e
Oz Wastes D o




(Management and Trans-
boundary Movement)
Rules, 2016 and the Public
Liability

Insurance Act, 1991 along
with therr amendments and
Rules and any other orders
pazsed

by the Hon'ble Supremse
Count of India / High
Courts and any other Cour
of Law relating
t0 the subject matter.

——

Project Officer
Amrapali Project




EHOTOS IN RESPECT OF COMPLIANCE

Photo 3 Retaining wall







Photo 4.0B internal dumping/ technical reclamation.




Photo 5; Plantation
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Seed Ball

Photo 6: Catch drain & Siltation pond




Siltation Pond




Photo 7: Plantation and seed hall







ANNEXUKE — X

YId %N [ Government of India
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Address:-Bungalow Ne. A-2, Shyamli Colony, Ranchi- 834002 'ﬁ%
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{Kind attention: Shri H. 5. Bora)
fwa: Public Grievance received from M/ s Sunrise Movers regarding misrepresentation and
violation af EAC/EC conditions by M’ CCL at Amrapali Project including issue of
tender, annual production 25.0 MTPA instead of 20.16 MTPA, non-completion of
conveyor belt construction, etc.- Observations of IRO Ranchi reganding
THM: 1. Ministn's letter no. J-1 10137627202 | -IA-IT(M}) dated 02072021 and email dated

D902,

3. Ministry's Clearance (EC) letter no. 11015/ 109/2003-1A (M), dated 10/05/2021

3. Ministry"s Clearance (EC) letter no, | 1015/1092003-LA.11 (W), dated 207032020
HEIGY,

1 am directed o inform that the Ministre has communicated Public Grievance received
from M/c Sunrise Movers regarding misrepresentation and vislation of EAC/EC conditions by
M/s CCL at Amrapali Project including other issues vide better no. J-1 101 3/62/202 1 -LA-TT(M)
dited 02/07/2021 and email dated 3040972021, Ministry vide ibid letter directed [RO), Ranchi
to check the ground realities regarding coal transportalion route and implementation of

environment mitigation measures.
Site inspection of Amrapali Opencast Coal Mine Project of M/s Central Coalfields Lid.
wis done by Integruted Regional Office, Ranchi on 11.10.2021 and observations are enclosed

as Annexure | and 11,
This 1ssues with the approval of Dyv. DGF(C) and HoD, TROy, Ranchi,
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MoEFCC, Mew Delhi has directed 1RO Ranchi to check the ground realities regarding coal
Lransportation route &nd implementation of environment mitigation measures w.r1 Amarpali coal projeet
of M/s CCL. Site inspection of the project was done by 1RO Ranchi on 11,10.2021. Project proposent
submitted some documents related to the project on 19-10-2021 and 24-11-2021. Based on the she
inspection and decunvents submitted by project proponent following are the observations:

Specific Condition iv: Continuous air quality monitoring station was not installed in the project yet.

Specific condition no. xi: PP has not planted 100,000 nos. of Sal tress. Nursery of 5 ha Sal tress has not
been developed yar.

Specific condition xiv and Water quality monitoring and preservation condition no. eix)- It was
observed that there was very less water flow in Dhudmatiz nallah (stream) after water filling point {see
photo 28, 29,34}, Thers was a water filling point for mobile water tankers (see photo 33) and water was
withdrawn from the Dhudhmatia nala/Stream without approval from eompetent authority of Government.
Déwdhmatia nala had very less water for some porion (see pheto 34). Water was pumped from the mine
inte Dhudhmatia nala directly i.e. without desiltation (sec photos 37). Monitoring repoct of Flow rate of
Dudhmatiz siream not submitted by FP.

Specific condition no. xvi: Fog cannon system is not installed in mine area and OB dump.

b. Following conditions of EC duted 10.05.2021 are partially complied:

Specific condition §i and vi - There are still some conditions stipulated in earlier EC (ie. daged
10M03/2020) that are partially complied and it is described in Annexure-11.

Specific condition no. vii - Water quality data is not displayed at the sive in public domain.

Specific condition no. xii: Surfsce miners were observed deployed on benches in differeat parts of
Amrapali Mine (see photos 1,2,3,12.13,14,15). Thers was coal dust emissions during the operation of
surface miners on the coal benches of the project (see phatos 1,2,3,12.13.15). Praject authorities showed
weter spreying system in the surface miners (see photo 14) but it was not sufficient for controlling coal
dust emissions, It was suggested 1o thorcughly wet the coal benches (through mobile water tankers or
fined water sprinkiers) and then operate the surface miners. Mobile water tanker was observed sprinkiing
waler on the houl roads near the ming benches (s2e photo 16). SILD loading il railway siding through in-
pit conveyor not installed yet. Coal is transported from Amrapali project te Shivpur Rafbway siding by

trucks through road.

Air quality monitoring and preservation condition no. b (i) & (ii) - Continuous ambient gir quality
monitoring siation was not established in core Zone az well az in buffer zone. Online ambient air quality
monitering station was also not installed n the project. Spontanecus combustion was observed at few
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places in the O/B dump area (see phato 07.) 11 was instructed to teke steps 10 eliminkie sponlancous
combustion in OVB dumgs. Project proponent has submitted Ambient Air quality monitoring oata of
December 2020, March 2021, June 2021 and Septerber 2021, Monitoring hes been done by M/fs CMPDL
hd. Monitoring has been done at Site affice, Weight Bridge, Binglat check post, Weight Bridge near
Haonhe nala, Honhe Village, Ursu Villags, Kumarang Kelan village and Pachra Village. The level of total
particuiate matier (PMg+>PMa) ranges from 96 to 515 pg/m3, PM,p ranges from 41 to 263 ug/m3, Pis.
ranges from 21 to 117 pg/md, S0 and NOx were found within the stipulated limit. Heavy metals
monitoring daa of As, Ni, Pb, Cu, Cd, Cr for December 2020, March 2021 and June 2021 quarter has
besn submitted by Project proponent. Monitoring data of Hg has not been submitted. Level of Ni exceeds
in December-2020 quarter af all 4 locatiens. Project proponent has also gubmitted Ambient Air quality
monitoring data of Shivpur siding-1. Monitoring has been done by Mfs CMPDI. The level of total
particulate matter (PM,¢+>PM,q) ranges from 223 10 349 pg/m3, PM;, ranges from 88 to 183 pg/m3,
P, ; ranges from 40 to 88 pg/m3, SO and WOk were found within the stipulated limit

Alr quality monitoring and preservation eondition no. b (i), (iv) (vi}- Mobile water anker Wwas
ohserved (sprinkling water} on the haul road in the preject. (see photos 09, 27). Lot of trucks waited for
loading near coal dump of the mine (see photos 18,39,40). There was coal dust emission on the hanl ronds
near coal gump yard {see photo 39, 40). A mobile water tanker was observed sprinkling water en the haul
road adjacent to coal dump yard (se2 photo 27). Since the coal loaded trucks moved from coal dump yard
to weighbridge area without any Tarpaulin covering, there was coal spillage on heul roads and therefore
dust emissions on hasl roads. The dust emissions could ako posc adverse health effects on truck drivers,
helpers and other workers presant al or near enal dumg yard and nearby ared.

Tarpauline covering was not obyerved on few coal transporfation trucks camying Coal between Amrapali
Mine to Shivpur railway siding. One of such trucks was stopped and returned back with instructions for
proper covering and then only transporting Coal (see photos 45 & 46). Water tankers were obszrved
sprinkling water on the route from Amrapali mine o Shivpur Raiiway siding(3ee photos 53 & 54). Wind
sheets were ohserved on one side of the Shivpur Raitway Siding. At some places in project, tarpauiene
covering on coal transportation trucks was net dope in proper manner and there were arcis where coal
spillage would oceur (ses photo 65). Small coal heaps were ohserved almost throughout the coal
transportation route from mine to Shivpar Railway Siding {see Photos(43 45 16,47 48,52,51,6] 62). Since
ihere were water bodies, ponds, adjacent to the Coal transporiation route (see Photos 43,47 484950
Coal, Silt from those heaps would flow into patural water bodies. Dozing was ohserved for
Cleaningfassimileting these Coal dust/depris (see photo 35). At one place slong the Coal transpertation
route: payloader was used for Cleaning end loading Coal dust/depris on the truck (see Photo 63}, However
project proponent should take strict steps for complete terpaulence covering of 1!l the Coal trunspoctition
trucks and also ensure that there is no spillage of coal on the route from project to Shivpur Railway
siding. Some househalds dwellings werc observed adjacent to the Coal transpostation route from
(Amrapali mine to Shivpur Railway Siding) (See Photo 62).

Fixed water sprinklers were operational at the Shivpur Railway Siding (See Phoio 59). However little coal
dust emissions was sl observed during coal leading o0 Rafl wagans {Scc Photo 58) there. It wias
instructed to improve coal werting arrangements at the Shivpur milway siding 50 that there is elimination
of eoal dug emissions during loading/unioading, Plamtation along the railway siding was ohszrved on one
side (see Photos 57,59, 60), i
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GPS coordinates of some points were twken during inspection of Amrapali project and they are shown in
Uoccgie image pholo (see photo 77). Latitude, Longitude at Shivpur Railway siding and coul
transportation route was also taken which is shown in photo 77. Numbers 12,3456 7,89 on eoal
ransportation route (from Amrapali Mine to Shivpur Railway Siding) denote points where GPS
eoordinates were taken,

Air quality monitoring and preservation condition no. b (vi}- Coal dust’dust emissions were observed
during payloaders loading the coal /OB into the trucks'dumpers in the mines (se2 photos 10,11).
Armengements should be made (eg: detachable hose pipe arangement etc.) so that water spraying on O/B
anc codl benches can be done for wetting during loading operation. Since there were villages near to the
mine it was instructed to minimize/eliminate dust pollution including coel dust pallution (see photo 26)
Dust control measures- Project Proponent has submitted diesel consumption and woeking hours of from
the period Janvary 2021 to September 2021, Averape runming hours of water tankers were appraximately
& hrsiday, which should be further improved. Project Proponent should ensure 3-$he/ shift of water
sprinkling per tanker especially in dry seasons.

Water quality monitoring and preservation condition ne. ¢ (vi): At few places along the route from
Amrapali mine fo Shivpur Railway siding kutcha dmins were constructed (See Photo 51, 52, 56.)
Grassing and vegetation was not developed on the Bingalat O/B dump facing Dhudhmatia nallah/stream
for some portions (sez photo 38). Retaining wall was not constructed on the periphery of Bingalat OvB
dump facing Dhudhmatia nallahfStream for some portfons. Water from this Dhudhmatia nallah/Stream
then flows into Barki river. Catch drains were observed around some portions of O/B dumyp (see photo
41) but it needed desiltation periodically 10 prevent silt flowing on the haul road adjacent to #t and
resulting in Hust pallution [see photo 41), Catch drain and siltation pond was observed on one gide of the
codtl heap at weighbridge (see photo 42). Retaining wall was observed around the Honhe external O/B
dump (see photo 71). Catch drains and silation ponds were observed around Honbe VB dump [ses
photo 72, 73) for most portions.

There was a river/nallah water body in the coal transportation route between Amrapali Mine 1o Shivpur
Railway Siding (sce photos 49, 30 Caich drains and siltation pond was provided on only one side of the
road adiacent o river/nallah (Photo 51) but on the remaining three portionz catch drins and siltation
ponds were not provided. Catch drains and siltation ponds were observed on one side of the Shivpur
railway siding (sez photos 57 & 60).

Water quality monitoring and preservation condition no. ¢ (viii); Washing platform and oil &
grease trap was observed in the project and it was functional {see Photo 67). Since Dhudhmatia nallah
flows adjacent 1o thiz oil & grease wrap all steps'care should be taken that no water from the oil & grease
trap tanks Mows into the nalleh (see Photo 68). STP was not established in the project.

Green belt condition no. g (i) - New plantations were developed on the backfilled OB dump (see
photos 19, 30, 21, 22, 23, 24). In some partions il was observed tha! new plants have died and thesefore
the density was less (see photos 21, 223, PP has submitted copy of letter CCLAHoDY Env & Forest! GAS
W.0.7 2020- Plantation/ Chatra South' 202001 283-1302 dated 10.05.2020 { award of work) in which CCL
has informed DFO, Chatra about approval of the estimate/scheme of DFO, Chatra South Forest Divison,
Chatra for a total valoe of Rs 53.26,036.70/- anly for carmying out plentation work over 20.54 ha of OBDY
backfilling area comprising of 51350 nember of saplings of mixed species. Greenbelt consisting of 3-ther
plantation of width less than 7.5 all along the mine laase area has not been sterted except at south side
of mine, Some plantalions was observed at the soath side of the Amarpali mine pit (see phato 74).
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Specific condition no. xviii and land reclamation condition no. v- Grassing and vegetation was
observed on some portions of the Honhe external (/B dump (see photos 71, 72). However at many other
portions the (VB material was exposed. Project autharities exphained that due to rehandling of wase from
Henhe OVB dump at some portions the grassing & vegetation got destroyed. Top soil dump was observed
in the mine project (see phoio 75 & 76), Urassing and vegetation have been developed on the West and
North side of the Bingalat O/B dump. (see photos 36,37),

Water quality monitoring and preservation condition no, i, il & iv - Mine water effluent monitaring
data of December 2020, March 2021 June 2021 and September 2021 quarter has been submitied by
Project Proponent, Monitoring has been done by M/s CMPDIL. The parameters were found within Hmiv
However, Project proponent should submit the Effluent water monitoring data of workshop effluent.
Water quality moaitering data upstream end downstream of Honhe Nallah of June 202 quarter has been
submitted by Project Proponent, Monitoring has been done by M/s CMPDIL, Project proponent has also
submifted borewel] water monitoring dete, Monitoring has been done by M's CMPDIL. As per the dats
submitted paramesers were found within limit,

Land Reéclamation condition no. T (iii): Backfilling of OB was being done in the project (sez phote
4,6,11). However, at some portions especially adjacent to haul road between internal OVB dump and
Bingalat OVB dump the O/B dump height appeared maore than the natural clevation of the area {ses phote
8,34237),

d. Some other observations are given below:
Specific Condition no. i & Statutory compliance condition no. a (iv)- Project Proponent has submitied
a copy of application submitted 10 JSFCE for CTE (for preduction capacity 20.16 MTPA). PP has not
received CTE for 20.16 MTPA conl production by JSPCH yet. Project proponent has submitted copy of
CTE ref no. JSPCBHOVRNC/CTE-T811934/2021/7 dated 08-01-2021 obteined for 14.4 MTPA coal
production,

Specific Condition no. ix and public hearing and humen health issues condition ne. §i and i -
Project Proponent hias submirted number of IME and PME conducted on workers which is as follows:

| Year IME deparumental IME Contractual PME departmental
2015 122 210 11
2016 15 47 31
2017 2 126 Pl

| 2018 | 384 26
2049 07 152 78
2020 - 03 13 g2 |
2021 up to September | 62 BETT | 84 i

Project proponent has submitied numbers of PPEs iseued 1o workers in tse year 2020 and 2021:

FPE Year 2020 Year 2021
Mining shos 217
Helmet L 722
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Gum Boot 210 30
~ Masks 8006 2105
First aid kit 3 39
Fluprescent jacket 1060 69
Ear Muffs 87 il
Goggles 376 Mil
Project proponent has submitted details of VTC training undsrtaken in past vears, which is as
follows:
S.No___ | Training Year 2020 Year 2019 Year 2018
Refresher VTC training | 63 a6 13

Project proponent ks alaso submitted training programme for the worleers (Departmental &
Contrectual), which is given below:

5. No. Training ¥ear 2020 Year 2021
1 YTC 222 195

2 Refresher k] il

3 Basic VT 02 29

Specific condition xvii & statutory compliance condition no. v - Project proponent reported thar NOC
for ground water abstrection has been issued from Central Ground water Authority 05.022021. A copy of
the same has been submitted by Preject propenent, NOC has been obtained for in the same of Amrapali
OCP {12.0 MTY) of Mis Central Coaifields Limited. Project proponent has also submitted a copy of
application (Application no. 21-4/699/THMIN/2020dated 28/1 1/2020) has been submitted to COWA for
permission to dewater ground water for enhanced production capacity, In the submitted application it is
mentioned that *“present production capacity of the project is 14,4 MTY and proposed production target is
250 MTY™,

Statutory compliance condition no. a (iv) - Project Proponent has submitted & copy of CTO (production
capacity 14.4 MTPA) ref no, JSPCB/HORNC/CTO-9781 012720217284 dated 15-02-2021 which is valid
upto 31-12-2021. PP has not received CTE for 20.16 MTPA coal production by JSPCH yet,

Ajr quality monitoring and preservation condition no. b (v) Project proponent has submitted copies of
faw valid PUC certificates of vehicles.

Water quality monitoring and presevvation condition no. ¢ (iii): Ome Pierometer was observed in
the project for groundwater level measurement.

Water quallty monitoring and preservation condition no. ofix)- Catch drain and retaining wall wes
observed on the West side of the Bingalet O/B dump (sse photos 35 &36). Grassing and vegetation have
been developed on the West & South side of the Bingalar OB dump.(see photos 36,37).

Noise and vibration monitoring and preservation condition no. i - Noise level monitoring data of
December 2020, March 2021 June 2021 and September 2021 quarter has been submitted by Project
Proponent. Monitoring has been doae by M/s CMEDIL. During day time noise level data ranges from
42.6 dB(A) to 69.2 dB(A) and st night noise level datn ranges from 43.1 dB(A) to 62.3 dB(A). Project
proponent has also submitted noise level menitoring data of Shivpur sinding-1 and Shivpur giding.2 area.
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Monitoring has been done by M's CMPDIL. Durng day time noise level data ranges from 54.6 dB(A) 1o
70.2 dB{A) and at night noise level data ranpes from 45,8 dB{A) to 61 4 dB(A).

CER condition mo, iii- Project proponent has submitted Office order copy of PIT Environmental
eammittes constituted at Amrapali OCP on 15/12/2019. Project proponent hae algo submitted office order
copy dated 19.10.202]1 of Environment Mznagement Cell for Amragali- Chandragupta Area with name
and designation of personnel engaged.

Miscellapeouns condition no. | - Project Proponent has submitted copy of newspaper advertisement
published in Prabhat Khabar on 20.05 2021, Project proponent also reported that publication has been
done in Hindustan {Ranchi) and Times of India (Renchi) on 20405202 1.

Miscellaneous condition mo. §i=- Project proponent has submitted a copy of receipt of EC marked to
Mukhiya- Peklz Panchayat and Up-Muokhiya Koed.

Miscellaneons eondition iv: Digital display board displeying environmental parameters such as PMI10,
eic. was observed ol Project office in the project {see photo 70).

Water was observed in the sump of Amrapali Mine project (see photo 17

Top soil dump was observed m the mine project {see photo 75 & 78).

PP has submitted procesdings of the public hearing held on |7-11-2020. Project proponent also submitied
brief summary of action taken of public consultation. PP submitted that action has been taken on activities
like plantation, check dams, ponds, top soil preservation, R&R compensation, Heaith Camp and water
gorinklers.

Praject proponent has submitied a copy of slope stability studies for Amrapali OCP done by Prof. Amit
Werma, Depl. of Mining Enginesring, 1IT-BHU.

2. Other observations w.r.to coal transportation route from Amrapali coal mine fo
Shivpur Railway siding

GPS coordingtes of some poinls were taken during inspection of Amrapali project and they arc shown in
Google image photo(see photo 77). Latitude, Longitde at Shivpur Railway siding and coal transportation
routs was also taken which iz shown in phato 77, Numbers 1,2,3.4,5.6.7,8..9 on coal fransposiation route
{from Amrapali Minc 1o Shivpur Railway Siding see photo 77} denotes points where GFS cocrdinates
wers taken.
PP has submitted copy of letter no. GM/HOD(E&FY2021/140 dated 06.02.2021 addressed 1o Member
Secretary (Coal Miningh 1A Division, MoEFCC, Mew Delhi i.e. Submission of additionsl information in
report of Amrapali Expansion opencast Coal Mine (25MTPA) Phase 1. In the annexure to the above letter
g Plan Showing Coal transportation read adjacent to Honhe village is provided {page no. 6). It is
mentioned (page no. 6that “Fellowing are the additional contrel measure suggested to bring down the
impact of proposed transportation sctivity on Honhe village.

= Existing coal transportation road will be converted inta PCU roads.

»  Fixed sprinkiers are proposed near Honhe village on conl transportation road.

» 2 no. of rond sweeping machines will be deployed o remove dust on roads.

s  Wind Bamiers will be insalled on cither side of coal transportation roed near Honhe village in

arder to contain the impact of coal transportation on nearby sertiement.™
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However Iixed sprinklers, rowl sweeping machines, wind barriers along coal transporiagion road

not installed'deployed. fmpect of coul spillage on coal transpertarion route has been explained in
eletarsd i the obteremiony ghove

winrking.

Fhoto 04:Photo of backfilling in the project.

Photo 05: Photo of mine pit in the east side/ Photo 06: Photo of backfiling and sump in the
southeast side Amrapal mine




Photo O7: Photo of spontanecus combustion and Photo 08: Photo of OB dump between internai
smoke in the OB dumpin the pragect dump and Bingalat external DB dump

Photo 09 Photo of mobile tanker sprinkling Pholold: Photo of dust emissions during loading
water on the haul noads n the project.

A it

Phata 11: Photo of dust emissions during Inading Phota 12: Photo of coal dust emisskons during
on the trucks operation of surface miner in the pragect




Photo 13: Photo of coal dust emissions during
operation of surface miner in the project

fhoto 15: Photo of coal dust emisslions durlng
aperation of surtate miner in the project

Photo 17: Photo of water in the sump of Amrapall
Mine Backfiling can also be teen

Photg 14; Photo of water spraying arrangemant in
the surface miner

Photo 16; Photo of moblie water fanker used for
sprinkling water inside ming

Photo 18: Photo of large number of frock:
waiting for coal lnading &t the coal dump
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Photo 13 & 20: Photos of plantations over slopes of internal OB dump In the Amrapall mine project,

Phata 21% 22 Photos of plantations over slopes of internal OB dump in the Amrapali mine project
where density of plants have reduced,

fhoto 23& 24; Photos of plantations over OB dump in the Amrapali Mine project




Photo 25: Phate of a view of the Amrapali mine Photo 26: Photo of village dweillings near the

Amrapali mina. Water in mine sump can also be seen
[ — %

Photo 27: Phato of mabile water sprinkler used Phota 28: Photo of very less flow of water in the
for water sprinkling on the haul roads Dudhmatia nallah/ctream,

Photo 22 Photo of water in the Dudhmatia nallak  Photo 307 Photbo of kutcha drain betwean haul
at the water withdraw! point road and Dudhmatiz nallah)/stream
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Pheto 31: Photo of siltation pond between haul Photo 32: Phate of kuteha drain between haul raad
and Dudhmatia nallah/stream road and Dudhmatia nastah/stream

Photo 33; Photo of water tankers of the praject  Photo 34; Photo of very less water in the Dudhmatia
fllf-ing_ watiar from Dudbmatia aallaby/siremm Mallah/stream after the water withdrawd poing

Photo 35: Phato of retaining wall sround the Photo 36: Photo of grassing and vegetation on the
Wiest direction of Bingeiat OF dump sinpes in tne west direction of the Bingaiat OB dump
e
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Photo37:Photo of Dudhmatia stream grassing & vege- Photo 38: Photo of Bingalat O dump ang
tation on Bingalat OB dumgp 2nother 08 dump in left side Dudhrreatia nallah flowing adjacent

Photo 398 40: Photos of dust amissions by coal 1ransgortation trucks near coal stock yard

Fhoto 41 Phota of small drain onone side of OB Photod2:Fhote of caich drain and siltation pond on
Dumnp in the project e slde of one of the weihbridges in (he project.




Photed3:Photo of small heaps of coal/ debris on  Photodd:Phato of incomplete tarpauiin covening
roadside on the routs to Shivpur siding or the coal transportation trucks

Fhoto 458& 46: Photos of uncovered coal transportation fruck used for coal transportation to Shivour
Railway siding

Phote 47 & 48: Photo of coal heaps/ silt aleng roadside [between mine project to Shivpur Railway siding)

and adjacent to natural waler bodies) panods




Pheto 49& 50 : Photos of a streamy/ naliah flowing in between coal project and Railway siding in which
coal dust! st woukd flow

Photos1:Photo of catch drain and siltation pond  Photo52: Photo of drain at some places along the coal
e ope approach sids of the etraam trancporiation route{mine project to Shivpur Rby siding|

Photo 53% 54: Photos of mobike water tankers sprinkling water on coal transportation route {mine
profect ta Shivpur Raibway siding)




e X, .
Fhoto 55: Pholo of dorar engaped in coal/debng Photo 56 Photo of drain at soeme places along the
accumulation on cosl franspartation rowte roal fransportation rogte

-

Photo 57 Photo of drain at the Shivpur raibway PhotoS8:Photo of some dust emissions during loading
siden@ of eoal i Bl wapons at the Shivpur Rathsay slding

PhotoS9:Photo of operational fixed water sprinkler Photo 60t Photo of drain and siltation pond at
arrd weired sheets at Shivpur Ratkweay siding St Rathaans Siching
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Photo 61% &2: Photos of small heaps along the coal transportation road. Dust laden leaves ana soms
houses adjacent to the road can abio be seen

Photas3:Photo of kading of debris along roadside  Photo 64: Photo of drain on the opposite Side of
in the coal transpartation road. weighhridge

Photost:Phote of impropar tarpaulip covering  Photobb:Photo of Piezometer borehole in the Amrapali

anane of the codl rensooiTalom Daeks mine projecl




Photo67:Photo of washing platform and oil & PhotasEPhoto of Dudhmatia nallah adjacent to the
grease trap in the Amrapali project ol and grease rap

LA |
Photo &9 Photo of cateh deabn around one of Photo 70: Photo of digital display of envircnmental
the OB dumps in the project paramatarsie. PMy. Ete, at the PO office

Phota 712 Photo of euposed Overburden materizl  Photo 72: Photo of catech drain and siltation pond
and retaining wall around Honhe external 0B dump  around one side of Honhe 08 dumg.
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Photo T31: Photo of catch drain around ene side of PhatoT4:Photo of plantations on the sauth side of
Honhe OB dump Lhee Ammrapal mine

Fhoto 758 76: Photos of op soil dump and OB dump In the Amrapall co3l mine project
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Phote 77: Google Image photo of Amrapali project, coal transportation route and Shivpur Railway siding showing the points where GP5 coordinates
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Annexurs

Amrapali Opencast Cosl Mine Project of M/fs CCL has recefved EC from MoEFCC New Delhi
for 20.16 MTPA{ peak) preduction on 10™ May, 2021. PP has not submitted six monthly compliance
report to IRO Ranchi till date { i.e.for EC dated 10,05.2021). Six monthly compliance reports for earlier
ECs had been submitted by PP.
Here it is pertinent to mention thet during last inspection of the project en 21.12.2020, some
partial compliances were observed wirdo the last EC (ie. EC No J-11005/109/2003-1A.11 (M) dated
20,03.2020). In the present EC dated 10" May, 2021, in *specific condition no. vi* it is mentioned that
PP shall complete all men-compliances/ paviial compllances n one year and action taken report shail be
submiiited 1o Regional office of MOEF&CC™; also in the “specific condition no. iv” it is mentioned that
Al tha mon- complimes conditicny stipulated b eorlier ECy thall be complied within 4 months ”.
Latest observation of IR0D Ranchi on the compliance statis of partial compliance conditions of the last EC
ie EC dated 20,03.2020 is as follows (as can be seen from latost observations n the table below many of
the EC conditions are still partially complied) :

1 8
Mo

Partial mmpham:afhelng complied but further action
needed reported vide Integrated Regional office
Ranchi's letter no. 103-557/ROR-2020/4447 dated
13.01.2021

Latest observation and remarks of the
Integraied Regional Office, Ranchi on
the hasis of sile inspection dated
11102021 and others documents
submitted by project avthoritics

R

| Girader/scraper was used for le

Some of fived water sprinklers in fine ( at the
weighbridge arsal were not  operational.  Project
authorities informed that due o pipe breskage some
sprinklers were non operational. It was instructed to
make arrangements so that weter sprinklers remsin
operational regularly end it should be rectified as soon as
some problems are encounterfd there, Fixed water
sprinklers are also required in miln ccal dump area, bau!
pafweighbridges, haul
g ather haul roads on
wtly,

lling, cleaning of road
and Shivpur Railway
been pushed on kotk
observed sprinkling
d to Amrapali siding

whizh HEMMrucks move fi

between Ammapali Mine proje
siding. But coal dust’debriz &
sides of rosds Water tanker
watar on the coal transportation
but it did not seem sufficient. Mbre water tankers should
be deployed on the route for Reater sprinkling. Road
sweeping machings can also be deploved. Steps should
be taken to ensure that there is no coal spillage on the
rond becouse there were village dwellings/habitatione
adjecent to that road who would be adversely affected by
the coal dust emissions there. Projest Proponent has
submitted running hours of 3 depertmental (3™ tanker
operational since 11.08.2020) and 13 contrectual water
tankers, Avermgs mnning bours of departmental watsr
tankers were approximately 4-5 he'day which is less than
satisfactory. The mmming hours of comraciunl water
tankers were approximately 4 hefday, which is less than

Partially complied. Fixed water sprinklers
were not observed in the mine. The earlicr
Timed water sprinklers were all taken out as
the Mine pit had extended to that area (see
photos 1&2). Fixed water sprinklers are
also required in main coal dump area, haul
roads adjacent i the coal
dumpsweightridges, baul rcad from mine
io coal dumpsistocks other haul roads on
which HEMM/trucks move frequently.
Coal dust/debris were still ocbserved on
road {coal tensportation  route from
Amrapali Mine project to Shivpur Railway
Siding due 1 coal spillage by coal
franspoctation tnucks. Project Proponent
has submutted diesel consumption nnd
workmg howrs of three departmenial water
tankers from the period Jemuary 2021 to
September 2021, Average running hours of
wiler lankers were approximately @
hra/day, which should be further improved.
Project Proponent should ensure 3-dhef
shift of water sprinkling per tanker
especially in dry seasons. Running hours
of contractual water tankers has not been
submitted.

Fage 1 ﬁ! B
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satisfactory, Project Propanent should ensure 3-dhe shift
of water sprinkling per tanker especially in dry seasons.
(Condition vi}

Bome green bell development could be seen in the
project. However thick green belt of adequate width at
the final boundary in the downward direction has not
been developed wet by project  awthorities o
mitigate/check the dust pollution. (Condition ix)

Partially  complied.  Green  belt
development over (VB dumps’ backlilked
areas taken up by project proponent. Thick
green belt of adequate width ezt the final
boundary in the downward directins hasz
not  bheen developsd yet by project
suthorities (o mitigate/check the duost
pollution.

Water was withdrawn from Dhudhmatia nals for water
sprinkling in the projest by water tankers. Howover,

Partially complied. Compliance status
same  #3  previous mport. (ie. dated

project authorities did not submit surface water / river | 13.01.2021)
water  withdrawal permission from  concerned
department.{Condition x)

Groundwater was withdrawn for water utilization for
waler sprinkling, green belt development, etc. at the
Shivpur roilwoy siding arca. However, project
suthoritics did not submit any permission‘approvais
from competent authority (COWA, etc.) for such
Groundwater withdmwal there, (Condition xi)

Project Proponent submitted that “Wo
Objection Centificate (NQOC) For Ground
Waler Abstraction of 4,220 m3iday for
Amrapeli OCP has besn issued on
05022021, which  inelodes  water
sprinkling, green belt development and
oiher activities for Amrapali OCP™,

Project proponent reported thet NOC for
ground water absiraction has been issued
fiom Central Ground water Authority
03.02.2021. A copy of the same has been
submitted by Project proponent. NOC has
bzen cbtained for in the same of Amrmpali |
OCP (120 MITY) of M/is Central
Coalfields Limited. Project proponent has
also submifted & copy of application
(Application ne. 21-
/699 TH/MINZ0Z0dated 28/11/2020) has
been submitted to COWA for permission
to dewater ground wobter for cohanced
production capacity. In the submited
application it 15 mentioned that “present
production capacity of the project is 144
MTY and proposed production target is
25,0 MTY™,

However, Groundwater  withdrawal
permission for water utilization for water
sprinkling, green belt development. etc. al
the Shivpur railway siding area has not
been submitted,

Cragsing and vegelation have been developed ot meny
places on Bingalat O/B dump. However there are still
| many places on the Bingakat OB dump where grassing
| and vegetation hes not been developed. Grassing and

Parvtinlly complied. Grassing and
vegetation stili not developed on the
sides'slopes of OB dump focing
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sides/slopes of O/B dump facing Dhudhmatza nala and
on remaining porfions also. (Condition xiv)

grassing end vegetalion has not Deen
developed.

~if

P

Effors made for compliance. Work in progress. Project
proponent has submitied Action taken report
16.12.20, Efforts have besn made for compliance of
many EC (old) conditicns. However, there still remaing
some partially complied conditions as given below:

dated

There has been some improvement in grassing and
vegetation on O/B dumps but still there remains
portion where grassing and vegetation have not been
developed. There are two external dump in the
project, Honhe OVB dump and Binglat O/8 dump.
Pertizlly complied, work in progress (Specific
eendition iii of earlier EC).

Catch drain and siltation ponds around Honhe dump
hes been made. However, calch drains and siltation
pomel (in the remaining portions) around Binglat O/B
dump (sspecially adjacent to Dhudhmatia nala) has to
be mads. Similarly Catch drains & siltation ponds
around all coal domps’ heaps /stocks nesds to be
panstructed-Partially complied. [Specific condition
iv of earlier EC)

Retaining wall made around Honhe VB dump.
Retaining wall around Binglar VB dump especially
facing Dhudhmatia nala needs to be constructed-
Being complied bat further aztion needed, (Specific
condifion v of earfier ECJ.

There have been improvements in green bel
development. However, A vénue plantation on hoth
gide of haal road and green beli around bunker and
surrounding area for coal stoch has mot been
developed as per EIA'EMP report:  Partially
complied, efforts made for compliance but work in
progress(Specific condition viof earlier EC)
Mitigative measures for preventing poliution in
Dudhmatiz nala (that Nows in river Barki) needs 1o
be token- Pamtially complied, sction taken for
sompliance, (Specific condition xiii of earlier EC}.
Project proponsnt has submitted health check up
report of around 5 K.M radius of Mzgadh Amrapali
arca for five years, from 2013-2018. Comparative
analysis of the sarme hes not been submitted by PP-
Waorking hours of water tankers remain less than
satisfactory, Fixed water should be provided for main
haul roads dust suppeession. Deing complied but
further netion neeced, {General condition vi of earlier
EC}H [(Coudilion xv)

Details about grassing and vegetation,
catch drains, siltation ponds, retining
well, etc. provided in the compliance status
of new EC i.e. EC dated 10032021,

Action being taken for compliance but more efforts

needed for compliance of this EC condition till March | development over O/B dumps backfilled

beir

Green

' Partially  complied.

2022. Mo plantations needs to be done along the | areas taken up by project proponent bul

Rae 3 = 13




#

villages and transporation route for compliance of this
EC conditron. {Condition xvi)

condition still partially complied. More
plantations needs to be done along the
villages and fransportation rowte for
complianee of this EC condition.

Activity wise expenditure (on items related to CER) ie.
details of actual expenditure incurred on CER has not
been submitted to this office (Condition xvii)

Project proponent reported that a fund
provision of RBs. 429 crart has been
allocated for CER. PP submitted that
allocations has been made for activities
like Infrastructure development (Road,
electricity, Drinking water ete), Skill
Developmen! and employment, Medical
enmp, Health & Hygoiene, Education,
Development of surface water bodies,
Community plantation.

As per the plan submitted, Honhe External OB dump is
within 100m distance from Bshot Chuha nale, Catch
drains and silation ponds have been made around
Honhe OB dump to prevent any silt flowing in Bahut
Chuhe nale. (Condition xxvii)

Compliance stetus same as earlier report. |
{ie. deted 13.01.2021) I

Though cfforts have been made for compliance of old | Partially complied. Though efforts have

EC conditions still thers remain: some conditions that
are still partially complied. See specific condition xv for
descriptive compliance status. {(Condition xovili)

been made for compliance of old EC
compditions  still thers remains  some
conditions that are still partially complied.

il

PP has also reported that copy of application made for
CTE of 144 MTPA vide no: 7811934 dated 11.03.2020
has been submitted to JSPCB. It implies project
proponant has neither recsived CTE for 144 MTPA
(Peak) produection nor they have valid CTO for 14.4
MTPA production till date. (Condition ii & (n} iv)

Project Proponent has submitted a copy of
application submitted 1o JSPCB fr CTE
(for production capacity 20.16 MTPA). PP
has not received CTE for 20.16 MIFA
coal production by JSPCB wet Progect
propanent has submitied a copy of CTE r=f
no JSPCB/HO/RMNC/CTE-T811934/2021/7
dated 08-01-2021 obtained for 14.4 MTPA

coal production. |

P

trucks. However, there was coal spillege on coal
transporation routes. It may be dus o improper
covering, [oading of coal Uil the top of truck, elc. It was
instrocted that & free board of minimum 5 cm in all
loaded vehicles/trucks along with proper covering with
impervious material to prevent escape of times should be
followed for all coal transportation trucks, (Condition

if)

Partially complied. Tarpauline covering |
was not observed on  few cosl

transpoctation  trucks camying Coal

between Amrmapali Mine 1o Shivpur

raflway siding. One of such trucks was

stopped and retorned back  with

insbructions for proper covering and then

only transporting coal (see photos 45 & '
44). Coal spillagc on coazl transportation

route still observed.

13

PME of conmaetual workers should alse be submited.
(Condition wii, xii, xxi & (h) ii)

Project Proponent bas submitted number
of IME and PME conducied on workers
which is a5 falbows:

Year |’1M5 IME FME ||
departme | Conirast | depanimeni
elal | ual al

2015 | 2LWARLGID I {

2l
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2007 | 2 126 r
i
2018 I 264 26
2019 | & 152 7
2020 | 03 131 22
2021 | &2 141 84
up 2
LEmtE
mher

PME of contractual worlis has not baen
suhmitted.

L4

Project propenent should submit skill development
activities undertaken exclusively at Ammpali OCP.
(Condition viii)

PP reported that “Skill development
activities  undertaken  exclusively at
Amrapali OCP are given below-

a. Amrapali project has procured 100
sewing machines for distribution to the
Panchayats.

b. PAPs were selected for CETI (Mining
and Sirdar training) and BTTI {electrician
and welder training). The details are given
bebow: -

¢. Inauguration of ‘Sewing Training
Center' under Amrmapali Project, District
Chetra under CSR initiative. Women of
displaced villages in the center will be
imparted 60 days training in two batches
of 20-20 cach. Besides, froe sewing
meshine will also be made ovailable after
training. Fusther, skill development
troining like automobile repairing food
processing, moter  winding,  driving,
electrician, tailoring, computers ete will be
conducted under CER ot an approximate
cost of Rs 50 Lakhs in coming ysars.

Skill development activities undertaken
exclusively &t Amrapali OCP are given
Twzlcrwe-

|. Amrepali project has procured 100
sewing mechines for distribution to the
Panchayats.

2. PAPs were selected for CET] (Mining
gnd Sirdar training) and BTTI (electricion
and welder training).Details are as under-

| Name of iraining | No. of PAPs
CETI {mining and | 10

girdar training}

{electrician | 34

welder
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Project Proponent (PP) has submitted a copy of blasting
permission obteined from DGMS (no.Ranchi zrea/825-
27). Permission obfained was valid upto three years
from the date of issus of Jetter but in the submitted copy
date of issue of letter is not legible. {Condition xviii)

16

Same of the stipulations of the OM that are relevant o
the project are wet to be complied completely:
[nadequate provision for prevention of coal dust and OB
silt material flow into Dhudhmatia nola, Absence of i|
permanent waler sprinklers in main haulage road in
mine, etc (Condition xxii, (h) v, (j) vi )

Compliance stgtus same as earlier report |
{i.e. report dated 13.01.2021)

C-ump!mm:a status same as sarlier report
(Le. report dated 13.01.2021).

17

From the submitted data it is not clear whether the nodze
monitoring has been done at night or not (Condition
KX}

Complied. Moise level monitoring data of
Decemnber 2020, March 2021 June 202]
and September 2021 quarter has besn
submitted by  Projeet  Propoment.
Monitoring has been done by Mis
CMPDIL. During day time noise level data
ranges from 42.6 dB(A) to 69.2 dB{A) and
at night noise level date ranges from 43,
-I.'.|HI:.|'I|.',|' to 62.3 dB{A). Project proponent
has also submitted noise level monitoring
date of Shivpur sinding-1 and Shivpur
siding-2 arca. Monitoring has been done
by Mfs CMPDIL, During day time nofse
level data ranges from 54.6 dB(A) 1o 702
dB(A) and at night noise level data ranges
from 45.8 dB(A) to 61.4 dB(A).

Condition xxiv & (g) i: Project Proponent has
submitied a copy of letter no, HOD{E&F)/2001130 dated
18/02/2020 sulwnitied to DFO, Chatra {South). In the
submitted better it was mentioned that epplication for EC
has been made for 6.8 MTPA. However, in the
preliminary conservation plan prepared by Instiute of
Forest Productivity, Ranchi wmrgeted production of
Ammnpeli OCPF has been mentionsd as 12.0 MTY,
Project Proponent should clarify the above anomaly,
(Condition xxiv & (g} i)

[

PP reported that “the conservation Plan for
schedule-l species for Amrapali OCF has
been revised and re-submitted to DFOQ,
Chatra South on 20.01.2021. Efforts are
being undertaken to  get  the sie
conservation plan approved by competent
authoriey™

PP has submitied a copy of the letter dated
20.01.2021 addressed to  DFQ,

Chatra(Soith).

| {a) Statutory Compliance

19

Compliance same as specific condition xi. (Condition v} |

20

Used oil droms were kept haphazardly without any
cover'shade i.¢ in open space with some oil spilled on
ground. {Condition i)

Complied. Used oil droms were nol
chserved in open space.

21

Project proponent(PP) should follow up and make
efforts to get the site conservation plan approved by
competent authority. Remaining compliance same as
specific condition xxiv. (Condition iii)

(B Air quality menitoring and preservation

PP reported that “the conservation Plan for
schedule-] species for Amrapali OCP has
been revised and re-submitted ta DFO,
Chatra South on 20.01.2021. Efforts nre
being undertaken to  get the sile
conservation plan approved by competent
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Tarpaulene covering was doae on the coal transportation
truck. However there was coal spillags on coal
trensporiation routes. It mey be due to improper
covering, Joading of coa! till the top of truck, ete. 1t was
instructed that & free board of minimum 5 cm in all
loaded vehiclasimucks elong with proper covering with
impervicus material to prevent escape of fimes should be
fiollowed for all coal transportation trucks. Scme of fixed
water sprinklers in line were not operational. Project
authorities informed thet due to pipe breakage some
sprinklers were non operational. It was instructed to
meke arrangements so thal water sprinklers remain
operational repularly and it should be rectified as soon as
some problems are encountered there. Fixed water
sprinklers sre also required in main coal dump area, haul
mads adjacent to the coal dumps'weighbridges, haul
rosd from mine to coal demps/stocks other haul roads on

Partially complled. Tarpauvline covering
was not observed on  few coal
transpertation  trucks  camying  Coal
botwezn Amrapali Mine to Shivpur
railway siding. One of such trucks was
stopped  end  returned  back  with
instructions for proper covering and then
only iransporting Coal (see photos 43 &
4a).

Coal spillage observed on the coal
transporiation route.

Coal dust emissions observed during
pperation of surface mines. During loading
of coal MAOB on  trucks’dumpers dust
cmissions was obierved.

which HEMM/trucks mare frequently.

Grader/seraper was used for leveling, cleaning of road i

betwesn Amrzpali Mine project and Shivpur Railway
siding. But coal dust'debris has been pushed on both
gides of roads, Water tankers was observed sprinkling
water on the coal transportation mad to Ammapali siding
but it did nat seem sufficient. More water tankers should
be deployed on the route for water sprinkling. Road
sweeping machines can also be deploved Steps should
be token to ensure that there is no coal spillage on the
road because there were village dwellingsfhabitations
adjacent to that road who would be adversely affected by
tha coal dust emissions there.

Surfece miner was observed in the mine that was utilised
for cosl breakagefexcavation. However, coal dust
amissions was observed during the operation of surface
miner. Also during loading of coal by loaders into trucks
there was o bot of coal dust emizsions. Even though
water tankers wers utilized for wetting of coal there was

conl dust emissions during cosl loading. {Condition ii)

For coa! dust emissions during operalion
of surface miner explained in Iatest EC
(EC cated 10.05.2021) compliznce siatus,

e —— ]
Partially complied. No fixed water

33 | Fixed water sprinklees were installed at one of the eozl
stockpile/weighbridge area but few of those sprnklers sprinkling system observed in the mine
wee operational, Other fixed water sprinklers thers wers project.  Fixed water sprinklers found
not  operationzl. There were no  fixed water aperational at Shivpur Railway siding.
sprinklersfrain gun, etc. at moin coal dump, other
weighbridgesiconl stocks. {Condition vi)

74 | Heavy metals mositoring data of Hg, Cd, Cr has ned Partially complied. Sponianaous

been submitted. Spontanesus combustion was observed
at one plece in O/B dump. It was instructed o eliminoic
spontaneous combustion in the mine project area,
(Condition i & ii)

combustion was observed al faw places in

| the O/B dump area {see photo 07.) It was

instructed to tmke steps 1o eliminate
spontancous combustion in O/B dumps.

Heavy metals monitoring data of As, Ni,
Ph, Cu, Cd, Cr for December 2020, March
2021 and June 2011 quarter has been

g - of 13
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submitted Eﬂwﬁfﬂjﬁt proponent.
Monitoring data of Hg has not be:n
submitted. Level of Ni exceeds in
Drecember-2020 quarter at all4 locations.

It is mentioned in the addendum EIA/EMP of Amrapali
OCP( page no 11) that cosl is being transported by

trucks to Shivpur railway siding wihtich is at a distance of

07 km from p!'ﬂ_ll:'.'-ct boundary. However in T.‘rnﬂ|Ch'IFD1 (Mov, 2020)% The copy submitted

copy/pages of the mining plan submitted by PP there iz |
no mention of coal transportation route nor eny |
drawing/plate attached showing the rowte. (Condition
iv)

PP has submitted copy of mining pim &
mine closure plan of Amrapali expansion
OCP (Phase-I) (25,00MTPA) proposed by

| has pages from no.l to page no. 3% only.
| No plates drawings attached with the copy
| of mining plan.

() Water gquality monitoring and preservition

ar

PP should subrit the Effluent water monitoring data of
workshop effluent, (Condition i}

Mine water affluent monitoring daw of
Decembar 2020, Marsh 2021 June 2021
and September 2021 quarter hes been
submitted by PP. Monitoring hes besn
done by Mfs CMPDIL. The pamameters
were found within [imit. Howewer, PP
should submit the Effluent waler
monitaring dats of workshop effluent,

o

23

Compliance same as specific condinion xi. {Conditicn v)

29

Action being tken for compliance but still partially
complied. Owverburden material was observed in the
slopes facing Dhudhmatia nzla 2t many places. It was
instrucied to develop grassing and vegetation urgently
on the slopes facing Dhodhmatiz nala. Catels drains were
made adjacent to the coal dump in such & way that there
was coal trensporation road berween coal dump and
cafch drains. Depth and width of catch drains near coal
damp was oot sufficient. Since there were no siftation
ponds attached with those catch drains there were
chances that coal dust water would flow to Dhudhmalia
mala adjecent o those dreins. Also, there were open
places berween drains for vehicle movement and ccal
dust would flow from there to Disdhmntia nala. It was
instructed fo project authorities to make full proef
arrangement, Catch dmins of appropriste depth znd
width, siltation ponds ete. to ensure that no coal dust
flows into the Dhudhmatia nals, Catch drain and
giltation pond was being constructed on one side of one
of the coal dump on east side of mine pit . It was
instrucied to increase the depth of drains there and build
giltation ponds also, At lenst four coal dumpsicoal |
siockpile were observed in the project. Project
authorities informed that the coal dump on the sast side
of mine pit would be discontineed very soon and oo |
more copl would be stocked thers. For the other coal
stockpiles project outhorities informed that doe to

weighbridge coal stocks accumulates and look ke coal |

Partially complied. Grassing and
vegetation needs 1o be developed on the
slopes  facing Dudhmatia nala.  Kuotcha
drain end siltation ponds were made
between Dudhmatia nalah and haol recad.
Coal domp, OB dump was adjecent to
haul road (s2e photos 30,31,32% However
the locse excavatad material for making
catch draing were placed there itsell and
they would flow into Dudhmatie nala with
reinwaler, Grassing and vegetalion on
shopes facing Dudhmatia nala needs o be
developed.

Cateh drains, siltation ponds and refaining |
walls states around OB dumps mentionad |
in latest report EC compliance statug (1.2, |
EC dated [0.05.20200.
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siockpile. Tt was instructed fo construct catch drains and
siltation ponds zround these coal stocks/dumps  also.
Froject authorities also showed caich drains sround coal
dumps on one of the weigh bridge . On the slopes from
coal weighbridge area drains were constructed and
cannected to a newly constructed siltation pond. This
was being done for preventing cosl dust flow 1o
downside in river Barki. However civil work was wel 10
complete there. Some gebbions may be reguired there
for complete conirel of coal dust'silt flow.

Bingalat OB dump: Catch drains were observed on some
portions of Bingalat O/B dump . However on some
porticns cetch drans were nol constructed. Siltation
ponds were not constructed along with catch drains in
the Bingalast OB dump facing Bingalat village and
Dhudhumatin  nala. There were portions  between
Bingalat O'B dump and Dhudhmatia nala where caich
drains siltation ponds and toe wall was not constructed
and 1 was instructed o conmstruct  those
urgenthy'immediately.

Honhe OB dump: Cateh drains and siliation ponds were
ohserved around Honhe O/B dump . Retaining wall at
the toe of the dump was observed on most part of the
Honhe O/B dump . Around Bingalat O/B dump,
retaiping wall at the toe of the dump was observed on
many portions except a few portions especially along ithe
side facing Dhudhmatia nala . Catch drains and siltation
pond adjacent 19 the Shivpur railway siding had been
silted/filled with coal dust Also some coal dust was
observed beyond the silation pond there which means
there was leakage of coal dust into the sumrcundings .
Toe wall was observed between top soil dump and
Henhe O/B dump. However there was no Catch drains’
tae wall between top soil dump and OVB dunp in the
south side. {Condition vi)

Oil and grease trap was observed in the project.
However, it appeared that it was not wiilised for amshing
of HEMMtrucks thare. The oil and grease trap was (oo
small for such n large project where many HEMM and
trucks were operational. Alse, dischorge from oil and
grease trap was released from two sides into a pit that
was very closs to Dhudhmatia nals, There was no
mechanism for weter recirsulation afier cleaning {after
slimination of cil & grease). Project authorities did not
explnin satisfeciorily where they store the oil & grease
taken out of the trap and how mueh guantity of oil and
grease was collected for last couple of montha. Preject
proponent should submit the Effluent water menitoring
duta of workshop, (Condition viii}

Being complied but further action
needed. Washing platform and oil &
grease trap was observed in the project
and it was functional{see Photo &7).
Since Dhudbmatia nallah flows adjacent
to this oil & prease frap all steps/care
should be taken thet no water from the
oil & grease trap tanks flows into the
nallah (sec Photo 68).

Mine water effluent monitormg data of
December 2020, March 2021 Jine 2021
and September 2021 quarter has been
submitted by Project Proponent. The
parameters were found within limit.
However, PP should submit the Effluent
waler monitoring  datn of workshop
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effluent.
31 | A riverine/riparian ecosystem conservation and | Partially complied.
management plan bas not been submitted by PP, | First paragraph of complisnce same as
Owverburden material was observed in the slopes facing | earlier report ie. [RO Ranchi’s report
Dhudhmatia nala at many pleces. It was instructed to | dated 13.001.2021)
develop grassing and vegstation urgently on the slopes
facing Dhudhmatia nala. Grassing and vegetation have
been developad a1 many places on Bingalat OFB duimp.
Howewer, there are still many places on the Bingalat
OB dump where grassing and vegetation has not boen
developed. Grassing and vegetation should be develaped
urgently on the sides’slopes of O/B dump facing
Dhudlmatia nala and also on the remaining portions.
Catch draing were made adjacent to the coal dump in
such a way that there was coal transportation road
between conl dump and catch draina. Depth and width of | Kutchs dmins and silation ponds were
cafch drains near coal dump was nol sufficient. Since | made between Dudhmatia nallah and haul
thers were no siltation ponds altached with those catoh | road.
drains there were chances that coal dust water would
flow to Dhudhmatia nale adjacent Lo these drams, Also,
there were open places belween drains for vehicle
movement and coal dust would flew from there o
Dhudhmatia nala. It was instructed to projest nuthorities
to make full proof arrangement, Catch draing of
appropriale depth and width, siltaticn ponds ets. to
ensure thot no coal dust flews inte the Dhudhmatia nala,
Om the slopes from cosl weighbridge area, draing were
consiructed and coonecied to @ mewly constructed
siltation pond. This was being done for preventing coal
dust flow to downside in river Barki. However civil |
work has not been completed yet. Some gabbions may |
be required there for complete control of coal dust/silt |
flow. {Condition xi)
32 | Environmental parameters were not displayed ot suitable | Belng complied. Digital display board
locations. (Condition ii) displaying environmenial parameters such
ns PMI0, etc, was observed at Project
oflice in the project (see phato 707,
{d) Noise and Vibration monitoring and prevention
313 | From the submitted data it is not clear whether the | Noise level monitoring data of December
monitoring has been done at night or not. Total number | 2020, March 2021 June 2021 and
of Ear plups™uffs provided in the year 2017, 2018, | September 2021 oquarter has been
2019 was not submitted by PP, (Condition i & iii) submitted by  Project  Proponent
Monitering has been done by M
CMPDIL. During day time noise level data
ranges from 42.6 dB(A) to 692 dB{A) and
at night noise level data mnges from 43.1
dB(A) o 62,3 dB(A). Project proponent
hies abso submitted woise level moniboring

fage 10 & 17

datz of Shivpur sinding-1 and Shivpur
siding-2 area, Mﬁ@l@;@@ﬂ

w big
-
=



by M/s CMPDIL. During day time noise |
level data ranges from 54.6 dB(A) te 702
dB{A) and at night noise level data ranges
from 45.8 dB{A) 1o 6]1.4 dB{A).

Project proponent has submitted that total
87 car muffs have been provided in the
year 2020. However in the year 2021, "Nil’
| ear muffs were provided.

lzss then 7.5 m has not been developed. Some Green
belt has been developed along the mejor approach/coal

| transport roads. However, there remains many areas

along the sbove roads where green belt has to be
developed. (Condition i)

ie} Mining Flan

14 Project proponent did not show any effects/process in | Partially eomplied. Compliance status
the project done for reducing energy and fuel | same as earlier report. (Le. IRO Ranchis
consumption & use of renewable encrgy. (Condition | repost dated 13.01,2021}

i)

35 | In the bockfiiled area in the lower portion vehicles | Project proponent has gubmitted & copy of
plied for various activities. However it was slope sisbility studies for Amrapali OCP
that proper slope stability studies may be done so that | done by Prof. Amit Vesma, Dept. of
thers is no danger from dump failures'slope failures | Mining Engineering, [IT-BHU in June
whitch may lead to risk w© men and machinery. | 2021.

(Condition i)

(f) Land Reclamation

36 | Compliance same a5 specific condition  xiv.
{Condition ¥)

37 | PP should submit progressive compliance status vie-g- | Partially complied. Compliance status
vis the post mining land use pattem BS per this EC | same as earlier report (ie. IRO Ranchi's
eondition. {Condition i) raport dated 13.01.2021)

{g] Green Belt

38 | Gresnbelt consisting of 3-tier plantation of width ot | Partially complied. Compliance siatus

same as earlier report, (i.e. TRO Ranchi's
report dated 13.01.2021).

[ (h) Public hearing and Human health issues

provided in the year 2018 and 2019, Froject proponent
should explain why only 41 dust masks were issued in

yeer 2016 ond 2017, Mo details have been provided
regarding training provided in the year 2018 and 2019,
{Condition iil)

the year 2019 and Nil dust masks were issved in the |

39 Project proponent has not  submitted weekly | Partially complied. Compliance status
illumination monitoring data (Condition i) same a5 earlier report. (i.e. IRO Ranchi's

_ report dated 13.01,2021)
40 | Mo details have been provided regarding training | Project proponent has submitted that total

87 ear muffs have been provided in the
vear 2020, However in the vear 2021, "Nil’
ear muffs were provided.

Project prepanent has submitbed details of
VTC training underiaken in past years,
which is s folbows:

8. | Trainkag Year | Year | Year
e =] Hx | M9 | HIE
[ Refresher | 63 46 13 'F
YTC
| traEm g

Project proponent  has elso submitted

fage 31 =) 13




training programme for the workers
{Departmental & Contractual), whick is
given below:
Training

Year 2020 | Year 2021

ViC FFE] 195
Reficsher | 63 il
Basic VI _| 02 )

H-H—IEP:I

4]

Projest awthoritics should take concrete steps for
controlling air and water pollution as committed in
Public hearing. {Condition iv)

Partinlly complied. Compliance status
same as earbier report. (1.e. RO Ranchi's
report dated 13.01.2021)

{i} Corporate Environment Responsibility

47

Activity wise expenditure (on items related 10 CER)
has not been submitted to this office. (Condition i)

-

Project proponent reported that a fund
provision of Rs. 429 croce has been
allocated for CEE. PP submitied that
allocations has besn made for activitics
like Infrasiructure development (Road,
eheciricity, Drinking warer etc), Skili
Development and employment, Medical
camp, Health & Hygiene, Educstion,
Development of surface water bodies,
Community plantation,

43

In the environmental palicy no details have been
provided on standard operating procedures 1 have
proper checks and balances and to bring inta focus any
infringements!  deviation/ vinlation of  the
envirpnmentalforest /wildlife norms/ conditions.
Project authorities should also submit documents to
prove that there exists system of roporting
infringements!  deviation’ violation of the
eavironmeanialforest'wildlifa norms’conditions andfor
shareholders fstake holders, (Coadition i)

Compliance status same as earlier repart
(ie. IRD Ranchi's earlier report dated
13.01.2021)

Action plan for implementing EMP and environmental
conditions alang with responsibility matrix of the
company (duly approved hy competent authority) has
nol been submitted by project proponent. Expenditure
data on enviromment prolEcton measures and vear
wize progress of implementation of acton plan should
be submitted to IR0, Ranchi. (Condition iv)

 expenditure

Action plan for implementing EMP and
environmental conditions along  with
responsibility matrix of the company (duly
approved by competent authority) has not
besn submitted by project  proponent.
Project propanent in theéir micing profarma

| reported  that Amount earmarked for

Environment Menagement is 1220.04 cr.
ingurred  on - environment
Mmnagement so far s 509891 or and
expenditure incurred during the preceding

| vear 38 24 er.

(i} Mizcellanesus

45

Dute of rezeipt of the EC letter by Mukhiva iz not | Project proponent has submitted a copy of

mentianed, {l:nnd ttian |':i]-

receipl of Istest EC marked to Mukhiya-

| Pakla Panchayvat and Up-dukbiva Koed,

4

Display of erieria pollutanis or eritical sectoral
parameters not displayed at o conveniant location for

disciosure 12 public, (Condition iv})

Being complied. Digital display board
displaying environmentnl parameters such

Puge 12§ 13

a5 PMyp, e, wnz obsopeed at Project
ﬁﬁﬁﬂa‘,ﬂ




in

disclosure to public. (Condition iv)

as PMy;. etc. was observed at Project
office in the project (see photo 70).

ed but fimeline not followed.

47 The advertisement has heen made in “Prabhat Khakar™
and in “the pioneer™ on 25.07 2020.{ Condition i)

Cmrpﬁ_muc status same s carlier repo.

Mote: Photos mentioned above can be seen in Annexure | of this report.

":-lil_l. X ":_|| =

ei 24
(Rajeev Ranjan)
Scientist ‘E”/ Additional Director
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265
Plantation Detail

Total 89234 saplings have been planted in different location in Amrapali Project from
2015 wo 2021.

In Monsoon 2021, Flantation work in £3 Ha Backfilled area of 57500 planis
completed by State Forest Department

+  About 4000 saplings of multi species planted/distributed during Vriksharapan
abhiyan 2021 for development of Green Belt in and around the mine site.

o Approx 2600 species of drought hardy nature have been planted in 2020 at Binglat 0/8
humps,

 Arpund 25134 plants have been planted for raising of Green Belt / Block
plantation.




o InFY 2021-22 green belt along the NBCC road in two row with 1.5 m
spacing in 4 km where out of the total length, work has been completed
for 2.5 KM.

]

LD



1. In Monsoon 2020, 5eed ball plantation has been done for raising of Green
belt in Binglat OB dump and for top soil preservation at stockyard near
Honhe, Work is completed at Binglat OB dump area.

L]

4 Ha of Area has been handed over to State Forest department for Sal plantation in
Monsoon 2022,
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2. Certified that the actual area planted has been verifiad by the project Survey Department _
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Fiarme of work;

Flantation work in diff,
thaekbighetkiep ol erent mines of CCL to be executeqy during 2021 monsoon by DFQ, Chatra South Forest Division, Chatra
Executing Agency: Chatra South Forest Division, Chatra

::Hm = Work is to be da Hame "&W‘ r ft‘;r_.::i: CCL  Aresin Ha/le rh Kkm 2 Hey
% in
. T _ e as par W.0, . | 0 = rasleng : 3.0 ,l

{ | Name of AreainHa/ | Type of Nas. of sapling -
Project/ Area | Lengthin | Land m:‘-" T'H'H'DF Nos. nlpl.mu :L ! Hame | um, N,
L | Km " 1| [
wah (915 Her 08> |54 con 22 s Mo ogs 57,500 |
— o _ . |
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___[_____ | I i, T

-____I_

1. Certified that the inspection has been done a5 per the work Order, uuumﬁurdumnmuwmuq
2. Certified that the actual srea planted has been verified by the project survey Department

1

A f-m'ﬂfl:li that the joint Inspection Report is base on the record maintined in the measurement book, site order book :nd‘ hmdum register |
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1 Certified th 'I;hl'l:u'lt Insp-lcﬂm hll-bl:ntlul!n per the work Order, MOU and Guidefines issued by the HO

Ethﬂvdﬂurﬂutmﬂlruphntdhnh-nlmﬁﬁd the -
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Plantation work in different mines of CCL to be executed during 2018 maonsoon by DFO, Chatra South Forest Division, Chatra

Narne of work
work Order No:
Eecubng AGENCY: Chatra South Forest Division, Chatra
fegort a4 06 ~ Name of Project/Unit £ uue.p cel Area in Ha/lengthinkm 7. 0o Hﬂ §$
s he wm::mhdmtupﬂ'h'ﬂ | work exacuted as per W.0. ihtmnf!p-:lnwm ll'rl'lll'll-
Name of Areain Ha/ | Typeof | Nos.of sapling | Areain Ha/ | Typeof | Nos.of plants | SI. | Name T Nos Twuumm |
project/ Area | Length in Lamd Length in land planted - e Dot
‘m ':l"l'l | |
0E? | #,500 T oo jle DI&_-.LEM_ "—wﬁgﬂj

.'_né‘_._;,\j&& .00 Ha.

_ 1. Cerhified that Ihirtuil area planted has been varified by the project survey Department

r

s
1"lln -&Lﬂ&ih&.__'mi

-

1 Certified that the joint Inspection Report is base on the record maintined in the measurement book , site order book and hinderance
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: N
P r |
r:'g-\w.""‘- ﬁf" J%V; 1‘\: ..
HB-[2-9ggy ™ | AN e
Survey Project Engr. Dfficet AreaEnv. | SO[PRP] | Countersgned
officer /Nodel Officer (P 4F) | Officer Lh“"‘” Area GM/CGM
fEnv. Engr. , | ‘ k
|
| L 1

Scanned with CamScanner



Survival %as on Date |
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3__JOINT INSPECTIN REPORT ]
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e ol wark. Plantation work in different mines of CCL to be executed during 2018 monsoon by DFO, Chatra Sauth Forest Division, Chatra
o Deder N
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gepadt &5 0N : Name of Project/Unit } L%&ﬁ;dﬁ Areain Haflengthinkm . oo ffof s g
5. N Work 15 to be done as pes _Hf.":'!:]: work executed 45 per W.O. | Neme of Species and Nps. | Remarks
Nama of Areain Haf | Typeof | Mos. of sapling | AreainHa/ [ Typeof | Nos. of plants | 5I. | Name Nos.
Propect/ Area | Lemgth in Land ‘ Length in Land plantad Ma.
‘trn | - | Km
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L Certified that the Inspection has been done as per the work Order, MOU and Guidelines issued by the HQ

1. Certified that the actual area planted has been verified by the project survey Department

3. Certified that the joint Inspection Report is base on the record maintined in the measurement book , site order book and hinderance
register
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Name of work:

H.'S-!‘J > e R o= el

Plantation work in different mines of CCL to be executed during 2019 monsoon by DFO, Chatra South Forest Drvision, Chatra

Work Order Ko:
Executing Agency: Chatra South Forest Division, Chatra
Repaort as on Name of Project/Unit AMRAFA) | Ccr ___AeainHaflengthinkm | oo MO
5. No. Mismumnwwq m“ﬂmMHHWﬂ Name of Species and Nos. | Remarks 2
Mame of Area in Ha/ ]Tﬁunf Nos. ¢ nfn.pﬂl' Area inHa/ | Typeof | Nos. of plants | Si. | Name | Nos. mﬁ-llmﬂlu
Project/ Area | i.lnithh'l Land Lengthin | Land planted No.
Em | [
I n.,.,.“,:m.‘q, f JnnH-ﬂ- oY | 3580 J-00 Ha. | pRP | 2560 I | A Caciq [E&B
. L | N - A k2 B 2. | Cha kuywmds ,Err:: .
{ L b} N 1 |mawhan, e
] | ™ L 1 19 Bgwmboe  [FOO |
| | L N, I . S Fockidiamg SO0
| i = === | }" |

g —
Todel -T2500

— |

3 1

il
1 c!r':rﬁud th.l.' the Imspection mhmdﬂnauplrthuwmtﬂrdur MOu mdﬁuﬂlﬁmlmlﬁl h'qrﬂll HO
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1" JOINT INSPECTIN REPORT (Advance Work)

Dale : —22-07- Loty

Plantation work in different mines of CCL 10 be executed during 2021 monsoon by DFO, Chatra South Forest Division, Chatra

Wrk Drder No:
EII:'. li[l""ﬁ AIEI"IC\I': Ehatra S-ﬂuﬂ‘ Fﬂfﬂﬂ mﬂﬂﬂﬂ; E'II'II'I
Report as an. Name of Project/Unit: Hnnhqp....b Kot GL arapinha: 2.1.0 Ade )
A N Description of work i Tl Actual Work Execute as per r
_ Requirement as per scheme specification bl
A . = B € 0 E |
1 | Site/Bush Cleaning ; = Bush Oeaning of site Advance work Completed !
2 Ssoil work (Pit Digging) YAl i =20 a2 Sm Pl of |
3 Fencing i ; O |
(a) Trench Fencing 1.75mt. X 1.25mt. » 1.25mt. i 4
_ (b Stone wall fencing | 1.25mt. X 0.30mt. x 1.00mt.
_ Ic)Totallength Chains |
Contour Tranches Nos. (Smm x 0.3m x 03m at a &y ey |
l distance of 23mt. & soil will kept & Canch .
4 down slope at 0.15mt. a part from .
contour trench by digging 0.15mt.
= = T Deep strip of size 0.30)
B F"I.int ralsin.!.f Mursery Mo, n\‘ plants raised { & 9, [ g
Pit digging and filling pit digging (nos.) filling with fertile S37 seo (! 5 d
& 50l and cow dung r'ﬂﬁ'_iwu EE}MTM
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A B
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-_ {c) Total length

Contour Tranches

Plant raising’ Nursery

Pit digging and filling
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1" JOINT INSPECTIN REPORT (Advance Work)

Chatra South Forest Division, Chatra
Name of Project/Unit: Fl

w.,u _ﬁ%’su{-ftf_ Areainha.: 2 1.0 hat. P

Plantation work in different mines of CCL to be executed during 2021 monsoon by DFO, Chatra South Forest Division, Chatra

Reguirement as per scheme Achis Wﬂl‘rmﬂmr Remarks
- Bl = W -
| Bush m-_;,urm: Advance work Completed

IR x1a =2ch

| %3.50a0 pds | Capledd

— -

_L75mt. X 1.25mt x 125m1
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——— —_ S ——
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05, (5mm x 0.3m x 0.3m at a
distance of 2.3mL & soil will kept My r-"""*‘"‘"‘-"
down slope st 0.15mt. a part from |
contour trench by digging 0.15mt
_ Deep strip of size 0.30) g
_MNos. of plants raised _. f;ﬂ (g g = -

e ——————— e —
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1" JOINT INSPECTIN REPORT (Advance Work) |

-prwea: Plantation work in different mines of CCL to be executed during 2021 monsoon by DFO, Chatra South Forest Division, Chatra
a i [
Executng Agency:  Chatra South Forest Division, Chatra
Reportason.: N _.H.ﬂw_ww of- CCL Areainha.: 23.0 ha. ]
5. No. Cescription of work ﬂequimm: as per schemes Actual Work Execute as per Remarks
s : specification e LA
A — B € : D E
1 | Site/Bush Cleaning s _ Bush Cleaning of site Advance work Completed
2 | Soil work (Pit Digging) I3 x 13" x1'4" = 2 cit. S7,580 fFia
3 |Fencng | - E
| (a) Trench Fencing | 1.75mt. X 1.25mt. x 1.25mt
| |b) Stone wall fencing _1.25mt. X 0.30mt. x 1.00mt
(c) Total length Chains
| Contour Tranches Nos. (5mm x 03m x 03m at a| £44 ¢n . |
distance of 2.3mt. & soil will kept | NJ“LI
4 | down slope at 0.15mt. a part from
| contour trench by digging 0.15mt
: - | Deep strip of size 0.30) |
5 | Plantraising/ Nursery | Nos. of plants raised 69, ow0 = . j J
| pit digging and filling | Pit digging (nos.) filling with fertle Sz S0 ik f 7
E__ S soll and cow dung 7 f ﬂ‘}dﬂ Ce I

1. Certified that the Inspection has been done as per the work Order, MOU and Guidelines issued by the HQ

| 2. Certified that the actual area planted has been verified by the project survey Department
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Photo graphs taken at the time of Inspection at Amrapali OCP on 4" Feb 2022

Figure | Present view of coal mining ar Amvapall OCP using Suface miner | Payloader,
dumper and no bell conveyor sysfem

WIRTGEN

Figure 3 Surfoce miner being used for cool cutting' mining al Amrapali OCP




Annaxure -2l

Figure 4 Coal fransperiation by dumpers/hyva and not by beli conveyor

Fignire & water spaiyving used for dust suppression
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Hd #{%I [ Government of India
AT, 5 v Srerary aftade s
Minisiry of Environment, Forest & Climate Change

TS 8T ST / Integrated Regional office

Bungalow No.A-2, Shyamli Colony, Ranchi - R34002
Tel: 0651-2410007, 2410002, E-mail; rgranchi-melfigoy.in

Mu.m?..ssmnn.znmf LUy - Diated: 13.01.2021

Ta,
Serentist ' E/ Additional Directar,
Monitoring Cell, LA division,
Vayu Wing, 3 Floor,
Ministry of Eavironment, Forest and Climate Change,
Indira Parvavaran Bhavan, Jorhagh Road,
Aliganf, Mew Delhi-1 10002

{Kind atteaticn: Dr. Shiwti Rai Bharad waj)
Sub: Site inspection’ Menitaring report of Amrapali Opencast Coal mine frem 12 MTPA o 14.4
MTPA (Peak) in an ML arca of 619.87 ha of M/s Central Coalfields Lid., located in Dist.:
Chatra, Jharkhand,reg.

Ref: Minisiry's Clearanee lefter no, J1-11015/1092003-1A.11 (M), dated 20/03/2020
MademiSir,

This iz to inform that Amrapali Opencast Coal Mine Project of Mis Central Coalfields
Lid. located in District Chatra, Jharkhand was menitored by Integrated Regional Office, Ranchi on
21.12.2020 and the monitoring report i annexed herewith. Project proponent has informed that a
preposal for expansion of the project s under consideration at MOEF&CC and requested for a
cerified complisnce report from IRO Ranchi, The salient observations of the monitoring report are as

Tallows:
Specific Conditions:

Following conditions are partially complied;
Condition vi: Some of fixed water sprinklers in line { ot the weighbridge area} were not operational,
Project suthorities informed that due 10 pipe breakage some sprinklers were non operational, [t was
instructed 0 make arrangements so that water sprinklers remain operational regularly and it should be
rectified as soon as some problems are encountered there, Fixed water sprinklers are also requined in
main coal dump area, haul roeds adjacent to the coal dumps'weighbridges. heul road frem mine to
coal dunips’stocks other han! roads on which HEMMArucks move Frequently.

Grader/scraper was used for levelling. cleaning of road between Amrapali Mine praject and Shivpur
Railway siding. But coal dust'tebeis has been pushed on both sides of roads Water tanker was
observed sprinkling water on the coal transportation road w Amrapali siding but it did not seem
sufficient. Muore water tankers should be deployed on the route for water sprinkling. Road sweeping
machines can also be deploved. Steps should be taken 1o ensure that there is o coal spillage on the
road because there were village dwelling<Tbitations adjacent to that road who would be adversely
affected by the coal dust emmsions 1here. Project Proponent has submitted running hours of 3
departmental (" sanker operational sice 11.082020) and |3 contractunl water fankers. Average
runniig hours ol deparimental vwater mnkers were approximately -3 he'daey which 18 less than
satisfactery. The running hours of contractual water tankers were approximately 4 heiday, which is
less than satistactory, Project Proponent should ensure 3-4hr/ shift of water sprinkling u;-EEi-;E
especimile i dry seasons J ’ W
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Condition ix: Some green bell development could be z2en in the project. However thick preen helt of

adequate width at the final boundary in the downward direction has not been developed vet by praject
authorities to mitigate/check the dust pollution.

Conditon x: Wader was withdrawn from Dhudhmatia nala for water sprinkling in the project by
water tankers. However, proiect authorities did not submit surface water / river water withdrawal
permission from concerned departmeit

Condition xi: Groundwater was withdrawn for water uiilization for water sprinkling, green belt
development, eic. a1 the Shivpur rilway siding area. However, praject authorities did not submit any
permicsionapprovals from competent suthonity (CGWA ete, ) for soch Groundwater withdrowal there

Condition xiv: Grassing and vegetation have been developed at many places on Bingalst (VB dump,
However there are still many places on the Bingalat (VB domp where grassimg and vegetation has not
been developed, Grassing and vegewtion shonld be developed urgently on the sides'slopes of /B
dump facing Dhudhmatia nala and on remaiming portions also.

Condition xw: Effors made for compliance, Work m progress. Projecl propoaent has submitted
Action taken report dated 16.12.20. Efforts have been made for compliance of manv EC (old)
eonditions. However, there still remains some parially compliied conditions as given below;

# There has been some improvement in grassing and vegetation on OB dumps but still there
remains portion where grassing and vepetation have nol been developed. There are two external
dump |n the project, Honhe OB dump and Binglat OB dump. Partially comphed, wark in
progress (Specific condition iii of earlier EC).

#  Catch drain and siltation ponds around Honhe dump has been made. However, catch drains and
sillaticn pomd (in the remaming portions) sround Binglat OVB dump (especially adjacent 1o
Dihuthmatia nala) has to be made: Simitarly Catch drams & siltation ponds around all eosl dumps:
heaps /stocks needs to be constructed-Partially complied. (Specific condition iv of eardier EC).

# Retaining wall made arcund Honbe VH dump. Remining wall around Ringlat (0B domp
especially facing Dhudhmatia nala needs to be construcicd- Being complied bot further action
needed. (Specific condition v of carlier EC)

#  There have been improvements in green belt development. However Avemie plantation on both
sice of haul road and green belt around bunker and surrcunding area for coal stock has not been
developed as per EIA/EMP report Partially complied. efforts made Tor compliance but work i
progress(Specific condition vi of earlier EC)L

> Mitigative measures for preventing pollution in Dudhmatia nala (that flows in niver Barki} needs
to he taken- Partially complied. action taken for compliance. (Specific condition xiii of earlier EC)

# Project proponent has submitied health check up report of around 3 KM radius of Magadh
Amrapali area for five vears. from 2013-2018. Comparative analysis of the same has not been
submitted by PP.

»  Waorking howrs of water tankers remain less than satisfactory. Fixed water should be provided for
imiin havl roads dust suppression, Being complied but further action needed. (General condition vi
of earher EC),

Condition avi: Action bemng iaken for compliance bul mire efforis needed for compliance of this BC
conditien 1ill March 2022, More plantations needs to be done along the villages and transportation
route for compliance of this EC condition

Conidtition xvii: Activity wise expendrture{on items related 1o CER) i e details of actaal s ilitiire
ancurred on CER has not been cubmutied 1o this office. R
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Condition xxvii: As per the plan submitted, Honhe xtemal OB dump is within 100m distance from
Hahunt Chuha nals. Cafch dmins and siltatjon ponds have been made around Honhe OB dump w
prevent any silt flowing in Bahut Chula nala,

Condition xxvii: Though effoms have been mude for compliance of old EC conditions siill there
remaing some conditions that are still partially complied, See specific condition xv for descriptive
vompliance status.

Zall ' S LHENRENETECH EDERE AT lon needed;

Condition ii & (a) iv: PP has also reported that copy of application made for CTE of 14.4 MTPA
vide n: 7811934 dated 11.03.2020 has been submitted to JSPCB, K implies project proponent has
neither received CTE For 14.4 MTPA (Pesk} production nor they have valid CTO for 144 MTPA
production il date

Condition iii: Tarpaulin covering was done on the coal transportation trucks. However, there was
coal spillage on coal ransportation routes, It may be due to improper covering, loading of coal til] the
wp of ruck, ele. 1t was instructed that 3 free boerd of minimum 5 cm in all loaded vehiclestrucks
aleng with proper covering with impervious material to prevent escape of times should be followed
for all coal transportation trucks,

Condition vii, xii, xxi & (h) ii: PMF of contracnu] warkers should alse be submited,

Conditlon viii: Project proponent should submit skill development activities undertaken exclusively
ot Ameagak OCP,

Condition xviii: Project Froponent (PP) has cubmitted a copy of blasting permission obipiped from
DGMS (no.Ranchi nrea/$25-271. Permission obtained was valid upto three years from the date of
iz of letter but in the submirned copy date of issue of letter i not legible.

Caondition xxid, (b} v, (j) vi ¢ Some of the stipulations of the OM that are relevant 1o the projeet ane
yet 1o be complicd completely: Inadequate provision for prevention of coal dust and OB silt material
(fow inte Dhudbkmatia nela, Absence of permanenl water sprinklers in main haulage road in mine, ste.

Condition sxiii: From the submitted data it is net clear whether the noise monitoring has been done at
meght or moi

Condition xxiv & (g) it Project Propenent lias submitted a copy af letter no. HODYE&F 2001130
dated [8/022020 submitted 10 DFCYL Chatea (South). In the submitted leiter it was mentioned that
application for EC has been made for 16.8 MTPA. However, in the prefiminary consarvation plan
prepared by Institute of Forest Produesivity, Ranchi targeted production of Amrapali OCP has been
mentioned as 12.0 MTY. Project Proponent should elarify the above anomaly.

(a) Statutory Compliance

Fullow ing conditions are partially complied:

Condition v: Complance same as specific condition xi.

Condition vi: Used 0il drums were kept haphazardly without any cover/shade i.e in epen space with
st onl spalied om pround

Following conditi re being complied but fu action needed:
Condition fil: Project proponest{ PP} should fallow up and make effors to et the sie -,;|;:|||_l,'|-::|"|.
plan approved by competent suthority Rermaining compliance same as specific condition KAy
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(b) Air quality monitoring and preservation

conditions a complied:
Condition iil: Tarpaulene covering was dene on the coal ransporation treck. Hawever there was
codl spillage on coal transportation routes, It may he due to improper covering, loading of coal til] the
op of truck, efc. It was instructed that & free board of minimum 35 em in all loaded vehiclestrucks
along with proper covering with impervions material (o prevent escape of times should be followed
for all coal wansportation trucks, Some of fixed water sprinklers in line were not operational, Project
uthorities informed that due 10 pipe breakege some sprinklers were non operstional. It was instructed
Ly make arangements so tha: water sprinklers remain operational regularly and it should be rectified
as s00n a5 some problems are encountered there. Fixed water sprinklers arc also requised in main cogl
dump area, haul roads adjacent o the coal dumpsiweighbridges. huul road from mine to coal
dumps/stocks other haul roads on which HEMM/trucks more frequently.
Grader'scraper was used for leveling. cleaning of road herween Amrapali Mine project and Shivpur
Railway siding. But coal dust'debeis has been pushed on both sides of roads. Water tankers was
observed sprinkling water on the coal rnsportation road to Amrapali siding but it did not seem
sufficient. More water tankers should be depleyed on the route for water sprinkling. Road swecping
machines can also be deploved. Steps should be taken 10 ensure that there is no coal spillage on the
road because there were village dwellings/habitations adjacent to that road who would be sdversely
effected by the coal dust emissions there.
Surface miner was observed in the mine that was utilised for coal breakage/excavation. Hivwever, conl
dust emissions was observed during the operation of sarface miner, Also during loading of coal by
loaders into trucks there was a laf of coal dust emissions. Even though water tankers were utilized for
wetting of coal there wis coal dust emissions duriig coal loading.
Condition vi: Fixed water sprinklers were installed al ene of the conl stockpile/weighbridee area but
few of these sprinklers wee operational. Other fixed waler sprinklers there were not operational
There were no fixed water sprinklers/rain gun, ete. at main coal dump, other weighbridess/conl
stocks.

ditin being ¢ ut further action needed:
Condition i & §i: Hezvy metals monitoring data of Hg, Cd, Cr has not been submited. Spontaneots
combustion was observed at one place in O/B dump. It was instructsd o eliminae spontancous
combastion in the mine project area.

Caondition iv: It is mentioned in the addendum ELAYEMP of Amrapali (0P paige no 11) that coal is
being transperted by trucks to Shivpur ralway siding which is at a distance of 07 km from project
boundary, However in the copy/pages of the mining plan submitted by PP there is mo mention of coal
transportation route nor any drawing'plete attached showimy the roste.

{e} Water quality monitoring and preservation
awin ifisn artiallv complied;
Condition it PP should submit the Ffflusat water menitoring data of warkshop efffuent.

Condithon v: Compliance same as specific condition xi.

Condition vi: Action being taken for compliance but sill partially complied. Overburden material
was observed in the shopes facing Dhudbmatia nala at many places It was instructed 15 develop
grassing and vegeration urgemily on the slopes facing Dhudhmatin nala, Catch draine were made
adfacent to the coal dump in such a wiy that there was coal transportation rosd hetween conl dummp
and casch drains . Depth and width of carch draing near coal dump was not sufficient. Sing
nee siltation ponds attsched with thuse carch drains thame were chances that coal dust nf' .
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10 Dhudhmatia nala adjacent to those drains. Also, there wens open places between dmins for vehicle
rovement and coal dust would flow from there o Dhudhmatia nala. It was instrocted to project
authoriies 1o make Mull proof errangement, Careh drains of approprisie depth and width, siliation
ponds etc. 1o ensure that no coal dust flows into the Dhedhmatia nals. Cateh drain and siltwtion pond
was being constnicted on one side of one of the coal dump on east side of mine pit . It was instructed
to increase the depth of drains there and build siltation ponds alsc. At least four coal dumpsicoal
stackpile were observed in the project. Project authorities informed that the soal dump on the east side
of mine pit would be discontinued very soon and no more coal would be stocked there. For the ather
coal stockpiles project authorities informed that due 1o weighbridge coal stocks accumulstes and lnok
like coal stockpile. It was instrscted to construet casch drains and siltation ponds arcund thess coal
stocks/dumps also. Project authorities also showed caich deains around cof| dumps on one of the
weigh bridge . On the slopes fom coal weighbridge area drains weore constructed and connected 1o 8
newly constructed siltation pend. This was being done for preventing coal dust Alow 1o downside in
river Barki. However civil work was yet 1o complete there. Some gabbroms may be required there for
complete control of coal dust/silt flow,

Bingalar OB dump: Catch drains were observed on some portions of Bingalat OVF dump . However
on some portions catch drains were not construeted. Siltation ponds were not constructed mlong with
catch drains in the Bingalar O'B dump facing Bingalat village and Dhudhumatia nake, There were
portions between Bingalat OB dump and Dhudhmatia nala where catch drains silation ponds and toe
wall was nol constructed and it wis instructed 1o construct those urgentlyimmediately.

Honhe UB dump: Catch deains and siliaiion ponds were observed arcund Honhe (/B dump .
Retaining wall at the toe of the dump was ohserved on most part of the Honhe O/B dump . Around
Bingalat O'B dump. retaining wall at the toe of the dump was obeerved on many partions exsept @
few porions especially aleng the side facing Dhudhmatin nala . Catch drains and siltation pond
adjacent 1o the Shivpur milwey siding had been siled/flled with coal dust, Also some coal dust was
observed beyond the siliation pond there which means there was leakape of coal dust inio the
surroundings . Toe wall was cbserved between top soil dump and Hoahe O/B dump. However there
was no Catch drains’ toe wall between top soil dump snd O/B dump in the south side,

Condition viii: il and grease trap was chserved in the project. However, it appesred that it was ned
utilised for washing of HEMM'trecks there, The oil and grease trap was too small for such a larpe
project where many HEMM and trucks were operational. Also, discharge from oil and grease trap was
released from two sides into a pit that was very close to Dhodhmatia nals. There was no mechanism
for water recirculastion after cleaning (afier elimination of oil & grease). Project authorities did not
explain satisfactonily where they stome the oil & grease taken oul of the trap and how much quantity of
cil and gresse was eollected for last couple of months. Project proponent should submit the Effluent
wather monitoring data of workshop.

Condition xi: A riverine/ripinan ccosystom conservation and menagement plan has not been
submitied by PP, Overburden material was observed in the skopes facing Dhudhmatia nala at many
places. It was instructed to develop grassing and vegetation urgently on the slopes facing Dhudhmatia
nala. Uirassimg and vegetation have been developed at many places on Bingalat O/B dump. However,
there sre slill many places on the Bingalst (VB dump where grassing and vegetation has not been
developed, Crussing and vegetation should be developed wrgently on the sides/slopes of OVB dunp
frcing Dhudhmetia nals woid also on the TCMAming mortions,

Larch dramns were made adjacent 1o the coal damp in such a wiy that there was coul transportation
rid between coal dump and catch drains. Depih and width of catch drains near coal dump wis not
sufficient. Sinee there were no siltntizn ponds anached with those catch drains there wese chances that
coal dust water would Mow o Dhudhmatia nala sdjacent t these drains. Also, there wesa dpen Ellr.qs
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between drains for vehicle movement and coal dust would flow from there to Dhudbmatia nals. It wwias
instructed to project authorities to make fill proal armangement, Cateh drins of approprisce degth and
widih, siftation ponds etc. to ensire that no coal dust fows i the Dhudhmatia nala. On the slopes
irom coal weighbridge area, drains were constructed and connezted 1o a newly constructed sittation
pond, This was being done for preventing coal dust flow to downside in river Barki, However civil
work has not been completed vet. Some gabbions may be required there for comolete control of eoal
dust'silt lew,

in iitho re heing compl it her action n 3
Condition i & iii: From the submitted data it is not clear whether the monitoring has been done at

night or not. Total number of Ear plugs'Mufls provided in the year 2017, 2018, 2019 was not sumitted
by PP.
(e} Mining Plan

Following conditions artially com -
Condition fii: Project proponent did not show any effects'process in the project done for reducing
encrgy and fucl consumption & use of renewabile energy.

o diti b complied but inn needed:
Condition ii: In the backfilled area in the ower portion vehicles plied for various activities, However

it was suggested that proper slope stability studies may be done so that there is no danger from dumg
failures/slope failares which may lsad o risk 10 men and machinery.

if) Land Reclamation
Howing conditi re partiall 1
Condition v: Compliance same ns specific condition xiv.

F ing comdition is red 1o comply b her o mecid

Condition iii: PP should submit progressive compliance status vis-8<vis the post mining land use
pattern as per this EC condition

(g) Green Belt

Following conditions are partially com i
Condition ii: Greenbelt consisting of 3-tier olantation of width not less than 7.5 m has net been
developed. Some Green belt has been developed along the major approach/eoal transport roads,
However, there remains many areas along the above roads where green belt has 1o be developed

{h) Public hearing and Human health issues
Falla conditions are partially ¢ £
Condition iz Project proponeni has not submitted weekly illuminetion moniloring data.

ditions are being complied but further action needed:

Condition Ii: No dewmils have been provided regarding training provided in the vear 2008 and 2019,

Project proponent should explam why only 41 dusi masks were jsusd i the vear 2009 and Nil disg

mnsks were issued in the year 2016 and 2017, No details have been provided regarding trmining
provided in the year 2018 and 2050 :

f M

Condition iv: Project authorifics shou'd wke concretg steps for controlling atr qn:?

commitied in Public hearing. i_‘t'

L

-
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(i) Corporate Environment Rexponsibility

owing cond % are ially com ¥
Condition i: Activity wise expenditure {on items related to CER) has not been submitted 1o this
office,
Condition ii: In the environmental policy no defails have been provided on standand operating
procedures w0 hive proper checks and halances and 1o bring into focus any infringements’ deviation/
violation of the environmentalforest mildlife norms’ conditions. Project suthoritics should also
submit documents 10 prove that there exists system of reporting infringements’ deviation/ viclation of
the envirenmental forest'wikdlife norms‘conditions and‘er sharcholders /stake holders,

Cendition iv: Action plan fov implementing EMP and environmentzl conditions  along with
responsibility matrix of the company (duly approved by competent authority) has not been submitied
by project proponent. Expenditure data on environment protection measures and year wise progress of
implementation of action plan should be submitied to TRO. Ranchi,

(j) Miscellanegus

itinns are bei mplied her acti 3
Condition ii: Date of receipt of the EC letter by Mulkhiva is not mentioned,

Condition iv: Display of criteria pollutants or critical sectoral parameters nod displayed at a
comvenient location for diselosure to public,
Nowing con cumpl T fimeline no wed.
Condition i: The adverusement has been made in “Prabhat Khabar® snd in “the pioneer™ on
25072020,
This issies with the approval of DDGFIC) and Regional Officer, IRO Ranchi.
Yours faithfully,

Encl: As above .f"f

(Rajeev Ranjan)
Scientist “E'Y Additional Director
Ciopw Bis:

o I Serventast “F"/Directar, inpact Assessment Division (Coal Mining), (Kind attention: Shri Lalit

Kumor Bokolie), Ministry of Environment, Forest & Climate Change, Indira Paryavaran

Bhavan, Jorbagh Road, Aliganj, New Delhi-1 10003,

The Member Secretary, JSPCH, T.A Division Building. HEC campus Dhurws, Ranchi-

2314004,

3. Project Officer, Amarpali OCP, M/s Central Coalfields Lid., st Honbe & Post Sarady, Tandwa,
Dist- Chatra, Jhirklhiand-823321. (Reply/action saken repon 1o the above points must be
submitted 10 RO Ranchi within 13 days of receipt of this letter),

4. Deputy Genesal Manager & HOD (Environment). M's Central Coalfields Ltd, Darbhanga
House, Ranchi, Iharkhund-834001, ) ;?

|

i Rajecy Ranjan)
Scientist “E'/ Additional Director

Bl
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MINISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE
INTEGRATED REGIONAL OFFICE, RANCHI

MONIT . PORT
an —L !!ah Egm

[ 1, Project type _

Mining (Coal Mining)

+ 2. Name of the Project

| 3. No & date of Environment
Clegrance

EC- 11015109 2003-1A,I0M) dated 20/03,/2020

4. Locasions: District & Staic
| 3. Address of comespondence

| Chatra, JTharkhand

| Project Officer

At Honhe &Post- Saradu,

Tandwa Districi-Chatra:Pin- 82532]

6.Salient feetunes

Ta) Of the project

As per the EC “At present coal is being transported through
Shivpur railway siding. A pew railway siding, Amrapali siding
sdjacent 1o the mine boundary is under commissioning, In fisture,
il is proposed to dispatch coal through Amrapali railway siding
Total number of permanent & temporary cmployment is
approximately 630, The method of mining would be opencast
method of mining with Surface miner and shovel-dumper
combination. The balance life of mine is @ years. Total cost of the
project is Rs 85,B11 Lakhs”. Surface miner and shovel dumper
I combination was deployed for opencast mining, Coal is
transporied with the help of trucks from project 10 Shivpur
Railway siding.

' (b) OF the EMP

AS per EC “Total Quarry area is 425.22 Ha, The final mine void
would be in 153.50 Ha with depth an average up to 90 m below
GL. Backfilled quarry area of 271.71 Ha shall be reclaimed with
plantation. Final mine voide will be converted inta water body.
Transportation of coal has been proposed by dumper from mine
pithead. from surface to siding by tipping trucks. Reclamation
plan in an arca of 379.25Ha, comprising of 89.16 Ha of cxiernal
dump, 277.71 Ha of internal dump and 18.92 ha of green belt &
safety sone. Mo MNational Parks, Wildlife Sanctuaries and Eco-
Sensitive Zones have been reported with 10 km boundary of the
project. The ground water level has been reported to be varying
between 6.5 m to 10 m during pre-monsoon and between (LY5 m
o 6.50 m during post-moisoon. Total water requirement for the
project is 3357 KL, The project involves 452 project-affected
families. R&R of the PAPs will be done as per R&R Policy of
CIL. Environment Management Cost is approximately Rs. 89,00
lakhs™,

E i;l:njum arez T Forest (ha) Non-Farest (ha) Total (ha)

| 53164 ha (as per 88.23 ha(as per 612.87 ha (as per
EC) |EC) __EC)




G

8. Break-up of project effected |
population, with enumeration of
those, nn. of housing  or
dwelling have been affeoied
losing houses/dwelling  units
only, Agriculture land and less
Labourers/artisans.

As per the data submitted by PP 452 Project Affected Family
(PAF) are identified who are 1o be provided R&R benefit with the
progress of mine in phased manner.

Detailed asscssment of the families as required is vel to be
computed”,

9. Praject Cost /financial details | Parameters! Amonnt T
| & Project cost as originally | Project Cost as per EC is Rs. 838,11 Crs. ]
planned and subsequent revised | As per PP “No subsequent revised estimates done,™

estimates and the vears of price

reference _

b.  Allecgtions made  for | Data not provided by PP.

environmenial management

plans, with item wise and year
| wise breakup " .
e, Total expenditure on the | As per P.P “Initial capital outlay- Rs 496.8] Crores™

projecisofar

d. Actual expenditure incurred | Data submitted by PP in proforma seems erroneous.

o the environmental

plans so far _.,!

10, Forest land requirement:

a. The status of spproval for
and Diversion of forest land for
MNon-foresiry use

b. The status of compensatory
afforestation

c. The status of clesr felling

d. Comments on the viahility & |
Sustainability of Compensatory |
Afforestation programme in the
Light of actual ficld cxperience
so far.

FC Vide FL-08/48/2008/FC Dated 12.10.2010 for 531 .64,

As per PP “The wtal payment of Rs: 48.74,87,771/- has already
been deposited Lo state forest department for compensatory
afforestation™,

As per P.P this is *Nil’

As per PP “T'o be carried out Forest Depariment™

11. The status of clear felling in |
non —forest area (such as
submergence area of Reservoir |
appraach roads) it anv  with
Quantitative information.

As per PP this is “Noi applicable”

128tetusofeonstructionof project |

a] Dale of commencement

Ag p-El. PP =7 Februery, 009"

b} Date of completion

As per PP “Project is vet to be completed-,

13, Date of site visits

| 21123030




N PART - Ul
Desgriptive Report on status of comiplisnce to conditicns of envirenmental clearance,
I | MName of the project Amrapali Opencast Coal mine from 12 MTPA 10 14.4 MTPA

(Peak} in an ML area of 619,87 ha of M/s Central Coalfields
_Lid, located in Dist.: Chatra, Jharkhand.

! [ No & date of environmemal Ec1-=1msnmrma 1AL (M) dated 2070372020

|| clearance
¥ | Address for comespondence
LY i.#giﬂ-r.'n'd Office Project Officer,
Aunrapali OCT,
M/s Central Coslfields Lid, '

Dist, Chatra, Tharkhand-825321

4 | Date of site visit:

| Ranchi. MOEF&CC

Date of site wvisit by IRO | 2112020

The project wes visited on 21.12.2020 along with the representatives of Project. Based on the site visiy,
documents provided and discussion held with projeci officials, status of compliance of various

environmental clearance conditions, is as follows:

Compliance

(SN[ Specific Condition
' EAC desired that the MoC may direct CIL

| subsidiares 1o comply 1he EC/FC/CTO |
| conditions  strictly within cerizin time |
{bound manner S0 that the mining |

operations . will  be  envirenmentaily
sustainable/vinklz et

Being complied. Project authorities have mentioned
i their six monthly compliance repont thas “The
project assures o comply with conditions stipulated in
ECTFCICTO in a time-bound manner. The status of
| complisnee & cost incurred 15 being submitted witl
| six monthly compliance réport 0 MoEFECC &
ISPCE  periodically”. Project proponent  (PPjhes
submitted OM No. 4300Z-10-2019-CTFAM  duted
1LD62019 issued by Ministry of Coal (MoC),
reparding constitution of an apex comminge under
chairmanship of Additional Secretary, MoC 1o
maonitor the compliance of EC and FC conditions in
coal mines. PP has o also  sehmined lemer no
CCL/HOD (E&FY2019/348 dated 26.07.19 in which
it is mentioned that a committes was constned under
the chairmanship of Area General Manapger 10 neview
EC/FC compliance perodically, sl

The project proponent  shall  abtain
Consent 0 establish  from  the  Sie
Pallution Control Boards for the pru"tmd
penk capacity of 144 MTPA (Peak) prior
1o commencement of the increased
it | production

-ﬁci'rg complied but furiher action needed. Project
pmpnmnt has submitted a copy of Consent 1o
Ohperate obtained from Jharkhand State Pollution
Contral Board (JSPCR) for 14.4 MTPA issued vide
Ref No: JSPCB/HOENCCTO-T519614/72020/712
Draged: 26,03, 2020 which was valid up 1o 30,04, 2020,
Later JSPCB vide letiar no: B- 100 Dated: 31.08.2020
extended the validity of the consent to operate nll
30.09.2020.

Project proponent haz also submitted o copy of
Consent 1o Operate obiained from JSPCB for 12
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MTPA issued vide Refl Mot JSPCRAHORNG CT0- |
564561 5/2020011408 Dated; 00.09.2020, which & |
valid up to 30.06.2021. i
PP has also reported that copy of application
made Tor CTE of 144 MTPA vide no: 7811934
doted 1LO3. 2020 has been suhmitied @ JSPCR T
implies project proponent has neither received
CTE for 14.4 MTFPA (Feak) production mor ihey
have valid CTO for 14.4 MTPA production till
dane.

Transportation of coal from  Coal
Handling Plant shall be through covered
IFLCKs.

To control the production of dust al
saurce, e cnoher and  In-pil  heidr
convevors: shall ke provided with mist
type sprinkfers.

Being complied bol farther aetion needed. Projec
mhorities have meniioned o their six monthly
compliancg repon thal “The ransponaton of coal
| from mines 15 being dore through covered trucks™
| Torpaulin  covering was dooe on  [he eoal
iransporiation (rucks {see photo 18). However
there was coul spillage on cosl (ransportslion
routes. It may be due to improper covering,
loading of coal Gll the top of fruck, cic. It was
instrected thal a free board of minimom 5 cm in
all loaded vehicles/trucks slong with proper
covering with impervious malerial fo prevent
cscape of times should be followed for all coul
Lransportation rucks.

Assured 1o comply. Project awhonties have
mentioned in their six monthly compliance repon
mar  “The condion shall be complicd when
construction of csher and in-pit bell conveyars
will bz completed™,

PP shall implement in pit comeeyor to
railway siding through stle loeding in
three years,

Assured to comply. Project suthorities  have |
mentioned in their six monthly aomplunke repor
thie “The wender for Amrapall CHP {12 MTY) has
been Noated on 06.05.2020. The project s under
consbuction phase and shell be completed in the
stipulated timeline™,

¥i

Mitigating measures shall be undenaxzn
o contrel  dust oandd  oilwr Tugilive
emissions all glong the roads by providing
sulficient water sprinklers.  Adequate
corective meesares shall be undernsken w
contm]  dust  emissions,  which  wolild
include mechanired sweoping,  waler
sprinkling'mist spraying on haul roads
and loading sites, lomg  mange
mistingfopeing arangement, wind bamier

wall and wentical greenery sysiem, green

belt, dust suppression arrangement  al
loading and unloading poins, oc.
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Partially complied. Few fixed water sprinklers were |
operationgl  for some  pat 0 the one of |
wizighbeidge’enal stock area (Souih of the pit) {soe
phioto 223, However, some of fixed water sprinklers

in line were not operational {(see photo 22). Project

aatharities informed that dee o pipe breakage |
some sprinklers were mon operational. It was |
instructed to mnke nrrangemcents so that waler |
sprinkiers remain operationsl regularly and it
should be rectifiesd us soon as some problems ame

cocountered there. Fived walder sprinklers are also

reguired in madn coal deomp area, hoal roeads

adjacent o the coal dumps‘weighbridges. haal

| ptmd Freomy mine 1o copl dumps/stocks other il

| roads on which HEMM/irucks move frequently,

| Grader/scraper was wsed for leveling. cleaning of

road between Amirapali Mine project and Shivpor

' i

RR
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| B
| Continuous monitoring of occupational
| safety and other health hazards, and the
| cormective actions need 10 be ersured,

|

wii |

| should be deploved on the rouie for water
| sprinkling. Road sweeping machines can also be

_especially in dry seasuns.

Railway siding (see photo 43). But conl dust/debris |
has been pushed on both sides of rosds (zee photos |
42, 45, 54 & 5%),

Water tankers was observed sprinkling water on
the coal transportation road to Amrapali siding
bt it digd not seem sullicient. More water tankers

deployed. Steps should be taken to cnsure that
there s no coal spillage on the road because there
were village dwellings/habitations adjacent to that
road whe would be adversely affected by the coal
dust emissions there

Project Proponent has submitted running hours of
3 deparimental (3™ tanker since 11.08.2020) and
13 contractual water tankers. Average running
bours of departmental water tankers were
approximaiely 4-5 hriday which is less than
satisfactory, The romning hours of contractusl
water tankers were approximately 4 hriday, which
i less than satisfactory. Project Proposent should
ensure 3-4hr shift of water sprinkling per tanker

Being complicd but Turther action needed. Froject
authorities have mentioned in their six monthly
compliance report thet “Caontinuous maonitoring of
oocupational salely and otder heafth harards is being
undertaken. Initial Meadical Examination (IME) &
Pericdic Medicel Examination(PME) of workers is
being camied oul. The details of IMEPME is given
below:

[ IME IME
| Fom deparimameal Cnnsractial _T“[
| 20013 132 | 21 1
26 | 15 | 47 ]
2017 il | 126 21
{ 218 1 | R4 2
3my 7 192 7E
!"jh-':i:i [ e CE]

FME of contractual workers should mlso be
sabmitied.

|-Persons of nearby villages shall be given
irgining  on livelibood  end skl
developmiem w make deemn cmplovabie.

wiii

Being complied but further sclion needed: Propct
authorities have mentioned in their =ix monthly
compliznoe: report that “The treining on Iivelibood
and skill develogrment is repularly been undertnken in
CCL & Amrapali aren for makinge nearby villagers
more employable, The details of such training
underisken are  enclosed”,  Skill  development
activities and expenditure details of the year 2016=17,
200 7-18 and 2008-1% has been submitted, Froject
propogent bas gol submitied skill development
activities and expenditure details of the venr 2009
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Thick green beit of adequate width at the | Partially  complied. Project  authonties have |
final boundary in the down wind direction | mentioned in their six monthiv compliance report that |
of the project sit2 shall be developed 1¢ | “Around 25,134 plants have been plented for raising
mitigaecheck he dust polluion of Green Belt / Block plantation™, Some green belt
| ix development cookl be seen i the project
i - Hewever thick green belt of adequate width at the

| Minal boundary o the downwerd direction bas not
been developed wet by project auothorities o
mitigate/check the dust pollution.

Efforts shall be made for uhilizing | Partially complied: Projecc authoriies  have
altemare sources of surface waler, | mentioned in their six monthly compliance report that
abandened mings or else whatsoever and | “For mining purposes, water stored in mining pits is
thus minimizing the dependzbility on 2 | wtilized. For drinking purpose water from dugwell is
simgle source, being ulilized”, Water waz withdrawn from
Dhudhmatis nola for water sprinkling in the
project by water tankers {sex photo 09}, However
project authorities did not submif surface water /
river waler  withdrawal  permission  from
econcerncd depariment.

The company shall obiain approval of | Partially complied: Project  authonties  have
CGWA for use of groundwater for mining | mentioned in their Six monthly compliance report that
operations al its cnhanced capacity of [4.4 | “Amrapali DCP falls in Chatra District, which falls in
MTPA (Peak) “Safe” cawgory a5 per CUGWA  calegorization.
i Apphication for obtainng Mol was made earlier 1o
| Central Ground Water Autherity for taking NOC vide
rel n0-2 14328 TH/MIN20TE  dated 29.12.2013,
'he application was approved by the Regional Office
of Central Ground Water Board Mid Eastern Region
and was under processing of issuance of final
isseance of MoC. A fresh application was submitted |
8z per the Ministry of Jal Shaku MNotification 5.0,
Mo 3Z3WE]) Dated: 24.09. 2020 vide application Mo,
Z14AMOUIHMINZ020  Dated: 29012020 for
Amragall Expansion QCP, The application is under
consideration at COWA effice”. Groundwater was
withdrawn for wa;er otlizstion for  water
sprinkling, green belt development, et at the
Shivpur railway siding ares. However project |
authorites alinl nol suhmil Wy
l | permission/approvals from competent authority
(CGWA, etc.) fur such Groundwater withdmwal

xi

 Continuous monitoring of occupational | Compliznoe same as in specilic condition vii
xii | safefy and other health hazards, and the |
corective actions nesd 1© be ensursd. |

A third paty pssessment of EC | Assured to comply. Project asthorities e |
| complianee shall be endertaken once in | mentioned in their six monthly compliance report that
xitl | three years throwoh agency like TCFRI | “As directed, o third pany assessment shall be carried
MEERIT or any other expen agency | out for Amrapali OCF usdertaken once in three years
identified by the "r1.ln|5|.r'|- through experts agency recognized by Mol F&C C

[ Active OB Dump should nol be kept | Partally complied. Grassing and vegetation have
xiv | harreniopen and should be covensd by | besn developed st mmny pleces on Bingala OB
jemporary  prass o avoid ar bormn of | dump (se photes (& 300 Aowever there are siill
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many places on the Bingalat OB dump where |
grassing and vegetation has not been developed |
{see photos 16, 17, 28 & 30) Grassing and |
vegetation should be developed wrgently on the
sides/slopes of OB dump facing Dhodhmatia nala
fs:;'plum 26 & 17} and on remaining  portions
ik

Complhince of the nor-compliance/
partial compliance conditions cerified by
| Regional Office. Ranchi vide i1s Letter
dated 4" December, 2019, The PP shall
comples2  all  non-compliance/parial
comipliance conditions in ong vepr and the
| Acthon laken report shall be submitted 1o
{ the Regiomal Ofice of the MoEF&CC

| ) There have been improvements in green belt

Partially complied. Efforts made for compliance.
Work in  progress. Project proponenmt  has
submitted Action taken report dated 161220,
Efforts have been made for complinnce of many |
EC {old) conditions. However, there still remains |
some partially complied conditions as given below:
i) There has been some improvement in grassing
and vegetation on OB demps but still there
remains portion where grassing and vegetation
have pol been developed. There are two exteraal
dump in the project, Honhe OVB dump and
Binglat /B dump. Partdally complied,work in
progress (Specific condition i of earier EC)

b) Cateh druin and siltation ponds around Honhe
dump bas been made, However, cateh drains and
siltation pond (in the remaining portions) around
Binglpt OB dump has 0 be made Similarly
Catch drains & siltation ponds around all coul
dumps’ heaps [siocks needs o be constrocied-
Fartially complied. (Specific condition iv of
eirlier EC)

) Retaining wall mede around Honbe (/B dump.
Retaining  wall around Binglsi OB demp
eepecinlly Taving Dhudhmatia nals needs 10 be
construcied- Deing complied but further action
needed, (Specilic condition v of ecarlier EC)

development. Avenve plantation on both side of
boul road apd green belt around bumker and
surrounding area for coal stock has oot boen
developed as per EIAEMP  report:  Partially
complicsd, efferts made for compliance but work in
progress(Specific condition vi of carlier EC)

c) However mitigafive measures for preveniing
pellution in Dodhmutia nala (that flows in river
Barki} meeds to be tnken- Partially complied,
pction taken for compliance. (Specific condition
aiib of carlier EC)

I }Project proponenl bas subrmitted healih chech
up report of arsund 5 KM radius of Magadh
Amrapall area for lve wvears, Trom ZU13-2018.
Comparative analysis of the same has not been
sulimitied by PP

gl Warklng howrs of water tankers remain less
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for main haul roads for dust suppression. Being |
complied but further action needed.  (General |
condition vi of earlier EC). ]

e

Project proponent o plant 1,00,000 nos,
of native wrees with broad leaves along the
100,064 neds, of native frees with broad
leaves along the villages md 50,000 nos
of mative trees along Iransporlanion route
| to prevent the effect of air pellution in 2
years, After completion of trée plantation,
nuimber of tress shall be duly endorsed
from District Forest Officer

Partiully complied. Action bheing tken  for
compliance bul more efforts  meeded for
compliance of this EC condition till March 2022
Project awthorities have mentioned in their six
monthly compliance report that “in Monsoon 2018,
as per the MOU for mising of green helt berween |
CCL &nd State Foregt department work awarded vide |
| ao-CCLDy G Forest G AIW.OS 18-Flaniaon
Chatrs Sowlh/20 16767 dated 23.05,16. 1200 numbers |
| of native species have been planted along the NRCC
road of Amrapali OCP in 3 Km of length. In 2018,
1000 numbers of native species in consulistion with |
Range Forest Oflicer, Simariva, Iharknand have boen
planted near Ambev&Mahalaxmi camp in Amrapati |
Project. (ii)Frual bearing Planis of 150 numbers kave |
been planted in a1 Govt. School Honhed 5t Joseph |
School Mander,
Plantztion of 350 numbers of natlve species along the
Haul road of Amrapali project o cheek the fugitive
dust have been done departmentally in 2018 in
consultation  with  Siate Foresi Depariment.  In
Moensoon 2012, 934 nes. of drought heedy native
: species have been planted departmenally o differem
| Incations of Amrapali Project,
| As per MOU for Monsoon plantation 2020, work
| nwarded vide not CCL/HOD/Env.&Forest!
| GAMY. 0L 2020-PlamationChatra-Southy 202001 282-

| 302 dated: 11.05.2020 in 0.8 Ha area (for planing

ol 2000 Native species) completed.”

Some planintions was showed by Project aulhorities
near Dhodhmatio nala end also adjacent to it at few
| places (see photos 05) More plantations nceds
be done along the villages and transporiation
| route for complinnce of this EC condition |

The activities and lund provisions for
CER =hall be made as per the guidelines
issued by the minisiry regarding CER on
1"Aduy, 2018.

Partially  complied.Preject  outhorities  have

mentioned 10 their Bix monathly complianee repor |
that “A fund provision of Rs. 4.29 Crore has been |
allocated for Comporate Environment Responsibality™ |
| However  aclivity wise expenditurefon  flems :
related to CER} Le. details of actual expenditure |
incurred on CER has not been submitted to this |
office.

v

| Prosect Proponeni shall oblain biasting
permission from DGMS for conducting
mining operation near villages and also
explore deployment of rock brenkers of
suilable capacity in the project o avoid
| blasting very near o villages, There shall
be no damepes caused o habitation!

| Bedng complied but further action needed, Project
| authorities have mentioned in their six monmbly
compliance teport that “All the statuery provisions
laid down in The Mines Act 1952 Coal Mine
Regulation 2017 and specific permission from DGMS
relating to minitg in general and opencust mining in
paricular have o be sdhered 1o and i|||'.'-'||.'III:||'.|.'iI_'|_

Fage bof 46




AN

XX

L.

structures dug 1o blasting activity.

| Permission obtained was valid upto three vears

order to maintain day 10 dav safen”™. Project]
puthorities have submitted copies of ground vibration
PPV, frequency.ete. study. Project Proponest (PP
has submitted a copy of hlasting permission
obtained from DGMS({ no.Ranchi area/825-17)

Trom the date of ssue of letter buf in the submitted
copy date of issue of letter is not legible.

The Project Proponemt shall comply with
all the stattory requirememns  and
judgment of Hon'ble Supreme Coun
dated the 2nd August 2017 in Writ
Petition (Civil) No, 114 of 2014 in the
matter of Common Cavse versus Dndon of
India and Ors. State Government shail
ensure  that the entire compensation
fevied, 1 any, for ilkegal meming paid by
the Project Proponent  through  their
respective  Department in stoet
compliance of judgment of Hon'ble
Supreme Court dated the 2nd Augusi
2007 im Wrlt Petition (Civil) Mo. 114 of
2004 in the mamer of Common Cause
{ versus Linion of Indla and Ors

Assured to comply. Project asuthorities have |
merdioned in their six- monthly compliznce report that
“Project proponent assures to comply with all the
statutory requirements and judgment of Hon'hle
Supreme Court dated the 2nd Augmst 2017 in Wril
Petition (Civil) No. 114 of 2014, if any, issued to
Ammpali Project.

WMo such direction has been issued to Amrapali OCP
till ctage™,

| Project  Proponent shadl  obtain  the
necessAry  prior  permisston  rom o lhe
Central Groumd Warer Autharity (CEWA)
in case of intersecting the Ground water
loble.The intersecting pround watker tehle

| dealled  hydeo  peotopical  sawdy  and
| necessary permission Trom the COWAL
The Repon on sis monthly basis on
changes in Ground waer kevel and qusliny
shall be submitted 10 the Regional Office
of the Minisiry, COWA and  Siage
| Polfution Conirel Bogrd.

| cmm imly be commence after conducting |

Project Froponent should sabmit a copy of
Croand wafer level and quality report fo ithe
CGWA and State Pollution Control Board.
Remairing compliance same as Compliance same as
En comdition xi.
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-l'-‘r_-npmnl shall appoint an Qucupational
Heplth Specialiss for  Regular  and
Perindical medical exsmination of the
workers engaged in the Project and
mainiain records  accondingly:  also,
Occupational  heelth  check-ups  lor
workers having some aflments like BP,
diabetes, habitual smoking. etc. shall be
underlaken once in six months  and
necessary remedial /preventive measures
taken zccordmply. The Recomimendations
of Mational Institute for ensunng good
occupational  environment  for  mine
workers  shall  be  imiplemenied;, The
prevention measun: for bums, malars and

ensured before imitiating  ibe

metivities.

ining

provision of anti snake venem incloding |
all other paramedical safeguards may be |

!

Being complied bul further action needed.
Comipliance of some points same as condition vil.
Project authorities hawe mentioned B their gix
monthly compliance report that =it ix alsa proposed 1o
open # Hospital dedicated 10 Amrapah OCP. The
lender has besn floated for award of work ot an
estimated cost of Rs. 813 Crores. The work |s
expected to be completed by April-20227, PME of
contractual workers shonld also be submitted. Cne
First Aid sialion was observed in the Amrapali
project {sec photo 03). Project authorities informed
thai for IME, PME the workersfofficials are senf o
Daicra which is appmox 35 Km far from there,

Project Propenemt  shall  [ollow  the
mitigation messures provided m Office
Memorandum No. Z-1101 357 2014-1A.11
(M} dated 2%th Oclober, 2004, titled
"lmpact of mining sctivities  om
Habitations-lssues related to the mining
Projects wherein Habitations and villages
are the pari of ming ledse areas or

Hebitotions and villages arg surrgunded
by the minc lease area”.

I{M}. dated Ioh Ociober, 2014,

Bring complisd but farther action needed. Praject
Proponent has submitiad complisnce siamus of the
Office Memorandum ™o, Z=11013:5702014-14.11

stipulations of the OM that are relevant o the
project are yel 1o be complied completel:

Prevention of coal dust and OB silt material fow |

intn Dhudhmatin neln, Absemce of permancit
water sprinklers in main haolage road in mine,
et

| xxi
i

xH|
W

The ilumination and sound at night et
project sites disturb the villages in respact
of both human and enimal populaion
Consequent slecping disorders and siress
may affect the health i the villages
located elose 1 mining  operafions
Habitations have & right for darkness and
mnimal noie levels at night: PPs must
ensure that the biolopical clock of the
viltages is not disturbed: by orfenting the

foodlights! masks  away from  ihe

villagers and keeping the noise levels well |

| within the prescribed lomits  for

Il_Elr.-’mEhl: huurs,

day

]

Some of the |

Being complied bul Tarther action needed, Projec
authorities have mentioned in their sia  monthiy
compliance report that =it ks ensured Ll noise fevals
are being maintained within s prescribed standsrds.
Floodlights are oriented along the mining erces &
transportation roules and il is ensuned that habitaions
are not distorbed due 10 lights or noise”.

Maige level monitoring data of two guarter June 2020 |

and Seplember 2020 has been subniitted by Project |

Proponent. Monitoring  has been done hy Mis
CMPDIL. Nose level dats ranges from 40.7 d3(A] o
624 dB(AY,  From the submitted data it is nof
elear whether the noise monitering has been done

al night or oot

The project proponent  shall ke all
precaulionary measures  during  mining
gperalion for conscrvation and profecaon
of endanpered fauma, if ooy, spotted in the

{ sudy arca. Action plan for conservation
| of flora and fauna shall be preparcd and

| implemented in consultation  with the
| St Forest and Wildlife Deparmient, A
eopy ol sctlun plan shell be -u':lrll_u_'uﬂl L)

Being complied but further action needed. Project
authorities have mentioned in their six monthiy
compliance  report  thal  “An  action  plan  for
conservation of endangered Nora ond founa has been
prepared and submitted e Saste Forest Department
{(DFOD (Chatm)) & PCCF (WL) for approval. This
action plen shall be implemented o per The
recommendation and consultation of State |'orest and
Wildlife Department™.
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| holdersProject

| the Minisiry of Environment, Forest and |
| Clirrate Change and i1s Repional Office

Hen'Ble  Sugreme Court in oan Wit
Petition(a) Civil MNa. 1142004, Common
Cause vslindon of Indip &0 vide s
judgement dated #ah January, 2020 has
direcied the Linion of India to impese a |
cendition in the nining lease and & similar |
cendition in the erviponmental clearanee |
and the mining plan to the ¢fTect that the |
minting lease holders shall, afier ceasing |
| mining operations, undertake re-prassing |
the mining area and any other area which |
may have been disturbed due fo their
mining activities and restore the land 1o a
condition  which s fit-for  prowth of
fodder, flers, [una et Compliance of
this condition after the mining activity is
over g the cost of the mining lease
Proponen!”. The
implementalion report of the above said
condition shall be sent o the Begional
CHYice af the MoEFCC,

| mo,
| submitted

a5 12.0 MTY. Projeet Proponent should clarify the

Projeet Proponent has submitted o copy of lether
HODE&FY20/1130  dated  ESA02/2020
o DFD, Chatra (Sowth), In  the
submitted letter it was mentioned that application
For EC hog been made Tor 16.8 MTPA. However,
in the preliminary eonservation plan prepared by
Imstitute of Forest Productivity, Ranchi targeted
production of Amrapali OCP bas been mentioned

above anomaly,

Assured o comply. Projiect authorities have
mientisned in their six monthty compliance repoet thiat
“Project proponent assure o comply  with the
condition and assure that afier ceasing mining
operations, underike re-grassing of the mining area
el amy other aren which may have been disturbed
due to mining acivities and restore the land 1o a
condition which is fit-for growth of fodder, flora,
faera ete. Compliance of fhis condition afier the
mining activily is over at the cost of the CCL.
Progress report shall also be submined to the
Regional Office of MoLLF&OC periodically™,

NX
wi

Amrapali  Railway  siging  shall  be
|compieted. @ 3 woesrs and  road
| fransporation w0 Baiumath milway siding
will be slopped accerdingly.

Assured to comply. Project suthorties  have
mentioned in their six monthly compliance repon that
“the tender for Amrapali CHP {12 MTY) has been
floaied on OD52020. The project s under
consruction phasé and shall be completed in the
stipulated Limeline”.

kept from Berki River and Bebut Chuha
nali with ne mine waler dischanse,

L33
Wi

Frajeet Proponent shall |:_|-'-_n"-||'1-|':.'- W e
piservatian in-show cause notice dated
1% December, 2018 neparding  nod-
complismes of zarlier EC end neceisary
| pepot shoaid be sithiiined to the Regional

| Mowing in Bahat Chuha nala,

Parfially complied. Project authonties  have
menbioned intheir six monihly compliance répoet that
“igance of more than |00 meter 8 being
maintained from Barki River & nellsh. No mining
discharpe 15 being made in the nallah & river”. As
per the plan snbmitted Honhe External OB dump
is within 100m Jdistance from Bakul Chaha nala.
Catch drains and silintion ponds bave been made
around Honhe OB dump W prevent any silt

Partinfly complied. Project Propanent has submitied
compliance stetus of observations made in show
causz nodice dated |2th December, 2018 and updeted

abservitions ond remarks of this office was

cominuniated 10 Missgv yide loer no. 13-
T

#ﬂr 2
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B0/05/EPE3638 dated 04.12.2019, Project authorities |
have alse submited an action wken report lewer no,
PO/AmrapaliMoEF&CC  Compliance/  2020-
212378A dated 16122020, Though efforts have |
been made for compliance of old EC conditions .

Office, Ranchi within stipulated time.

Standari EC Canditions

EN | Specific Condition

Compliance

{a) Seatwinry Complinnce =
The project proponent shall ohiain forest
clearance under the provisions of Forest
(Conservation) Act, 1986, in case of the
diversion of forest land for non-forest

Complied. Project authorities have mentioned in |
their six momhbly compliance. report that *The
total preject area of Amrapali OCP & 619.87 Ha
oul of which the tatal Fores: land is 531.64 Ha

claarance from the Mationsl Board for
Wildlife, if applicable

| purpose involved in the project that has been granted stege-ll vide no F, Mo §-
4872008-FC Dated12.10.2010". A copy of letter

no. B-482008-FC dated 12.10.2000 has been
e submitted to this office. |
The project proponent  shall  obiain Project authorities have mentioned in their six |

IﬁDmI'I'I} compliance report that “This condition i |
ot applicable for Amrapali OCP™

The project propanent shall prepare a Site-
Specific  Conservation Plan [ Wildlife
Managernent Plan and approved by the
Chief Wildlife Warden,

| The recommendations aof the approved

| Management Plan shall be implemented in
eonsultation  with (he Seate  Forest
Depariment. The implementation repo
¢ shall be furmished along with the six-
| monthly compliance report (in case of the
presznce of schadule-l species in the study
AFELY,

i

| Site-Specific Conscrvation  PlanWildlite |

Hul; complied but further action needed. |

| Project authorities have mentioned in their sis |

manthly compliance report that “An action pian

for conservation of endangered flora and Tauna |
has been prepared and submitted 10 Stte Forest |
Departmem (DFO- Chatrn) & POCF (WL far
approval. This action plan shall be implemented |

a5 per the recommendation and consultation of |

| Project Proponent has submitted a copy of

 application for EC lhas been made for 16.8

Seate Forest and Wildlife Department.” Project |
proponent should follow ap and make efforis
to get the site conservation plan approved by
competeni pulhority.

letter o, HODE&FYIWIIM  dated
18/02/2020 submitted to DFO, Chatra (Sowth). |
In ihe submitted letter it was mentioned (hal

MTPA. However, in the preliminary |
conservslion plan prepared by Institute of
Forest Prodectivity, Ranchi targetod
production of Amrapali OCF bas  been

| mentioned as 120 MTY, Project Proponest

The project pregonert shall obtain Consent
| to EsmhlishiOperate under the provisions
of Air (Prevention & Control of Pollution)
Act 1981 and the Water {Preventicn &
| Coptral of Pollutiony Act. 1974 from the

| 1w

should clarify the anomaly observed

‘Compliance same as specific condition ||
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l | concerned State pollution Conteal Hoard)
_: Comminee. N
The praiect proponent shall obtain the | Partially complied.  Amrapshi OGP falls in
| neeessary  pemtission from  the Central | Clutra Dictries, which falls in “Safs” cotepory as
i Ciroumid Water Authosity per CGWA eategorimtion.
| Application for obtaining NoC was made earlier
o Uentral Ground Water Authority for taking
NOC vide ref not2 - &320THMINI01E dated
29.12.2018. The application was approved by the
REapional Office of Cenaral Ground Water Board
Mid Eastern Region and was under processing of
, issmnce of final lscuanes of MoC. A fresh
appiication was submitied as per the Ministry af
v | Jal Shakti Notification 8,0, No: 328WE) Dated:
! 24092020  wvide application Mo 31-
| AG9IHMINGOI0  Datad: 290112020 for
Amripali Expansion OCP, The application is
under consideration at OGWA office.
Groundwater was  withdrawn  lor  water
utilization for water sprinkling, greem beli
development, ete at the Shivpur milway siding
area. However project authorities did not |
| submit  asy  permissionfapprovals  from
[ competent authority (CGWA, elc.) for soch
g Groundwater withdrawal, e
Solid'hazardous waste generwied in the | Partially complied Project authorities have
mires need 1o be addressed in seeordance | mentioned in their six monthly compliance reparl
o the Solid Waste Management Rules, | that “Solid & hezardous waste generated in the
| 016/ Hazsrdous &  Other  Waste | mines are addressed in accordance to the Solid
Management Rules, 2016 Waste Management Rules, 2016Hazardows &
v Other Waste Management Rules, 2016". Used oil
drums were kept haphaeardly withoot any
coverfshade e in opén space with some oil
spilled on gmund (see photo 60). Project
Proporent has submitted & copy of application
submined to Jharkhand State Pollution Control
Bioxard 10 obtain Hazardous waste authorization.

ib) Air ipuatity monitoring and preservation
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Comlinuous ambient air quality monitoring |
stations as prescribed in the stetuctte be |
esteblished in the cone rose a5 well &8 in
the buffer =ome Ffor monitoring of
pollutants, namely PMIG, PM2.5, S02 and
MNOx

| Location of the stations shall be decided
based on  the meteorslogical data, |
lopesraphical features and environmenially |
and ecologically sensilive targets in
consultetion  with the Siate  Pellution
Controd Board,

Online ambient air quality monitoring
glations may also be irstalled i addition to
the regular monitoring slations as per the
requirement and'or in consultation with the
SPCB. Monitoring of heavy metals such as
i | Hg As, Mi, Cd, Cr, etc 1o be carried out &t
least once in six months.

The Ambient Air Quality monitoring in the |
core zome shisl be carried oat 10 ensure the
Cual Indusiry Standards notified vide GSR
742 (E) daned 23¢h September, 2000 and as
amended from time o fime by the Central

air quality and heavy metais such as Hg,

i (e exient

Tansportetion o coal,

| quality monitoring data of quaster ending June

| Railway Siding. The prozurement of CAACMS

Pellution Control Bowrd. Dsa oo ambient |

As, Ni, Cd, Cr and cther monitoring dats |

shall % regulady mepored 10 the |
MinistyRegionsl Offfice and w0 IJ"h?,
CFCBSEPCH.

Being complicd but further action needed.
Project proponent has submitted Ambient Air

and September 2020, Moniloring hes been done
by Mis CMPDIL at 4 locations. Monioring has
been done at Site office, Weight bridge, Binglath
check posi, Weight bridge near Hone nala. The
level of 1odal particulate mater (PM#>FM .
| ranges from 118 to 336 ng/m’, PM ; ranges. from
| 35 to 187 pg'm’, PN, ranges from 2) o &7
p'm’ SOx and NOx were found within the |
stipulated limit. i
Heavy metals monitoning data of Ph, As, Ni hes
been submitted by project proponent Monitoring
has been done by M's Central Mine Planning &
Deesign  Institute Limited (CMPDE  and  the
parameters were found within limit. However,
heavy metals monitoring dat@ of Hg Cd, Cr
has not been submitted.

Project: suthorities have mentioned in their six
menthly compliance report thar “The supply
order of the installation of continuous PMID
analyzer has heen issued 1o MY Envirenment SA
Pvi. Ltd. for installation of the tame at 23
numbers of railway siding including Balwmath

system al Project Office of Amrapali OCP {Core
Zane of Amrapali OCP) & Praject Office of
Magadh OCPBuffer zone of Amrapali OCP) is |
alsd under progress from GeM portal of Govd, of |
India”, }
Spontancous combustion was observed al one |
plice in /B dump (see photo 56) 11 was

instructed tn  climinaie O LT

Eﬂmpifﬂt same as in condition no. b {1,

I'nrlinll;.' complied. Profest authorities lave |

permities] by road, shali be carried om by | mentioned in their six monthly compliance nepan

£ covered Inicks convevars,

rat “Transportatbon of coal, o the exlen

Effective contral measurcs sich as regular | pernined by road, |5 belig carrfed oa by covered

watcrrist sprinklingdaia gun ete shall be

irucke”. Tarpaulene covering was done on the

carvied ouwl in oritikal arces pronc to ur | coal transportation  trwcks (see  plwte 1), |
ek iH A
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polluion  (with  higher values of
PMIGPM2S) such a3 haul  rood
loadingfunleading and tramsfer  poinis.
Fuzitive dust emissions froen all spurces
shali be controlled regularly. Tt shall be
ensured that the Ambient Air Quality
parmmeters  conform W the  norms
preseribed by the Central/State Pollution

Comrol Board ,

However there was coal spillage on cosl

transporiation routes. It may be due o
improper covering, loading of conl il the top
of truck, etc. [ was instructed thai o Free
bonrd of minimum 5 cm in all loaded
vehicles/irucks along with proper covering
with impervious material to prevent escape of
limes should be followed for =l coal
fransportation trucks.

Few fined water sprinklers were operational for
some part in the one of weighbridge/coal stock
ared {see photo 223 However, some of fxed
water sprinklers in lige were not operational
{(se¢ photo 22). Project authorities informed
that due to pipe breakage some sprinklers
wire non operational [t owas instructed to
make arrangements so that water sprinklers
remaln operational regularly and it shoold be
reclified a5 soon @s some problems are
encountered there.

Fixed water sprinklers are alsv required in
main coal dump area, haul roads adjacent to
the conl dumps/weighbridges, hawl road from
mine in coal dumps/stocks other haul roads on
which HEMM/irucks more frequently. .
Grader/seraper was nsed for leveling, deaning

| of road between Amrapali Mine project and |

| alse be deployed. Sweps should be taken to

| dust  emissions  there, Surface miner was
| observed in the mine that was wlilised for coal

Shivpur Railway siding (see photo 431 But
vl dust/'debris bas been pashed on both sides
of romds (sce photos 42, 45, 54 & S5). Water |
tankers wis sbserved sprinkling water on the
coal trmnspartation road to Amrapali siding
but it did oot seem sofficient. More water
lankers should be deployed on the rowte Tor
water sprinkling, Road sweeping machioes can

ensure that there is oo coal spillage on the
riad because  there  were  village
dwellings'babitatons sdjscent to that  romwd
who woulll be adversely affected by the coal

breskagelexcavation (see pholo 35) However
conl duest emisslons was observed during the
operation  of surface miner. Also during
leading of coal by loaders inle (rucks there
was @ bot of coxl dust emissions (sce photos 39
& 40, Even thouph waler tankers were
utilized for wetting of cosl there (see photos
A4) there was coal dust emissions during coal

loading.

and alinll be coiried

Belug_comyiied_bul further action needed, |




@

out @ per the provisions and roule
envizapged in the approved Mining Plan or
environment manitoring plan.
Transporistion of the coal through the
| existing road passing through any village
- shall be avoided. In case, it is propnsed to
- construct 8 'bypass’ moad, it should be so
constructed 50 that the impact of sound,
dust and accidents could be appropriately
mitignied,

Praject awthorities have mentioned in their six
monthly complisnce report that“the transportation
of codl is being carried o as per the provisions
and roule envisaged in the approved Mining Plan
Of  envirohmenl monitoring  plan”. It s
mentioned in the addendem EIAEMP of
Amrapali O:CP{ page no 11} that coal is being
transported by trucks o Shivpur railway
siding which is at a dizstance of 07 km from
project boundary, However in the copy/pages
of the mining plan submitied by PP there is no
mention of conl transportation roaie nor any
drawing/plate attached showing the route,

Vehicular emissions shall be kepl wnder
comtrod and regulacly monitored, All the
vehicles engaged in ining and allied
activities shall operate only after oblaining
PUC cerfificate from  the authorized
pollution testing centres.

Being complied. Project

mentioned in their six monthly complisnce repont

auhorilies  have

that “All measures are being undertaken 1o koep |

vehicular emission under control. All the vehicles
engaged m mining and allied octivities are being
operated only ofter cbtgining PUC cenificae
from the authorized pollution festing centers”.
Copies of few valid PUC cerificates have been
sybmitied by project proponent

Loal steck mleerusherfeeder and breaker
material transker pomnts shall invariably be
provided with dusl suppression sysiem.
Belt=conveyors ghall be [ully covered to
avoid air borne dust. Side cladding all
glong the convevor gantry should be made
o avoid air barme dust Drills shall be wet
operzied or fitted with dust extraciors.

¥l

Partially complied. Project authorifies have
mentioned in their six monthly complianca report
that “The condition shall be complied when
construction of crusher and in-pit belt conveyors
will Be completed Al measures o
environmertal profection shall be undertaken as
also listed in the tender document of Amrapali
CHF. Fixed water sprinklers were installed at
one of the coal stockpile/weighbridge aren bul
few of those sprinklers wee operational Other
fixed water sprinklers there were not

operatinnal (see photos 212 &23). There were nn |

| Mived water sprinklers/rain gun, @€, al main

coal dump, other weighbridges/coal storks |

Drill are wet operated (se¢ photo 41) At the
Shivpur railwey siding wind screen was ohserved
(see photos 49 & 500 slthough it was tern/broken
#i few plice. Plantations along the stdes of siding
was also abserved {sec photo 50 & 523,

Coal handling piant shall be operated with
effecive control measures wort various
environmental parameters. Eqviropmental
fricndly swsialnable technology should be
inplemented fow mitigating such
PErAmeiers,

Assured o comply. Projeer authorities hnw
mentioned in their sis monthly compliance réport |
that “The condition shall be complied when
eonstruction of crusher and in-pit bell conveyors
will e completed Al messures for
environmental protection shall be underaken a
also listed in the tender document of Amrapali
CHP"

{c) W ﬁll:r guality menitn rlr:g aml preservation

| The elfluent dis: :h“'h_u. [mine Wase waler

Ll
| workshop eitlueni) shall be

moniicred i
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| Partially complied.

Effluem water monitoring
doin r.1 TWO (uarier | I||||-1:' "ﬂ"l and Septermbe

..-"'E‘ih.
&




' terms of the parameters notified under the
Water Act, 1974 Coal Industry Standards
vide GSR 742 (E) dated 25th Semm'ntﬂ',
2000 and a5 amended from time 1o time by
the Central Pollution Cantrol Bosird,

2020 has besn submirted by Project Propenent.
Muonitoring has been done by M CMPDIL. Tha
parameters were found within limit,. However,
Project proponent should submit the Effluent
waler monitoring data of workshop effluent.

| i

The monitoring data shall be uploaded on
the company’s website and displaved at the

project site ar @ swilsble locstion. The |

circular Mo JJ-20002712006-[A. 11 (M)
dated 217ih May, 2009 issued by Ministry of
Environment, Forest and Climate Change
| thall alse be referred in this regard for iis
comipliance.

H‘-r:l.tF complicd hut further sction needed.
Monitoring data lus been wploaded on the
company'’s  websile - along with six  monthly
compliance repors,. Environmental parameters
were oot displaved a0 suitable locations
Incaticns.

LR

‘ around the mine lease ares by establishing

Regular monioring of ground waier level
and quality shall be carded oul in and

i network of  existing  wells  and
constnicting new piezometers during the
mining operations. The monitoring of
ground water levels shall be carried our
four times a year Le  pre-monsoon,

| mansooi, post-monscon and winier, The

4 wrouné water guality shall be monitored
j once 5 yoar, dnd the dam thus collected
| <hall be sent regularly 1w MOEFCC/RO.

Being  complied.  Project  authorities  have
menticoed in their six monthly compliznes report
that “Monitoring report of Piezometer for winter
session (Jan], Pre-Monsoon & Monsoon session
has been sent 10 the CGWE Patna vide ref no.
POAmrapali OC2009.20/21 58 dated 16.01.2020
& vide ref no. POYAmrapali OC2020-21/740
Duted:-25-06-2020 & wde ref no. POVAmrapali
OC/2020-21/1378 dated | 0,09.2020 respectively™.
Cme Piezometer was installed in the project (see
photo 02} and i was connected to Dhaital water

bevel recorder (DWLR) (see photo 011, The watar |

fevel wis showing &t 7.3 m BGL in DWLR it the
tlime of irgpection. Piezoméler monitoring data of
June and August has been submimed. The water
level was 4862 and 5.3 m BGL in June and
| August respectively. In additon 10 above, well
| inventory and water level data of Amrapali OCP
| has been submitted by Project Propanent. The
| location of the well were in Honhe, Rahem,
Shivpur, Shisai, Garilong etc. Projecd Proponent

| has submitted drinking water quality data (of

borewell water) of two quarter endings June and
Scptember 2020, Menitoring hes been done by
Mis CMPDIL. The level of fluoride was found
more than permissible limit on December
quarter ending dats. PP has submitied pre amd
post monsoon waler level date of 2006, 2017,
Z018 and Z020 and pre monsoon datz of 2019,
Water level rmnges from 150 m BGL w0 11,30 m
Bl

vl

Monitoring of water quality upstream and
dovnsiream of water bodies shell be
carried ou ance inosix months and regord

of monitonng ¢a1z shell be mpintained and |
subrmifted o the Ministry of Environment, |

Forest  and  Climate  Chaige/Regional

e

upstream and downstream of Hoohe Nallah of
two quarter Jene 2000 and Septamber 2020 has

been subsmitied by Project Proponent. Monitoring
has besn dofe by MS CMPDIE. Upsiream
moniloring data of Barki river, Chundru river and
moniioring &ata of afler Chundru dver & Barki

Being Cmr;ﬂﬁd. Water quality monizoring dala .

river l.!lin::-_l._lflﬁtc' point, Open Well Ursy "n."'||JEI'.",_
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| Ground “Eiu._ﬂcllading mine water, shall | Partally complied. Project authormies have

| ground wiler resources, measures has been undertaken for Amrapali QCP.

Hand Pump Ursu Village has been submitied by |
{ PP. Monitoring has been dore by Mis CMPDIL
| However, the date of monitering is not nentioncd
| in the submitted moniloring data.

mot be used for mining operations. | mentioned in their six monthly compliance repont
Rainwater harvesting shall be implemented | that “No ground water is being wutilized for
for conservation and augmentation of | mining operations. S¢veral rainwater hanvesting

Work has been awarded & completed for
installation & Construction of  rainwater
harvesting system o PO office and Executive
Hostel of Amrapali Project & LOA lsswed vide
rel noe=-GMM-AVSO{Civil DakraLOA 2019-
20 1T dated -05.03 20207,

Croundwaier was  withdrawn  for  water
utilization for water sprinkling, greem belt
development, etc at (he Shivpur railway siding |
‘ares. However project authorities did ot |
submit any permission‘approvak  from |
competent authority (CGWA, ete.) for such
Groundwater withdrawal Fool top rainwaler
harvesting was observed in PO office and
== adjacent burliings there {see photos 63 & 64),

(vi)

Catch andior parland drams and siltation | Partially complied, Action being taken for
ponds in adequate numbers and appropriate ' compliance bul stll partially complied. Some
size shall be constructed wound the mine | planmtions was showed by Project autherities
working, coal hesps & OB dumps to | near Dhuchmatia nala and also adjacent o it
prevent mun off of water and flow of | few places (= phofos 05), Overburden
sediments directly into the river and water | materinl was obhserved in the sbopes Tacing
bodies. Further, dump maieral shall b Dhudhmatia nals &t many places (sce photos
progerly consolidated’ compacted and | 06 & 12). I was instrucied to develop grassing
accumulation of water over dumps shall b2 apd vegetation wrgently an the dopes facing
aviided by providing adequale channels for | Dhodhmatia nala. Caich draing were made
Bow of sill inie  (he drgins. The | adjocent to the coal dump in sach a way that
drains/ponds 50 constructsd  shall be  fhere was coal transportation rogd between
regularly de-silted particularly belore onsel | coal demp and eiich driains (see phote 07).
of monsoon  and  mainidined  properly. | Depth and width of catch drains near coal
Sumip capacity skouwld peovide adegquate | dump was not sullicienl. Since there were no |
retention perfod W allow proper settling of | siltation ponds  atiached with those eatch
silt meterial, The water 3o coliected in the | drains there were chances that coal dust water
gpmp shall be utilised for dusl suppression | would Mow o DDhadhmatia nala adjacent to i
and green bell development and other | those drains. Also thers were open places |
imdustrial use. Dimensicn of the ndning | between drains (see¢ photo 08) (or vehicke |
wall constructed iF any, 4l the we of the | movement and conl dust wosld Oow from |
OB dumps within the mine Lo chegk mun-ofT | there to Dhudhmatia nala. I8 was instructed 1o i
wid siliation should be based on the eainfal] | project  poihorities o make full  proof |
dutg The plantation of native species w be | grrangement, Catch dradns of appropringe |
magde betwesn e of the dump and | depth and widih, siltatdon ponds ele. 16 ensure
adjacent field! habitaton’swater bodies | that pi eoul dust Dows folo e Dhodbmeatia

| mala, Cateh drain and siliatlion pord was heing

| constructed on one side of ane of the coal
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| dump on east side of mine pil {see photo 14).

| constrocied (see photo 19) and connected Lo 2

| fencing was observed in the east side of the mine
| pit (see photos 4 & 13). Bingalat OB dump:
| Catch drains were abserved on some portions

| drains o the Bingalat OB dump facing
| Bingalat villege apd Dhudhamatia nals. There

| (sew photo 32%Retaining wall at the toe of the

Fape 17 of 46

was instructed to increase the depth of drains

there and build siltation ponds also. At least |

four coal domps/coal stockpile were observed
In the project {see photos 7, 14, 15, 13, 61, 62),
Project authorites informed that the ceal
dump on the east side of mine pit would be
discontinued very soon and mwo more coal
wonld be stocked there. For the other coal
stockpiles project awthorities informed that
doe o weighbridge coal stocks accumulates
and look like copl stockpile Tt was instracted
to construct cofch droins and siltation ponds
around these coal stocks/dumps abo, Project
authoritics alse showed eateh drains around
coul dumps on one of the weigh bridge (see
photo 24). There was water in the sump of
Amrapali mine (sse photo 16). On the slopes
from ecosl weighbridge area drains were

newly constructed siltation pond (see photo
20} This was being done for preventing coal
dust flow to downside in river Barki. However
civil work was vet (o complete there. Some
gabbions may be required there for complete
control of coal dest’silf Pow, Garland drain and

of Bingalat OB dump (s¢¢ photos 25 & 26).
However on some portions catch drains were
not construched (see photos 27 & 28], Slation
pands were nol copstrucied along with catch

were portions between Bingalat OB dump and
Dhudhmatia nala where catch drains siltation
ponids and toe wall was nut construcied (see
photos 26 & 27) and it was instrocted fo
construct those urgenilyimmediately,

Honhe OB dump: Catel drains and siltation
ponds  were observed around Hoonbe OB
dump (see photes 66 & 683) Gaps bolween toe
walls around Honhe OF dunp has been filled

dump was observed on most part of the Honhe
IWE dump {sec photos 67 & 32} Aroond
Bingatwt OVB dump, retaining wall at the woe of
the dump was observied on muny porlions
except & few portions cspecially along the side
facing Dhudhmatia nala (see phato 26 & 27
Catch drains und sibation pond sdjecent 1o




‘the Shivpar railway E..Edlil'lﬂ had  been
ailted/filled with coal dust (see photo 523 Also |

some coal dust was observed bevond the
siltation pond there which means there was
leakage of conl dust inte the surronndings {see
phoin 53}

Catch drain on the easf side of the top soil dump
was construgled (see photo 69 Toe wall was
observed berween top soil dump and Honhe
OB damp. However there was no Catch
draing’ {oe wall between top soil dump and

O/B dump in the south side (see photo 70, |

| (vi)

| willage(s} after due trestment conforming 1
| the apecific reguirement [standards),

Adequete groundwater recharge messures |

ghall be taken up for supmentation of |
groundwater. The project authorities shall |
meeel  waler  reguirement  of mearby |

{%iii)

Inclostrial waste  weler  generated. foom
CHP, workshop and oiher waste water,
shall be properly collected and trented o a5
o conform o the standurds  prescribed
under 1he sandards prescribad wnder Water
Act 1974 and Environment (Protection)
Act, 1980 amd the Rules nede there unier,
and as amended from  tme o lane
Adequate ETP /5T needs 1o be provided,

Being complied. Project  authorinies

have |

mentioned in their six manthly compliance repon |

ihat “0! no of Pond has been consirucied a

Honhe, 01 ne of pond has been consructed @ |

Birhertola [Koved). Construction of 1 No of pond
at Lirsy more is completed.”

There was water in the sump of Amrapali mine |

{see photo 6L Check dam was built on

Dhudhmatia nala {see phote |B). Garland drain |

and fencing was observed in the east side of the
ming pit (see phoios 4 & 1 3) Rool wop rainwater
harvesting was observed in PO offiee and
sdjacent buildings there (see photos 63 & 04)
Project awihoeities showed a pond near Honhe
village [se¢ photo 65) and infonned that the pond
Wik Consrucield by project  for  maimwater
harvesting. RO waier plant was observed [or
Amrepali - project  (see  phote 213, Project

awhorities infonmed that local villagers werg |

uJ1|.}'-'|-'-=_d o take waler 1'r|:|:1:.- from RO water plant. |

Partially comphed, Project authorities have
mentioned in their six monthly compliance repart
that "Provision of ETP hes been mumde i the
workshop, Work awarded 1 MNBCC  for
Construction of Workshop along with ETP for the
expanzion  project vide Wo, NBCC/EDICPG)
20200500 Dok 131120207, Odl and  grease
trap was abserved in the project. However, it
appeared that it was ool uliised for washing of
HEMMArucks there, The oil amd grease brap
was oo small for such a large project where

niany HEMM amd (rucks were U|H.!F-IN'1ITIIII
(scc photos 58 Also discharge from il and |

grease trap wis released from tyvo sides lote a

pit that was very close to Dhodhmatia wala |

[=ee phatos 37& 5%). There was no mechamizm
for waler reciveulation afler cleaning (alfer
ellimination of ofl & gresse). Project asihoritics
did not cxplain zatlsfaciorihy where they store

| the gil & grease taken out of the trup and haw
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[ix)

ix)

| propoment should sulumit the EMuent water

muoch quantity of ail and grease was collecied
for lust conple of months,

Effluent watér monioring data of Mine warter of
two quarter June 2020 and September 2020 has |
been submived by Project Proponent. Monitoring |
has been done by Mis CMPDIL. The parameters
wire found within limit. However, Project

The water pumped out from the mine, after
siltation, shalf be wiilized for industrial
purpose viz watering the mine area, roads,
| green belt development etc. The drams
shall be regularly desilted particularly after
mansoan and maintsined properly.

Being complied. Project authorities have
mentioned in their six monthly compliance report
that “The water pumped oul from mine is being
utilized for industrial purpose viz watering the
ming area, roads, green belt development ete

The drains are being silted ence in o vear Pre-
monsoon for proper channeling of water into
sedimentation ponds”,

| The surface drainage plan including surfsce
water conservalion plan for the area of
influence affected by the said mining
aperations, considering the presence of
rivermivuler.  pondlake ek, shall be
! prepared and implemented by 1the project
proponent, The surfae drainage plan
I gndior  amy diversion  of  natural
watercourses shall be s per the approved
Mining Plan'EIAYEMP report wid with dos
ppphwal of  the concemed  State/Caol
Aithority
['he constrection of embankment to preven
Ny CEnger against innsh of surface waser
into the mine should be as per (e approved
Mining Plan and as per the permission of
BGMS orany other autharity as prescribed
by the law,

Being complied. Project authorities  have
mentioned in their six monthly compliznce report
that “The surface drainmge map, water table
condour map & watershed mup of Amrpali OCP
is enclosed”,

The diversion of nallah is proposed as per the
approved Mining Plan &EIAEMP report. Duoe
approval before diversion of nallah shall be wken
and it will be submined to MoEF&CC.

Barki River marks the castern boundary of the
property with a safe distance of aboot 108 mirs™,
No embankment was observed in the Mine
project.  Project  authorities  informed that
whenever need anses embankment shall be made
o preveni any danger against surface wafter into
ITlrHE.

L}

| The project proponem shall wke al
precautionary  measuret o ensure
fAverineriparan ecosyslem 0 ond arsund
Ihe: conlmine up io-a distence of § km, A
rivering riparian ecosysient conservation
| snd manapement plan showld be prepared

and implemented in consultation with the

nTEgdlicar / owalkar restance  deparimeil in
{ he slale governmerl.

| and vegetation have been developed at many

FParmially complied. Froject suthorities have
meerdioned in their six monthly compliance report
that “The surface drainage map, waler tabie
comtour map & walershed map of Amrapali OCP
is enclosed™ Surface drainage map, water table
contour map & walershed map has  been |
sabmitted by Project Proponem{FF)LA

riverine'riparian ecosvilem conservation asd

management plan hag pol been submitted by

P, .
Overburden material was obseérved in “'I
slopes Facing Dhudhmatin nala at many places |

(e photos 06 & 12X It was instructed 'rui

develop grassing and vegetation urgently on |
the slopes facing Dhudhmatia nola, Grassing

places nn Bingalal OB dump (see photos 06 & |
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@D

i!ﬁ. 27, 1B & 30} Grassing and végelation

(and catch drins (see photo 07), Depth and
| width of catch drepins near coal dump was not
| sufficient. Since there were no siltation ponds |
| attached with those eateh drains there were
chances that coal dust water would flow o |
| Dhudhmatia npala adjacent to those ddrains, |

| [see photo 08) for vehicle movemeni and coal

| appropriate depih and width, siliation ponds
| e, to ensure that ne coal dust flaws info the
' Dhudhmatia nala. On the slopes from coal

30). However there are still |-11:u1_|.' paces on the
Bingalai OB dump where grassiong snd
vigetation has not been developed {see photos

should be developed orgently om  the
sides/slopes of (VB dump facing Dhudhmatia
nala (see photos 26 & 27) and also on the |
remaining. Caich drains were made adjacent
fo the coal dump in soch g way (hal there was
coal transportation road between coal dump

I
Also there were open places befween drains
dusi woukd Mow from fhere o Dhodhmatia

nala. It was instructed fo project authorities tn
make Tl proof arcangement, Catch drains of

weighbridge area drains were constructed (see
photo 19} and connected fto a newly
constructed siltation pond [see photo Z0). This |
was being done for preventing coal dust Mow
to downside in river Barki. However civil work
has nof been completed yvel Some pabhiops
may be required there for complete contral of
eoal dust/silt Mow.

() Nisize wad Vibration monitoring and prevention |

Adequate measures shall be taken far
controed  of nodse  levels os per  MNoise
Polhtion  Fules, 2006 in  the wodk
environment. Workers engaged in blasting
gnd drilling operstions. operation  of
HEMM. eic zhell be provided wih

personal protective equipment (PPE) like |
gar plugs'muffs in conformity with the |

prescribed nomms and guidelines i this
regand. Adequate swareness programine for
users 1o be conducied. Progress 1o usage of
such accessories 1o b moniored.

Being complied but further action needed.
Moise level moniloring data of two quarter June
2020 and September 2020 has been zubmitied by
Project Proponent. Monitoring has been done by
his CMPDIL, Noise level data ranges from 40,7 |
dR{AY o 624 dB(A), From the submibted data |
it is ant clear whether the monitoring hes been
done at night or not. .
PF has submited total number of ear muffs/plugs |
provided 1o workers For the yeer 2016 & 2020;

[Yer 12016 2t |
Far r.nu-.‘r,yTﬁz R '
Plugzs |

| Tatal numher of Ear plugsMulfs provided in |

the year 7, 018, 2019 was not provided by |

{ PP,

Comrolled  blasting (echniyues shall be
(it} | practiced in erder o mitizaee  groumd
| vibrations, llj.: _n‘;ks noise _'fm:l ajr_hlshl
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Being complied. Project  sohorities  have

{ mentioned in thelr six monthly complisnes report

thatd "Cuntrolled blasting jechnigues are alopled




etc., #5 per the giddelines prescribed by the
[ FRG NS,

Blasting iz dome only in daylight hours. Proper |
blast design is prepered o control grownd |
vibrations and armest flyrockys and  boulders:
Blasting is dome by use of NONEL Technology &
Electranic detonator for reducing Moise Poilution
unsd Vikration™,

[he noise level servey shall Be carried out |
as per the prescribed guidelines o assess
noise expesure of the workmen o
vulnerable points in the mine premises, and
| repart in this regard shall be submitied o
the Minsstry RO on six-monthly basis,

(i)

Being complied but forther action needed.
Noise level monitoring data of two guarter hme
2020 and September 2020 has been submitted by
Project Proponemt Monitoring has been done by
Mds CMPDIL. Noise level data ranges from 40,7
dBfAYto 624 dR(AY From the submitted data
it is pot clear whether the noise moaitoring has
been done at night or mot

' {r}'i"l.ining Flan

Mining shall be carried ouwt under strict
adhersnee to provisions of the Mines Aet
1932 and subordinate legislptions made
thereunder a5 applicable

il

Being compled. Project  muthorities  have
mentiencd in their six monihly compliance repard
that “Mininz s being carried out a5 per the
provisions of Mines Act 1952 and subordinate
legislations there under™.

Mining sholl be cared out as per the
approved mining  plan {ingluding Mine
Clesure Plan) ebiding by minfng  laws
relabed to coal mining and the relevant
virculars issuwed by Dircctorae General
Wines Safety (DGME)

! (il

Being complied but further action needed.
Project awthorities have mentioned in their six
monthly compliance repott that “Mining is being
done in abidance to the approved mining plen and
under permission of Directorate General Mines
Safety (DGMS)Y™. In the hackfilled area in the
lower portion vehicles plied for various
activities (see pholp 17}, However it was
suppested that proper slope stability stodies
may be dode 30 that there 35 oo danger from
dunmp Failuresslope fallores which may lead fo
risk to men and machigery (zee photo 17},

Project proponent has submitied a copy of
mining plin & mine clesure plan ( without plates
end drawings) and gssered 1o comply with the
provisions of the approved mining plan & Ming
Llusun: Flanned the rl:t-'.'EHTt cireulars issued by

Effarts should be made to reduce energy
znd fuel consumption In coaservation,
cfficiency  improvements and  use  of
r:-.l:'.:-.l.b!: ETETEY.

| i)

—r L S AR LA LR

Partially complied. Project proponent dld nok
show any elfects/'process in the project done
for reducing energy and fuel consumption &
use of renewable energy,

ﬂf_l Land Hﬂ:hmﬂmn

Digital Survey of entire leasz |wld
grewcore Fone Using Sateilite Remode
Semirg survey sholl beocaried ol ot least
o b fhres years for monitoring land use

() | opattern and peport i ARO00 scale or gs

notified by Minktey of Epvironment,
Fosesy prd Clhimate Clane< MOEFCC)
from fime fo e shall be submitted to

_MOEFLE Regonal SEfice (RO

Fage 21 of 46

Being  complied. Project  authorilies  hase
mentioned in their six monthly camplianee raport
that “Dhgital Survey of enlire core one wsing
Satellite Remote Sensing survey is being carmied
out once in three vears. The last two survey
carried out in Year 2003 & Year 2018 5 |
enclosed”,

Project Frupum:ﬂ 1 submittéd  Land
Resoration / Feclzmation '~1n;-r|1mrg_ satellite |




&

data of the vear 2015 and 2018, prepared by Mls
CMPDIL.

The final mine wvoid depth should
preferably be as per the approved Mine
Closure Plan, and in case it exceeds 40 m.
adequate engineering interventions shall be
provided for sustenance of aguatic life
thereinn The remaining aréa shall be
backfilled and covered with  thick and
(i) |alive 1topsoil. Post-mining land  be
rendered  useble  for agriculturalforesiry
| purposes and shall be divemed. Further
| actiont will be {reated a5 specified in the
| guidelines for Preparation of Mire Closure
| Plan issued by the Ministry of Coal dated
 2Tth August, 2009 and  subsequent
| amendments,

Assured to comply. Project suthorties have
mentioned in their six monthly compliance repon
that *The final mine vaid depth shall be a2 per the
approved mining plan. The remaining area shall
be backfilled and bio-reclaimed as per the
approved ming closure plan. A fotal amount of
Ri. 274408 Lakhs has Dbeen depositad il
01.04.2020 out of the total mine closure corpus of
Rs. 5578.83 Lakhs. A separate account has been
opered in Bank of Baroda Vide sccount not
0017010001 96656, The proposed post mining fand |
usz & hreakup of activity-wise mine closure cosl |
is enclosed”. Backfilling in the mine in already

| coal exhausied areas was being done {see pkmti:; |

17 & 37) |

| The entire emcavated area, backfilling,

external 05 dumpéng (including top soil)

{and afforestation plan shall be in

| conformity with the *during mining"/“post

o | minmg” land- use pattem, which is an

(i) | integral part of the approved Mining Plan

{and the EIAEMP submitted i this

Ministry, Progressive compliance siatus

wis-d=vis the post mining land use patiem
shall be submified 1o the MOEFCC/RO,

Fly ash shall be used for external dump of
overburden, backfilling or sfowing of mine
as per prmvisions contained in clause (i)

Assured to comply but further action needed,
Project proponent assured “that the land use of
the project shall be in conformity with land use i
pattern a5 submitied in the approved mining plan
& EIAEMP reporiThe progressive compliance |
status vis-a-vis the post mining land use shall be
submiticd”, PP should submil progressive
compliance status vis-g-vis the post mining

land vse patlers a3 per this EC condition, |

! |
Assured to comply. Project suthordies have [
mentioned in their six monthly compliance reporn
that *Ar pregeat there 3 fo By ash dumping s the

and (ii} of subparagraph (8) of flv ash | praject, However il the fly ash shall be used for
potificetion issved vide S0 2804 (E) dated | dumping the provisions contained in clause (i)
3rd November, 2000 a5 amended from time | and (i) of subparagraph () of fly ash npatification
to time. Efforts shall be made o uilize | issped vide SO 2804 (E) dated 3" Movember.
gypsum  genersted from  Flue  Gas | 2000 a5 wmended from Bme e Gme shall e
Desulfurization (FGIX, if any, along with | ollowed"™. .
My ash for external dump of overburden, | Backfilling was being done in mine but ne wse of |
backfilling of mincs. | fly ash was obsarved.

()

Further, it may be eisured thet as per the | Partially complied Project authorilies have
tme schedule specified in mine closure | mentioned in their six monthly compliance repor
plan it should remain live till the point of | that “The ume schedule specified in the mine

()

wtilization. The topsoil shall lemporarily be
stored at eammarked sile(s) oaly and shall
not be kept unutilized. The topscl shall be
used for land reclamation and planiation |
purposes. Active OB dumps shell be
gtabilised with malive gmass species o |

| prevent erosion and surface run ofT The

clusure plan shail be adhered to. The remaining
area shall be backfilled and bhig-reclaimed as per
the approved mine closure plan. A odal amoun)
of Bs, 2,7440% Lakhs has heen depasited il |
0004, 2020 out of the total mine closure corpes of
Bs. 5578.83 Lakhs A sepicade acdount hns BEen
opened In Bank of RBaroda Wide acoount no:

| pther overburden dumps shall be vegetated | 0017010 9606, The proposed post mining land
with native flors specias:. The excavatad | use & breakup of activity-wise mine closure cost
orea chatl be backmfilled and nfforesied In | §8 enclosed”™. Top soil dump was obssreed in the
line with the approved Mine Clesure Plan, | project. Grassing sed vegetation have I
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| Memitoring

[ Ministry of

and management
rehabilitated areas shall continae until the
vegetation hécomes selfezustaining.
Compliance status shall be submitted to the
Environment, Forest and
Climate Chang’ Regonal Office.

of | developed at many places on Bingalat O/B

| authorities showed plantations on slope of |

dump (sec photos 046 & 3. However there are

still mawy plices on the Bingalat VB damp |

where grassing and vegetation has not been
developed (see photes 26, 27, I8 & 30)
Grassing and vegetalion should be developed
urgenily om (he sidesSstopes of O/B dump
facing Dhudhmatia nala (see photos 26 & 27)
gnd also on these portioss which is not under
active (/B dum ping.

Plantations were ohserved on Bingalat O/B dump
(s2e photos 31 & 33). Some manpower fagency

were involved/shserved watering the plants over
Bingalal (b dump (z¢e photo 29 F-q_rﬂct.

Dingalat O/8 dump that was done by state forest
depanment (5e¢ photo 34).

[¥i)

The project proponent  shall  make
recsssary  altermative arrangoments,  if
grazing land s fmveolved in core pone, in
cismulation with the State sovernment to
provide aliernale arsas  for  livestock
praring, it any. In this comexy, the projec
progaanend shall implemen the directions of
Hon'be 'iu;:ur:m: Coun. with - regard (o

Being compliell. Reportedly complied as per
FP. Project Proponent meporfed in their Six
meathly compliance report that “At present, there
is no grazing land s involved in the project arca
of B19.87 Ha",

Ll

(i)

—i

operaton for conservation and profection
of endangeredriondemic florefauna, if any,
spaiiodireporied  im the study aree. The
Action plan in this régard, i any,-shall be
prepaced and imptemented in corsubiation
with the Sate Forest and  Wildlifs
Deparimenl.

scyquiring gmcing land:

;g! Green Helt
The pr:_Jm: proponent  shall 1ake all Compliance stalos  same a8 in specilic
precautionary  mgsures  during  minmng | eondition xxiv,

Greenbelt consisting of 3-tier paniation of
width mot less than 7.3 shail be
developed ol along the mine lease arca as
suons a8 possible. The green bell comprising
g mix of petive specics (endeinic Epecies
should bBe  givem pricdity) shall be
developed ell along the mojer approoch
conl LsSpOraton roads.

[ pal

Partrally complied. Grieabelt consisting of 3-
tier plantation of width not less than 7.5 m bas
oot heen developed. Some Green belt has been
developed along  the major approachicoal
transpert rosds, However, there remains many
areas alomg the above mentioned roscds whers
green bell has yet to be developel,

I [11] Fublic hearing and Human health issues

——

Adegunte Elwnination shall be ensured in
all mine locutivns fus per DOMS slundards)
and imanitored weekly, The repor on he
saime shail be schmeted 1o thisminisiry &
it's RO oin six-mpnthly basis

Parually complied. Froject Propenent repored
in their Six monthly complisnce report that
“Adegquore Hlumination is being epsured of all
mine bocations (as per DGEMS stondands) amd
mopitored weekly, The copy of the NIT Ooaled
for prosiding Lighting armnp:srnrnr il Trar=port
roe] amed |||-.|' g m Lll:l ||: e per ter  af -.|.|| Ll |J||lr| at
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Amrapali OCP is enciosed”.

Project proponent has not submitted weekly
illumination monioring data.

The project propement shall underake
| occupational health survey for initial and
periodicn! medical examination of 1he
personnel engaged in the project amd
maintain reconds accordingls & per the
provisions of the Mincs Rules, 1955 and
DGMS circulars. Besides regular perindic
health check-up, 20% of the personnel
identifiecd from workforce engaged in
active mining operations slall be subjecied
W bealth check-up for  occupational
diseases wd hearing impainment, if any, sz
amended e to e

(i)

Compliance same as speeific conditinn vii, |

Personnel (including
employees) werking In core zone shall
Wear prodeclive respiratory  deviees and
shall alse be provided with adequae
| training end information on  safety and
| headth aspects.

|

GrEoaneed |

Being complied but furiber action needed. |
| Project Proponent has submitted tolal sumber of
FPESs provided 0 workers. Year wise dotails of
proleciive  respiraiony  devioes  provided 1o
wirkers riven below

' 0k | 3n7
il | NIl

202
1257 |

2018
2.

| 2019
41

s
Miah - ¥ ¥

Project proponent should explain why ouly 41
dust masks were issued In the vear 2009 and |
Nil dust masks were issued in the venr 2014
and 20T,

Project proponent has also submit that V1 has
ban provided 1o 245 contractual workers in the
| year 2020 No details have been provided
regarding training provided in the year 2018 |

and 2019, f

Implementation ef the action plan on the
issues raised dusing the public hearing sheill
be ensured. The project proponent shall
underake all the taske/messures as per the
sction  plan  submitted  with  budpetary
| provisions during ke poblic hearing, Land

oustees shall be compenzated ae per the
| normis laid down in the R&R policy of the
pompanssiale GrovemmentCentral
Government, as appicable.

{iv]

Being complicd but ferther action meeded
Project Propanent reperted in their %ix monthly
complianee report Bat “AN issues ralsed during |
Mublic Hearing have been complicd. The public
hesring proceedings & aetion taken repon s
enclosed. I & R plan hes been prepared as per
the details submitted in ELA/EMP repont ond is
being followed to provide all benelis as per the
| CIL approved R & R Policy. Land compensation
for 3% acres has been paid o1l date™ In the R&R
proforma penject proponcnt submitted that total
tamilies affecred is 452 and lamilies vet o be
rehabilitsted i3 4352 total emplovment 1o be
provided i3 297 and cmployment given so fir is
B5. Project proponent has submitied @ copy of
Public hearing pecceedings and action wken
separt. Project authorities should take concrene
stepz for cantrolling vir and water pollution as




mitigation measurés provided in  this
| Ministrys OM  No.Z-1 10135712014
[ 1A (M) dated 20th Ociober, 2014, tithed
| Timpact of mining activities on habitations-
issues nilated 1o the mining projecis
wherein habitations and villages are the
part of mine lease drdas of habitations and
villagcs sre surrounded by the mine lease

v}

The project proposent shall follow the |

| area’,

I;l]- Corprate Environment Eemﬁthillw .

Lumnlinnct stofus same a8 specific condition
II'.IH

The praject proponent shall comply with |

the provisions contained in this Minisins

M wvide F N0 22-6572017-14.111 dated 1™
(1) | May 2018, a3 applicable, regarding
Corperate Environment Bespodsibility,

Partially complied. Project authorities have
mentioned in their Six monthly compliznee report
that =A fund provision of Bs. 4.29 Crore has been
allocated  for  Corpomate  Environment
Responsibility,”  However  activity  wise
expenditure (on Hems relsted to CER) has not
been submiited to this office.

Fhe company shall kave a well laid down
emvironmentel policy duly approve by the
Board of Direciors. The environmental
policy  should  prescpbe  for  standard
operating procedures (0 have proper checks
end balances and to Bring into [OCcus any
infringements’ deviation’ vielation of the
envirommental!foresy Mwildlifie
nomsiconditions, The company shall have
defined system of reporting infringements’

{ii}

deviation violation of e
envirormental foresywildlife TS
conditions.  anddor  sharenolders/stake
hinlders.

Partially complied. Project proponent has
submitted 2 copy of environmental policy
gpproved by the Doard of Directoss.

However, in the cavironmeatal policy no
details  bave been provided on standard
operating procedures (o hove proper checks
and balinces and fo bring into focus amy
infringements’ deviation' violation of the
environmentalTorest Iwildilife morms

conditions. Project authorities should also
submit docamenis o prove that there cxists |
sysiem of reporting infringements’ deviation/
violation of the covironmental'forestiwildlile
marmsconditinns and’or shareholders (stake
halifers,

A separate Environmental Cell both o the
project and company head quarter lovel,
with qualifiecd personnel shall be - =et up
under the conirol of senior Executive, wha

(W1} il directly 1o the heal of the organization.

| Being complied. Project Proponent reporied in

their  Sis monthly  cosmpliance report  that
“Separate Envinonmental ozl boil, &t project &
company head quarier lovel has Deen seup™
Froject proponent has submited & copy of letier
no, CCLAHODXE&EFY20197348 dated 26.07.2019,
in which commitice has been constituted at arca
lavel.

| Action plan for implementing EMP and
envinmmental conditions  along  with
responsibilily mairx of the company shall
be prepared ond shall be duly approved by
competent sotharity,
The year wise  fumds sammacked o
erivinenimenti] protection meaasyres shall be
kepl in separite accounl end not o be
divenad for any otler purpose. Year wise ;
arogress of implemeniation of action '|'.I|JI'I |
shail| reported fo the Minsey J'!:t__h.:udl

L
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Fartially complied. Action plan  for
implementing  EMP  snd  esvironmental
conditions along with responsibility matrix of
the compaoy (duly approved by competent
puthority) has ol been submilted by project
proponent. Expenditure data on |
environmental protection measures and vear |
wise progress of implementation of action plan |
shosld be submitted o TR, Ranchi,




Office along with the Six Monthly

Compliance Report.

(vl

Sclf-covimnmental  audit  shall  be
condocted annually, Every three years third
party enviranmental audit shall be camied
out.

{ Assured 1w comply. Project Proponent reponed
{in their Six monthly complinnce report that =As
directed, a third party assessment shall be carried
out for Amripali OCP undertaken once in hree
| years through cxperis apency recogniced by
MoEF&CC. Self emvironmental audit shall gl
be conducted annually and report will be
submitted o MoEF&CC™,

(]} Miscellaneous

(i

The project proponent shall meke puhblic
the envirommental clearance granted for
their project along with the environmenial

| conditlons amnd safeguards at their cost by

prominenily advertising i1 at least in o

local ewspapers of the District or Stae, of |

| which one shall be in the vernacular
| language within seven days and in addition
this shall also be displaved in the project
proponeni’s websile permancoily.

cutting. The advertisernen! has been made in
“Prabhat Khabar” and in “the pioneer™ on
| 25072020

The EC letter has been uploaded on the wetas.ﬂl:
of Praject proponent.

(ify

The: copies of the envircomental clearance
shall be submived by the projec
proponents to the Heads of local bodies.
Panchavars and Municipal Bodies in
addiiion w the melevam offices of the

{ Govemmeent who in wrn hes o display the

| same for 30 days from the date of receipt

Project Proponent has submitted o copy of letter
no.  POVAmrapalvEnvi2019-2002735A4  dated
23032070 addressed to Mukhiva of Koed
Raham, Tandwi Kasiadih & Gardliong regardimg
submizsion of EC lener.Project Proponemt vide
their email dated 0/01/2021 submitied a copy of
receipt of EC marked o Mukbiva, Cram
| Panchaval Koved, Date of receipl of the EC
_letter by Mokhiya is not menGoned.

| Complied but timeline not fallowed, Prajeet |
Proponenl has submitted copies ol newspaper |

Being complied bul Turther action needed |

(i)

The project proponent shall upload the |

status of compliance of the stipulabed
cavionment  clearance  conditions,
including results of monitored dat on thair
website and updete the same on Fall yvearly
basis,

Being complied, Six m::unfhlr compliance repoTis
have been submitied to this office and it &
uplosded on website of the project proponent.

(iv)

The project proponest sholl moniior the
criteria pollutanis level namely; FMI1Q,
B0 MWOx (ambient lewels) or eritical
sectoral  parameters, indicated for the
prajects and  display the =ame -al a
converticnt location for disclosure 1o the
pablic and pul on the website of the

company.

{ Project auwhorities have mentionad in their six
monthly compliance repon thal “CCL s

Environment Swenient in Fonm-¥"  Projec
Proporent has submbmed momitonnge  dala of
Ambient alr, Noise, Swrface waler, Drinking
water of two quarrers June and Septemher 2020
aned the same has besn uploaded on websine
Bispiny  of criteria  pollutms  or  critical
sectoral  parameters  nol  displaved  m
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| Being complied but further achon uuaii-ed.:

monitoring the critcria polluzants fevel mamely; |
PMI0. PM2.5, SO2, NOx every fornight. The |
menitoring data is being displayed a1 CCL |
wehsie with six monthly compliance repors & |

&1
ey cintend bocetion Fur disclosure s pu I'J,:Iq_'._



| The project proponent shall submit six-

menthly reports on the states of the
eompliznee of the stipulated environmental
condifions on the website of the Ministry of
Environment, Forest and Climate Change
al environmmend clearance porial,

Being complied. Six monthly compliance reports
have been submined 1o this office and it is
uploaded on website of the project proponent

{vi)

The project propencnt shall follow the |
mitigofion messures provided in  this
Minisery's OM Mo, 2-11013/5712014-1A.11
) dated 2k Ociober, 2014, tithed
"Tropact of mining sctivitics on habitations-
issies nelated to the mining projects
wherein habitstions and villages are the
part of mine lease areas or habitations and
villages are surrounded by the mine lepse

aren’.

Complinpee same as condition (k) (v

ivil}

The project proponent shall submit the
environimental stutement for each [inancial
vear in Form-V to the concemsd State
FI:I-]lLIL'-wI:In Conmtrod Heoard 2 pmm‘ibbd

under the Environment [Protection) Roles,
[985, as amendad subsequenily and put on

| the website of the company.

vl |

The project autharities shall inform to the
Regional Office of the MOEFCC regarding
commentemant of mining opérations,

Being complied, Environmentsl statement has
beren submitied Lo this office and it 15 vploaded on
wehsite of the project proponent.

Comphed. Project avthorities have mentioned in
therr six  monthly ecomplisnee report  that
“Amrapali OCP is operational from 07022014,
The propressive reports are being submittad to
MoEF&CC with six maonthly compliance
periodically”.

%)

| The project proponent ghall abide by all the

[ thei presentafion to the Expernt Approisal

The project suthoribiss must ety adhene
to the stipulatiors made by the State
Pallution Comtrol Board and the Stite
Ciovernmeni.

Being complied. Project authorities have
mentioned in their six monthly compliance report
that “Project proponent is strictly adhering to the
stipulations  msde by the Jharkhand  Stale
Pollution Cantrol Bopnd.™

commuitments and recommendations mads
in the ELAEMP report, commitment made
during Publie Hegring and slzo that during

Coamrrines

Agreed o eomply. Project authorities have
mentioned in their six monthly complizncs report
That “Project propeaent is taking aclion as per the
commitments. and recommendations made in the
EIA/EMP report/public hesring and submission
made 10 MoEFECC, The updated sistis shall be
submitied 1o MeEF&CT svery six month with
complinnee report”.

(xid

Mo further expansion or modifications in
the plant shall be carried oul withowt prior
approval of the Ministy of Environment,
Forests and Climate Change.

| W11 ]

Copcealing faciual dotn or submission of
folse/fabeicated  dotn may  resull  in
revacilion of this environmentn] clearance
angd afimct action under the provisions of
Ervironmen ( Protection] Ao, |05,

Project authorities have mentionad in their six
mofthly compliance report that they “Agreed to
comply™.

Project authorities have mentioned in ther six
manthly complisnes report that they “Agreed to |
comply™.

[rinig | The Minisioy may revobe or spspend the
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Project authoriies have mentioned in their siy




i

| {xiw)

[%%)

{xvi}

clearance. |Flmplm|:m.:1mm of any of the
above conditions is not sptisfoctory,
The Ministiry reserves the right to stipulate
additional conditions 1f found necessary,
The Company in a time bound mammer |
shall implement these conditions.

moaihly complinnce report that they = Agreed l.n-
_comphy®.

- Project nuthoritics have mentioned in their six |

| menthly complince report that they “Agreed to
rumph

The Regional Office of this Ministry hﬁall
monitor  complisnce of the stipadsted

conditions, The project awthorities should |

extend full cooperation to the officer (5) of
the Regronal Odfice by furnishing the

reguiisite data’ information | monioring |
|

I'C_EI,'H'IR.

The above conditions shall be cnforoed,

imter-alia under the provisions of the Water
(Prevention & Control of Poliution) Act
[974, the Air  (Prevention & Conirol of
Pollution) Acl. 1981, the Environroend
(Protection) Act, 1986, Hwardows  and

(hher Wastes (Managemeni and Trans- i
boundary Movement) Rules. 2016 and the |
Public Liabilitv Insurance Act, 1991 along |
with their amendments and Rules and any |
other orders passed by the Honhle !
Supreme Court of India / High Courts and |

any pther Court of Law relsting o the
gubjact mntter,

Being complied

Project awthorities have mentioned in their six

monthly compliance report that they “Agreed to
compHy",

Photolil:Photo of N

comnecied with Piezcameler in Amrapali projec
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gital water level recorden|DWLR) Photo02:Photo of barehobe for Plezometer .

(212




Phato 05 Photo of some green beft developed in - Photo06:Photo of Dhudhmatia nala and slope made
tha project. of OB materal.Coal dump can ba séen in nght side

Photo 07: Photo of coal dump and catch drain PhotoD8: Photo of catch drain without any siltation
with a transportation road bebaesn them pond and no other provisions for preventing coal

dump water to flow into Dhuadhmatia nala:
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Photo 09: Photo of water baing withdrawn from  Photo 10: Photo of checkdam at Dhuadhmatia nala,
Dhydhmatia nals into water tanker Adjacent 1o it is Bingalat OB dumgp.

Photo 11: Photo of some plantations on the sides  Photo 12: Photo of exposed OB material on the of
haul roads in profect, slopes of haul road adiscent to Dhedhmatia nala,

A Moy

Phate 13 Photo of putcs wal and drain on the Photo 14: Photo of catch drain and siltation pond
gast side of mine pit it Gnd Sihe o] one f The otal dumips
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Pheoio 15; Photo of the coal dumpinthe eastside  Fhoto 16: Fhoto of water in the sump of Amrapail
of mine pit mine project

Photo 17: Photo of internal dump. Some machires  Phote 18: Photo of tarpaukene covering on coal
were obrserved phyang in loeeer porticons trareporialion trucks,

Iy "

Photo 19: Photo of deains connected from coal Phota20:-Phota of siltation pond to prevent coal dust
welghbridge area to sitation pond flowang towards low ying areas and towards Barki river
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Photo 22: Photo of operational fized water
sprinklers near one of the coal weighbridge area,

Photo 23: Photo of non operaticral fined water
sprinklers near the coal weighbridge area,

R e 1 o b P

Photo 25: Photo of catch dralm in one slde § east)
of Bingalat OB dump
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Froto 24: Photo of small catch drain 2round the coal

welghbridge ares.
o et R
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Photo 2 7: Photo of Dhughmatla ralz adjacent to Fhoto 28:Fhata of Bingalat OB dumg with no

Bingalat OB dump without catch drainretaining wall. catch drain retaining wall{ east sida),

Phato 29: Photo of watering in new slants on Phato 30 Photo of retaingng wall end grassing and
Bingalat OB dump vegelatmon on Bingalat OB dumpl west side)

Photo3 1:Photo of new plantations on Bingalat 08 Fhoto 32: Phobo of filed gaps In retaining wall
dump araund Honha OB dump
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Fhoto33:Fhoto of plantations on Bingalat OB dump  Photo 34; Photo of plantatkon of almost came
species on the slopes on Bingalat O8 dump

Photo 35: Photo of surface miner aperational on Photo 36: Photo of spontanecas heating in OB
coal benches in ming dump of project.

Photo 37: Photo of intemal dumping being carried  Photo 38: Pholo of water tanker used for water
ot in the Amrapali project sprinkling on coal Benches
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Phota 388 40; Phato of coal dust emissions duriag loading on coal benches of mine,

Phato 41: Photo of wet drilling arrangements in - Photod 2:Photo of road between project and Shivpur
e of the drill machines operational in mine railway siding with coal debris pushed on both sides.

Photo 43:Fhoto of graderfscraper wsed for beveling,  Photodd:Photo of pond adiacent to coal transpon
cleaning of road bebween project and raileray siding  -tation road with no safeguards/drains in between
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Photod 5 Photo of road Detween project and Shivpur  Photo 46 Photo of nalka in between project and
railway siding with coal debris pushed on hoth sides. Shivpur siding with coal dust on the bridge slopes
- . }; : ¥ i . = .

Photo 478 48; Photo of nals in between project and Shivpur siding with coal dust/debsis on its bridge
slopes

PhatedD:Photo of platforr of Shivpur ratfway chidimg Fhoto 500 Photo of wind soreen and plantation:
Wind screen can also be seen there on pne side gt the Shivpur railway sding.
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Photo 51: Photo of railway siding area Photo 52: Photo of silted drains and siltation pond
in one side of the Shivpur siding.

Phote 53; Photo of coal dust flowing beyond the  Phato S4-Photo of rozd between project and Shivpur

siltation pand at Shivpur siding railway siding with coal debris pushad on bath sides.
e n =
& F I .

Photo 55: Pholo of rosd between praject and Shivpur  PhoteS6:Photo of water tanker sprinkiimg waler
ralbway siding with cozl debris pushed on both sides, on the coal transporation road
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Photo 57; Photo of water discharge towards nala Photo 58: Photo of oil and grease trap in Amrapali
from washing platform in workshop ares prosect
1 s b - i

Phioto 55: Photo of water storape adjacent to
Dhudhmatia nala connected to oil & grease trap,

Phato B0 Photo of used oll drum kept without
shed. Some oil can be seen spilfed an ground

Fhoto 618 62: Photio of one of the coal dumps/welghbridges area withouwt any calch drasn/siitation

pond arcund it.
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Photo §3: Phato of PO office of Amrapali project.  Pholo 64: Photo of ronftop rainwater harvesting
in PO office and adjacent building.

Photo 65 Photo of a pond near Honhe village Phato hb: Phato of siftation pond connected bo
catch drain around Honhe OB dump

Photo 67; Phato of retaining wall around Hanha Phato 68 Phato of catch deain around Honhe OR
CE dump.Grassing on OB dump can alio b seen duma
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Photo B9 Photo of catch draln in east side of the Photo 70:; Photo of retalning wall between Honhe
top soil dump 08 dump and top soif dump.

summary of the report
Project wis monitored by Integratsd Regional OMice, Ranchi on 21.12.7020. Project progoment has informed
that &8 proposal Tor expansion of the project is under considerntion al MOEF&CC and requested for a

certilied compliance repont from RO Kanclid, The salieni observations of (e monilocing repon are as
fiol lovws:

HEiI'it' L onad i.l.hu!::

Ci are partolly =

Condition vi: Some of fixed water sprinklers in line { ot the weighbridpe area) were not operational,
Project authorities informed that dee to pipe breakage seme sprinklers were non opersfionsl, It was
instructied 1o make arranspements o that wakes sprinklers remain operational regulady and it shostld be
rectified as soon a8 some problems are encountered there. Fixed water sprinklers are also requined in main
coal dump ared, haul rosds adjacent to the coal dumpsfweighbridges, haul road from ming fo ooal
dumpsstocks other houl roads on which HEMM trucks move freguently.

Urader/scraper was used for levelling, cleaning of road between Amrapali Mine project and Shivpur
Railway siding. But coal dest'debris has been pushed on both sides of roads. Water tsnker was observed
sprinkling water on the coal ransportsion road to Amrapab siding but 11 did not seem sufficien. Mo
water tankers should he deployed on the roule for water sprinkling. Road sweeping machines can also be
deploved, Steps should be taken o ensure that there is no coal spillage on the road because there were
village dwellingshabitations sdjecent to that road who would be ndverscly affected by the coal dist
emigshons there, Project Proponent has submitted running bours of § depsrimental {37 tanker operatonal
singe 11,08.2020) gnd 13 contriciual wiker tankers, Average running hours of departmental water tankers
were approximalely 4-5 he'day which 15 less than sutisfactory. The nmning hours of confractual water
tankers were approximasely 4 hriday, which s less than satisfactory. Project Proponent should ensure 3-
4hr/shifl of water sprinkiive per lanker cspecially in dry seasons.

Condition ix: Some green bali development could be ssen in the project. However thick green belt of
adequnie wighh at the final boondary i the dewmeard direchon had nol been developed voi by progect
msthorines o mitigate'check the des pollution
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Condition x: Water was withdrawn from Dhudhmatia nala for water sprinkling in the project by water
tankers. However, project authorities did not submit surface water / river water withdrawal permissian
from concerned department,

Condition xi: Groundwster was withdrawn for water wilization for water sprinkling, green bel
development, etc. @t the Shivpur milway siding area. However, project suthorities did not submit any
pesriissionfapprovals from eompetent authority {COW A, ¢ic.) for such Groundwater withdrawa] there.

Condition xiv: Grassing and vegetation have been developed at many places on Bingalat O¥B dump.
Hewever there are still many places on the Bingalal OB dump where grassing and vepgetation has not

been developed. Grassing and vegelation should be developed urgantly on the sideafsiopes of (VB dump
facing Dhudhmatia nala and on remaining portions also.

Cordition xv: Effons made for compliance, Wark in progress. Project proponent has submitted Action
taken repor dated 16,1220, Efforts have been made for compliznce of many EC (old) conditions.
However, there siill remaiins sonm partially complied condittons as given bebow:

# There has been some improvemnent in grassing and vegetation on O/B dumps but siill there remains
partion where grassing and vegetation have not been developed. There are two external dump in the
profect, Honhe O/B dump and Binglst OB dunp. Perially complied, work in progress (Specific
gondition 11 of sarlier EC)

# Cutch denin and siltation ponds around Honhe dump has been made. However, catch druins and
siltation potid (in the remairing portions) arcend Binglat OB dump (espesially adjscent to
Dhudbmatia nala) has to be made. Similardy Calch drains & silation ponds arownd sll cosl dumps/
heaps /stocks néeds 1o be constructed-Partially complied, (Specific condition iv of carlier EC).

= Retaining wail made around Honhe O/B dump. Remining well sround Binglat O/B dump especially
facing Dhudhmatia nala needs 1o be constructed- Being complied but further action needed. (Specific
condition v of earlier ECh

7 There have been improvements in graen belt development. However, Averoe planiation on both side
of haul road and green bel around bunker and surrounding area for coal stock has not been developed
as per EIA/EMP report: Partially complied, efforts made for compliance but work in progress(Specific
condition vi of earlier EC)

#  Mitigative measures for preventing pollution in Dudhmatia nala (1hat flows in river Badki) needs to be
taken- Partially complied. action taken for compliance, (Specific condition xdii of sarier EC),

# [Project proponent has submitted health check up repornt of around 3 KM mdius of Magadh Amrapali
ared for five vears, from 2003-2018, Comparative analysis of the samie his not been submitted by PP,

#  Working hours of water tankers remain less than satisfactory, Fixed water should be provided for main
feul rozds dust suppression, Being complied bt further action needed {General eondition vi of eadier
ECh

Conditien xvi: Action being taken for compliance bl more efforts needed for compliance of this EC
condition till March 2022. More plamations needs 1o be done along the villages and trensportation route
for compitusee of this EC conditian

Condition svil: Activity wise sxpenditureron items related to CER) ke, details of schusl expenditurs
ineurred on CER has nen been submined 1o ths office.

Condition xxvii:; As per the plan submitted, Heonhe External OB dwnp i within 100m disinnge from
Babut Chubs role. Cutch drains and siltation ponds have been made around Honhe OB dump to prevent
iy SHE o ing in Bahut Chiuba nalp,
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Condition xxviii: Though efforts have been made for compiignce of old EC conditions still there remains
some conditions that are stll partially complied. See specitic condition xv for descriptive compllance
status,

F re being co but further action needed:
Condition 11 & (=) iv: PP has also reporied that copy of application made for CTE of 14,4 MTPA vide
no: 7811934 dated [1.03.2020 has been submitted to ISPCH. It implies project proponent has neither
received CTE for 144 MTPA (Peak) production mor they have valid CTO for 4.4 MTPA produetion iill
date,

Condition iii: Tarpaulin covenng was done on the coal transportation trucks. However, there was coal
spillage on coal trensporiation routes. It may be due 1o improper covenng, Toading of coal 11l the top of
truck, etc. It was instructed that 2 free board of minimum 3 em in all Josded vehiclesfrucks atong with
proper covering with fmpervious material to prevent éscape of times should be followed for all ccal
transporiation trucks.

Condition vil, xif, xxi & (h) ii: PME of contractual workers should also be submitted.

Copdition viii: Project proporent should submit skill development activities undertaken exclusively af
Amrapali OCP.

Comdition xviii: Project Proponent (PP} has submitted 2 copy of biasting permission obfained from
DGMS (e Ranchi area®25-27) Permission obiained was valid upto three years from the dave of issve of
letter but in the submitted copy date of izsue of Tetter is not legible.

Condition xxii, (h) v, (j] vi: Some of the stipulations of the OM that are relevant to the project ane et 1o
be complied completely: Inadequate provision for prevention of coal dust and OB silt material Now ime
Dhudhmatia nala, Absence of permanent water sprinklers in main houlape road in mine, etc,

Condition xxiiiz From the submitted date it s not clear whether the noise monitenmg has been done a1
night or net.

Conditbon xxbv & (g) i Project Proponen has cubmitted o copy of letter no. HODERF @200 130 dated
|BOR2020 submitted to DFO, Chatra (Seuth). In the submitted Jetter it was mentioned that application
for EC has been made for 168 MTPA, However, | the preliminary conservation plan prepared by
[nstitute of Forest Productivity, Ranchi targeted production of Amrapali OCF has been mentioned as [ 2.0
MTY. Project Proponent should clarit the above anomaly

(a) Sinmiory Compliance

ing conditions are partally oo i
Condition v: Compliance same os spexific condition s,

Condition viz Used oil drums were kept haphasardly withou any covershade Le in open space witl
some oil spilled on Erownd.

Foliow ing conditions are being complied bot further action needed:
Condition fii: Project proponent{PP) should follow up and make effors to get the sile conservation plan

approved by competent authorty. Remeining compliance same as specific condition xxiv
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ib] Air quality monitoring and preservation

Fallowi rtiall ]
Condition iif: Tarpaulene covering was done on the coal transportation truck. However there was coal
spilloge on coal ransportation roules. It may be due 1w improper covering, loading of coal till the top of
truck. 0o, It was instrected that a free board of minimun 5 cm in all loaded vehiclestrucks along with
proper cavering with impendovs materal 1w prevent escape of times should be followed for all coal
transporietion trucks. Seme ef fised water sprinklers in line were not operational. Project authorities
informed that due w pipe breskage some sprinklers were non operational, It was instructed 1o make
armngements 50 that water sprinklers remain operational regularly and it should be reclified as scon as
some problems are encountered there. Fived water sprinklers e also required in main coal durnp area,
fawl roacs adjacent 10 the coal dumps/weighbridees, haul road from mine to coal dumps’siocks other haul
rogds on which HEMMArscks more frequently,
Grader/seraper was usad for leveling, clesning of road between Amrapali Mine project and Shivpur
Railway siding. But coal dust/debris has been pushed on both sides of roads, Water tankers was observed
sprinkling water on the coal transponation road w Amrapall siding but it did not seem sufficient. More
witer lankers shoald be deployed on the route for water sprinkling. Rosd sweeping machines can also be
deployed. Steps should be taken 1o ensure that there is no coal spillage on the mad because there wens
village dwellingshabitations adjacent o that road who would be adversely affecied by the coal dust
emzssE0ns there,
Surface miner was observed in the mine that was utilised for coal breakage/excavation. However, coal
dust emissions was obferved durmg the operation of surface miner. Also dunng loading of coal by
loaders into trwcks there was a lot of coal dust emissione. Even though water tankers were utilized for
wering of coal there was coal dust emissions during cosl loading.
Condition vi: Fixed water sprinklers were installed ot one of the coal stockpile'weighbridge area but few
of thoge sprinklers wee operalional. Other fixed water sprinklers there were not operational. There were
no fixed water sprinklers/min pun, etc. a2 main coal dump, other weighbridges/coal stocks.

Following conditions arg being complied but furiher sction needed:
Condition | & iiz Heavy metals monitoring dafa of He. Cd, Cr has not been submitied.  Spontanecus

combustion was observed at one place m OB dump. It was instructed 10 eliminate Spontesscous
cambuastion in the imime project area

Condition iv: 1l is mentioned in the addendum EITAEMP of Amrapali OCP page no 11) that coal is
being transporied by trucks to Shivpur railway siding which is at a distance of 07 km from praject
boundury: However in the copy/pages of the mining plan aubmitted by PP there is ne mention of coal
ransportalion roule nos apy drawing’plute amached showing the route.

(€] ¥Waler quality monitoring and preseryvation
ins ar inlly complied:
Condition iz PP should submit the Effiuent water monitoning data of workshop effluent.

Condition v: Compliance same 05 specific conditon

Condition vi: Action being taken for complisnes bat still partially complied, Overbunden material was
obaerved in the slopes Faging Dhvdhmatin maka at many places . It was instrected 10 develop grassing and
vipenion urgemiy on ihe zkopes facing Dhudhemmtia nala. Catch drains were made adjacent o the coal
dump o wiach & way that there was conl iranspormnon road berween coal durnp md catch drains . Depth
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and width of catch drains near coal dump was not sullicient. Since thers were N0 s latien ponds attached
with those catch drains there were chances thar coal dust water would Now to Dhudhmaeis nala adjacen
10 those dratins. Alsa, there were open places between drains for vehicle movement and coal dust would
flow from there to Dhudhmatia nala. It was instructed 1o profect authorities 1o make full pracf
arrangennent, Catch drains of appropriate depth and width, siltation ponds e1e. 1o ensure ihat ne coal diet
flows into the Dhudhmatia nala. Cateh drain and siltation pord was being constructed cn one side of one
of the coal dump on east side of mise pit . It was instructed 10 increase the depth of drains there and build
siltation ponds also. At least four coal dumps/coal stockpile were observed in the pegject. Project
autharities informed that the coal dumip on the east side of mine pit would be discontinued very soon and
no maore coal would be docked there, For the other coal stockpiles project authorities informed that due 10
weighbridge coal stocks accumulates and look like coal stockpile. 11 wos inslricted o construct catch
drains and siltation ponds around these coal stocksidumps nlso. Projeet authorities also showed catch
draing arcund enal dumps on one of the weigh bridge . On the slopes from cosl weighbridge aren drains
were constructed and coanected 1o 8 newly constructed silistion pond. This was being dane for preventing
coal dust flow 1o downside in river Barki, However civil wark was vet 1o compiede thére. Some gabbicns
may be reguired there for complete control of coal dust/sili Now.

Bingalat OB dump: Catch drains were observed on some pontions of Bingalat OB dump . Hewever on
some portions catch drains were not constructed. Siltation ponds were nat constructed along with cach
drains in the Bingalat (VB dump facing Bingalat village and Dhudhumatia nals, There were portions
between Bingalat O/B durnp and Dhudhmatis nala where cateh drasins siltation ponds and 1oe wall was not
constructed and it was instructed o constric: those urgently'| mmediziely.

Honhe OB dump: Catch drains and siliation ponds were observed around Honhe (VR dump . Retaining
wall ot the toe of the dump was observed on most part of the Honhe OVB dump . Around Bingalat OR
dump, retsining wall a1 the toe of the dump was observad on many portions except a few porions
especially along the side facing Dhudhmatia nala . Catch draing and siltation pond adjacent w0 the Shivpur
railway siding had been silted'fitled with coal dust Alsa some conl dust was obeerved beyond the
siltation pond there which means there was feakage of gosl dust into the surrourdings . Toe wall was
obterved between top soil dump and Honhe OB dump. However there was no Catch draing’ we wall
between top seil dump and VB dump in the south side.,

Condition vili: Qi and grease rap wos observed in the project. However, il appeared that i1 was not
utilised for washing of HEMMitrucks there. The oil and grease trap was b0 sminll for such a laree projes
where many HEMM end trucks wers operational, Also, discharge from oil and gredse rap was released
from twe sides imo a pit that was very close to Dhudhmasin nala. There wag no mechanism for water
recirculation afler cleaning (afler elimination of oil & grease). Project suthorities did nem explain
satisfactorily where they store the oil & grease taken cut of the trap and how much quantity of pil and
grease was collected for last couple of momths. Project prepenent should subimil the Efffuent water
monitoring data of workshop,

Condition xi: A riverne'riparian ecosysiem conservation and management plan has not been submined
by PP. Overburden material was observed in the slopes facing Dhudhmatia nala st many places. 1t was
mstructed 10 develop grassing and vegetation urgently on the slopes facing Dhudhmatia nala, Cirassing
and vegelation have been developed at many places on Bingalal OB dump. However, there are still many
places en the Bingalai O/B dump whers grassing and vegetation has not been developed, Grassimg and
vegetation should be developed urgently on the sidesislopes of OB dump facing Dhwdbmatia nala and
also on the remaining pertions,
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Cateh drains were made adjacent 1o the coal dump in such a way that there was coel transportation road
between coal dump and caich drains. Depth and width of eatch drains nesr coal dump was not sufficient.
Since there were no siltation ponds attsched with these catch draing thars were chances thil comf dust
wiler would ffow t Dhudhmatia nals adjacent to those druins, Also, there were open places between
drain for vehicle movemwnt and coal dust would flow from there 1o Dhiedhmatia nale. & was instructed to
project suthorities to make Ul proof arangement, Catch drains of uppropriate depth and width, silition
ponds ec. o ensure that no coal dust flows inio the Dhudhmatia nala, On the slopes from coal
weighbridge area, draine were constructed and connzcted to a newly constructed silution pond, This was
being done for preventing coal dust flow to downside in river Barki However civil wark has not hesn
coenipteted yet. Some gabhions may be required there for complete control of coal dust/silt flow,

wimg eondit imkg el [ i |
Condition ii: Frvironmental paremetars were not displaved at sultable locations,

[} Noise and Vibration monitoring and prevention

Fallowin itinng ore bei lied bBut
Condition | & iii: From the submuitted data it is not clear whether the mondtoring has been done at night
or not Total number of Ear plugsMuffs provided in the year 2017, 2018, 2019 was not sumitted by PP,
{2} Mining Plan

I inns are i igd
Condition fii: Project proporent did not show any effects/process in the project done for reducing energy
and fuel consumplion & use of renewabie energy,
ing cenditivns are ied but further H

Conditicn ii: In the backfilled area in the lower portion vehicles plisd for various sctivities. Howsver it
was supgesied that proper slope stability studies may be done so that there i no danger from dump
failures/slope faflures which may lead o rigk 1o mens and machinery.

{Ty Lumd Reclsmatian

itions are parislly compli
Condition v: Compliance same as specific conditien xiv

ndition is assa riber sction meeded:

Condition lii: PP should submil progressive compliance siatis vis-a-vis the past mining land use pattern
a5 pe= this EC eondition.

(eh Green Belt

Following conditions are pa rtially complied:

Conditlen |§: Creenbelt consisting ef 3-tier plontation of width not less than 7.5 m has not been
developed. Some Gireen beft has been developed along the major epproach/coal iransport roads. However,
thers remains many areas along the ebove roads where green bell hes to be developed.

i) Public bearing and Homan health ssues
Faalbowying: comditions are partially

Coadition b Project propanent has not submitted weekly illumination monitoring data.

Follvwing conditions are béing complied but further action needed;
Condition iz ™o details have been providied reparding training provided in the vear 2018 and 2019,
Presect proponent showld explain why onlv 41 dost masks were il inabr venr 2019 and Nil dust
eecl proponent plain why onlx 41 cost masks were |saue ,#ﬁ.ﬁr}“‘ a
+ -
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masks were issued in the year 2016 and 2017, No desails hive been provided regarding training peovided
in the year 2018 and 2019.

Condition iv: Project authoritics should ke concrete sigps for controlling sir and water pollutinn as
committed in Public hearing.

(i) Corporale I'."irunmenl Responsibility

Fi 1] i riig H
Condition i: Activity wise expenditire (on jtems m:ﬁed 1o CER) has not been submitted 10 this office.
Condition if: In the environmental policy ne details have been provided on standard operating procedures
ta have praper checks and halances and 1w bring into ficus any infringaments’ daviation! vielation of the
environmentsl‘forest fwildlife norme’ conditions. Project muthorities should also submit documents 1o
prove that there exdsts system of reponing  infringements’ deviation/ viclation of the
environmental/forest'wildlifc nonnsconditions andfor sharcholders fslake holders,

Condition Iv: Action plan for implementing EMP and environmental conditions akong with responsthiliny
mairix of the company (duly approved by competent authority) has not been submittsd by Prvhect
proponent. Expenditure data on environment protection measwres and vear wise progress of
implementation efaction plan should be submiced 1o IR0, Ranchi.

{j} Miscellanecus

Condition ii; D.m: if mm:l;:li E:Fﬂl:: EC Iener by ‘\-'[ukhl:.-a is ot |11=m::r-1ed 1l

Condition iv: Display of criteria pollutants or critical seciora] parameters not displayed a1 a convenient
locarian for disclosure to public,

F v T ! :
Condition iz The advertisernent has been made in “Prabhat Khabar® and in “the ploneer” on 25,07, 2020,
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M Amrapali OCE, Magudh Amrapali, Araea, C.C.L. At +PO- Tandwa . Disi-Chatra,

gfa Fmafen w8 wwhTaTEen ANNEXVRE—C
AREYE T ugEw Pt wie “
flodtotflodts gurdarr | Z
IRegional Office cum laboratory,
Jharkhand State Pollution Control Board

P.T.C.Chowk, Hazaribagh. — 825301
Rer:No...) | 2= Lm:e.?. 1 Jhr ’ 202}

INSPECTION REPORT - dir & Water

| Xt ool v oo Lo 20.81.202]

1A} GENERAL INFORMATIUN

). Mo & Address of Indusin : M5 Amrapali OCF, Magadhk Amrapali
Araea, C.C.AL.
Af #P0- Tandwa , DNsi-Chalra,
i) Pew Lt by prvsion Modemisation Exivting
i) L ol Cismmuissioning: : Tth Feb, 2014
(b Farge ModiasSaoall : Large
fivd Rod Urange Groen : Red.
2, st Desagmsation £ Full Aduress with Tel. No. of -
(1) Ceeupicy Mr. V. K. Srivasiava, Ditrecter
Technical vperation CCL
fharbhanga House, Ranchi
i Uhverill Riclurge O Indusitny : Mr B N, Yadav, Projeci Officer
AMameX desiaestoin ol Perwn (5)
I'resenl aborae s tion . Mr. Manish Sinha, Assi. Maneger (Mining)
4 Ubperational st Fulbl Portaul € loseds
0 partial . which part s closed - Full
3. Production capaciny per day moith in tonne Coal - 14.4 Milliver Tond¥r

(1 Name ol produet winh their setual production per day/imonth:
Raw Coal - .20 Miflivn Ton/Yr

(From April te March)
i Bearme ol the s saskerian wath ther actusl
comaunptecn e das ol in loane Explogive -6118235 Kg'Y
6. Manuliciuring Prowess ! Drilling, Rlasting, Mining, Surfauce Minor then
Dispatch.
(B) WATER POLLUTION CONTROL.
L. Sowrve of elfluent garalivm
(i ndusrial S Uuantiry k1 L
[0 Vinves jrat - 1315 KLD
i
LinpDdomeste {an) Waurkers uctivity Lo KLD
i Colony & Offfcee - Mo colony
2. Preament tacility
t) Industrl - Mine witer go fo the mind out pit from where it is used for water sprinkiimg.
fid b Eromestic Nepric tiisk provided for sewage diveharge.
Mot = Lot obwaed LU s b el oo, 1= 11005 1o ZURGE-E N ) Dane 20003, 202) T enhancing production

capaciny fron 12 M EPA0 144 M P for which wnn hus granted O TE {expunsog
nas been sent vide Kel oo 475 dwd 21.03.2070

i/ "
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M5 Amrapali OCF, Magadh Amrapuli, Araea, C.C.L. At +PO- Tamdwa , Dist-Chatra.

3. Operational stats of B TP Full/ Pantil (Closed (7
(i) Industral ;

(2} I partial . which pan is
no-Pmctional T e NAL
(i Domestic -
b) If partial, which part
4. Number of outlet :
(1} Industrial ; Nos {me
(a) Ongin of each vutdet : Mine pir
(i) Domesiic @ S Nil
fa} Unigin of each otk Mo Colony
5. Dusposal :
(1) Industraad -
{a) Mode : Through pipe
() Site Water sprinkling by water fanker af dusiy ared.
i} Damestic
fa) Mowle - ... Kuchchu Nallalk

() it (L Effluent used for dusty area & green belt deviopment.
b, Sampling
{1} Inchastrial Dowe by CMPDIL (Mine Water)
(a) Indicate outlet s under SE. No. 2
( b} Comparative flow condition WLH'!mtrtmem Sl Hu H- I{uj
Excestive ' Noomnal MNeghgible ... .. eseinins

1) Donmestic - Mot Done
(a) Indicote voilet s under ST Mo, -4
(p} Compasatiy v law condition l.'-llh:l'lﬂl'l."l‘l..:.'iu bl Nu B I{|}

Lxcessve - Nommil  Negligible.,
7. Compliance of condition ‘directions
(i1 Whether applied for consent i fur period from 00.02.2024 10 31L.00.2022.) Yes ! Nao
IF¥es © Pending with 11 €. 1o be forwarded by RO, ... Yes/No
[8) Discharge Consent— Applied for fiest rime after grant of CTE expansion {14.4 MTPA).
€ T vide H.O. Memo no. - JSPCB/HOYRNCACTE-781193742021/7
diel - GE.01.2021.

(A)  Specific Conditions: Compliance
k That. the occupier shall install, operate and mamtin the As infored by the unit’s represeniative
sysiems for vnline monitoring of ambrent air quality and the procurement of PM 10 Analyser for
contmuous mine water dischangze quality with cormectivity Amrapali OCP is ar tendering stape.
to Jharkhand State Pollution Control Board and CPCR However Procurement of PM10
Sener. Analysers for Shivpur Siding of
Amrapali OCFP (Whick are af close

wicinity to mines) iv done final
instaflativn will be completed by March

2021,
5 That. the occupier shall install. operate and maintin The waste generated during mining is
Lacilities to dispisy ol corbemaeeous herurdous und U8 und is stacked at OB dumps
nui=luradous solicd winsbes e co-processtig a1 high Eﬂrﬂrﬁﬂdﬂfﬂr the purpose,

temiporstone kilns (wmuwces and shall dispose of
noncarbunuceous hcardous wasiesw TSEE and shali
usc nun-cerboracesus non-hazardous solid wistes ol
mine overburden as a substitute of Tive seil or ax i kad

fill as and where applicable.. -
gl
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M5 Amrapali OCE, Magadh Amrapuli. Araea, C.C.L. At +PO- Tandwa , Dist-Chatra.

That, the vccupier shall make arrangement of Irmsportation
of ROM to the milway saling or coul washery by prcumatic
conveyer Iully coseredall o its wan

Than, the occupier shall ensure the trnsportation of the
ROM & 0B through lly mechanically covenad transpon
vehicies and inwase of contraciua] tmrsportation an
agrecinent shall be made with the transponers mentioning
contract of tianspon of nualernabs shall be terminsted with
wmediate effoct iy velicke alany pout of tme during
the transpornation of materiuls be foursd uncovered,

That, the vccupaer shall shilt keep OB duinpis) to gres land
and at least 100 e sy lotiis et streame woater buds,

I hat, the occopaer shall constroct o wall amd gorkand deun
awrcufed OF dusmpy s with pocc sumips having pumping
back arrangement of settled run off 1o prevent camyover
of soil and dint with tunelY s nearby water budyd stream.

Fhait, the sccupier shiall make separate amangement for
Pt st al By sodl obamed dorimge ranval ol OB

Prceamn 0% oveine ] oo Lo deseogilod arez vl mime Ll

As informed the condition shall be
complied when consiruction of crusher
anil in-pit belt convevors will be
completed,

However, iransportation of coal through
covered dumpers/trucks is being carried

to the Shivpur rallway siding.
Agreed

Being Complicd

Distance of more than 100 meter is
being maintained from Barki River &
mallah.

Complicd

Toe wall, the catch drains & garfand
drains have been developed along with
O durap and siftafion ponds fe ensure
that sediment flow in surface waler is
prevented. The detaily of drains are
given below:

ir. In the O8 dump af Binglat, (oe
warll fras been construcied 3 km length
at the North-west side of the OB dump.

b. Construction of extended S00m
length of Toe wall ai first bench of
Binglat OB Dump is Completed.

(il Construction of quarry bowlder
refaining wuli at Honhey Ob dump is
completed with garland drain for 2 Km
of lemgth.

Catch Drain:-

a. Construction of Catcl drain of
I Km length & 01 nos of Siftation Pond
are completed along the Toe wall ar
Nerthwest side of Binglar O8 Dump.
b, Construction of Catch drain of
2 Km length & 02 nos of Siltation pond
around Honke O8 Duwmp is completed
Complied




Ms Amrapali (P Magadh Amrapali, Araea. C.C.L. At +PO- Tondwa , Digr-Chatra,

The. the oceupier sl constracet amd mantain el drain. Cumplied

siliaation pond retaining wall of appropriate sz to arrest sl The catch drains & partand drains have

& sediment flows from soil. OB dump and minersd dump. been developed afong with siltation
pomds ti ensure that sediment flow in
surface water i prevented. The detily
af drains are given below:
Catelt Drain:-
a. Construction of Caitch drain of
4 Ko lengeh & 01 wos of Siltation Pond
are compleied along the Toe wall ar
Northwest side of Binglat 08 Dump,
b. Construction of Catel drain of
2 Km length & 02 nos of Siltation pond
around FHonke OB Dump iv complered.

That, the vocupier shall establish well cyuipped Ambient Air Quality monitoring as
envirnmental laborton with facilites w monitor a well as noise level monitoring repori
beast all repulmon parameters. prepared by CMPDI for the Qtr ending

June ‘20 & September <2021 are
I hiak. the: oocupier shall operate crushiers ot CHP with high Asswred fo compiy.

elficiency bog iliers water sponkling svsgem o check ligitive Ay infermed, the tender for Amrapali

GRS CHP {12 MTY) hus been LOA issued to
L & T vide ref. no GM (E & MI/CHP20/
2826 « 37 dedd 31.12.2020. The project is
wnider consiruction phase and shall be
completed in the stipidated imeline.

Uhat. this CTF is valid subject o complie of O conditions, Agree to Comply
Valid Environmental Clearance vide ref
na:-J-1 101 5/1 09200 3-L4. 11 (M) dated
20,03, 2020.

That. the vccupier shall comply all the conditions of ECand Agree to Comply

CTE wnnd subomt 1ts repon wthe Bosrd on six monthly hasis

I the comcertied orgutizations.

it thae owcupier shall apply for U P afier complying all Agree to Comply

e conditianes o 14w U711 abungwith the comiplisncy

report and plutographs in suppon of the compliunce

That, the oceupser shall nin exceed the productivn capacity Agree to Comply

pevond the capacity us mentioned in 011

That, this CTF is subgect wan further dectsion dinection’ Agree to Comply

order izsued by Mok F o this regard. As informed any further decision/
direction/srder issuwed by MoEF in this
regard will be followed,

4
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M5 Amrapali OUE, Magudh Amrapali, Araen, C.C.L. At +PO- Tandswa . Dist-Chetra,
That, the occupier shall reclaim mined ou e with OB and Ay informed, Internal dumping/

skl plant trees o them,

That, the ocoupier shull install, operste & maintain 1 TP with

workshup of beavy vehicles betore applyving for C IO,

That, the oocupicr shall install CAAQMS and PM 10
anmalvzer withan 2 months frem the date of issuance of this
CTE othwerwise. O 100 sl nest b considenad and
envirormental compensitnon will be ey redis per Agt

Fhaan, the sncupier shall enswre waislang of 1y res ol vehigles
wised B trtnsportataom ol vl o bsa casiine [T
cevering od the sinnie o il any diist Simsso

General Conditions :

Ihat, the occupier shall comsruct pucca (i) minimumn ten
fext high boundary wall wd g ) approsch road and imermal

ronds and shall keep the promives neat and clenn and tidy

Technical reclamation 1o the mined out
area has been done from 200 7-18 1w
2019-20, Inm 201 7-18, 26 Ha area was
techmically reclaimed, in 2018-19, 5.30
Hu of area was technically reclaimed,
in 2019-20, 34.7 Ha and in 2020-21
(it June 2020), 2 Ha of Area has
been reclaimed. Till now around 25134
planis have been planted for raising of
Green Belr / Block pluntation.

Oil & grese trap have been made in
the workshup area by outfsourcing
company. Where Screening, Primary
seftling tank, Secondary setiling tank
with alum dosing and final tank with
pump arrangement for recirculation
af water for reuse, il and grease is
being skimmed out manwally from
tiunk,

Provisivn of ETF has been mude in the
worksliop, Murk awarded to NBCC for
Cunnstruction of Workshop afong with
ETF fur the expansion project vide

No NBCC/EDICPG)2020/500
Duted:13.11.2020 as informed

As informed procarement of PM 10
Analyser is ar fendering stage.
fuwever Procurement of PM 10
Analysers for Shivpur Siding of
Amrapali OCP (Which are at close
vicimity fo mines) is dowme. Final
installarion will be completed by March
2021,

Washing Plagform wlong-with O &
preoe trap hove been mude in fhe
wurksfiof urea of vulseurcing company.

Boundary wull near Mangwaiongri
vilfage ki been constructed & fencing
of miire & sump has been done along




(2)

(3)

14}

6]

M5 Amrapali OCE, Magadh Amrapali, Araea, C.C.L. At + PO- Tandwa , Dist-Chatra,

That, the occupier shall install comprehensive cnclosure {$)

[0 ¢over the pinces of unloading of vaw materals. the
equipments of their procsaing & ramslernmg, the plices

ol Joadinng of products, by products and wastes for

prevention of fugitie emission and slall install such
automatic inbuill sysicmgs | it i house dust gases collecis)

and undergo (¢x ) cleammg and clean ar goes oul

That. the Dctupii."." sligill wstad] sech puicinplse bl sy b 5 )
that process Mue gasive)  provess wisies) ond undergo{es)
cleaning and cheon air potes oot through the chammeyis)
having heightls) as peer Cantral Pollution Control Boand morm.
That, the oecupier shall lneve 10 Sals) of the standand as

laid in the Envirooment { protection ) Rubes, | Y86 and shall
install i them within acoustic enclisure (s)and shall hiecp
the hoeigghtis ) ol exdunnsg pipet s as por € eniral Pollgion
Comitrol Bosaped v

Db the aecupaer il RTTTUE T W REA T T BT 0 S (YT
Follution Uoaitrol Haid Tkl Loy wasteys ater and shiall l.m_lp
process effluent in close-circuin amd elluen from other
sururces i conformily vwith the stancind {55

That, the occupier shall install Ceniral Ground Water Board/
Stete Ground Witer Dircetorate approsed sy stem of min
water harvesting-cum-wrowsd water rechmrpe

149

Al present fhe following mitigation
migasires are being undertaken for
controd of dust & orher fugitive
EmNsSions:

. The fived water sprinkling
systerm over U1 Km length has been
construcied ai Ursu Checkposs and is
kept functional on a regular basis.

[:3 There are 16 water lankers Le, 3
avs of 28 KL, 10 nos. of 20 KL and 3

nos, of 12 KL using 9 trips / Tankers/'day.

c, Around 25,134 planis have been
planted for raising of Green Bell / Block
plantation.

Net applicable,

All DG sets are enclosed in specified

designed acowstic enclosure.,

Agree fo comply

Thix mine was started coal production
Jrom February 2014,

Presently Rain waler iy collected in mine
pil and ponls.

Ponds-

I. 01 mo of Pond has been
constructed al Honle,

2 i me of poad has been
constructed at Birkortola (Kayed).

1 Constructivn of 1 No af pond at
Ursw mmore s completed.

Check dums:-

i Construction of | no check dam
at Divudhmatianallah near Binglat O8
ifump iy Completed.

i) Mork awarded for making of 4
Nos af Check Dam ar Amrapali Mine,

(29
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(11}

(€)

M5 Amrapali OCE, Magadh Amrapali, Araen, C.C.L. Ar +P0- Tandwa . DNise-Chatra.

That, the vecupier shall creite new water buds (es).-
remove deposit(s) ol existing water body| ics) and nezzirby
strean s ) and pondi « } und shall maintain the wholesomeness
of waler,

That. the veeupier shall grow weenery inthe periphery and
uther availsble spaces and shall continue enhancing its plant
density and busdiv ersin.

That, this CTE is valid subjected 1o the validity of L

Lease / Mining Plan I cofnendls ' Envionmental  leamance.

if applicable. Incise of to e ol ol Miring Lense Mining
Plian, thes consent shill by treated s revoked automatically.

I hat, this CTE isissucd from the environmental angde only
and does not shsolve the occupier lrom other statutony
obligations prescribed under any other law ur any vther
instrument in force, 1he sole and complet responsibility

1o comply with these conditions land down in all other Laws
Foor the time buing in fuece, rests witly e industey gt
oCcupier

Thst. this CTE shall not i o way, ady erachy aflect or
Jeopardize the begal proveeding . ifuny. instinuted in the
past or that could be . mstinaed aguinst you by the State
Boand tor violation of U provisions of the Act or the

Rules made there under.

Tha, the oceupier still compls wihill applicible
provisions of The Waker (Pros ention & Coatroed of Pollution)
Act, 19740 the Waner (Provention & Contiol of Pollutiong )
Cess Act 1977 the Air { Prevention & Control of Pallution)
Act. 1981: and the Environment | Protection) Act, 1986
and Rulés there under.

AIR POLLUTION CONTROI.

Ponds, and caich drain have been
construcied for maintaining the whole
someness of waler.

Around 25134 plants have been planted
Jor raising of Green Belt / Block plan-
~fution as informed.
Agreeid,
Fhe mine have the valid Mining plan &
Environmental Clearance (14.4 MTE4)
vide ref me ;- J- 11015/ 1092003-14. 1]
(M. dared 20.03.2020.
Agreed fo comply

Agreed

r!mdm I-'ﬂ'mpl’_l'

Source of Ermission - Haviler FurnaceCnshing Sectivn’ process/speci hilany other...........
Drilling, Blasting, Mining wnd movement of heavy vehicles.

Pk




()

(E)

M Ameapali OCE, Magadh Amrapali, Araea, C.C.L. Af +PO- Tandwa , Dist-Chatra,
2, Pollution Control faciliny -
1] Warer Sprinkling by tanker on road and dusty area.
(i) free Plantation
(i} Surfuce minor is used for coal mining for coal muining to minimize the air
Podlutien.
Caperativnisl Susius of pollutioncontrol facility : Full/panialnon-functional IV partial .which
part o5 pon-umclional,

"

4, Fued
Tvpe Quantaty ( Vdiy)

(). fL.5.0. £ 8000 Lrsiday

L}
d Slicks: vy Nack

umbwer Witwlwed Hewght Port hole Platefiorm Ladder

(Y/N) (Y™ 1Y/M)

(1) Rl R S e Y SRR . ;
& || R
6. Date of last Air Monitoring : Monitered by CMPDIL

Stack emission ALALQ. MNoise
R R v :
7. LS

Lapeacity Howsing proper Height ot'exhaust pipe

(i KVA) improper froem rool in meter (m)
i) 5 mos DG ser Proper Acoustic enclousure
LB Compliam: of coisdition sdirections ;
i) Whether upplicd for consent( for penod from 01.67.19. 10 _30.06.20) Yes | No

IFYes . Pending with H. Q. o be forwarded by RO, ... Yes /Mo
i Fanassisnt L osisenl ; Ipplivd for CTQ after grant of CTE Expansion (14.4 MTPS).

LT TN T T Coimyplsance

9. Compliance of NOC. conditions/directions { Vide letier no JSPCRHORNCACTE- 7811934/
20247 drd - 08.01.2021) for Fmission .

SOLID WASTE MANAGEMENT (Other than those covered under the hazardous waste IM&H)
rules, 1989
b Deials o splid waste
Suke Tvpe Oueantity [ uargily
(tday) (vday)
{1) Process Mining {ver Burden 1270 Millicen MY Nil
(i Pollution comrol fwiliies
2. Disposil!
L isntity (L ) ther Burden 1370 Milliom M/ Y.
L S Dunnp in fease kold area.
(i) Amy widwer Mande . i e o
HAZARDOLS WASNTE MANAGEMENT
. Desails of hacardous waste:
Sunrey Type Chaantity (Juantity
(tiday ) (Vidkay )
(1 Provess Haste (hi 58 Ltx/mronth . il

Discarifed Batteries T Nox'M
Lo odbutien Corteol Escilitivs. .2 Nos Amonil

e Mudeof teatment: L
3. S10nmpe ; Waste €NF - 50 LM Jiclay. How Kept fn M.5.
Discarded Baftries - | NoM

iy



My Amrupali OCF, Magadh Amrapali, Araea, C.C.L. At +PO- Tandwa , Disi-Chaira. -
4.[hsposal :
{100 uandity vday (i) 5 Lovt {iip I Nox /month
(1) Site Nent to origanal mansufacture co.

5. Whether authurisation obtained -Yes /No  dushorisarion Sroem June, 14 10 June, 2009,
&.Compliance of conditiens.’ directions ;

(F) WATER CESS
|, Source of water supply & quantiny (in K11

Irndhuistrial Dhoniiestie Processing Processing
Cooling Sprning P whereby water whereby water
L I Plsas vt podluted pets polluted &
ooy heeld, & the the pollutants
pollutants are are not easily
wiesily biodegradable
biodeprodable &Kare woxic
(1) Mumcipal water
Supply Mains —————— Y N/ R e
{11) Well Tube-well A, e :
(iii) Canal ; S T
CHEEINE i R e et
(v} Any other [EFE .HLIJ .............. :
Mine
2. Method of measurement - Water meter/ Veniuri meter/MNoich/
_ Urifice mwter any uther As informed
3 Operational status of mensunne deviess I unctional Mon-luwional

4. Laste date of water cess puid
(G} JAND AVAILABLE FOR GREEN BELT DEVELOPMENT
() Existing  Tree Plasiation has been done. Sy.m
(i) Avanlable for utire desclopmen . Safficient... .. Sy.m
(H) PUBLIC COMPLAINIS (ilans ) Kes
I. Natureofcomplaint  Regarding wir pollution due to transportation of truchks

Nunt::r utnesa:lﬂmq.i umtsmlhm II..IUI: L. jthe boundary of the unit

(1) COMMENTS OF :
(ANNSPECTING OFFICER : (Name K. Y. Anjuan Desig. A5

i Hevommendstion for Consent . Enir has mof installed the PMI0 analyzer. In the light of
above facrs mecessary decision af Consent fo pperate may be
fhei.

ot
iR. N. A

AN,
2. Regional Uilicer"s Recommendation
fi) Consent : As above

iy




Compliance Report of EC Vide Letter No J-11015/109/2003-1A. Il (M)

Dated 20.03.2020 in respect of AMRAPALI PROJECT [14.4MTPA) of Magadh -

Amrapali Area, CCL
L EE ﬁfetlﬂﬁ f:'uni.liliun S o ﬂ:}llp.lh:u-:_'t
i_’."!?!_i S s ol
(i) | EAC desired that the MoC may direct CIL Agreed
| subsidiarics wr comply the EC/FC/CTO I
| conditions strictly within certain time bound manner so' [
| that the mining operations will be environmentally
| sustainable’s iable ete,
i) | The praject proponent shall ubtain Consent fo establish | Applied for CTO
| from the State Pollution Comtrol Boards for the proposed
| peak capay i-l!. of 144 MIPA  (Peak) prigr Lo |
| commencement ol the ineressed production
[ iy iranhpﬂﬂ.llmn ol coal from Caal Handling Flant shall be | As informed, the tender for
thrsaigh covered irucks | Amrapali CHPFJIHTH s |
been LOA issued rol. & T vide
ref. mo GM (E & M)/ CHERZ Y
2826 - 37 dtd 71.12.2020, The
. project is under construction
\ phase and shall be completed in
e the stipulated timeline.
[iv} | To control the production of dust at source, the crusher A}mfpmd the tender for
| and in-pit belt conveyvors shall beprovided with mist type I-"ll'l'l-l'ﬂ.ﬂﬂﬁ CHP (12 MTY) has
| sprinklers. bee
|[— T A ) n LOA isswed oL & T
{v) ‘, PP shall melrnumt inpil conveyor 1o railwey siding Apgreeil i
¢ through sile koading m thiree s cors. .
| i
(vi) | Mitgating measures shall be undenaken 1o control dust | Water Spraying is being done.
! - and wiber fugitive CITISHIONS all !
; - along the romds by provading sulticient waler sprinklers.
| CAdequale corrective aeasures shall be undenaken o
control dust emissions. which would include mechanized
| swesping. waler sprinkling/mist spraying on haul roads
and luading  sies.  long  range  misting/fogging
. arrangement. wind barrier wall and vertical ErEeneTy
| system. green belt, dust suppression arangement  ul
B i loading and unluading points. gt;. ke
{vii) | Continuous muniteriag of cecupational safety and ather Unit ix complying a5 inform.
| I health hazardy, awd the eonrective actions need 1o be
- Erﬁurﬁl - s —
: {viii} | Persons of nearby villages shall be given training on Suck types of training are being
| lvelthood and skill development 1o given.
__tnuke them emplovable
| [ix) | Thick preen belt of adeguzile width at the final h-nuudnn n I .Fm-r.j. cunww =
- e down wind direction al thwe project site shall be
- ey I-IUP-!.‘!J b _I_k_i_l II_IE li:.ﬂ-l.l'. thin: tl_li_:ﬂ_ELl“uanﬂ |
ix) Filorts shall be wiade for wtilizing aliemate sowrees of

surface woater. abwodoned mines o

, i e whatsovser and ts nioimnsng the dependability on
8 sl sourge

use of groundwater fur mining uperations i irs o
-

b =
Ll

{xi) ‘ The company shall obiain uppmwl. af CUWA @};‘ﬂ M4 " il

lA:ma'




TR BTN

q-_l.;n;llpg_u:!:[u;‘qmilj' af 144 M1PA [I"t:a_-h._.i_ - =
Continuous muonitoring o' occupational safety and other| Being Complied
health hazards. ond the corrective sctions nesd 1o be
ensured, |

sii) A third party assessimem of LU compliance shall b | It will be complied

undertaken onee in three s ears through agency like
ICFRI /MNEEREFIID or any  other expert  agency
identified by the
Ministry.

{xiv)

1 fxv)

i_'._ A

Iln.'nj

Active OB Dump should not be kept barren/open and | Being Camplied
should be covered by temporary grass to avoid air bom |
of particles | .

Comvyplizmee ol the mﬂl—umunh::né::f;_:-a;ﬁ-;l comphance | Agreed

" conditions cenilied by Regivnal Office, Nagpur vide jts

| Levter dated 4ith December, 2019, The PP shall complete

| all mon- |

| compliance/partial compliance conditions in one yvear and

| the Action laken repont shall be submined o the Regional
. Office ol the MoLF&CC,

Project propaoent o plant | 0000 nos. of native trees 1 8l be complied.
wilh broad feayes along the [ETLERATE S
nes. Ol b trees with broad Ieaves along the

| villages and 50,000 nos of native rees along

| IrANSPOMAtion route 10 prevent the effect of air pollution

| in 2 years. Aller completion of tree plantation. number off

| rees shall be duly endorsed from Disirict Forest OfMicer.

(xwi)

{xix)

The activities and fumnd prosizions for CER shall be made Agreed
gs per the puidelines issued bythe ministry regarding CER
on 't May, 2018,

=z

Axviii) | Project Proponsnt shall ubtain blasting penmission from | Assured

DOGMS for conducting niining operation near villages
and also cxplore deployment of rock breakers of suitable
capucity in the pragect tw avoid blasting very near w
villages, Thene shall be no damapes caused o |
' habitsion sirgciures due we blasting BELivily

i'rh-:' .Fm_il.'l.fi Fropoaent  shall unmpi-:u with all lhe__w
Cslnlttory  roguiremenns and  udgiment of Hon'ble
 Supreme Court dated the 2od August 2007 in Writ

Petition (Civil) M, 114 of
2014 in the matter of Common Cause versus Union of
lidia and Ors. Stale Livvermment
shall ensure that the entire compensution tevied. i any.
for tlhegal mining paid by the
! Project Proponent through their respective Department in
[ Arict compliance al Judgment of
Horn'ble Supreme Cown dated the 2nd August 2007 in |
| Writ Petitian (il M 14 af |

004 in the meitter of Conwnon Couse vessus Unios of |
[ India and Ches




P (ax)

{axi)

1 Pﬁ!__ii."iﬂl. Ijl'-l.:-u,ﬂuncnl shall obuin the nm:-emﬁr_-; .pl'iur

penmission lrom the Central Giround
Water Authority (CUWA) N case ol i rsecting the

. Ground water ble. The intersecting

ground water table can only be comimence afler
conducting detailed hy drogeological

study and neveszarn pefmussion Iram the COWA . The
Report on sis monthihy basis on

s ehanges o Livounmd warer bevel ad qualinn shall be

submatted b the Regional Office of the
Ministry. CGW A and Saate Pollution Control Board

Proponent shall appoint an  Occupational Health
Specialist  fir  Regular  and  Perivdical  medical

sexaminalion ol the waorkers engaged in the Project

aml maniain records

e

. |
accurdingly: also. Ovenpmional health check-ups for,

workers has ing some ailments like BP, diabetes, habitual

B-Illl.'!l‘.l'l'lj‘:,_ i, shall be uwdertaken onee m six monihs and!

| mecessary  remedial/preventive  measures  taken
accordinegly.  The Recommendations o Mational,
Ingtinne (AT CHAUTING prounl oeupational’

enviromment  lor mine workers shall be implemented:
The prescifion  mcisure  for Buris,  malaria and
provision ol antisoskesenom  including  all  other
paramedical saleguards may be ensured before initiating
the mining activities.

“(xxil)

| (i)

| Project Proponens shall follow the mitigation messures | Assured to comply
provided in CHTice Memorandum |

b, Z-110035T/2004-1A 11 (M). dated 2%th October,

2014, Lithed "t of miing

selivities on Habialions-bssoes reluted 10 the mining
Projecis whierein Hakbriwtioiis ard

| willages wre the part of nine lease wreas or Habiations
and villiges are surmenaded by the |

e Jease anca”,
_ A Gl

L

The iluminetin ol soosd il |1|'Hh|; Al pt’q,!jl,_-c'l. 51T Ifﬂﬁkiﬂkf.ww
disturb  the  willages 0 respeat of both |
husnan  awd  meimal propubationg. L onsequent sleeping |

disurders il sl ss TTHE allect the

| healih in the villages located close e mining
| operations.  Habitations have a gt for
f darkness and minimal noise levels al night. PPs must
Lensure thal the bivlegical clock of the villages 15 not
disturbed: by orienting the floodlights’ masks away
Pfrom the villagers s keeping the noise levels well
within the presenibed linies for day Tght night hours.

(xxnv) | The praject  proponent  shall wke  all  precautionary
| measures dunmg mining operation ke conservation and
prodection ol endangered fauna, M ans. spotied in the

i sy A,

K.

DFQ Chatra (South) has been

requesied for preparation of Wild
Life Comservation Plan vide letier
Action | mo. POIAYPD018-192025 dated

: j_:lluu For ¢spimservation of Mo aind  tauna shall tﬁ__,..

sia20n
-'].!',}




J rpﬂ.'pumd and implemented in |
; consultation  with  the Swe Forest and  Wildlife
! i Depurtment,. A copy ol action plam shall  be
| ¢ submimed 1w the Ministry ol Eovironmest, Forest and |
| | Climane L haange il i Hegional
| | Cifice. : e v — P S P PO
h“"i | Hon'ble Supreme Court in an Writ Petionts) Civil No, | i will be compied as inform.
cNIA2004, Commion Caise sl mion of Tidia & O vide |
i its Judgemeni dated Bih Junuary. 2020 has direcied the |
| Limian of India 10 inpose a condition in the mining |

U lease and u similar condition in the énviconmental |
clearanee amd e awining plan 1w the elfect tat the
mining  beuse  hobders shall. afler  ceasing  mining |
| operutions. undertake re-grassing the mining ares and |
any other area which may have been dislurbed due 1o |
! their mining activities and restore the land 10 0 condition | |
Pawhich s D-For growth o fodder, Mora. fauna e,
: Compliance ol this condition atier the mining activity is
]D'-'I!I' at the cost of the mining lease holders/Project |
' Proponent™.  |he implenentation report of the above
[ CAand condinion shall be sem o e Regional OfMiee of the
| MoEFCC. . T
(xxvi) | Amrapali Railway siding shall be completed ind years | Agreed

| and road tunspodation w Balumath raiway siding will
o ._iE_ﬂEEE'!E—.EUidi”Eh-_. e e CCHM
| (xxvii) | The distance of aileast i0DD m shall be kept from Barki  Complied
Lo Raver and Babw Chubanalawith |I:|.|__r|1'|rm_l!.\_-.|£rii§i_:il.gj_'b'_¢_.__|_
{axviii] Praject Proponent shall compls o the obsersation in ! Apreed

showy cowse otice dared 12"December. 2008 negarding

| mcr-complonve of corlier BU and  negessary reporn

| should be submitted w the Regionnl UiTice. Ranchi within |
! stipulated time.
LI1 | Suedard EC Conditions

| o) Statutory compliance R
(D) The praject proponent shall obtain forest clearance | Complied
under the prosy ismns of Funest |
e olion g el 1956, 1 case ol the diversion of |
.+ Forest Band for own-Rarest purpose involved in the project |
i) ! The projuect propomsent shall obtam clearance from the Nor Applicable
- | Mational Buoard for Wildlite, il
i b, e -
| (i) i The project proponent shall prepare u Sie-Specific | DFO Chatra i Sourh) has been
:  Conservation Plan . WildlifeMunagement Plan  and | requesied for preparation af Wild
I cdpproved by dle  Chicl Wildlite  Warden.  The | g5 Comsermaion Plaw wide feer
recommendatans ol e appeoved Site-Specitic | AP0 dated
Cotservations Pl Waldlile  Wassgenent Plan shall ' ;;Iﬁ" f "'IM! Yo
be mmplemented i consuliation with the State Forest i o5 infor
Depantment.  The impleamentation  report shall  be
.  Furnished along with the six-monthly compliance repor
| | (in case of the presence of schedule-| species in the study
| area), 5 i
| bvd - The project proponent shall obtain Consent 10 Agreed
I Estublish/Operate under the provisions of
! Aunr (Prevention & Control of Pollution) Act 1981 and the
Water (Prevention & Cootrol of Pollution) Act, 1974 from
e coseerned State Pollution Control Board: Comminee.
tv) The project proponent shall obiain the necessany = Apreed
— e Permission from the Central Ground W ater Autlyfing

._ Compliance

== S —_—

— -




(i) | Solid/Mazardous wasle uﬂr-.'ri;t;:d in the mines needs 1o | Being Complied
1

A

| addressed in accondance 1w the Solid Waske
| Management Rules, 2016/Hazardous & Other Waste
i Management Rules. 20 16,

Air quality mosituring and preservation|

Continuous wmbient pir quality monitoring stations
ras prescribed in the siatue be

estublished in the care zone as well as in the buller rone
For monitoring ol pollutams. namely PAM 10, PM25. S02 i
and NUE. Location of the stations shall be decided bused |
un the metcorological data. wopographical features and !
environmentally and ecalogically  sensitive largets in '
ettt Board,
Ounline ambicnt air gualit,. monitoring stations may also
i be installed in addition w the regular monitoring stations |
- as per the requirement and'or in consultation with the
SPCUB. Moniioring of heavy melals such us Hi. As. Ni, |
 Ud, Cr. ete 10 be carried Ll @l beast Once in six months. !

woith the sk Pollmaon Control

(i)

| iy

| (v}
!

e
|
|

Lwi

(Appropristely ntigat,

The Ambieit Air Quality inonitoring in the core zone | Complied.

shall be carricd oul o ensure the

Coal Indusin  Stundands potified vide GSR 742 (E) |
[ dated 25th Seplember. 2000 and ax umended from tiime |
Fro ume by the Central Pullution Control Board. Dats on |
ambremt air gquality and hainoy metals such as Hig. Az M. |
Cd. Cr and other monioring data shall be regulurly
reported  1e the Ministe Begional OfMice and o the
CPCBSPUL,

Trunsponation of cual. W e cxtent |_:-h:l1lull.-¢d by road, Complied.

| shall be coambed o by cuveredirucksiconveyors, |
| Effective control measuressuch as repular water/mist *
|5prink!ing.-fmiu pun ete shall be carried out i eritical |
{Areas prone 1o air pollution (with higler valwes of |
| PMIO/PM25) such as haul road, loading/unloading and
(trusfer poimnts.  Fugitive dust emissions from  all
sources shall be conrolled regulacly . 1t shall be
ensured  thant the Ambiet Air Qualinn  parsmeters
conform 10 the norms prescribed by the Centeal/State |
Pollution Comirol Board.

provisions and roue envisigedin the approved Mining
Plan or environment munidoring plan. | ranspomation of
the coal through the existing rosd pussing through EThY
villape shall be avoided, by case. i s proposed (o
CONSITUCT Dy pass” noald i should be <o constructed so
that the inpact ol sound. dust and scvidents could be

e T —

] T The transportation of coal shall be camricd out as pur the | Complied

| Vehicular cmissions shall be kept under control and | Complied.

 regularly monitored. Al the vehickesengaged in mining

and allied activities shall operate only afler

| abtaining PUCcenificate from the suthorized pollution

SRS, . :

Coal stock  pilelcrusher/fecder and  breaker  materinl | WORer sprinkling is dose for dusi
anster points shall invariably e suppression. Drills are wet aperated.

provided with Jdusi suppression sy steni. Hell-conveyors |7 R "-"-'I.-,P

shall be fully covered W usoiduir baorie dust. Si




I- il __[};iua;j_m_é all along the ﬁmiwyur ANy should be made 1o

! avoid arborme dust, Drills shall be wet uperated wr fined
| _ | with dust extractons. - i
il | Coal handling plant shall be opermed with effective Mor applicuble. :
L conirol Measures w.r.l. vanous '
environmental parameters. Envirommenal rendly |
sustainable technology should be
—piplemenied lor miligatig such paraniciers -
(€) | Water quality monitoring and preservation | |
(n The eiMueni discharge {inine wasle Wwater, ]l Agreed
workshop ¢ffluent) shall be monitored iteons of 1the
paraimieters  muolilied opder the Waoler Al 1974 Cuonl i
Indusiry  Spandard: vide %K 742 (L dated 251k !
| September, 2000 and as wnended from lime o lime by |
L. Ahe Cemml Mollution Coateol Board |
i 1) f The LTTR I TENTTT FERs 1T PR P | N uplvnded  wn Ih#fm

commpiiiy s welsite wnd displayed at thye
project site w a subable location, The circular Mo J-
I 20002/12006-1A 11 (M) dated 27th May . 2009 issued by |
Ministry of Environment, Forest and Climate Change |
| shall also be reterred in this regard for s compliance.

1
(i} fRegular menioring of pround water level and guality |
: - shall be carried o s and arpundthe mine lease arca by
estnblishing i melw Gk of exising weiells
andconstructing  new  piczometers Juring the mining
| P operations. [he II'Il.li'III'[L'III‘iI:lL.I_ wl l_1_|'ru.|n-|,l water levels shall
' be carmied oul four thoes g vear e pre-muonsood,
monsoon, pust-monsoun and winter. The ground water
quality shall be monitoredonce o vear. and the dam thus
___tcollected shall be sent rewulary 10 MOEFCCRO

Piezometer dara is being recorded

i {iv} Monitoring ol water gonliny ujpstrean and downstream of
' Cwater bodies <hall be carmedout onee w six months and
cmeeond of moutoring  dotg sball be moiniained  and
| submitted W the Mmstny of Environment. Forest and
[ Climate Change Regioml i ice i

Complied

S

(vl Giround witer. exeluding mine water, shall not be used for

| mMINNE  operaliong, ‘I{(:linhalel'han eiting  shall  be
umplemented Tor conservation and sugmentation of

i waler nesuuroes.

ivi} | Catch andior gorland  drains and  siltation  ponds  in
adeguate  minvibers  and  apypwopriale  sizeshall  be
constructed around the mine working. coal heaps & OR
dunps wpreven run oll of watenmd flow of sediments |
directly o the river and water bodics. Funher. dump

- material shall be properly consolidated: compacted and -
Paccumulation of water over dumps shall be avoided by
s providing adegunte channels tor Mow ol silt e the
dramns. The dins/ponds so constructed=hall be reptilarly
de-siled panticularly  before onset of monsoon and |

. mainthined properls. Swmp capacity should provide

! adequate retention periaed to allow proper setthing of silt |

! | omaterial. The water so collected in the sumip shall be

: utilised  for  dust  suppression  and  green belt

development andother industrial we Dimension of the |
retaining wall constructed, o ansy, a1 the 1o¢ of the |
OBduwmps sithin the mine o chvek run-oft and siliston

| ¢ ghauld be based on the minfall data. The plantation of

| native species o be made between oe of the dump

and adjacent ficllhabiuton witer bodies |i-"'"'"! R

| e—

e

L The desiltation of catch
drain has been carried o,
i, Total length of Garfand
drmin required is 5,25 Km
eul of wirich 2 K is
comsirucled, Remaining 3.25
Km is being constracied.
il Tt number af siftazion
pomd wrder consTruciion i
i
. Tetal number of setifing
fank required is § ol af
wihich 4 no of settling tank
hay been contruched,
Actioa Plan:
a} Muaking caich drain and




. . =L, L GD,

June-2020. |
b Making catch drain and
siltetion pond aroand OB
' dump ar Binglar. Timeline:
‘ | Sune-2020.
| ¢) Muking catch drain and
] | ‘ siltasion pond around coal
}_ _____ l ) _— = e | stock Timeline: June-2020.
Lvit) CAdegute groundwater recharge measures shall be mken i.  Canstruction of | mo check
up  tur suzmentation of praewbwater, The priect wlaers i
authorities shall meet  water  requineinent of  nearby | Dhvaidhmatignanalloh  near
| wihup..:[sj .'illur_ due II"F'HJII!-I:'III. contorming w the specific | Binglar OB  dump s
. requirermient {standards ). i cumpleted,
i W Additienal 4 me  of
' checkeinm ix praposed.
T I' i eaeh m m
. ut Hunhe, Birhortolod Ursu
' - mare has been completed.,
Action Plan:
| @ Rain  water harvesting
; vyt al Project office &
| execufive hostel,
| w) Comdraction of 4 no
: I idditivnal checkdams,
e e o ik e | Timeline: June-2020.
[ vind) Industrial waste waler gencrated from CHP, workshop I’ L Mo CHP and fownship have
and whier i I wiler. shall be . constructed.
| properly collected and treated so as (o conform to the | |
| | stwndards prescribed uider the
| standards  prescribed  under Water At 1974 and | I
' | Environment {Prutection) ALl L. 18 and i
‘ | the Rules made there under, and as wmneaded from time | '
!l tinn Adegiainte e S ip
L, needs e by o adisd N :_ e S |
ik} P wanter pumped owr trem the aine, after siltation. - Complied. ’
, shall be utilized for industrialpurpose vz watering the
! e orea, nocals, preen belt des clopment e The drains |
f  shall be regularly desilied particulurly after monsoon and |
| | maintained properly. |

- — = = ] ...i_-_.,.,_ =
| (%) { The surface drainage plan including suface water | Agreed
| Comsery gl o lerI for e arva ofinflusnges affecied |
| thy the said mining oeperstions. considering  the

| presence of rivenrivuletpondlake ere. shall be prepared
pand implementad by the projet proponent. The surface |
dramage plan andror any diversion of natural water
courses  shall be as per the approved Mining |
‘ Plaw 1A EMP repun and willi due approval of the

=

concemed Sile'Gol Authority. The construction of

embankment 10 prevent iy diger against iorush ol

| surface  waler ot the mine should be as per  the |
Capproved Mg Plan and ss per the permesin ol |

i S DM ar sy otleer austhority as proscnbed by the law, —

() e projest proponein sliall take all precoutionan,  Agreed

MCHEUMNS 0 SnNsure rverine npandioecosysienm in and

arouind the coal mine up to a distanee ol 3 ki, A riverine

IrpUrianecush sIETm COmser  Hon  and srEgement plan |

should be prepared and imiplemented inconsulution with |

Cthe omigdint ¢ water resowrce departimeént in the '-.Iul.g"'"

SRR 1 bl L ]| )




(@) Noise and Vibration moitoring and prevention |
vise and Vibration monitoring und prevention

(i Adequate mesures shall be tiken For control of noise | Complied
evels s per Noise Pollutioniles J006 b il work
environment,  Workers eogaged o blasting and |

Cdrilling operstions.  opecalion of HEMM. e <hall

i be  provided with pesonal  proteciive equipments |
C(PPE) like ear plugs/mufis in conformity with the |
| prescribed  wonms and  puidelines in this  repard.

| Adequate awarencss programme for wsers to be |
i conducted. Progress in wsape of sach accessones 1o be |
| monilered. :

-—-.l—- ——'— e m . - S— ___e_ —
u} b Comrulled blasting rechnigoes shall be practiced in order | Complied
| b mitigate prownd vibrations Fly rocks. noise and air blust |
ete. s per the puidelines prescnbed by il DGMS.

(i) The moise level SLEY e shall be corried vut as e the fﬂ'ﬂ'lﬂﬂ-'b'
1|Jf!5¢ribed pudelines 1o assessnoise exposure O the |
workmen st vulnerable points in the mine premises, and °
report  inthes repied  shall be submitted 1o the |

| Ministrs /LD si-tiilila laasis

: ; - e
L) | Mining Plan -
_ L o I N M S
) | Mining shall be camied oul under sirict wdherence 1o .
fprovisions ol the Manes Act (952 Complied
cand  subordinate legisbations made  there-under  as
applicable. s e S s :
{in) Mining shall be carned outl as per the approved mining

plan{including Mine ClosurePlan) abiding by mining | Complied
| laws related 10 coal mining and the relevant circulars
issued by Lhireciorite General Mines Saferv{DGMS)

i e i
(v CEHorts should be made o reduce energy and  fuel |

esumpion by consercitionelficienoy improvements |
- and wse of nenewable energy

(0 | Land Reclamation I e
i

| Digital Survey of entire leise hold wrew/ oore Zone using Complled oy réport
Satellite Remote Sensing survesshiall be caried out @
baast omce 1 three years o ssitering land use pattern

[ anncd report dm [ CS0000 seale o g onotified h}-;

J M'll!isl.l.':. sl Lnvironmmeent. Forest gnd Clunale

C U MU RO b P Line o G sludl be subinimed

i |t MOEFOU Regional Uitice Ry,

() | The rinal mime void depth should pn:ﬁe.-mha_'.. be ax |_:r:r the | Assured fuo comgly
approved Mine Cleswre Plan,

Imd i ocase it exceeds 40 m, adequate engineering
Cimterventions  shall by provided for sustenance of
| aquatic  life thensin.  The remaining arca shall  be
| backiilled and covercd with  thick  wwl  alive wop
| ,soil Post-nunmie Lok be remdercd  usable h}r;
apricultural’ foresiry  purposes and shall be diverned. |
Further action will be trealed as specified m the
D guidelines for Preparation of Mine Clousure Plin issoed
Py the Ministry ol Coal dated 27th Auguss, 2009 gnd
j sisbseguent wncndimeis -

= = . [T S — —
F ) The entime cacoavaited nren. backlilliog, external O8 | dssored fo comply
dumping {ingcluding wp soil) sondailoresiation plan shall

be in confurmiy with the "durmg mining” post mining"

b - h =L,/
o Mse pattern, which s an integral pan of the approy -.-,r-;'::ki'- iy
% . »

"n:""u_r




| [Mining Plan and the EIA/LCMP subwiiited 1o this | B £ P !

| Ministry. Progressive complianee status vis-a-vis Us: pust |
-mining  lund ke patern shall  be -:|.|h||||u¢u.j w the |
 MOEFCU/RO, '

(iv)

; h'jl

| uﬂ
| '“]

backtilling ul mines.

|| Regiomal U,
(v1)

Fly ash shall be usent fir e xtermal dump o1 overburden. rmwfﬂuf
bockiithimg or stow g ul mine as |

per  prosisaons cciibabres ome clise (o and dup ool
subparagraph (8) of Ny ash notification issued vide SO |
2804 (E) dated Trd November, 2000 as aimended from
time to tme. Efforts shall be made w utilize gy psum
generawed from Flue Gas Desulfurization (FGD), i any,
along with flv ash for external dump of overburden,

Further, it imars be ensured i as per the tnre sehedule The -I'np;w.' has hrnprmnu"mr |
specilied in nune closure plan 1t Honhe O8 dump.

should remmin Five will the poim of utilization. The |
twpsoil shall wwemporacily be storad w carmarked sie(s)
only and shall not be kept unutilized. The top soil shall I
P e wused Por land reclamation and plantation purposes, I
FActive OB Juimps shall by stabilised swith noive Eriss |
: species 1o preven! arosion sod sirfsee cun ofl The other |
overburden dumps shiall be sopetated with native lora |
species. The excavatsd arca shall be backiilled and
afforested in line with the approved Mine Closure Flan.

. : I
Monitoring and management of relubililated Aregs |

shall contmue until the vegetation becomes sr.:lf-l
sustinime. Complisinee sttus shall be sobmined 1o the |
Mimisty  of kosironment. Forest and  Climate Chang! |

Ihe prajec l'ﬂ"-fl.'h-'lr'h.lll *-I'Htfl imahe L'rc:,-..u-.nr}, ulu.-m:u:uw -"|l'-"!'ﬂn'
amangements. il grazing land isinvolved in core zome, in
consultation with the Sale government 10 provide |

P altemnateirens lor bvestock  praemg. o any, In this |
!.-L"Ill.'."hl- Une praject propsient shidl implement

the directions ol Hoible Suprenie Count with regord 10 |
deguiring wreing Lumd.

I._.run Reli oo

|

I
l'ihn: project pﬂ:-pcrmm shall ke all prl:c.aul_-'u:l.ujrl.' | ﬂﬂlﬂ&;m;uﬂdﬁ:rpmﬁim'
P mieasures during mining operation lur conservalion and | of wild dife conservaion plan

| through a fester vide ref no:-
pratection of endangered’eodemic o launa, i BOY. | PO PDIOIE- 192025 fated

| spotiedireportedin the stiudy area. The Action plan in | 2912 18 as reporied by the wmits.
this regard, iy, shall b prepored andimplemented
Ce consuligion  with ke Stale Forest and  Wildlife

| Department. g N W

' Cireenbell u.'un-.uulma_u. of Fier planation of width ni less .I'-‘h being complied
than 7.5 i shall e developed

all along the meing lense wrea a8 So0n 4 possible. The
| green bel congw TR R TTRES | |

iy spevics femdenig specivs should e given |:t|ur|l;; T
shall b chevebupred all aloing e

My

S
_,{:‘ 5
& g‘
] -~
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(28

3 | mapor approach; conl tansponation ads _ .
W | Public hearing and lluman bealth ivswes ____L ol |
W ﬁndrquatc lumination shulf be eosured in all mine rP"‘"F" illuminutivn maintained in

locations (as per DUMS stuidards) | — and nsarby locwtion.

' and momitored weekly . Phe repon on the same shull be :
subimilivcd u thies muoniates & s KO on siammoibily busis.

e S

| Liid | The propaa proponcit shall underake vecupational ; IME und PME health canmps held.

examination of the personnel engaped in the project | dy reported
| and maintuin records sccordingly as per the provisions of |

the Mines Ruoles, 1938 and DOGME circulars. Besides |

regular  periodie henlth check-up. 209 of the

personnel identified from workforee engaged in active
i miing operatons shall e subpecied W health check-up

fuor wevipsitionial diseases amd beanng impaioment, il any. '

P s amended time W time,

health  survey  for  initiol nndpcru:n:ln:nl u|:d|:n.1|;'h'nm.upu_uqﬂm.‘mgm

(iii) Personnel (inwluding oulsourced rmphm;cs} 'ﬁ'lﬁn‘hll‘l_!_ in Iﬂl‘-’ﬂ,rrﬂl'lh'll'f
core zone shall wear protectiverespimtory devives and

shall also be proveded with  adeguate  training and |

fornnation on safely and bealih aspecis. |

() |Il|-|'lll.-‘l1'|!:llil.'l1hll1 wl the awtion plam on the dssuvs raised | .-Jlgrn'd.
-Jurllu.. the bt Bearog shall bewtsured. The propect |
Proinem si bl wndertabe all thwe tasks mcasures o5 per
the oction plan submaied  with  budgetany Provisions |
during the  public hearing  Land  oustees  shall  be |
|fﬂlﬂpﬂﬂ53l&d as per the norms laid down in the RER |
policy  of the compan/Sate  Government/Central
| Government. as applicable

(v he project proponent shall Follow the mitigation | Agreed.
meRsures  provided  in this MinisinsOM  No 2-
LTOLRATI2004-1A 11 (M) dated 29th October. 2014,

Crithed CTmpact ol AR iy s o Disibatast snis-iysues |

| | related to the minng prujects whersin habitations and |
| willages are the pan of mine lease aress or habitations and

L—' willuges are sumounded by the mime Jeawse aner’. ey, I y |

|
?_‘lﬂ —_ Corporate Envirenment Respunsibility t e —— - =
{ (1) e e )

| The project proponent shall camply with the pn;rws.mny. |.-1.'H-.lrrd'.f-u' nmp‘j
Feontmined b this Mioisws s OMude 1 N 2265201 7-
i AT dawedib May 20018, o upplicable, mgnrdsng
!

Corporate Lin Irudinnet Il:::.p.muh:m-.-

| (i) The company shall hove a u.q.ll loid  down | Assured fo comply
' (envirvimental policy duly approve by the Board of
: Directors. The envirommental policy should prescribe

for standard opersting procedures (o have  proper
| checks amd balunces and 1w bring into locus any

Cnvingenents deviation's wlation wl the
| environmental forestomibdlile  normsfcomditions Fhe
cvmpany  sholl  have  defined  system of n:p.rmug |

' snilvieimenins s iation 'y ilativn ol
Penvironmental torest wildlile  sorms conditivns uml L i
;__ LA | shareholders siake holders. !
) s"l- S TR I'IH 1nll111lu.41ll| L!.|| baatly i the progec .||1d | hﬂl""-""’ﬂ"’d

comipanty hewd guarier bevel sl guablilied poerso
shiall be set up wder the control ol senior L




L who will directly W the hend ol 1 uiganizition,

")

LE o

VAction  plim  for mnplenwating  EMP and Agreed
envivonmental  conditions wluny  withresponsibility
| matrix of the company shall by prepared and shall be
duly approved by comipetent suthority. The year wise
funds  ewrmuarked  lor  eny ironmental proteciion
measures shall be kept in separate account amnd not 1o be
Idi'vmrd for sy other purpose. Year wise progress of
implementtion ol action plan shall be reporied (o ¢
Ve Ministe Heyional Office o warly the Six Moy i
,Complianee epuort. |

(v

- Sell cnv irammentad sudit shall be conducted annually | Complied

 enviranmental audit shall be carned ou.

()

- Every three s cars third party i

| ()

The  project  proponent shall muke public  the | Followed.
| envirommental clearance granted for thewrpraject along
| with the enviconmental conditions ang saleguards
‘Al thewr cost by prominently advertising it a1 least in -
twe local newspapers of the District or State, of which |
tone shall be in the vernacular buguoge within seven
| days and in addition this shall also be displaved in the

1.Mhum

)

(i)

__+ daspluy the s for 30 days liom the dute of reveipt. |

APTOJEE] prupenein s weibsile pemnanently. +
The copies ol the oo ivsiiientsl  clearance shiasl] e

* submined by e projec propoaentsie the Heads of local
badies. Punchas s and Municipal Budies in addition 1o
the relevam oilives ol thie Gioweriment wisy in tum hés 1o i

The project proponent shull upload the status of | Complied.
| compliance  of the stipulatedenvironment clearmnce |
conditions. including results of monitored data on their |

e

.uil'

websile and update the same on halfyearly basis. | ;
The project proponemt shall monitor the criteria Being Complied
pollutants level namely: PK®. SO2.NOx (ambient
Hlevels) or eritical sectoral paramiciers. indicated Tor |
the projects and display the swme a1 a a.mw*n-irm! |
location Tor disvloswre to the public und put on the '
| website of the company.

| The project proponent shall submii siv-imonthly repors  Agreed. |
ton the stams of the complisneen! the stipulined

cenvironmental  conditions o the website el 1he
ministry ol Liviroiment. Forest and Clinte Change @

_environmiendt lrmnee prtal. _ oy
The project  propanent shall  1ollow  the it Eation [v‘lﬂfﬂd’

| measures  provided  in dus Minian'sOM No.?-

LIDYRSTI20N4-1A. 11 (M) dated 29th Ociober. 014,

ttled 'Impact of mming sctivities on habitations-issues

related to the mining projects whercin habitations and

villages are the part o mine lease areas or habitations and

villages are surrounded by the mine lease ares’.

(vii)

SR

| The project proponent shall submit the environmental | Being Complied
statement For coch Snonial v

i Formn-V oo the coneeimed Stae Pallution Control
. Board as prescribed under the Environmen (Protection) !
Rules. 1986, s amwesded subseqoviits and put on the

W ehsite of the compansy .
e Y i e . -




-—EE— - - - f o ——

*.F‘riii The pn:jn;m authorities shall inform 1o the Eugiﬁnul | Agreed.
' (HTice ol the MO FCC regarding !

lﬂfﬂwmnﬂtmchl G g dperad jons.
| commencement of mining operations.

i
|
=
| 1%

cThe project authoritics s strictly adhere 1w the | Agreed
stipulations mude by the StnePoliution Comrol Board |
[und the Stave Ciovermment, 0

X | The project proponent shall abide by ull the commitments | Agreed
jand recommendations made  imthe  EIAGEMP repo. -
| commitment macde during Public Hearing and also that |
cduring  thwic  prescanition 1o e Bapent Appeaisal |
. L unumiter, ; : '

xi Mo Jwther cxpansion our miodifications in e plani
- shall be carded out withews prive approval of the |
M-I.Hl_ﬂ!'_\. ol LI\.'EII-..III-H!..‘III.__ b orenay il Clinie _L;lEI.IE_r_. _

Assured fo comply

Al | Coneenling tactual duta or submission of alse/fabricated |'d:r=rn*
dite may result 0 revocalion  ofthis  enyironmental |
clearance and attract action under the provisions ol |
Eny ironment (Prtection) Aci, 985, '

—

X The Minisiry may revoke or suspend the clearance, if | Agreed
implementation of any of ilw above conditions is not |
L sunisintory.

Xiv CThe Ministry reserves the right e stipulate additional | Agreed
conditions ol Townmd necessary. The Company in s time

. bound manncr shall implenient these conditions, P e 3

xv ' The Regional tilice o this Ministes shull monitor  Agreed
| | comnpliance of the shpulatedeonditions. The Pruject
| ' authorities should extend toll cooperation (o the ofticer (5)
; of the Regimal Oilice by furishing  the  requisite
B RIS T E T TR T 8 i Cpons, g gl P

v i The above conditions shall be entorced. inter-alia | Agreed.
cunder the  provisions of the Water Prevention &
| Comirol of Pollution) Act, 1974, the AirPrevention &
Control offollution) Act, [Y51, thwe !
Enviromment Frotection) Act, | 8, Hazardous |
and  OtherW astesiManagenmient  and  Trans-boundary
" Movement) Rules.20016  and  the FublicLiability
" hsuranee Act. P90 along wih their aimendiments i
cand Rules aod any other orders pussed by the Hon'ble |
Supreme Cowrt ol islia High Couns and any ulht'FE
_Count of Law velating o the subject mutter.

__..
=)

|

The proposicin shall abide by all e conmitments and [ Wil be complied,
recommcndations made in ek lA/EMP repon and alsy .

that  during  presenttion w0 the  FEAC. Al 1he
cammilmentts ads on the assues ised during public |
| hearmg shatl also be wmplemened betier and spiit,

—

The  proposent shall  obiain all necessary |a'lrn'd
cleamances apprusals that may b ieyuireidbe fore |:I'n'.-!
st ol the propst. The Ministn o aiy  other
competent muthority muis stipulate sy Further condition |
for envirvmmenial protection. The Ministey or any other
competen! authority may stipulate any further condition
___ Tor envirommiental protection,

10 | Ay appeal ugainst this enviconmental cleusance shall | Agreed
§ | lie with the National Groen Tribunal, i preferred. within .
| | a period of 30 days as prescribed under Section 16 of the I

Mtz Green Tabunal Act, 2010

A 1 he eoal company. project propunent shall be liabbke
o the compensation mpaingt theillegnl T _i_r'_u_n_:#':
.I?
b £




=

Craised by the respective Stte Govoonmments ol any point el
of time. in terms ol the orders dated 2nd August. 2017 of
| Hon'ble Supreme Court in WP (Civil) No. 11472014 in the

: matter ol 'Commeon Cauge Vs Unien ol India £ athers,
12 - The concerned State Govermnment shall ensure no mining | Agreed.
| operations 10 commence Gl theentire compensation lor
illegal miniong. i any. is poid by the project propenent
throughther  respective  Department of  Mining &
fi-l.‘.‘ﬂhl;]._!_t. i skt L'h.IIIIP“I:IHL'-\_' ot the judtul'h':l'l[ of Hon'ble
| L Suprenwe Cownl, s e
| 13 | This Envitomment Clearance shall wot be vperational till | Agreed.

| such time the pr?jr-r:t proponentcemplics with the above
| said judgment of Hoa'ble Supreme Coun, as applicable,

i

and other stululury Peguitemenls

Fo—— o — =

b e
1 This issues in supersession of te corlier 10 pranted vide | Aprecd

letter dated i Jaouary. 20060 28ih Fobruary, 2020,
S AR Al 8t Folwuary, SU20, ;
/i;l([l ! '1' L)

{R. N. Anjaan)
A.5.0.

P —




M’s Amrapali OCF, Magadh Amrapali, Araea, C.C L. At +PO- Tandwa , Dist-Chatra.

g4 wraten we gabTeTer HNME}{”HE_&
FRETS Wod yguvl fgEer ooy
ﬁuﬂﬂﬁuﬂﬁ,m |
Regional Office cum Laboratory,
Jharkhand State Pollution Control Board
P.T.C.Chowk, Hazaribagh. — 825301

Ref. No...... g"l,-@t/ Date... !1.5,{{ 13/41

INSPECTION REPORT - Air & Water
Date of Inspection:  12.12.202]

(A) GENERALINFORMATION
1. Name & Address of Industry : Ms Amrapali OCF, Magadh Amrapali
Araea, C.C L.
Al +P0- Tandwa , Disi-Chatra.

(i ]*hﬁfEmmyEqmumMﬂmuﬂm Fyisting

(@  Dateof Commissioning 7 th Feb. 2014
(i) Large™edium/Small . Large
(iv)  RedOmnge/Green Red,
.4 Narne, Dﬂlgmatmn&!ullﬁdchfﬂmﬂﬂrl No.of :
(1) Cecupier Sri Bhoia Singh,, Ditrector

Technical operation CCL
Darbhanga House, Ranchi

(ii) Overall Incharge OF Industry : Mr B N. Yadav, Project Officer
3. Named&: designation of Person (s)
Present during Inspection r Mr. Manish Sinha, Asst. Mareger (Miring)
4. Operational status : Full/ Partial/Closeds
(i} If partial . which partis closed : “ull
5.Production capacity per day/month in tonne  : Coal - 14.4 Million Ton/'¥r

(i) Name of product with their actual production per day/month:
Raw Coal - 10.20 Million Ton/¥r

{From April to March)
(i1} Name of the raw material with their actual
consumption per day / month in tonne Explosive - 6118235 Kg/'Y
6. Manufacturing Process : Drifling, Blasting, Mining, Surface Minor then
Disparch,
(B) WATER FOLLUTION CONTROL
I Source of effluent genration
{i)Industrial : Source Cuantity [KLD
EY Mine pir - 1315 KLD
(k)
(i) Domestic (a) Wurkers activity L0 KLD
by  Colony & Officce - No colony
2. Treatment facility
(i)  Industrial : Mine water go to the mind out pit from where it is used for water sprinkiing.
(i) Domestic : Septic tank provided for sewage discharge.

Note - Unit obtained EC vide Ref. no. 1 - 11015/ 109 / 2003-1A(M) Date
capacity from 12 MTPA 1o 14.4 MTPA for which unit has granted CTE.idl
has been sent vide Ref, no. 473 did 21.03.2020.

20,053 2020 foe enhancing production

;...,?.
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Ms Amrapali OCP, Magadh Amrapali, Araea, C.C.1_ Af +PO- Tandwa , Dist-Chatra,
" 3. Operational status of E. T.P.; Full/Partial /Closed (1)

(i} Industrial ;

() If partial , which par is

non - functional :
(i) Domestic ;

(b} If partial, which part is

non-fimctional :
4. Numberofoutlet :
(i} Industrial ; Nos

-MNAL

v LA

{Ine

(a) Ongin of cach outlet ;. Mine pir

(ii) Domestic ; No
(&) Origin of each outlet :
5. Disposal ;

(i) Industrial :

(2) Mode :
{b) Site :
(i) Domestic :
{a)Mode: ...
(b} Site :
6. Sampling :
(i} Industrial

il
No Colony

Through pipe
Water sprinkiing by water anker at dusty area.

Kuchcha Nallah
EffTuent used for dusty area & green belt deviopment,

Done by CMPDIL (Mine Water)

(a} Indicate outlet as under 51 . No, -4

(b) Comparative flow condition with re:b'em.r: Lo SI Hu B I m
Excessive / Normal /Negligible..... s e B e o

{ii) Domestic -

(a) Indicate outlet as under 81 . Mg, 4 i
ib) Cﬂmpnmwcﬂuwmrﬁ]hmwtth mimnn:lu SI h-u B I{I}

Not Done

Excessive / Normal MNegligible. ...
7. Compliance of condition /directions ;
{(1h  Whether applied fnrf:unsml[!'urpennl:l from .0LOL2022 10 31.12.2022 ) Yes /Nu
If Yes : Pending with H. )./ to be forwarded by RO, . .. Yea/No
(@)  Discharge Consent  Applied for CTO vide H.0. Memo no. - mwmmr&

{A) Spexific Conditions:

L =

PTRIOIZ2021/284 did - [5.02.202] valid upio 31.12. 2021,
Compliance

That, the accupier shall reclaim mined out areas with *Internal dumping' Technical reclamation to

OB and shall plant trees on them. the rmuned owt area of Amrapali OCP has been

done from 2017-18 to 2019-20. In 2017-
18, 26 Ha area was technically reclaimed,
in 2018-19, 5.30 Ha of area was technically
reclaimed, in 2019-20, 34.7 Haand in
2020-21 35 Ha of area has been backfilled,

* Froin begaining to the monsoon 202 |, total
approx 90,000 trees have been planted and
*In Monsoon 2020, spread the Seed halls
for raising of green belt in Binglat OB dump
and for top soil preservation at Honhe OB
dump. Work is completed at Binglat OB




2.

10.

Mis Amrapali OCP, Magadh Amrapali, Araea, C.C.L. At +PO- Tandwa , Dist-Chatra.

That the occupier shall construct catch drain siltation
pond retaining wall of appropriate size to arrest silt
& sediment flows from OB dump and mineral dump

That the occupier shall do Over Burden management
properly as prescribed in environment clearance.

That the occupier shall operate crushers at CHF
with high efficiency bag filters water sprinkling
system to check fugitive emission

That, the occupier shall operate and maintain ETF
with workshop of heavy vehicles,

That, the occupier shall inform to Regional Office -
Cum -Lab, Hazaribagh and Head Office 1SPCB Board
at Ranchi within 24 hrs from the time of Closure or
opening of the plant,

That, the occupier shall if be found violating Uhe
Consent to Operate at any point of time during
inspection of the plant by the competent authority,
the consent to operate shall be revoked as per
provision of the acts.

That the occupier shall not exceed the production
capacity beyond the capacity as mentioned in CTO.
That, this CTO is subject to any further ecision/
direction/order/ issued by MoEFE&CC in this regard.
That the occupier shall ensure the transportation of
the ROM & OB through fully mechanically covered
transport vehicles and in case of contractual
transportation an agreement shall be made with the
transporters mentioning contract uftranspnr:}}n‘;

Complied.
Toe Wall
a. in the OB dump at Binglat, toe
wall has been constructed 1 km length
at the North-west side of the OB dump.
b. Construction of extended 450m
length of Toe wall at first bench of Binglat
OB Dump is completed.

-3 Construction of quarry boulder
retaining wall at Honhe DB dump is
completed with garland drain for 2 Km of
length

Catch drain

a. Construction of Catch drain of 3
Km length & 01 nos of Siltation Pond are
completed along the Toe wall at
Northwest side of Binglat OB Dump.
construction of Catch drain of 2 Km
length & 02 nos of Siltation pond around
Honhe OB Dump is completed.

OB DUMP has been stacked at earmarked
dumpsite with proper terracing and
maintenance of slope as per statutory
ProvIsons.

Not Complied

Work awarded to M/s Larsen and Turbo
Limited on 31.12.2020. The teamn of M/s
Larsen & Turbo visited the site with Project
Engineer E&M for survey asinformed by the
umil’s represantative.

Being complied

Agreed

Agreed

G
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14,

15,

Ms Amrapali OCP. Mapadh Amrapali, Araea, C.C.L. At +PO- Tandwa , Dist-Chatra.

materials shall be terminated with immediate

effect if any vehicie at point of time during the
transportation of materials be found uncovered.

That the occupier shall construct and maintain catch drain
siltation pond retaining wall of appropriate size 10 armest silt
& sediment Nlows from soil, OB dump and mineral dump.

That the occupier shall operate crushes at CHP with

high efficiency bag filters water sprinkling system to
check fugitive emission,

That the occupler shall comply all the conditions of
EC and CTO and submit its report to the board on six
monthly along with the recent analysis reports,

That the cccupier shall install, operate & maintain
ETP with workshop of heavy vehicles.

That the occupier shall construct toe wall and garland
drain around the OB dump.

F62

Catch drain

*Construction of Catch drain of 3 Km
length & 01 nos of Siltation Pond are
completed along the Toe wall at
Northwest side of Binglat OB Dump.
*Construction of Catch drain of 2 Km
length & 02 nos of Sitation pond around
Honhe OB Dump is completed.

Toe Wall

a. At Binglat OB dump, toe wall has
been constructed 1 km length at the
North-west side of the 08 dump.

b Construction of extended 450m
length of Toe wall at first bench of Binglat
OB Dump is completed.

Construction of quarry boulder retaining
wall at Hanhe Ob dump is completed with
garland drain for 2 Km of length.

Work awarded to M/s Larsen and Turbo
Limited on 31.12.2020. The team of M/<
Larsen & Turbo wvisited the site with
Project Engineer E&M for survey.

Agreed and complying.

Oil & grease trap have been made in the
workshop area of outsourcing company.
An another ETP is proposed in the
workshop. Work awarded to NBCC for
Construction of Workshop along with ETP
for the expansion project vide No.NECC/
ED{CPG)/2020/500 Dated:13.11.2020.

Complied.

Toe Wall

a, In the OB dump at Binglat, toe
wall has been constructed 1 km length at
the North-west side of the OB dump.

b. Construction of extended 450m
length of Toe wall at first bench of Binglat
OB Dump is completed.

g Construction of quarry boulder
retaining wall at Honhe OB dump is
completed with garland drain for 2 Km of
length. .

Catch drain
a. Construction of Catch drain of 3

Km length & 01 nos of Siltation Pond are
completed along the Toe wall at
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M5 Amrapali OCF, Magadk Amvapall, Araea, C.C.L. At +PO- Tandwa , Dist-Chatra,

That, the occupier shall install, operate and maintain
the system for online menitoring of ambient air quality
and continuous mine water discharge quality with
connectivity to Jharkhand State Pollution Control
Board and CPCB server.

That the occupier shall install, operate and maintain
facilities to dispese of carbonaceous harardous and
non-hazardous solid wastes for co-processing in high
temperature kilns/furnaces and shall dispose of non-
carbonaceous hazardous wastes to TSDF and shall use -
non-carbonaceous non-hazardous salid wastes or mine
overburden as a substitute of live soll or as a land fill
a5 and where applicable.

That the occupier shall make arrangement of
transportation of ROM to the railway siding or coal
washery by pneumnatic conveyer fully covered all along
its way,

That the occupier shall/keep OB dump (s) to grey land
and at least 100mtr away from river/stream/water body.

That the occupier shall construct toe wall and garland
drain around OB dump(s) with pucca sumps having
pumping back arrangement of settled run off to
prevent carryover of soil and dirt with runoff into

nearby water body/system.

—_—

Northwest side of Binglat OB Dump.

Construction of Catch drain of ? Km

length & 02 nos of Siltation pond around
Honhe OB Dump is complete

a. PM 10 Analyzer installed.

b. The procurement of CAACMS system
a3t Project Office (Core Zone of Amrapall
OCP) & Project Dffice of Magadh
OCP{Buffer zone of Amrapali OCP) is also
under progress from GeM portal of Gowt,
of India as informed.

The waste generated during mining is OB
and is stacked in OB dumps earmarked
farthe purpose.

Assured to comply

Being Complied

Distance of more than 100 meter is being
maintained from Barki River & nallah,
Compiied.

Toe Wall

a In the OB dump at Binglat, toe
wall has been constructed 1 km length at
the North-west side of the OB dump.

b. Construction of extended 450m
length of Toe wall at first bench of Binglat
OB Dump is completed.

% Construction of quarry boulder
retaining wall at Honhe OB dump is
completed with garland drain for 2 Km of
length. .

Catch in

a. Construction of Catch drain of 3
Em iength & 01 nos of Siltation Pond are
completed along the Toe wall at
Northwest side of Binglat OB Dump.
Construction af Catch drain of 2 Km
length B 02 nos of Sitation pond around
Honhe OB Dump is completed.
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M's Amrapali OCP, Magadh Amrapali, Araca, C.C.L. At +PO- Tandwa , Dist-Chatra, @

That the occupier shall make separate arrangement
for proper storage of live soil obtained during
area with mine 08,

That the cccupier shall establish well equipped
environment laboratory with facilitias to monitor at
least all regulatory parameters,

That the occupier shall ensure washing of wheels of the
vehicles used for transportation of coal to mitigate
fugitive emission.

That the occupier shall ensure installation and start
operationalization of CAAQIMS and PM 10 analyzer
within 2 months from date of issuance of this CTO
failing which CTO may be revoked and environmental
compensation may be levied as per the norms,

That the occupier shall submit application for
renewal of consent under section 2526 of the water
[prevention&Controlof Pollution)Act, 1974 and under
section 21 of the Air (prevention EControl of pollution)
ACt, 1981 again 120 days prior to the date of expiry of
this consent with requisite fee and documents
showing compliance of all of the above condition.
That this CTO supersedes the CTO granted vide RefNo
JSPCB/HO/RNC/CTO-664561%2020/1408, Dated 01.09.
2020.

General Condition.
Mﬂwmqﬂﬁ'ﬂlai]maimﬁnﬂ:mbiemakqdity within
the standard given below

standard and the quantity, as follows:
Parumeter Standard
Paniculate Matter 150 mg™Nm’

That, the occupier shall keep process effluent in close-circuit
and the quality of effluent from other sources in conformity
with the

standard (s) and the discharge quantity as below-

Parsmeter Srandand
Total Suspended Solids 100 mg/L
BOD J0mg/L

Complied

The top soil (2.6 L m3) has been
preserved near Honhe OB dump. It shall
be laid as per top soil management plan
wihen the OB dump will reach its designed
height. Top soll is being spread over 23
Ha reclaimed/ backfilled area for
Monsoon plantation 2021,

removal of OB from the mine and reclaim
decoaled

Coal India have own lab. Named M/s
CMPDIL for the monitoring work.

Agreed

The procurement of CAACMS system
at Project Dffice of Amrapali OCP (Core
Zone of Amrapali OCP).

Agreed

Agreed

Compliance

Coal India have own lab. Named

Mis CMPDIL for the monitoring work.
Standards arc maintained and test report
attached for the quarter ending December
2020 & March *2021 as Annexure |.
Maintained. Time 1o time monitoring has
been done by CMPDIL Ranchi

done by CMPDIL.. Test report attached as
Anmexure |




(4)
SN

(5)

(6}

(M

(8)

(%)

(10)

(1

(12)

cop 250 mg/L

Ol & CGrrease 10mg'L

That, the occupier shall dispose of solid wastes as follows:

Wasie Type Mode of Disposal

Hazardous Carbonaceous Wastes In co-processmg in
highternpermature
fumacesor kilns

Hazardous Non-Carbonaceous In TSDF

Wastes

M/s Amrapali OCP. Magadk Amrapali, Araen, C.C.L. At +PO- Tandwa , Disi~Chatra. .

The waste generated during mining is OB
and is stacked in OB dumps earmarked for
the purpose

Non-Carbonaceous Non- Hazardous  As a substitute of Soil or

solid wastes' Mine Over Burden wiinerl

That, the cccupier shall keep D G Set{s) within acoustic
enclosurc and shall keep the height(s) of exhaust prpe(s)

as per Central Pollution Control Board norm.

That, the occupier shall install and maintain Central Ground
Water Board' State Ground Water Directorate approved
gystem of rain water harvesting-cum-ground water recharge
and submit the photographic view of the structures within
amonth,

That, the occupier shall grow and maintain greenery of the
project in the periphery and other evailable spaces and shall
continue enhancing its plant density and biodiversity.

That, the oceupier shall submit environmental statement with
supporting stoichiometric caleulations analyses reporis, every
year lotest by J0th September of the next financial year.
That, the oceupier shall submil report{s) duly monitored and
issued by an NABL accredited / 150 9001:2008 and OHSAS
180012007 certified laboratory in compliance sub-para (2),

(3}, (4) and (5) of paragraph 3 of this CTO yearly at required

ty.
That, this CTO is valid subjected to the valwdity of mining
Lease/Mining Plan/Ecofriendiy/Environmental Clearance,
if applicable. In case of no renewal of Mining Lease/Mining
Plan, this consent shall be treated as revoked automatically.
That, this CTO is issued from the environmental angle only
and does notl absolve the sccupier from other statutory
obligations prescribed under any other law or any other
instrument in force. The sole and complete responsiba ity
to comply with these conditions laid down in all other laws

for the timebeing in force, rests with the industry/ unit! occupier,

That, this CTO shall not in any way, adversely affect or
jeopardize the legal proceeding , if any, instituted in the past
or that could be |, instituted against you by the State Board for
violation of the provisions of the Aci or the Rules made there
under,

Iy

Complied

Rainwater Harvesting:-.

i Work Completed for installation &
Construction of minwater harvesting system
at PO office and Executive Hostel of
Amrapali Project and proposed at VTC
near PO Office as well as 15 thno. of Rain
water Harvesting system in process.

Check Dams 5 nos. and 3 nos, pond have
been constructed.

*From begaining to the monsoon 2021,
approx 90,000 trees have been planted
and being maintain.

*In Monsoon 2020, spread the Seed balls
for raising of Green belt in Binglat OB
dump and for top soil preservation at
Hanhe OB dump. Work is completed at
Binglat OB dump area.

Complied.

Environmental Statement for 2020 has been
submitted to Board.

Monitoring is done by CMPDI which is an
N ABL accredited laboratory. The repon
for the quarter ending December 2020 and
March'21 is attached as Annexure- |.

Apreed

Apreed




M Amrapali OCP, Magadh Amvrapali, Araea, C.C.L. At +P0- Tandwa , Dist-Chatra.
(13}  That, the occupier shall comply with all applicable provisions of Agreed @
the Water ( Prevention & Control of Pollution) Act, 1974; the
Water (Prevention & Control of Pollution) Cess Act, 1977; the Air
{ Prevention & Control of Pollution) Act, 1981 : and the Environment
{ Protection) Act, 1986 and Rules made there under.
{(C)  AIRPOLLUTION CONTROL
1. Source of Emission : Boiler'Fumace/Crushing Section/process/specify,if any other............
Drilling, Blasting, Mining and movement of heavy vehicles.
2. Pollution Control facility :
(i)  Warer Sprinkiing by tanker on road and dusty area.
(m) Tree Plantation
(m}  Surface minor is used for coal mining for coal mining fo minimize the air

pollution,
3 Operational Stanusof pollutioncontrol facility : Full/partial/non-functional If partial ,which
part is non-functional,
4. Fuel :
Twpe Cuantity { tday)
i) H.5.D. 18000 Lis/day
5. Stacks: No Stack
Mrmiber Antached to Hesghi Por hole Plateform Ladder
{(¥/N) (YN} (Y/N)
El Date uﬂmﬂ .ﬁ:r Mr.rm!unrm Hmmrd&pCHPﬂE
Bilack emmizsion AAQ. Mojse
(i) i :
7. If D G_‘inl
Capacity Housing proper Height of exhaust pipe
(in KVA) mproper from roof in meter (m)
(i} 5 mos D.G sel Proper Acoustic enclousure
B Compliance of condition /directions ;
i} Whether applied for consent (for peried from 81.81.22. t0 31.12.22) Yes/ Mo
IfYes : Pending with H. Q./ w be forwarded by R.O. .....ccvveevee. Yes/No

()  EmissionConsent;,  Applied for CT0 vide H.0. Memo no. - JSPCEHO/RNCCTO-
Q7810122021284 did - 15.02.2021 valid upte 31.12.2021.

Condition () Compliance
9.  Compliance of N.O.C. conditions/directions{ Vide letterno ...........did ... Jfor
Emission ...
(D)  SOLID WASTE MAHAGEME‘HT {[}TIET llmnthusc mvﬂed uru:ler thﬂhazmduus waste (M&H)
rules, 1989
. Details of solid waste :
Source Type Quantity Quantity
(Vday) (Vday)
(iyProcess  Miming Over Burden 13.70 Miltion M°/Yr. il
(1i)Pollution control facilities
2, Disposal
(1) Ouantity (Vday) Cheer Burden 13.70 Million M°/¥r.
{11} Site Dump in lease hold area, e
{iii) Any other Mode .. - éq;m H"'-‘r,
(E) HAZARDOUS WASTE MANAGEMENT Xk -,
1. Dietails of hazardous wastc: T .:‘:-"-"ﬂ:#‘qu-"l :
Source Type Quantity -\ (% & /£ Quantity
AN -_'._"'." ;'Il'k.
(Uday) s P o (V/day)
(i)Process Waste Ol 50 Wmh‘ﬂf w o™ Nl




M/s Amrapali OCP. Magadh Amrapali, Araea, C.C.L, At +PO- Tandwa , Dist-Chatra. @
{ii)Pollution Control facilities. .. 2 Nes imonth
p.3 Mode of treatment :

1Storage:  Waste O -S0LAM  vday. How Kept in M.S. Driams,
Discarded Baitries - ] No/M

& [hsposal :
{130 wantity t/day 1) 50 L'M (i) I Nos fmonth
(i) Site Sent to origanal menufaciure co.

5. Whether authorisation obtained :Yes No  Authorisation from June, 14 to June, 2019..
6.Compliance of conditions / directions -

1. Source of water supply& quantity (in KLD)

Indastrial Domestic Processing Processing
Cooling Spraying purpose whereby water whereby water
in mine pits or gets polluted gets polluted &
boiber feed. & the the pollutants
pollutants are are not easily
eassily brodegraduble
biodegradable deare toxic
{1} Municipal waser
Supply Mains PR — 2 KLD
(it) Wedl Tube-well 3
(i) Canal
(¥) Any other IS KLD e e
Mine
2 Method of measurement : Water meter/ Ventun meter/Notch/
Orifice meter any other As informed
3 Operational status of measuring devices Functional Non-functional

4.Laste date of water cess paid
(G) LAND AVAILABLE FOR GREEN BELT DEVELOPMENT
{i) Existing Tree Plantation has been dome. Sqm
(ii) Available for fulure development . Sufficient.......... . Sq.m
(H) PUBLIC COMPLAINTS (ifany ) Fes
I. Namre of complaint  Regardinmg air pollution due to transportation of trucks
2. Mumber of residential units within 100{ mt...)the boundary of the unit :
() COMMENTS OF :

(A)YMNSPECTING OFFICER : (Kame R. N. Anjaan Desig. AS.0.
(i) Recormendation for Consent :  Unir has not instalfed the PMI0 analyzer. CAAQMS and not
installed CHF & Sifo. In the light of acts show cause

may be asked.
(K. ¥ Anjdan)
A50
2. Regional Officer s Recommendzgion ;
i1 Consent : As above




Compliance Report of EC Vide Letter No ]-11015/109/2003-1A. 11 (M) Dated @
10.05.2020 in respect of M/s AMRAPALI OCP (20.16 MTPA) of Amrapali &
Chandragupta Area, CCL in an area of 619.87 Ha.

amm

SN Specific Condition ~ Compliance
The project proponent shall obtan Consent to | Applied for CTE.
establish from the Swte Pollution Control
i | Boards for the proposed peak capacity of 20.16
MTPA (Peak) prior to commencement of the
increased production B

All the non-compliance conditions stipulated in Being Complied
i |earlier ECs shall be complied within 4
months.

Further expansion shall be considered only after the | Agreed.
completion of mitigation measures proposed by PP
during EAC presentation based on recormmendation of
Ministry's Regional Office. o .
All the 3 continuous air quality monitoring station | Assured to comply

should be made opemation  within I Continuous  air  quality
months from the date of issae of this letter and the real | monitoring  station for
w |time data so generated to be uploaded Amrapali OCP is under
on company website. In addition, data should also be | Procurement.

displayed  digitally at  entry and  exist
pate of mine lease area for public display. )
Adeguate effectiveness of EMP should be analyzed | Assured to comply.
from the offsevhike of air pollution data
from continuous monitoring  station  and quarterly

pr—

fi

" report  shall  be generated  and submitted
with 6 monthly compliance reports 10 RO, '
MoEF&CC. 2 o = ]
The PP shall complete all non-compliance!/ partial | Assured to comply

Vi compliance in one  year and the action

taken report shall be submitted to Regional Office of
the MOEF&CC |
Quality of polluted water generated from the Being complied

operations which include COD and acid mine | Monitoring of Effluent 15!
drainage and metal contamination shall be monitored | being done & report prepared
vii | along with TDS. DO, TSS. The | by CMPDI for the Qtr ending
monitored data shall be uploaded on the website of | December ‘20 & March "2021
the company as well as displayed at  the | are attached as Annexure-4.
site in public domain. _ I i
PP shall submit a third party assessmen of EC | Assured to comply

Compliance shall be undertaken once in three | As directed, @ third parTy
years through agency like ICFRV NEERVIIT or any assessment shall be carried out
other expert  agency  identificd by the | for Amrapali OCP undertaken
wii | Ministry to Ministry’s Regional Office, once In three years through
experts agency recognized by
MotFECC.

Unit has moved the proposal o |
) i WEERI Magpur.
iJ“ Continuous Monitoring at Occupanonal safety and Being Complled
health hazards and the Corrective  action

=




peed to be ensured. :

Persons of nearby villages shall be given training on
livelihood and skall development o
make them employable.

| more employable as informed.

Being complied

The training on livelihood and skill
deveiopment s regularly been
undertaken in CCL & Amrapali
area for making nearby villagers

Xi

PP to plant 100,000 nos. of Sal trees only
pursery of 5 ha sal rees
distribution in nearby areas.

and develop
four free

Being Complied

i

Mining shall be carried out only by surface miners for
the  project (as proposed) and silo
loading till raillway siding through in-pit conveyor
should be installed to avoid road.

Mot installed.

The wark for Amrapali CHP & Silo
has been awarded to Mfs Larsen
amd Turbo Limited on 31,12.2020.

Xiil

. —

No. 1142014, Common Causc V5 Lmion
of India & Ors vide its judgement dated Bth January,
2020 has directed the Uniom of India to
impose a condition in the mining lease and a similar
condition in the environmental
clearance and the mining plan to the effect that the
mining lease  holders shall, after ceasing
mining operations, undertake re-grassing the mining
mmm]um:rmwhiohmyhaw
heen disturbed due to their mining activities and
restore (he land to a condition which is fit
for growth of fodder, flora, fauna etc. Compliance of
this  condition after the mining activity
is over at the cost of the mining lcase holdersProject
The implementation report
of the above said condition shall be senmt 1o the
Regional Office of the MoEFCC.

Dudhmatia sircam
the flow rate of Dudhmatia
cammed out and  record

straighteming of
Regular monitoring of
streamn  shall  be
MmAinain

Hon ble Supreme Court in an Wnt Petition{s) Civil

i e O e e - e
PP should opt specific mitigative measurcs for the

E—

Agreed.
continuous development of green
belt, regressing & vegetation is
being practiced ewvery year in
Monsoon departmentally and by
Srate Forest department an
backfilled area or available
locations.
Grass matting using Guinea
Charabadam  and
Johnson grass have been done
on the barren portion of
Honhe 0/B dump in 2020.

Assured to comply.

M

PP should ensure that coal wransportation  from
Amrapali  Railway Siding  through belt
conveyor (within two years) from the grant of EC

Mot complied yet.

The work for Amrapali CHP &
Silo has been awarded to M/s
Larsen and Turbo Limited on
31.12.2020.

| The project is under construction
phase and shall be completed in
the stipulated timeline a5
informed.

PP should install 10 nos af fog cannan system in mine area
B OB dump.

Proposal initiaved from CCL HQ for
procurement of 10 no af Fog
cannon is under Approval stage.




The company shall obtain approval of CGWA for use of
groundwater for mining operations at its emhanced
capacity of 20016 MTPA [Peak),

Being Complied
Fermission has been
obtained.

il

Active OB Dump should not be kept barren/open and
should be coversd by lermporary
prass to avoid air bom of particles

Agreed.

X

Hon'ble Supreme Court in an Writ Petition(s) Civil
Mo. 1142014, Common Cause wvs Union
of India & Ors vide its judgement dated 8th January,
2020 has directed the Union of India to
impose a condition in the mining lease and a similar
condition in the environmental
clearance and the mining plan to the effect that the
mining lease holders shall, after ceasing
mining operations, undertake re-grassing the milling
aren and any other area which may have
been disturbed duc to their mining activities and
restore the land tw a condition which is [t
for growth of fodder, flora, fauna ewe. Compliance of
this condition after the mining activity
is over at the cost of the mining lease holders/Project
Proponent”™. The implementation report
of the above said condition shall be sent lo the
Regional Office of the MoEFCC.

Mo

Commitment made during public consultetion process
shall be adhere 1o The proposed
amount earmarked for CER acuvities shall be
considered as part of Environment
Management Plan, which shall be accomplished
within period of 5 years™

Mo

Project Proponent shall obtain blasting permission
from DGMS for conducting mining
operation near villages and also explore deployment of
rock breakers of  suitable  capacity  in
the project to avoid blasting very near to villages.
There shall be no damages caused to
habitation/structures due to blasting activity.

il

In addition, the project proponent shall develop

Complied

1. Earlier when blasting
was done  within
danger zone of 300

meters blasting
peErmission was
obtained vide No 5-
29020/02/2016-
RE/434; dated
24.02.2017

greenbelt  outside the plant  premises such as | &




avenue plantation, plantation in vacant areas, social | I
foresiry eic. |

PP shall pay to farmers of agricultural land if there is | Agreed |
it |any loss  found by  concermed  District
Commissioner as per extent rules or norms.

Persons of nearby villages shall be given truining on | Being complied
livelihood and skeill development o

wiy | make them employable.
|
Standard EC Conditions -
SN | Specific Condition | compliance
(a) Statutory Compliance
The project propanent shall obtain forest clearance under the | Complied
. provisions of Forest [Conservation) Act, 1985, in case of the
diversion of forest land for non-forest purpose involved in the
project
The project proponent shall obtain clearance from the National | This condition is  not
li | Board for Wildlife, if applicable. applicable for Amrapali
N OCP.
The project propenent shall prepare a Site-Specific Conservation | Being Complied
Plan / Wildlife Management Plan and approved by the Chiefl Wildlife

Warden. |
The recommendations of the approved Site-Specific Conservation |
lii | Plan/Wildlife Management Plan shall be implemented in
consultation with the State Forest Department. The implementatian
report shall be furnished along with the sic-monthly compliance
report [In case of the presence of schedule-l species in the study
areal.

The project proponent shall obtain Consent to Establish/Operate | Complied
under the provisions of Air (Prevention & Control of Pollution) Act,

" 1981 and the Water (Prevention & Control of Poliution) Act, 1974
from the concerned State pollution Control Board) Commitiee.
v The project proponent shall obtain the necessary permission from | Being Complied

the Central Ground Water Authority.

Solid/harardous waste generated in the mines need (o be addressed | Being complied
Vi |in accordance to the Solid Waste Management Rules,
2016/Hazardous & Other Waste Management Rules, J016.

{b) Air quality monitoring and preservation il -
Continuous ambient air quality monitoring stations as prescribed in | Being Complied
the statue to be established in the core rone as well as in the buffer
rone for monitoring of pollutants, namely PM10, PM25, 502 and
[ [0F 8

Location of the stations shall be decided based on  the
[ meteorological data, topographics! festures and environmentally
and ecologically sensitive targets in consultation with the State
Pollution Control Board.

| Online ambient air quality monitonng s1atksns may also be installed
in addition to the reguler monitoring stations as per the
requirement andfor in consultation with the SPCB. Monitoring of

heavy metals such as Hg, As, Ni, Cd, Cr, etc to be carried out at leassSm"7 _ |
e W
'__13'} L O
2l
e it



| once in six months.

| The Ambient Air Quality monitoring in the core zone shall be carried
oul to ensure the Coal Ingustry Standards notified vide G3R 742 (E)
dated I5th Sepgtember, 2000 and as amended from time to time by
Che Central Pallution Control Board. Data on amzient air guality and
heavy metals such a5 Hg, As Ni, Cd, Cr and other monitoring data
shall be regularly reported to the Ministry/Regional Office and to
the CPCB/SPCB.

carried out by coversd trucks/conveyars,

Effective «control  measures  such a2 regular  water/mist
sprinkling/rain gun etc shall be carried out in critical areas prone to
air pollution [with hgher values of PMIO/PMZS) such as haul road,
loading/unloading and transfer points. Fugitive dust emissions from
all spurces shall be controlled regularly, it shall be ensured that the
Ambient Alr Quality parameters conform to the norms prescribed by
the Central/State Pollution Control Board.

Transportation of mul, to the extent permitted by road, shall be | Be

Being Complied

The transportation of coal shall be carried out as per the provisions
and route envisaged in the approved Mining Plan or environment
monitoring plan. Transpartation of the coal through the existing
road passing through any willage shall be aveided. In case, it is
proposed to construct a ‘bypass read, it should b 20 constructed so
that the impact of sound, dust and accidents could be appropriately
mitigated.

Being Complied

I i i [ ——

Vehicular emissions shall be kept under control and regularhy
monitored. All the vehicles engaged in mining and allied activities
shall operate only after obtaining PUC certificate from the
authorized pollution testing centres.

Coal stock pile/crusher/feeder and breaker material transfer points
shall invariably be provided with dust suppression system. Belt-
conveyors shall be fully covered to avoid air borne dust. Side
cladding all along the conveyor gantry should be made to avoid air
borne dust Drills shall be wet operated or fitted with dust
EXTractors.

Assured to comply

Coal handiing plant shall be operatec with effective control
measures w.r.l. variows environmental parameters. Environmental
friendly sustainable technology should be implemented for
mi_'gatinu: such paramelers.

Assured to comply

(<) Water quality monitoring and preservation

(i

The effluent discharge [mine waste water, workshop t-Fl'h.remb shall
be monitored in terms of the parameters notified under the Water
Act, 1974 Coal indusiry Standards wvide G5R 742 [E) dated 25th
september, 2000 and as amended from time to time by the Central
Pollution Control Board,

Complied

(i)

The monitoring data shall be uploaded on the company's website
and displayed at the project site at a suitable location. The circular
NaJ-20012/1/20064A.11 (M) dated 27th May, 2009 issued by
Ministry of Environment, Forest and Climate Change shall also be
referrad in this regard for its compliance.

Being Compfied

Regular monitoring of ground water level and guality shall be
carried out in and around the mine lease area by establishing a
netwok of existing wells and construcling new pictometers during
the mining operations. The monitoring of ground water levels shall

Baing Complied




be carried out four LiMes 4 year 1.e. Pre-monsoon, Monsoon, post- |
monsoon and winter. The ground water quality shall be monitored
once a year, and the data thus collected shall be sent regularly 1o
MOEFCC/RO.

{iv)

Monitoring of water guality upstream and downstream of water
bodies thall be rarried out once In six months and record of
monitoring data shall be maintained and submitted to the Ministry
of Environment, Forest and Climate Change/Regional Office.

Being Complied

(v}

Ground water, excluding mine water, shall not be used for mining
operations. Rainwater harvesting shall be implemented for
conservation and augmentation of ground water resources. |

Complied.

[vi)

Catch andfor gariand drains and siltation ponds in adequate
numbers and appropriate size shall be constructed around the mine
working, coal heaps & OB dumps to prevent run off of water and
flow of sediments directiy into the river and water bodies. Further,
dump material shall be properly consolidated/ compacted and
accumulation of water over dumps shall be avoided by providing
adequate channels for flow of silt into the drains, The drains/ponds
s0 constructed shall be regularly de-sifted particularly before onset
of monsaon and maintained properly. Sump capacity should provide
adequate retention period to allow proper setting of sdt material.
The water so collected in the sump shall be utilised for dust
suppression and green belt development and other Industrial use.
Dimension of the retaining wall constructed, If any, at the toe of the
DB dumps within the mine to check run-off and siltation should be
based on the rainfall data. The plantation of rative species to be
made between ftoe of the dump and adjacent field/
habitation/water bodies

Adequate groundwater recharge measures shall be taken up for
augmentation of groundwater. The project authorities shall meet
water requirement of nearby villagels) after due  treatment
conforming to the specific requirement [standards].

Complied.

Industrial waste water generated from CHF, workshop and other | CHP is nat Installed 1l

waste water, shall be properly collected and treated so as 10
conform to the standards prescribed under the standards
prescribed under Water Act 1974 and Environment |Protection) Act,
1986 3nd the Rules made there under, and as amended from time
to time. Adequate ETP /STP needs to be provided.

The water pumped out from the mine, after siltation, shall be
wtifized for industrial purpose vir watering the mine area, roads,
green belt development etc. The drains shall be regularly desilted
particularty after mensoon and maintained properly.

Being complied

{x)

The surface drainage plan including surface water conservation plan
for the area of influence affected by the said mining cperations,
considering the presence of rrver/rivulet/ pond/lake etc, shall be
prepared and implemented by the project proponent The surface
drainage plan and/or any diversion of natural watercourses shall be
as per the approved Mining Plan/EIAJEMP report and with due
approval of the concerned State/Gol Authority |
The construction of embankment to prevent any dangar against
infush of surface water into the mine should be as per the approved

Mining Plan and as per the permission of DGMS or any other
authority as prescribed by the law.

Being complied




-

[}

The project proponent shad take all precautionary measures 1o
ensure riverine/riparian ecosystem In and around the coalmine up
to a distance of 5 km. A riverine /riparian ecosystem conservation
and management plan should be prepared and implemented in
consultation with the irrigation / water resource department in the
state povernment

Being complied

I_||II Noise and Vibration monitoring and prevention

(i}

(il

Adequate measures shall be taken for control of noise levels as per
MNoise Pollution Rubes, 2016 in the work environment. Workers
engaged in blasting and drilling operations, operation of HEMM, etc
shall be provided with personal protective equipment [PPE) like
ear plugs/mufls in conformity with the prescribed norms and
Buidelings in this regard. Adequate awareness programme for users
te be conducted. Progress in usage of such accessories to be
monitored,

Belng complied

mitigate ground vibrations, Fly rocks, noise and air blast etc., as per
the guJH!HMJrutrd:ad by the DGMS.

(i) |

‘Controlled bla hrastmg ted'mlql.nes shall be pra:trr_ed in order to |

The noise level survey shall be carried out as per the prescribed
guidelines to assess noise exposure of the workmen at vulnerable
points in the mine premises, amd repor in this regard shall be
submitted to the Ministry/RO on sis-monthly basis,

(&) Mining Plan

(i}

Mining shall be carried out under strict adherence to provisions of
| the Mines Act 1952 and subordinate legisiations made there under
| as applicable.

Iliu-ln;mrmlhd.

(i)

| Mining shal be carried out as per the approved mining plan
(including Mine Closure Plan| abiding by mining laws related to coal
mining and the relevant circulars issved by Directorate General
Mines Safety [DGMS5)

Being Caompliad,

{1sl)

No mining shall be carried outl n forest land without obtaining
forestry clearance as per Forest (Conservation) Act, 1980

Being Complied.

[iv)

Efforts showld be made to reduce energy and fuel consumption by
conservation, efficiency Improvements and use of renewable

ENErgY

Being Complied.

[f} Land Reclamation

(il

Remote Sensing survey shall be carried out at least once in three
years for monitoring land use pattern and report in 1:50,000 scale

Change{MOEFCC) from time to time shall be submitted 1o
MOEFCC/Regional Office (RO),

Digital Euﬂt'.r ‘of entire lease hold aru,.fcnre rone using Satellite |

or as notified by Ministry of Environment, Forest and Climate |

i

{i5)

The final mine void depth should preferably be as per the approved
Mine Closure Plan, and in case it esxceeds 40 m, adequate
engineering Interventions shall be provided for sustenance of
aquatic Fe therein. The remaining area shall be backfilled and
covered with thick and alive topsoil Post-mining land be
rendered usable for agricultural/forestry purposes and shall be
diverted, Further action will be treated as specified in the guidelines
for Preparation of Mine Closure Plan issued by the Ministry of Coal
dated 27th August, 2009 and subsequent amendments.

Assured to comply.

(]

—_—




{Inchuding top soll) and afforestation plan shall be in conformity with
the “during mining"/"post mining” land- use pattern, which i an
mtegral part of the approved Mining Plan and the EIAJEMP
submitted to this Ministry. Progressive compliance status vis-a-vis

the post mining land use pattern shall be submitted to the
MOEFCC/RO,

(i)

Fly ash shall be used for external dump of overburden, backfilling or
stowing of mine as per provisions contained in clause (i} and (i) of
subparagraph (R) of fly ash notification issued vide 50 2804 (E]
dated 3rd November, 2009 as amended from time to time. Efforts
shall be made to utilize gypsum generated from Flue Gas
Desulfurization (FGD), if any, along with fiy ash for external dump of
overburden, backfilling of mines.

v

Further, It may be ensured that as per the time schedule specified in |

mine closure plan it should remain live till the paint of wilization.
The topsoil shall temporarily be stored at earmarked site(s) only and
shall not be kept unutilized. The topsoll shall be used for land
reclamation and plantation purposes. Active 08 dumps shall be
stabilised with native grass species to prevent erosion and surface
run off. The other overburden dumps shall be vegetated with native
Aora species, The excavated area shall be backfilled and afforested
in line with the approved Mine Closure Plan. Monitoring and
management of rehabilitated areas shall comtinue until the
vegetation becomes self-sustaining. Compliance status shall be
submitied to the Ministry of Envirgnment, Forest and Climate

Chang/ Regional Office. i ke

{vi)

The project proponent shall make necessary  alternative
arrangements, if grazing land s invobsed In core rone, in
consultation with the State government to provide alternate areas
for livestock grazing, if any. In this context, the project proponent
shall implement the directions of Hom'ble Supreme Court with
regard to acquiring grazing land.

Belng complied

Complied

| (g} Green Belt

(i)

The project proponent shall take all precautionary measures during
mining operation for conservation and protection of
endangered/endemic fiora/fauna, if any, spotted/reported  in the
study area. The Action plan in this regard, if any, shall be prepared
and implemented in consultation with the State Forest and Wildiife

Department.

Belng Complied

i}

Greenbell consisting of 3-tier plantation of width not less than 7.5 m
shall be developed all along the mine lease area as soon as passible
The green belt comprising a mix of native species (endemic species
should be given priority} shall be developed all along the major
approachf coal transportation roads.

Being complied

{h} Public hearing and Human health issues

(@

Adequate illumination shall be ensured in all mine locations (as per

DGMS standards) and monitored weekly, The report on the same
shall be submitted to this mindstry & it's RO on sik-monthly basis.

Being Complied

(i)

The project proponent shall undertake occupational health survey
for initial and periodical medical examination of the perscnne
engaged in the project and maintain records accordingly as per the
provisions of the Mines Rules, 1955 and DGMS circulars. Besides

Being Complied

| regular periodic health check-up, 20% of the personnel identified

—_

iﬂ.d, ;



fram workforce eng;,gﬂl in active mining operations shall be
subjected to health check-up for occupational diseases and hearing
impairment, if any, as amended time 10 time.

(i)

Personnel (including outsourced employees) working in core zone
shall wear protective respiratory devices and shall also be provided
with adequate training and information on safety and health
aspects.

Being Complied

Implementation of the action plan on the issues raised during the
public hearing shall be ensured. The project proponent shall
undertake all the tasks/measures as per the action plan submitted
with budgetary provisions during the public hearing. Land pustees
shall be compensated as per the narms laid down in the RER policy
of the company/State Government/Central Government, as
applicable.

Complied

iw)

The project proponent shall follow the mitigation measures
provided in this Ministry's OM NeZ-11013/5712014-1A.11 (M)
dated 19th October, 2014, titled "Impact of mining activities on
habitations-issues related to the mining projects wherein
habitations and villages are the part of mine lease areas or
habitations and villagzs are surrounded by the mine lease area’.

Being Complied

(i) Corporate Environment Responsibllity

The project proponent shall comply with the provisions contained in
this Ministry's OM vide F.No.22-65/2017-1A.00 dated 1" May 2018,

SSETPN

The company shall have a well laid down environmental policy duly |
approve by the Board of Directors. The environmental policy should
prescribe for standard operating procedures to have proper checks
and balances and to bring into focus any infringements/ deviation/ |
violation of the environmental/forest fwildlife norms/conditions.
The company shall have defined system of reporting infringements/
deviation/ wviolation of the environmentalfforest/wildliife norms/
conditions and/or shareholders/stake holders.

i}

A separate Environmental Cell both at the project and comparny
head quarter level, with qualified personnel shall be set up under
the control of senior Executive, who will directly to the head of the
prganization.

liv)

Action plan for implementing EMP and environmental conditions
along with responsibility matrix of the company shall be prepared
and shall be duly approved by competent authoriby

The year wise funds earmarked for environmental protection
measuras shall be kept in separate account and not to be diverted
for any other purpose. Year wise progress of Implementation of
action plan shall be reported to the Ministry/Regional Office along
with the 5ix Monthly Compliance Report.

[v)

Seff-environmental audit shall be conducted annually, Every three
years third party environmental audit shall be carried out.

(i) Miscellaneous

Assured to comply

The project proponent shall make public the emvironmental
clearance granted for their project slong with the environmental
conditions and safeguards at their cast by prominently advertiting it
at least in two local newspapers of the District or State, of which
one shall be in the vernacular language within seven dayg midlin

Complied




g7

website permanently.

(i)

The copies of the environmental clearance shall be submitted by the
project proponents to the Heads of local bodies, Panchayats and
Municipal Bodies in addition to the relevant offices of the
Government who in turn has to display the same for 30 days from
the date of receipt.

{iii)

Complied

The project proponent shall upload the status of compliance of the
stipulated environment clearance conditions, including results of
manitared data on their website and wpdate the same on half vearly
basis.

()

The project proponent shall monitor the criteria pollutants |evel
nameely; PM10, 302, NOx [ambient levels) or critical sectoral
parameters, indicated for the projects and display the same at a
convenient location for disclosure to the public and put on the
website of the company.

(v)

The project proponent shall submit sie-monthly reports on the
status of the compliance of the stipulated environmental conditions
on the website af the ministry of Environment, Forest and Climate
Change at environment clearance portal.

e | Complied

Being Complied

{wi]

The project proponent shall follow the mitigation measures
provided in this Ministry's OM No.Z-11013/5712014-1A11 (M)
dated 29th October, 2014, titled ‘mpact of mining activities on
habitations-issues related to the mining projects wherein
habitations and villages are the part of mine lease areas or
habitations and villages are surrounded by the mine lease area’.

Being Complied

{wii)

The project proponent shall submit the environmental statement
for each financial vear in Form-V to the concerned State Pollution
Control Board as prescribed under the Enviromment [Protection)
Rules, 1986, as amended subsequently and put on the website of
tha Company,

Complied

[will)

The project authorities shall inform to the Regional Office of the
MOEFCC regarding commencement of mining operations.

Complied

{ix}

The project authorities must strictly adbere to the stipulations made
by the State Pollution Control Board and the State Government.

(=]

Being Complied

The project proporent shall abide by all the commitments and
recammendations made in the EIA/EMP report. commitment made |
during Public Hearing and also that during their presentation to the
Expert Appraisal Committee.

(i}

Heinl Complied

Mo Turther expansion or modifications in the p.anl_' shall be carried .! Agree to Comply

out without prior approval of the Ministry of Environment, Forests |
and Climate Change.

(i}

Concealing factual data or submission of false/labricatec data may
result in revocation of this environmental clearance and attract
action under the provisions of Environment (Protection) Act, 1986,

(il

{wiv)

{oov)

The Ministry may revoke or suspend the clearance, if

_implementation of any of the above conditions is not satisfactory.

Agree to Comply

e

The Ministry reserves the right to stipulate additional conditions if
found necessary. The Company in a time bound manner shall

| implement these conditions.

Agree to Comply

The Regional Office of this Ministry shall manitor compliance of the
stipulated conditions. The propect asuthorities should extend full
cooperation bo the officer {s) of the Regional Dffice by furnishing the
requisite data/ information / menitoring reports

Agree to Comply




Xvi

The above conditions shall be enforced, inter-alia under the Agree to Comply.
provizions of the Water (Prevention & Control of Pollution)
Act, 1974, the Air (Prevention & Control of Pollution) Act,
1981, the Environment (Protection) Act, 1986, Hazardous and
Other Wastes (Management and Trans-boundary Movement) |
Rules, 2016 and the Public Liability Insurance Act, 1991 along
with their amendments and Rules and any other orders passad
by the Hon'ble Supreme Court of India / High Courts and any
other Court of Law relating to the subject matter. i

Ir
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TRETE Vo YgNYl fEEe uvE,

fePtodiic oE, FEaTd U, EATETT |

Refno....coccnnes Dated.......cooon

Inspection report of M/s Amrapali OCP. PS. - Tandwa. Distt.  Chatra. In the light of Hon.ble NGT vide
OA no. 28/ 2020/ EZ.

[ Observation regnrdiﬁﬁ.ﬁn—mmplian:e, | Present Status

1) Non-construction of Coal Handling [ Uinit has given the work order to M/s Larsen &
Plant (CHP). Silo & Railway Siding, Turbo Lid. for construction of Silo & Coal
Handling Plant and for construction of Railway

| Siding W Mis RITES Lid. work is under

| PrOEress

2} MNon-construction of Toe wall, catch
drain and settling pit around OB dump.

Toe wall. Garland drain and settling pit has been
constructed around the OB dump.

3y Insufficient tree planiation and green | Torsl 89234 saplings has been planied in
belt | different location in Amrapali Project during the

| period from 2015 10 2021. '

4) Contimenated run-off flowing into | Toe wall, (Garland drain and senling pit has been |
Barki River / Dudhmatia Nalla, constructed around the OB dump.

5) Spontansous combustion in coal dump, | Fire finghting arrangement as well as speedy
disposal of coal sent to the party.

5) In adequate water sprinklers for | Waler spraying on haul road and on the rout of
controlling fugitive emission. Railway siding is being done hy the movable
| Tankers and 40 nos. fixed water sprinklers.
Water is taken from rainwater harvesting pond
consiructad within the lease hold arca.
Unit has obtained the permission for
withdrawing gound water 4230 m'/d for
Sprinkling and other purposcs
Unit has 5 Tankers of 28 KL, 03 Tankers 12
KL. 10 Tankers 20 KL, 03 Tankers 12 KL, 03
Tankers 8 KL, 01 Tankers 18 KL, 01 Tankers
L - | 15 KL _
In the light of the above facts ncoessary action may be taken from HO level for not constructing

Railway Siding. §ilo & CHP which is given in EC conditions.
] v L
{ui.ﬂ, ﬁja&?:!“* |20% 2 mshmmy

A5.0. RO,
Mem. No..... [ dare. - F1JRA.
Copy 1o The Member Seretary, Jharkhand State Pollution Control Board. Ranchi for informations necessary
action
Ntaied 24
{Ashok Kumar Yadav)

: E.0.

i
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: NEXURE ~F
M Amrapali OCP, Magadh Amrapali, Aruea, C.C.L. At +PO- Tandwa - @

gty wtey | warrren
qave oa ugEe FriEe g€y
NoFetfiodts gariam |

Regional Office cum Laboratory,

Tharkhand State Pollution Control Board |

P.T.C.Chowk, Hazaribagh, — 8235301 - |

ket No....[ Y nae. o2 9/ /R R
INSPECTION RE T - Air & Water
Date of Inspection:  M.O2.2002

o

(A) GENERAL INFORMATHYN

' M & Adudress of Indusiry Moy Amrapali (0P, Wagadh Amrapali
Araen, COL
Ar +PO- Tandwa , Dist-Chatra,

i NewEsstingFxparsioaModemisation . Existing

i)  DmeofCommissionng : 7 th Feb. 2014

Gi)  LageModiumSmall . Large

i RedOmngeGreen : Red.

¢ 5 Wame, Designsation & Full Address with Tel. No. ot :

i1 0ecupier 5ri Satendra Kr. Gomast, Ditrécter

Technical operation CCL
DNarbhanga Howse, Ranchi

(i} Overall Inchange (f Industry . Mr P N. Yadav, Project Officer
L Name& designmion of Person is)

Present durmg lnspuction ; My, (mprakash Ranjan, Dy. Maneger (Env.)
4. Upertaonal status -+ ull Partial Closeds

(§ IF parial . which pan 1 closed : Fuall
5, Production capacity per day'month inlotme Coal - 20,16 Millisn Tonw'Yr

(1) Name of product with theiractual production per day ‘month:

Riw Coal - 4.4 Million Ton/Ve

¢l nexpanded Production)
{ii) Meame ool the raw muterial with their schual
consumption per day | month in toane | Explosive - 578810 Kg'¥
f. Manufcrmg Process Drilting, Blasting, Mining, Surface Minor then
Dispatch.
mmw{mm.
1. Source of efffuent gennsion
{industral Source (ruantity 'KLD
ia) Mine pit - 1315 KLD
(iR amestic (] Warkers activity e KLD
vy Coleny & Officee . Mo colony
2. Treaament facitty
(1) Industrial . mmpmmmdmﬂ_ﬁmmnkm;umm
(i} Domestic : Neptic tunk provided for sewage discharge.

Note - Unit obtnined EC vide Rel no. J - 11 0157 105 2003-LA0 M) Dase 20,03 2020 ks enhancing production
capacity from 12 MTPA L 14.4 MTPA for which unit has granted CTE (expansion) IR against C T0-applicaton
has been sent vide Rel no. 473 dad 21032020

W7




e

(1) Industrial
l:llfpu-luj 'nlrl'ur:hpq:tu

Vs Amrapali OCP. Magadh Amrapali, Araca, C.C.L. At +PO- Tandwa , Dist-Chatra.
st ol B T.P, FullPartial 'Closed (7)

hllﬂnmr:iut
ibﬂf:-rml.uhﬂhpmu
4 Hﬂ'ﬂh:ltd"ﬂﬂllﬂ.
(i} Industrial ; Nos e
(shOriginofeaschoutler: . Mime pit
(i} Domestic : No . NI
() Origgin of cach outhet No Colony
5. Disposal :
(i} Indusirial .
(a)Mode: . Through pipe
(b Site - Warer sprinkiing by water fanker of dusty arce
{11} Dhoumiestic -
fad Mode ;s .- Kuchoks Nollak
thi Site 3 ... Effluent used for dusty area & green belt deviopment.
b, Sampling :
{1} Industrial Done by CMPDIL {Mine Water}

{a} Indicate outlet as under S1 . No. 4 A
lh}[nmﬂtﬂnwmn:hlmmﬁmn EI N'ﬂ H fll_l}
Excessive / Normal MNeghgible ... i TR W St SRR
{ii) Domestic Not Done
(a} lndicate outhel as under 81 No. 4 A eI
lhlﬁmmwhwnmﬂmmlhm&utth 'SI M:l- ﬂ- | !l!
Excessive | Normal MNeghigible oo ”

Compliance of vonditien /directions .
(il Whether applied for consent (for period from 071.80.2022 10 31 J2.2025. ) Yes /Na
If Yes - Pending with H. Q./ 10 be forwarded by RO, . « Yeu o

@) Dischange Consem  Applied for CTO vide H.0. Memo no. -  ISPCEHORNCCTO-
JO829845° 20211692 ddvd - 31.12.2021 valid wpte 31.12.2022.

Specific Conditions:  omplinnce
That, the occupser shall reclaim mined out areas with * jruermial dumping/ Technical reclamation i
OB and shall plant trees on them the e ot ames of Amampali OCT has been

done from 2017-18 1o 2019:20, In 2017-
1B, 2 Ha area wiss techndcally reclaimend,
in 2018-19, 5.30 Ha of area was technically
reclaimed, in 2009-20. 34,7 Ha and in
20-21 15 Ha of area has been backfilled
52 Ha in 2021 - 22.

* Fromn begaining b the sansoon 202 1, total
aprpron, 0,000 trees harve been planted and
being mmntun

*In Monsoon 2020, spread the Seed balks
for raising of green belt in Binglat OB durg
and for top soil preservation at Horhe OB

F 1
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pond retaining wall of appropriate size to arrest silt
B sediment flows from OB dump and mineral dump

That the occupier shall do Over Burden management
properdy as prescribed in environment clearance,

That the occupier shall operate crushers at CHP
with high efficiency bag filters water sprinkling
system to check fugitive emission

That, the accupier shall operate and malntain ETP
with workshop of heavy vehiches.

That, the occupler shall inform to Regional Office =
Cum -Lab, Hazaribagh and Head Office JSPCE Board
at Ranchi within 14 hrs from the time of Clogure or
apening of the plant.

That, the occupier shall if be found violating the
Cansent to Dperate at any paint of time during
nspection of the plant by the competent authority,
the consent to aperate shall be revoked as per
provision of the acts.

That the occupies shall not exceed the production
capacity beyond the capacity as menticned in CTO
That, this CTO is subject to any further ecision,
direction/order/ issued by MoEFRCC in this regard.
That the occupier shall ensure the transportation of
the ROM & OB through fully mechanically covered
transpon vehicles and in case of contractual
transportation an agreement shall be made with the

tranaporters mentioning contract of trhﬂpﬂfili[?

That the cccupier shall construct catch drain siltation

Complied.
Toe Wall
i in the OB dump a1 Binglak, toe
wall has been constructed 1 km length
at the North-west side of the OB dump.
b Construction of extended 450m
length of Toe wall at first bench of Binglat
OB Duemp is completed.

C. Conatruction of quarry boulder
retatndng wall at Honhe OB dump Is
completed with garland drain for 2 Km of
length.

Catch drain

. Constructsan of Catch drain of 3
Km length & 01 nos of Siltation Pond are
completed along the Toe wall at
Morthwest side of Binglat OB Dump.
Construction of Catch drain of 2 Km
length & 02 nos of Siitation pond around
Honhe OB Dump is completed.

OB DUMMP has been stacked at earmarked
dumpsite with proper terracing and
maintenance of dope as per statufary
prowvitkons.

Mot Complied

Work awarded to M's Larsen and Turbso
Limited on 31122020, The team of M's
Larsen & Turbo visited the siwe with Project
Frgineer E&M for surves as anformed by the
unit’s represantilive

Being complied

Agreed

Agresd and complied
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materials shall be terminated with immediate
effect if any vehicle at point of time during the
transportation of materials be iound uncovered

siltion pond retaining wall of sppropriate sinc 0 arest silt

& sediment Bows from sodl, OB duimp and mincral dump.

That the occupier shall operate crushes at CHP with

high efficiency bag filters water sprinkling system to

That the occupier shall comply all the conditions of
EC and CTO and submit its report to the board on six
monthly along with the recent analysis reports,
That the occupler shall install operate & maintain
ETP with workshop of heavy vehicles.

That the sccupier shall construct toe wall and garland

drain around the OB dump.

AT
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Catch drain

*Construction of Catch drain of 3 Km
length & 01 nos of Siltation Pond are
completed along the Toe wall at
Morthwest side of Binglat OB Dump
*Construction of Catch drain of £ Km
length & 02 nos of Sidtation pond around
Honvhe OB Dump is completed.

Toe Wall

a. Al Binglat OB dump, toe wall has
been constructed 1 km length at the
Morth-west side of the OB dump.

b Construction of extended 430m
length of Toe wall at first bench of Binglatl
OB Dump is completed.
Construction of quarry boulder retaining
wall at Honhe Ob dump is completed with
garland drain for 7 Km of langth

work awarded to M/ Larsen and Turbo
Limited on 31.12.2020. The team of M/s
Larsen & Turbo wisited the site with
Praject Engineer ERM for survey.

Agread and complying.

(il & grease trap have been made in the
workshop arca of oulsourcing company.
An another ETP is proposed in the
workshop. Work awarded to NBLC for
Construction of Workshap along with ETP
for the expansion project vide Mo NBCC/
ED(CPG)/2020/500 Dated:13.11. 2020
Compligd.

i In the OB dump at Binglat, toe
wall has been constructed 1 km length at
the Morth-west side of the 0B dump.

b. Constructon of extended 450m
length of Toe wall at first bench of Binglat
OB Dump is completed.

c. Construction of quarry boulder
retaining wall at Honhe OB dump s
completed with garland drain for 2 Km of
tength. .

Catch drain
& Construciion of Catch drain of 3

Km length & 01 nos of Sitation Pond are

:nw;hnnm Toe wall at




16.

17.

That, the oocupler shall install, operate and maintain
the systemn for onfine monitoring of ambient air guality

" and continuous mine water discharge guality with

connectivity to Iharkhand State Pollution Contral
Board and CPCB server.

That the occupier shall install, operate and maintain
facilities to dispose of carbonaceous hazardous and
non-hazardous solid wastes for co-processing in high
temperature kilns/furnaces and shall dspose of non-

carbonaceous hazardous wastes 1o TSDF and shall use -

non-carbonaceous non-hazardous selid wastes or mine
overburden as a substitute of live soll or a3 a land fill
a5 and whiere applicable,

That the occupier shall make arrangement of
transportation of ROM to the railway siding or coal
washery by pneumatic conveyer fully covered all along
is wiay.

That the occupler shall/keep OB dump (s) to grey land

and at least 100mtr away from river /stream/water body.

That the occupier shall construct toe wall and garland
drain around DB dumpis) with pucca sumps having
pumping back arrangement of settled run off to
prevent carryover of soil and dirt with runoff into
nearby water body/ system.

i

M Amrapali OCP, Magadit Amrapali, Araea, C.C.L. At +PO- Tandwa , Dist-Chatra.

Morthwest side of Binglat 08 Dump.
Construction of Catch drain of 2 Km
length & 02 nos of Siltation pond around
Honhe OB Dump i complets

PM 10 Analyeer & CAAQMS have been
insialled.

The waste generated during mining s O8
and is stacked in OB dumps earmarked
for the purpose,

Assured to comply

Being Complied

Distance of more than 100 meter is baing
maintainad from Barki Rived & naklah.
Complied.

Toe Wall

a In the OB dump at Binglat, 10e
wall has been constructed Lkm length at
the North-west side of the OB dump.

b Construction of extended 450m
length of Too wall at first bench of Binglat
OB Dump is completed.

. Constrsction of guarry boulder
retaining wall at Honhe OB durnp is
completed with garland drain for 2 Xm of
length. .

Catch drain

a Construction of Catch drain of 3
¥m length & 01 nos of Siltation Pond are
completed along the Toe wall a1
Morthwest side of Binglat OB Dump,
Construction of Catch drain of 2 Km
length & 02 nos of Sitation pond around
Horhe OB Dump is completed.

#
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That the occupier shall make separate arangemient
for proper storage of live soil obtained during
area with mine OB

That the occupier shall establish well equipped
environmment laboratory with facilities to monitor at
least all regulatory parameters.

That the orcupier shall ensure washing of wheels of the
wehicles used for transportation of coal to mitigate
fugitive emission.

That the occupier shall ensure installation and start
operationalization of CAAOMS and PM 10 analyzer
within 2 months from date of issuance of this CTO
failing which CTO may be revoked and environmental
compensation may be levied & per the norms.

That the accupser shall submit application for

renewal of consent under section 2526 of the water
(prevention&Controlof Pollution]Act, 1574 and under
section 21 of the Air (prevention &Contral of pollution)
Act, 1981 again 120 days prior to the date of expiry of
this consent with requisite fee and documents
showing compliance of all of the above condition.
That this CTO supersedes the CTO granted vide Ref No
ISPCR/HO/RNC/CTO-66456152020/1408, Dated 01.09.
2020,

Creneral Condition,

Thuit, the occupser shall maintain e ambsend air quality within
the standard given below -

standard pnd the quisntity, as follows:

Paramester Stamland

Pamculate Moter 150 mg™m'

That, the occupier shall keep provess effluent in close-circus
wnnd the quality o effluen from other sources in conformmy
with the

standard (s} and the discharge quantity as below;

Parameter Standand
Tonal Suspended Solids 10 gL
BOD Mimgl

&7
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S e

Complied

The top 50l {Z.6 L m3) has been
preserved near Honhe OB dump. It shall
be laid as per top soil management plan
when the OB dump will reach its designed
height. Top soil is being spread owver 71
Ha reclaimed/ backfilied area for
Monsoon plantation 2021

remowval of OB fram the mine and reclasm
decoaled

Coal India have own lab. Mamed M/s
CMPDIL for the monitoring work.

Agreed

PM 10 analyzer & CAAQMS systern
have been ingtalled and connected to
CPCB & ISPCB server

Agreed

Agreed

L omplinnce

Coal India have own lab. Named

Mis CMPDIL for the monitoning work.
Standarids sre mnntsined and tes! repon
altached for the quarter ending September
021 & December* 202 | ax Annexure [
Muinmined. Time 3o time monitoning has
becn done by CMPDIL Ranchi

dome by CMPDIL. Test repont sitached as
Annexure L
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Onl & Girense 10 mgL
That, the occapier shall dispose of solid wastes as follows:

Humrdous Carbonaceous Wastes In comprixcessing m
P e et
flzmaes or kilns

Humrdous Non-Carbonacenus In TSDE

Wiastes

The wame generated dunng mining is OB
and is stacked In OB dumps carmarked for
the purpose

Non-Carbonaceous Non- Hazardous  As a substitute of Soil or

-sohd wastes' Mine (rver Burden Meneral

That, the occupier shall keep [ 0 Setfs) within acoustic
etickosure and shall keep the hewghils) of exhaist pipe(s)
as per Central Pollution Coatrol Board norm.

Than, the occupitr shkall install and mnintam Central Cerownd
Wigter Board' State Ground Waser Direclorate approved

“aystem of min water harvesting-Cum-ground water necharge

wnd wubmit the photographic view of the structures within
amonth.

That, the occupier shall grow and maintain greenery of the
project in the periphery and other available spaces and shall
contmie exhancimig its plant density and biodiversihe

‘That, the ogcupeer shall submi environmental statement with
sepporting stoschiometnic caloulations analvies repons, even
‘vear latest by 30th Seplember of the next financial vear.
That, the occupier shall submit repontis) duly monitored and
isswod by an NARL accredited / 150 G001 2008 and OHSAS
IBDOT-2007 centified labomtory m compiiance sub-para(?),
3k (4 o {5 ) of paragraph 3 of this CTO veardy at required
That, this CTO e valid subjected 1o the validay of mining
Lewse Mimnyg Plan/Ecofriendty Fav ronmemtal Clearance.

if applicable. In case of no renews | of Miing Lease Mining
Plan. this consent shall be treated as revodied automaticalls
Than, this CTO is isstied from the eavironmental anghe ol
and does 0ol ghwolve the scoupier from othier sttutor
obligations prescribed under any other law or any other
mstramernt in force. The sebe and complete responsibiliny
to-comply with these conditions laid down tn adl other laws
tor the timebeing in force, rests with the industn’ wnit’ occupler
Thet, this CTO shall not in any way, adversely affiect or
Jeopardire the legal proceeding , ifany, instituted m the past
o that could be . nstituted agaiist you by the Sate Board for
:ﬁl:'rm of the provisions of the Act or the Rules made there

?IIIT

Complied

Rainwater Harvesting:-

i) Work Compieted for installation &
Construction of reinvwater harvesting system
st PO office and Executive Hostel of
Amrapadi Project and s well as other 15
no. of Rain water Harvesting svaiem
completed.

Check Dams 5 nos. and 3 nos. pond have
been constructed.

*From begaining to the monsoon 2021,
approx 90,000 trees have been planted
and being maintain

*In Monwoon 30X, spread the Seed halls
for raising of Green belt in Binglat O8
dump and for top soil preservation at
Hgnhe OB dump. Work s completad at
Binglat OB dump area.

Complied.
snvironmential Ststement for 20210 has been
submmtied o Board,

Monstoring is done by CMPDE which is an
for the quarter ending September 202 | and
Decemnber’21 s stached us Annexure- |.

Agreed

Adgreed

[ T - -




L

M Amrapali OCE: Magodh Amrapali, Arava, C.CL A¢ +PO- Tandwa . Dise-Chatra,
Thaa. the occiger hall comiply with all spplicabie provisicns of  Agresd

the Water | Preventon & Control of Pollution ) Avet, 1974; the

Water i Prevention & Contrel of Polluten ) Cets Act 1977 the Air

( Prevention & Control of Pollution) Az, 1981, and the Eonaromment
[ Protgcrion) Acy, 1986 and Rules made there under

AR POLLUTION CONTROL.
I Source of Emidssson ; Boiler Tumace Crashing Section/processspecify.ifany other.......
Deilling, Blasting, Mining and movervent af beavy velvicles.
2. PolhstionControl facility
i) Water Sprinkiing by mnker on road and dusty area.
L} Tree Plantafiomn
iy Swrfuce minor 5 aved for coal mining for coal mining fo minimize the air
pollution.
i Operational Status of pollutionconinod facaliny © Fudlipartial mon-functional 11 partial which
part ks non-functonal.
4. bl ;
Iype OQuantity ( Viday)
4] HSD. 18008 Lis/day
5 Swmcks: o Shack
Number Attached 10 Flagan Port hole Platetorm Ladder
(YN} (YN} (YN
(i IR e e L B 8 P el F
&. Duznf‘hmu Hnnmnna Monirored by CMPDIL
Stack emission AAD Noise
i e S T TSN i ) 7 AL K
1. 0D l..|.5ﬂ
L apaciny Housing proper Height uf exhaust pipe
{in KVA} EprOpeT from pool i mekers (m)
1] 5 mos D.G ser Proper Aconstic enclunsure
L8 Compliarce of condition /directions
m ‘Whether appled for consent (for period from 8L82.22. 1o JL0L25 Yes ' No
I Yes : Pending with H. Q. 1o be forwarded by RO, ... Yes No
(0 Emission Consert . Applied s time after obtaining CTE (Expansion)
Condition i &) Compliance
9. Compliance of N.0.C. conditions‘directions (Vide letier no  JSPCBHORNCCTE-1M080257
202265 dadd  15,02,2027) for Emisson
Sprcific Conditiony Compliance
That, the occupier shall mstmbl CAAUNMS md PM 1O analy rer CAAQMS & PMIO0 analyzer
withen 2 months from the dake of issaance of this CTE otherwise, have been installed invralled
CTO will pot be conssdersd and environmental compernsation and commecied to CPCE &
will be bevied as per Act. JSPCH server.
That. the oocupier shall install, operste und muamtain the wwstems CAAQMS & PMI0 analyzer
foronline monforing of ambient air guality and confinoous mine have been imstalled imvralied
waler discharge qualiny with comnnectivity W Jharkhand Stake amd conmected fo CPCHE &
Pollmon U ontrol Board and CPCR server JSPCE verver.
That, the ocooper shall insall, opersie and mamtsin facilities 1o o onmplied

dispose of carbonaceous havardous and non-hiszisrdous solid

wastes for co-processing in high wmperansre lulns' fumeces
and shall dispose of noncarbonpceoas hazardous wastes o

TSDF s shall use non-carbonaceous non-herardous solid
wishes or mine overbunben asa substitse of ive soil or asa
b fill a5 and where applicable.

BT
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That, thie ocoupser shall make urmsngement of isporbition
of ROM o the ratbwory siding or Coul washery by pocumatic

comvever flly covered all along 1ts way

That, the occupier shall ensure the transportation of the ROM
& OB through fully mechanically covered transport vehicles
and in cose of contraciual ransportation an agrecment shall

be made with the transportens mentioning contrct of
tramspost of naterials shall he lerminated with immesdhaie
effect if amy vehicle at any point of time dunng the
transportation of materiais be found uncoverad

That, the occupier shall shift keep OB dump(s) 1o grey land
and at least |00 mir awary from river | stream water baody.

That. the ocouper shall constrisct e wall and gariand drmn

around OB dumpts ) with puccs sumps having pumping
back arrmngement of settled run off 1o prevenl camyover

of sl and dirr with rumofT it nearksy waler body! strem,

%17

Imupmhllmutwnllhmuhmmnd
dumpers ks is g carricd in the
Shivpur mslway siding arca

I e condition shall be compliad when
comstruction of crusher and in-pi belt
conveyors will be completad.

Wark awarded to M's Larsen and Turbo
Limited on 31.12.2020. Work 18 in progress.
Agreed

Vehiches used for rarsporting the minemls
are covered with Tarpaulin and optimally
loadied.

Heing € omplhed

Distance of more than 100 meter is being
prsirtmime froen Blarks River.

Tog Wall

Inithe OF dump st Binglat, 1oe wall bas
heen constructed | km length at the North-
west side of the OB dump

B Constraction of extendsd 450m
length of Toe wall at first bench of Binglat
O Dump is completed

I Consiruction of yuury boulder
retaining wall at Honhe OB dusep is com
pleved with garland drain for 2 K of
g

4 Work complesed for making of
quury boulder retnining wall between Top
Seil & OB dump afong with catch drn &
Siltation pond an Top soil under Amrapali
Project, A-C Arca.

Catch drain

i Construction of Catch dmin of 3
Km length & 01 nos of Silation Pond are
completed alung the Toe wall o Northwest
side of Binglet O Durip

B Construcnonol Cachdminof 2 km
length & 02 nos of Silation pord around
Honhe OB Dump s completed

€ Work compieted for making of catch
drmin snd stltation pond st ditferent coal
stock

i Wiork completed for making of
quarry boulder retaining wall between Top
Soil & OB dump along with cotch drun &
Sibtai s




ﬁ Amrapali, Arava, C.C.L. At «P0- Tandwa , Dive-Chatra.

9.

That, the oceupier shall make separate arrungement for
proper storage of live sool obtanned dusring removal of O3
from the mine and reclsim decoaled arég with mine OB.

That, the occupier shall constroct and mainzen cach dran,
siltation pond retmning wall of appropeate size o amest silt

& sediment Bows from soil, OB dump and minersd dump

That, the occupier shall establish well equipped
environemental labormory with facilities ko monitor s
heast all regulationy pariTEEeTs.

i

e
The wp sail (2.6 1. m3) has been preserved
The top soil ( 2.6 1. m3) has been preserved
near Honhe OB dump. 1 shall be lisd a5
per top soil management plan when the OB
dump will reach its desigrned eight s
mnformed by the wnits representative.

Top soil spread over 23 Ha reclaimed/
backfilled area for Monsoon plastasion 2021
and plastaton work tor 57500 saplings
completad

4 Haof hack filled ares huss been handed over
b State Foresi depanment for Sal Plantstion
i Beformason 2022,

. In the OB dump at Binglat. we wall
has been constructed | km kength st the
Norin-west side of the CF dump.

B Construs tion of extended 4 50m
length of Toe wall a first bench of Bingla
OB Dump s completad.

c. Comstruction of quary boulder
retaiming wikl &t Honhe OB dump 1 com
pleted with garland drain for 2 Km of

d Work swarded and complened for
making of quarry boider retinng wall
betwoen Top Soil & O dump along with
catch drain & Sihanen pond on Top sl
under Ameapali Project. MeA Area

Catch drain

. Construction of Cstch drain of 3
kum length & (] nos of Saltation Pond ure
completed abong the Toc wall 2 Northwest
side of Binglet OB Dump.

b Construction of Casch drain of 2
Kon Jergzth & U2 nos of Sultaton pond sroursd
Honhe OB Lumgp is compieted.

e Work compbesed for making of catch
drain and stltation pond @t different coal
stk

d Work compheted for makmg of
quarry boulder retaining wall tetween Top
Soil & OB dump along with catch drain &
Siltation pond on Top sol.

Aribiert Air Qhanlity momitoring as well as
moise level monitoring repon propared by
C MPDI for the Qe endimg September
2021 & *Decemnber 2021 are attached as
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Thet. the occugier shall operase crushens at CHP wath high
efficiency bag filters. water sprinkling systemto check fugitive

That. this € TE is valid subjpect to compliance of EC
wonditions.

That, the occupier shall comply all the conditivns of EU
and CTE and submit its report 10 the Board on six monthly
basis to the concemed ongnizations.

That, s ovcupier shall apply for CTO aflar comphang
all the conditions of EC and CTF alongwith the compliance
report and photegraphs in support of the compliance.

Theat, the occupier shall not exceed the production
capacity beyond the capacity as mentioned in CTE.

That, this CTE is subject to any further decisiondinection’
arder issuwed by MoEF in this regard

That, the oceuprer shall reclaim mined out areas wath (R
and shall plant trees on them.

1317

Work awarded 10 M's Larsen und Turbu
Limited on 3 1.12.2020, The tcam of Ms
|arsen & Tuarbo visited the site with Project
Enginesr EdM o surviey, Asard of work
o =(iM (E&MYCHP 202826-37 dated -
3L-12-2020.

The land for Coal Handling Plaat (CHP)
consists of Forest land Online proposal for
diversion of 431,59 Ha of forest land has
e registened and hunl coples of Spplcstion
along with DGPS and KML subautted 1o
DEQ, Chatra Soush.
Complied
Valid Environmensal Cloaramoe vide ref no-
J 1015109 2003-1A, (M) dated
1005 2021, Six menthily compliance report
for FC submittad to Bonrd timely, Latest by
ref o - PO Amrupal VEL compliance |
2021-222176 on 1111272021,
Complicd
Six monthly complianoe repor for EC, CTE
& UTO submited to Boand timely, Latest
hmﬂhﬁm'mmﬁ:
compliance [2021-222176 &£2174 on
111 22021
Agreed.
Comphance report for EC, CTE & CTO
submitted 1o Board.
EC (20,16 MTPA) vide Letter No J-11015
1092003 1A (M) Dated 10052021 and
CTE isswed vide Letier No.- JSPCBHO
RNCACTE-1040802572022/65 Duted
15.02.2022
Complied
Project Proponent will not exceed the
production capacity bevond the capacity as
mentionad in CTE.
Agree to Comply
by MoET in this negard will be followed.
Assured to complhy.
The final mine void depth shall be us per the
approsad muming plan. The rermuming ares
shall be backfilled and hio-reclaimed as per
the approved miine closure plan. Imemal
Mmf.mg. Technicl rechumaton ko de

it ggea of Amrapali OCP has been

o 1o 202 1 - 22 il Jmvmry




I8, Thet the svcapier shall install, operate & mainiam ETP

with workshop of heavy vehicles before applyving for CTO.

19.  That the occupier shall ensure washing of tyres of vehicles
used for ransportation of coal and also enswre proper
sovering of the same 10 avind any dust emission.

20, The the oocupier shall submit environmenial
compensation before application of CTO. 1f enyvironmental
compensation will not be submittod then C 1L may be
revoked.

21, That this CTE will be valid subject to any further dinection
made bv MoEF and CC in the reference o the letters
commanicatied.

1247

In 2017-18, 26 Ha area wis techmcally
reclaimed. in 2018-1%, 5,30 Ha of arca was
technically recladmed, in 2019-20, 34,7 Ha
in 2020-21 & 52 Ha of area has been

besck filled in 202122 upto January 2022,
Towmi B9234 saplings have been plinted
in different location in Amrapali Project
from 2015 to 2021.

In Monsoon 2021, Phntation work in 23
Ha Badkfilled area of 57500 plns
completed by State Forest Department
About 4000 saplings of multi species
planted /distributed during
Vriksharapan abhivan 2021 for
development of Green Belt in and
around the mine site.
Approx 2600 species of drought hardy
nature have been plnted in 2020 at
Binglat 0B dump.
Around 25134 plants have been
for raising of Green Belt / Block
plantation.
4 Ho of backfilled area has been handed over
to State Forest deparmment for Sal Plantation
in Monscon 2022
Automated wheel Washing system with
Effuent |reatrnent [Mlant his been commis-
stoned & operational w the workshop of
Chugsourcing agrency to mitigate fugitive
CITESREN
Provision of E TP has boen made in the
workshop. Work awarded to NBCU for
Coastraction of Warkshop along with FTP
for the expansion project vide Mo NBOT
EDCCPGVZ0000 500 Daned: 13, 11 2020,
Automated wheel Washing sysiem with
Effluent Treatment Plane has hoen commis
sioned & operational at the workshop of
Chswurcing sency W it Reitive
CITESSRN,
Complied. Payment wwands Environmental
Compensation of Rs. 1.33.00.000 has been
sobiirtied twrough L2 1D Mo S04TS on
24022022 at ISPUB office.

e
Agreed R ”'t"".h .

e -
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production capacity a8 mentivngd inthis CTE

That. after oblaining CTO, PP shall not exceed the

That, the occupier shall flow endering and other processes Agresd
for the capacity for which CTE and EC hais been granted.
That, this CTE is being issued completely on the basis of
ihe issuance of Frvironmentsl Clearance issued by MolEF

and CC.

(B} General Conditions :
That, the oceupier shall constrsct pucca (i) minimum ke
feet high houmdury wall and (1 ) approsch road and intermal

e

2}

That the cocupier shall install comprehensive enclosure
{51 to cover the places of unlomding of raw materials, the
equipments of their processing & transferring, the places
of lading of products. by products and wastes for
prevention of fugitive emission and shall mstll such
mstormsatic il systerm s that in euse dust’ gases
cotlectis) and urdergo es ) cleuning and clean air goes

iRl

Agreed

Pucea road has been constructed as ol
himesss

i MWBCC rond from Bingis: Check Post
to Homhe Office-3 Km

2 Weigh Bridge no. 4 to | no. culven-
170 mwtres.

3 Wicigh Bridge no 8 to Weigh Bodge
s, 9=380 metres.

4 Weigh Bridge nu.6w Weigh Bridge
. L 2500 mestres.

! Checkpost Mo« 6 to Shivpur siding
enistirg road wall be construcied by Stae (ot
through RUD on the deposit basis by
Amrapah Project for 3.5 Km.

Coal stock no-- 6 1o Culvent no:- 1 wark isin
award stage for 2 5 km length road.

At peeseni the following mitigalion measures
are hemng undertaken for control of dust &
other fugitive cinissons:

a The work: for fixed waker sprinkling
svstem overa length of 01 Km at husul road
is under awiard stage.

b. Fixed sprinkling sysiem on Cos
transponaticn road s Honbe Village is
undier tendering process.

c. Deplovment of Rosd Sweepmy
Machines on CT Road is st HO for

provuresment
d & masnbéer ol Fog conmon under

Procurerment at |10 and render floated for the
5 numbers of Static Fog Cannon.

S Work swarded and is in progress for
Wind Screen Barrier | Kmat Ursu Village &
fior 2 Ko both side ut Hohe Village.

L Work awarded for prevention of
Dudhmutiya stream using Jube netting, Guand
wall with drains (along stream kengh | 200 m
g U5 number of departmental water
sprinkers of 28 K1 caparity hoving an average
working hours of 4 Hr/day are deploved for
waiker speinkling. In sddithon, there are |3
comntractual wider sprinkiors of 12 KL & 20
KL capiitics are dephoy ed with in sverage




© M5 Amrapati OCP. Magadh Amrapali, Araea, C.C.L At ~PO- Tandwa , Dist

ham, the cccupier shall install such automatc mbuilisystemis)  Not applicable.

thiat process fue gasies)’ process gasies) and undergodes) Wil be complied whenever required.
cleaning and chean air podes) out through the chimneyis),

having hexghits) a= per Central Poltution C ontrol Board serm

That, the occupier shall have D G Setis) of the standard All DG sets are enclosed in specified
s laid in the Environment {protection) Rules, 1986 2nd destigned acoustic enclosure,

shall instadl 11 cthen ) within acowsise enclosuns (s )and shall

heep the heighits) of exthaust pipe’s ) as per Centml

Pollution Controd Board nom

That, the occupier shall impan treatment s per Ceniral Agree o comply

Pollution Control Board text to wastewster and shull keep This mime 52 Greeneld project which

process effluem i close-circuit and effluent from other started coal production from February

SORHOC fr comturrmaty with the standurd (s ) 2014,

Tha, the occupser shall install Central Ground Wster Rainwater Harvesting:-

Boand’ Saate Ground Water Directorsie approved svstem a Work Completed For installa-

of rain water hanvesting-cum-ground witer recharpe. ton & Construction of rainwater
harvesting system st PO office and

i .

Executive Hostel of Amrapali Project
o Work completed for mstallation
of Rainwater Harvesting system at all 1%
locations such as VIC, PLT Canteen,
Rest Shelter. First Aid Centre, IRB Camp j
Prefab Hostel, Lnit Store under 3
Amrapali Project. A-C Area i
(7 Tht, the ovcupser shall create new water body [ies). Ponds, catch drain & Check danss have
remove depositis ) of exisnng water bodvi ies) and neartry been constructed for maintaining the whole
strenni= ) and pord's) and shall mantin the wholesomeness  someness of waler.
ol warber. Ponds-
i ] no of Fond 15 under process ai
Hunbhe.
l -2 01 me of pond has been constructed
ut Birhonola (Koved).
i Copstroction of | Noof pond &

Ui mare 1 complated. ‘
|

18] Thae, the oocupicr shall grow greenery in the periphen Total 89234 saplings have been
and other available spaces and shall comtinie enhancing its plainted in different bcation in
il density and biodiversin: Amrapall Project from 2015 m 2021

(9 That this CTE is valid subjected 1o the validity of mining Agreed. The mine have the valid Mining
Lease { Miming Plan / Ecofriendly | Environmental Cleammce,  plan & Environmental Clearance (20,16
it appbcable. Incase of no renewal of Mining LeaseMining  MTPA) vide ref no:-J-11015/109/2003-
Pian. this consent shall be treated s revoked astomatically,  [A(M). dated 1005 2021

(103 Thae this CTE is issued from the environmental angleonly ~ Agreed
and does not absolve the occupser from other stafuiory
wibligations prescribed under any other L or amy other
mstrimment in force. The sobe and complite responsibilin
o comply with these conditions baid down in all other laws
fior the time habng in force, nests with the indusiny! unit/
OOCTRMNCE.

117




(12}

L]

(E)

That. this CTE shall not in any way, sdversely affect or Agread
jeopardize the legal proceeding , if ny, instituted in the past

or that could be . instituted against you by the Siate Board

fior violation of the provisions of the Act or the Rules made

there under.
mwwmmm-ﬂww Agreed
of the Water {Prevention & Control of Pollation) Act, 1974;

{he Water {Prevention & Control of Potluuon) Uess AcL,

1977 the Air (Prevention & Control of Pollition) Ac,

198 1: mmd the Enwiromment { Protection ) Act, O Hasles

there under
SOLIN WASTE MANAGEMENT (Other than those covered under the hazandous waste (M&H)
rules, 1989
1, Dtails of solid woaske .
Souroe Tope {haantaty [ Jusiiry
(viday) (tddary)
{i}Process  Mining Over Burden 15,80 Million M°/¥r. Nil
1 AP b comnered Ecilinecs
2 Drisposal
(ihantity (tdsy)  Over Burden 15,80 Million WYy,
it} Site Dump in lease holid urec.
(i) ATy OREE WODE 0rsovcsciorirrmrcs assa e
HAZARDOUS WASTE MANAGEMENT
L Dietails of hazardous wissie:
Sounce T Crumntiny Ouanuity
rday) (v )
{1iProces Waste Ol 50 Liv/month il

Discarded Buapieries | Nov'M
i it Podlution Control faellities . 2 Nos month
1Swrage:  Waste Ol -SOLM vday How Kept im M.S. Drums,

4 Dnsposal .
wmityvdsy () SOLM (ii) 1 Nos ‘month
iy S Sent to oviganal manfacture co.

5. Whether autherisstion obtained -Yes No Autharisatin from June, 14 o Jume, 2019.5. akipliad (o

{Fy WATERCESS
1. Sourceof water supplyé: quantity (in KLD)
Cooling Sprying PRErpOsT whereby waser wiwnetw waler
i mine pets or gets polhied gets palluted &
boiler feed. & the the poltutants
pollutants are as¢ Nt casily
cavaly beodegradable
bindegradable &eare Wxic
i) Munscipal witer
Supply Mains .. 2 KLD
i) Canad A Mo 10
{v) River
(v A ather [315 KLD

Mine 1617




M5 Amrapali OCF, Magadh Amrapali, Araea, C.C.L At +PO- Tandwa , Dise-Chaira.

od of measurement Water meter/ Vontun meter otch/
Orifice meter /any other A infarmed
3 Opemtional stars of measuring devices Functional Non-functional

4. Laste dateol waler cess padd
) LAND AVAILABLE FOR GREEN BELT DEVELOPMENT
(i) Existing Tree Mantation hos been done. Sq.m
{it) Avaalable for future development ... Safficlent............ . Sq.m
{H) PUBLIC COMPLAINTS (ifany ) Fes
1. hature of complaint  Regarding air poffution due fo ransporiation of trucky
2. Number of ressdential units within |00 mt_._ithe bourdary of the uniz
il COMMENTS OF
Askeork K imar Fodav R.03
(ANNSPECTING OFFICER : (hame R N Amjoan Desig. A.S.0.
(1] R ecormimctdation foe Coriaest - Unir lrais fnnstalled the PMIE analyzer & CAAQME bust nod

insalled CHP. Sile & Raitway Siding. In the light of abave
L Sfucts show cauye muy be aked.,
3400 2422~
I‘I.N.m} IHH‘ (Ashok K
A5.00, R0,

& Regional Officer's Recommendation :
(i) Consent : Ay above

R e
K0

17




Reprort of EC Vide Letter No J-11015/109/203-1A. 1l (M) Dated 10.052021 in

Compliance
mdmmmmtﬁm of Amrapali & Chandragupta Area, CCL in an ared
of 619.87 Ha.

Spefic Condition Compliance |

The project proponent shall optain Consent 10 | Complied -
esablish from  the St  Pollution Control [
Boards for the proposed peak capacity of 20.16
MTPA (Peak) prior to commencement of the |
increased production

B =

All the non-compliance conditions stipulated in | Being Complied |

{ parfier ECs shall be complied within &

| months. | ; :

Further cxpanskon shall be considered only afier the | Agraed.
completion of mitigadon measures proposed by PP

durtng EAC presentation hassd on recommendiation of |
Ministrys Regional Office.

¥

TAll the 3 continueus air guality monitoring station | Complied

|| ume of mine lease arca for public display. Sk .
TAdeguate effectivensss of EMP should be analyzed | Complied |

" : compliance
| taken report shall be submitied 1o Regional Office of |

 the MOEF&CC

1 .

should be made operation  within 2
monihs from the date of issoe of this letter and the real
time data s pgenermed W be  uplonded |

on company website. In addition. :I.nmsh-:rl.ﬂdulmhel

displaved  digitally o eniry  and exist |

fram the offsethike of air pollution data
from confinuous monitonng Saton and quarierly |
report  shall  be penerated  and sybmmitted
with & momthly compliance mepons 1 RO |
L S e e s
The PP complete all non-compliance’ partial | Assured to comply

i in  ome vear and the  actiom |

it

! P
Quality of polled water genersted from ﬂw|m
operations which include COD and acid mine |
drainage and metal contamination shall be monitored |
along  with  TDS. DO, TSS The |
monitored duts shall be upioaded on the website of | |
the company as well as displayed m  the |
site in public domain. {

PP shall submit & thind party assessmenti of EE|MHW‘I |

Compliance shall be undertaken once in three | s  directed, & third party

vears through ageney like ICFRI NEERVIIT or any | assessment shall be coried Gut

other  expert  agency  identified by the | for Amrapali OCP  undertaken |

Mistsiry fo Minisiny ' Regional Uffice {once in three yedes through
gxperls agency recognized by |
MoEFKCL.

| NEERI Nagpur as informed.

;ummmmmwm|

Continucus Monitoring 0t Oceupational safety and [m
health hazards  and  the Comective  action




meed 1o be ensured

Persons of nearby villages shall be given trining on | Being complied J

livelihood and skill development i | The training on liveiihood and skifl

X make them emplovable. development is regularly been

pgndertaken in CCL & Amrapak

area for making nearby villagers

i FFmplmﬁlm.ﬂ{Him.ufsllmmlymm:hu Being Complied -

| % |ousery of 5 ha  sal  wmees  for  free

Mining shall be camed cut only by surface miners for | Partly installed.

thee project [@s proposed ) amd silo | The work for Amrapali CHP & Sdo

i  |lomding till milway siding through in-pit conveyor has been awarded to M/s Larsen

should be installed 0 avoid road, L and Torbo Limited on 31,12 2020

L& for Raibway Siding work is

| . awarged to M/s RITES 1 2015.. |

THon'ble Supretne Count in an Writ Petition(s) Civil | Agreed. .

No. 11472014, Comwmon  Caus: vs  Union Continuous dewsopmant ol green

|

Xiw

| of India & Urs vade its judgement dated Rth Jomusry,
| 220 has  directed the Umon of India 1o
impose a condition in the mining lease and & similar
condition in the environmental

miniag  lcase  holders  shall, after ceasing
mining operations, underake re-grassing the mining
lgoen and  any otber area  which may have
beern disturbed due to their mining sctivities and
restore the land W o condition which is G
.ﬁrmthm‘futuﬂ,ﬁnmrmﬂc.t‘u@ﬁmuf
this  condiien ‘afler the mming  activily

_ i The
| of the sbove sald condition shull be semt w the
| Regional Office of the MoEFCC.

| clearance and the mining plan io the effect that the

is owver at the cost of the mining lease holdersProject |
implementation report |

belt, regressing B wegslation i3
| etng  practiced every year in
Momsoon deparimentally and by |

Swte  Forest depariment oo
backfifled area or available
locannns,

Grass matting using Guinea
grass, Charabadam  and
i Johnson grass have been done
jon the barren portion of
Honhe O/8 dump in 2020.

PP should opt specific mitigative measures for the

| caighiening ~ of  Dufbmatia stream

|m.-pm monitoring of the flow rate of Dudhmasia
stream  shall be camied owt  amd  recond
il

| Assured to cemply. Work
awarded for stebilization of
Dudhmatia Malla 1500 m jute
rretiling.

PP should emsure that coml imnsportion from
CAmmpali  Railway
| conveyor | within two years) from the grant of EC

Sifing  tyough  beli |

Not complied yeL .
The work for Amrapali CHF &
Silo has beens owarded o M/s
Larsen amd Turbo Limited mll
i) P el B |
| The project |8 under CONSIRUCTION
| phase and shall be completed in
the Hipidated
| infgrmed

b

timeline g3

B8 should install 10 05 of fog cannon system in mine ared
& OB dump.

" Froposal miated from CEL HG for |
. procurement of 10 no of Fog |
f_mnttnﬂfﬁndtﬂhrlﬂﬂ#

1[5




groundwater for mining operations at is enhanced | Permission
capacity of 10. 16 MTPA [Peak) obtained.

has

been

shiolid be covered by lemporary
| grass to avoid air bom of particles

Haon'ble Supreme Court in an Writ Petition{z) Civil Agreed.

condition in ihe

mﬁmmmumhkq:hnmmmd Being Complied

No. 11472014, Common Caose v Union Emmluuidtnhpmnt;mn
of India & Ors vide its judgement dated 8th January. belt. regressing & vegeration it
W0 has  directed the Union of Indin 10 being practiced every year in
H‘t@lﬂ:imﬂlﬁmulﬁrmmughﬂuﬂnumllu Hﬁﬂﬂbﬂmmh
environmental State  Forest  department o

IR censing :

mining operutions, undertake re-grassing the milling | Grass matting using Guinea
arca wnd amy other arem which may have grass, Charabadam
been distarbed dwe to their mining activitics and | Johnsen grass have been done
itestore the land t0 o condition which s fir {on the barren portlon of

and

'fat growih of fodder, flora, fauna ete. Compliance of | Honhe O/B dump in 2020,

‘this  condition after  the mining  activity
4,::“1:-: the cost of the mining leuse holders'Project
4l The implementation report
of the sbove said condition shall be semt w the
' Regional Office of the MoEFCC

E

e i T

- _.a.n.—~

e

ammitment made during public consulation process | Being Comphied
sholl b adhere W The  proposed

Project Pummnnﬁ shall obian blasting permission = Complied

habitation structures due 1o blasting sctivily

froem DGMS for  comducting  mining, 1 Earlier when biasting

operation near villages and also explore deplovment of was done  within
rock  breakers  of  suitsble  copacity in | danger zone of 300
the project fo avoid blasting very near o villages. | melers bizsting
There shall be no  damages caused 10 permission was |

dated

obtained vide No S|
20200 2016

RR /434
24.02.2017

In -ﬂdimu._th_; F:lfgrt_pmpum shall develop




greenbelt  outside  the  plamt premiscs  such as |
lmmmﬂmmhmmmﬁli
ete

Sorestry elc. _

PP shall pay o farmers of agricultural land if there is | Agraed

| il |amy loss  found by concemed  Distriet |

= Commissioner as per extent fules or nomms. ' =
| Pe ﬂﬂﬁﬁﬂpﬁﬂﬂihﬁvmhﬁh{m}mm

iivelihood and  skill  development 10

Standard EC Conditions
Spacific Condition 1 Complance
" {a) Statutary Compliance iyt e i o
Immumwmwmmmm|mm
I:pmmnlmu[cmmbmnx.immmwm- |
{ Mmqlmhmmmhﬂwmlnth_ |
project e ’
'mmwmmmmmu*unﬂmm.msm
i i_liﬂfdlufmh.llmme |.ip|ﬁuhll for Amrapak
ok

mnwmmmmmrmtmmm“mﬁnn|mm
;m;mmmnmmwmumwm

| Warden.

ﬂnmmu{uﬂmmﬂu—wﬁcw1

W | Plan/widife Management Plan shall be implemented I |
W#hmwmmmmmw|

report shall be fumished along with the soe-manthly compliance
rmtlhuﬂﬂﬁmprmmmummmmmwm|

e mﬂrmmﬁmﬂm{mmn&mﬂnﬁd Paflstion) At
memmqm&muwm 1974 |

| v MMWMIMMWWWWIW
the Central Ground Water Authorty. oo ———
Lot/ razerdous waste generated in The mangs need 10 e sddressed | complied
Wi hmmmkmmmmnm:ﬂ

| jame) : B FL St e =
ﬂmmmwmwmm:uw]m :

from the concerned State pallution Control Board/ Committee., B |

| 2016/Hazardous & Other Waste Management Rules, 2016.
(b} Air quality and o —

Continuous ambient 2k quality Momoning stations 5 prescribed | Complied
|[ Hmmhwmﬂtmmmnulnhﬂuwﬁ:ri

sone for monitoring of poliutants, namely PM10, P25, 502 and
NO= i
Location of the stations shall be decded besed on the
! metegroingcal data topographecal features and ervirommentally
iﬂmﬂhﬂvmwummmhmeim
| Polluton Control Board.
| Online ambient air guality monitoring stations may iso be installed
| in sddiion m the regular monitoring stalions as per the |

I requirernent and/or in consuftation with the SPCR Hnnm'-% =t

#* .




r

]_hui; retals such as He. As, Ni, Cd, C1, et to e carried ot at least |
i six months.

uwmmmmm.m“mnqmmr |
mmmuummm.ﬁwmmmm| ,
|Mhmwwmmmﬂnﬁﬂuﬁemml !

t

iEI'ludhl control  messures  such a5 fegular mdmhﬂl
i mmﬂumwﬂamhm-mmwi

| i 1#pﬂhﬂﬂ[ﬂmw“dmwﬂdﬁhﬂuhﬂimﬂr1

| I lndunilrwmmmmﬂuniuhuﬁm
Jmmummﬁwm.umumrﬂmnlh! |
mmmwsmhmuﬂ-mmthW| I
the Central/State Pollution ConroiBoard, . —

| lm“uwﬂﬂnﬂﬂmlmu:nmdmﬂp-rmum

|

|

|

ey T e

and route envisaged in the approved Mining Plan or efaronment | |
|mmn.1mnmnﬂmmﬂwnuﬂmlmu| |

| mitigating Such parameters. A I s AR

|y_-'-_rgm£ﬂ!£ﬂ B
The effiuent discharge (mine waste workshop etfiusnt) shall | Complied |

umhmdmwmuwuﬂwml |
m1m1m:uummmmsmaﬂmmmanm. ,
lmﬂbﬁ. 3000 and as amended from time 10 time by the Central |
Pollution Control Board. | e i
| —Imnﬁnmﬂmmmwmdﬂmmnnﬂm'mm =3
and displayed at the project site a1 & suitable location The circular | -
| iy | Mosa0012/1 /200811 () dated 2700 M. 2009 iswued by |
| !mﬂemwmmmmmmuh. |
| __ir_-_*ﬂd“ﬁnﬂﬂhmmmﬂh-ﬂ-____ Sl e e l




the mining operations. The monitoring of ground water levels shall | i
b carried out four tiMes & year 8. pre-mOonsoon, MOnsoon, pest- .
moneson @nd winter, The ground water quality shall be moritored | |
| once 3 year, mmummmwmhmuuﬂmtn

'ummr.rm

mﬂmm;mmn.ﬂmﬂwﬂﬂrmm
| podies shall be carried out once i ux momths and record of
monitoring data shall be maintained and submitted to the Ministry
of Emvironment, Forest and Cimate Charge/Regional Office.

)

v}

| p— = e

Ground water, exchuding ming water, shall not be used for mining | Complisd.
operations. Raivwater harvesting shall be implemented for |
conservation and sugmentation of ground water resources.

w.mmmmmmmmmm i
rurnibers and appropriste size shali be constructed around the mine '
immlmlﬂﬂwmmﬂmtmnﬂﬂmrmi
:mmmmmhmmﬂumnﬂmmw
| dump material shall be propery consolidated/ compacted and
accumulation of water over dumps shadl De avolded by providing
mdmhmﬂmﬂﬂmﬂm#ﬂummmﬁ|
ﬂmmnﬂr&ﬂulblmw#!ﬁedplﬂtdﬂhﬂm!uml
of monsoon and mainteined properly. Sumd capecity should provide
1mmmm-mﬂwm¢m material
| The water so collected in the sump shall be utilised for dust ‘

suparession and green beh deveiopment and pther industrial use.
Dimension of the retaming wall constructed, il amy, at the toe of the |
08 dumps within the mine to check run-off and sittation should be
based on the rainfall data The plantation of native species to be
matde between toe of the dump and adjacent Feld/
habitation/water bodies

(vl

Mﬂmupmmhlrg:mlmﬂheuhnmtw Complied.
augmentation of groundwater The project authorities shall mest :
water requirement of nearby villagels] after due treatment | - |
Wmﬁwwl

(i)

industrial waste witer generated from CHP. workshop and other CHP Is not Installed till
waste water, shall be property collected and treated 5o & 10 date. |
conform 10 the standards prescribed under the standards
prescribed under Watar Act 1974 pnd Envirenment (Protection] Act,
1986 and the Rules made there under, and 35 amended from time |
|t lime. Adequate ETP /STP needs to be provided

n-wmmumﬁmhmummmm Being complied |
utilized for industrial purpose viz. walering the ming area, roads,
| green balt development etc. The drains shall be regularly desifted
particutarly sfter mansoon and maintained

14}

Muhﬂdmﬁnmudumnurmnmnpﬂn Being complied
| fo¢ the e of influence affected by the said mining operations,
tonsadering the presence of river/rivelet/ pondflake etc, shall be
prepared and implemented by the project proponent. The surface
wphnnwumﬁmﬂnninm“ummmm4

| as per the approved Mining Plan/EIA/EMP report and with due |

| approval of the concernad State/Gol Authority.

The comtruction of embankment to prevent any danger aganst |
infush of surface water inio the mins should be as per the approved |
Mining Plan and as per the permission of DGMS or any other |

" pus




,  authority s prescrived by the law.

1Thlmtl:tnmmuﬂ=hﬂuh|lr-nuﬁmwm:tu Being complipd
.mwmﬂmhwrmmmmnn

il ! to & divtance of 5 km. A ﬂmﬁu!ﬂmmnmmm;

i MMMMhmndemdmi
lﬂliﬂtlﬂuﬂnﬂhhh!‘nﬂnn;’bﬂnmtu#puﬂmnhﬂmi

= Iﬂummn

Vibration ard prevention 5
|mmuul be taken for control of noise levels as per | Being compliea

-mmam:,zmrmmmmmu. Mﬂl
Hmmmuﬂﬁmﬂm:ﬁbmwhnﬂmm
shall be provided with personal protective equipment (PPE) ke
ear plugs/muffs in conformity with the prescribed norms and
i ;|uﬂlhmhmsrmrd.uqmmmhfm|
| mum.hmmhuuﬂdmdqmmhi

(i

Cuwnﬂu.blm techniques shall be practiced in nmin?ilﬂqm
fii} | mitigate ground viraticns, Fly rocks, mwmhﬂmupﬂ|
the guidelines peescrived by the DGMS.

The noise level survey shall be carried out as per the prescribed | Complied
mmmnﬂﬂimﬂhmﬂrﬂm

by POINtS in the mine premises, and report in this regard shall be

| Submitted to the Ministry/RO o0 six-manthly hags,
Plan

el , LT 3 :
lﬂﬁ!ﬂﬂhﬂﬂidwlwﬂrwﬂhmmmlﬂrmm.

) | the Mines Act 1952 and subordinate legisiations made there under

a%

=L LR

|
Hﬁuuﬂhwﬁ-ﬂmnpﬂnrwmmilﬁqm.
fimeluding Mine Closure Plan] abiding by mining laws related to coal
mining and the relevant circulars isseed by Directorate General
Mines Safety (DGMS)

L]

" 'Mmﬁﬂﬂhm”mhm_h}dwmm Being Complied.
farestry chearance at per Forest [Conservaton| Ad, 1980 |

—— L

Effarts shauld be made to reduce energy and fuel comsumption by | Being Compiied.
| {w} | . wMiciency improvements and use of renewabile
ETEEY. L

{f} Lard Reclamation

Digital Survey of entire lease hold areajtore zone wsing Satelite | Being Complied,

Remate Sensing survey shall be carried out at least once in thres |

n m:mmmmmmmwmnmml.mml
!Lntmmlﬂ!t by Ministry of Environment, Forest and Climate |
| Changs{MOERCC) from time w0 tme shall be submitied o
| | Difice (RO},

=

mmmmhmhmum.m
wnmmnﬁmﬁﬂﬂhnmmwm
aquatic life themin Thﬂmlnlmlmuhtwiﬂ:
mﬂnmmnhw.mmmﬂu
rendered  usable for agricultural/forestry purposes and shall be
MmemMHMMMMHmhm
hmﬂm-m-mwwmmmﬂcur
m:mwmmmmmm [

(i}

ﬂuhtnﬁvﬂhﬂhﬂuwwhﬁrhunmm Assured to comply.

—




| CHi} dedmwmﬂﬂmwwzwmr.
subimitted 10 this Ministry, Frqm-:hrtmmhumnnm-nﬂ.
mmmmmm.rﬂhunﬂmdnm
MOEFCC/RO.

Hiﬂrﬂﬂﬂhuﬂfwmlmﬁmmwmm Assured to comply
stowing of mine as per provisions contained in clause (i) and [H) of
,wmdhmwmﬂmav“mxmm
in]  dated ird November, 2009 as amended from time 10 time. Efforts |
shall be made lo utilize gypsum generated from Flue Gas |
I Mmimnum.mmmmmmrwmpnf
overburden, backfilling of mines.
1ﬂmumummunmmﬁmmimﬁdh Being complied
mine Closure plan it should remain live till the point of utilization,
- The topscll shall temporarily be stored at earmarked site(s) only and
 shall not be kept unutilized. The topsodl shall be used for land
| feclamation and plantation pwposes. Actve O8 dumps shall be
mm:-uummmmummnwm
vl run off. The other overburden dumps shall be vegetated with nathe
flora species. The excavaled area shall be backhiled and afforested

o D sl SECEC S S

USR8

The project proponent shall make necessary ihlrnluuurul
amangements, | graong land is involeed In core zone, in |
mmmmmﬂmwﬁm.:mj

W) | for tivestock grazing. I any. In this context, the project proporent |
whall implement the directions of Hon'ble Supreme Court with
thw' o

s - eesty et

Thn!ﬁu:lpruwnmihlluhlﬂpfﬂuhnnmmﬂmnm - Being Compliad
mining  operation  for  conservation and  protection  of |
endangered/endemic Mora/fauna, if any, spotied/regortad  in the
study area The Action plan in this regard, If any, shall be prepared |
f ard implemented in consultztion with the State Forest and Wildlife ©
l Department.
'-_._ * =i . - x == L
Greenbett consisting of 3-tier plantation of width not bess than 7.5 m . Being complied
shall be developed all 2long the mine lease area as soon as possible |
fii} | The green belt comprising a mix of native species (endemic species |
should be given priority] shall be developed all along the major |
approach/ coal Bransportation roads. |
Publlic and Human health isiues
Adwouate Ulumination shall be ensured in al mine locations (as per | Complied
{i} 'Dﬁhﬁﬂmﬂlﬂmﬂm-dmﬂr The report on the same
| shall be submitted to this ministry & it's RO on sis-monthly basis.

=

The project proponent shall undertake occupational health wivey | Being Complied
for initial and peripdical medical examinaticn of the peronnel
lmiﬂhmrdﬂuirﬂmmwﬁﬂrﬂﬂl
| provisions of the Mines Sules, 1955 and DGMS circulars Besides |

]




[ rmwﬁﬂ:mhhdurbmmmhmml
from woekloree engaged in active mining cperations shall be
mhhmmﬂt-mfﬂrmmﬁuﬂmrsmdhuh‘;
—Limpaimment, if any. 23 amended time 1o tkne_ |
| mrn:lﬁhgmm'udwmﬂuhmmu Being Complicd A
|l Mmmmmmmmmlmum
Wwith adequate training and information on safety and health

= S

mummﬂmufﬂumphnmmumnmmﬂm Complied

public hearng shall be ensured. The RrOf@Cl proponent  shall
mllmmmnmmmmm f
(W) | with budgetary provisions durng the public hearing. Land oustess |
_MMummuwmmwmumﬂlm
of the compamy/State Government/Central Government, n' |

mmmmnmmmmmﬂ-mmimmw “‘|
provided in thi Ministry's OM No.Z 13023/5712014-18.11 (M) |
- .mmm.m.mmmmmmnm“ |
|rﬂhhnﬁﬁuurﬂlhummrniﬁmmm. {
 habitations and willages are the pan of mine lease areas or |
e iﬂwiﬂwiwmhhn*nhl_u!m: = !
Environment

| The project proponent shall comply with the provisions coantained n | Complied _1
(1| this Ministry's OM vide F.No 22-85/2017-14 41 mm1*unmm| '
2t applicable, regarding Curporate Environmant Hesponsibiity AL S
r |Thmmmwihli+hlulﬂﬂhiﬂhmlmﬂpd4wmk_tﬂﬂﬂ

,mwmmu{mnr-mmmumwm|

| prescribe tor standard Op=rating protedires to have proper checks, | |
- mmswmmmm;wmw |

=

:lmEmmmﬂmhﬂhum:ﬂnﬂirdmmw Compled
:rﬂdwhﬂﬂlhqmmmﬁﬂhmwmi
the cantrol of senior Emm.mﬂdmhpmﬂnhndurmf
organization : ’ !
-ﬂhmnhm“mﬁEHPmmmurMMlm
mmmm-MunrMWM|umm1 '
ﬂﬂhm:mhmmaﬂﬁm
The year wise menmhm-lm_
measures shall be kept in saparate account and not 1o be diverted
hmmnum.nrwuemmuﬁmﬂnmuurhnnl
l:ﬂﬂnﬂnﬂnﬁhmmmmummulmﬂuﬂuu:
with the Six Monthly Compliance Report | =
) mﬂmnmmnumm.fmm:mhﬁw =
___ Years third party environmental audit shall be carried out |

Miscellaneous

ki)

(i

1mmmmmmmw-mrm
| Clearance granted for |h:rmpnlh¢uhhmnwn-nmm|
M |mmuﬁnﬂdsnth!kmuwﬂrmnm1u|
% least in two local newspapers of the District or State, of which : "
_one shall be i the vernacular language within seven days and in | 2 @YAT iy

—— e e

e e



addinon this shall also be displayed In the project proponent’s
webside permanenty.

i) | Municipal Bodies in addition 1o the relevant offices of the

" The copies of the environmental cleatance shall be submitted by the | Complied
| prajedt proponenti to the Heads of local bodies, Panchayats and |

Government wha in tutn has 10 display the same for 30 days from |
the date of receipt.

(i&}

The project propanent shall upload the status of compliance of the | Compiied
stipulated envirgnment clesrance conditions, including resufts of
| monitoned data on thelr website and update the shme on haif yearly
Bt

il |

The project progonent shall monitor the criteria poliutants level  Being Complied
| memely, PMI0, 502, NOx (ambient levels) or critical sectoral
mmw:hmmmumau
mmmhntmhﬁ:lmmmmﬂmﬂ#ﬂunmi
 welnite of the company.

v

=l

| The project proponent shall submil ss-manthly reports on the | Compied
status of the compliance of the stipulated environmental conditions
on the webste of the ministry of Enviconment, Farest and Climate |
Change at environment clearance portal.

mmmMWthmnmllﬂm
provided In this Ministry's OM No.Z-11013/5712014-1A.11 (M)

dated 29th October, 2014, titied 'impact of mining activities on |
habitations-issued  related 1o the mening projects  whieren
-mmulmmmmﬁmummsnr
_ habiations and villages are surrounded by the mine lease ared’.

bl

Thie project proponrent shad submit the emvironmental statemen | cnuhl
for each financial year in Form-V 10 the concerned State Polution
Control Board as prescribed under the Enviconment [Protection) |
1MMnmmmpﬂmﬂumﬂ

.

(vis)

mmmmmunwmﬁuﬂm Complied
MOEFCC regarding commencement of mining operations. - ik

t)

The project authoritias must strictly adhere to the stipulations made | Baing Complied
Stae Pollution Control Board and the State Government.

Ix}

The project proponent shall abide by all the commitments and - Being Complied
| recommandations made in the EIAJEMP report, commitment made
during Public Hearing and also that during their presentation to the
Expert Apprasal CommiTiee

()

Hﬁhﬂurnpmﬂnurnwdﬁ:ﬁﬂﬂnﬁlﬂmmuﬂniﬂ lﬂ‘!tﬂm
mmmlmﬂﬂmmmmﬂmm
and Ciimate Change.

Cancesling factial data or submission of falve/fabricated data may nﬂu:m
| result m revocation of this environmental clearance and attract |

| action wnder the provisions of Environment (Protection Act, 1986. |

implementaton of ary of the above conditions is not satisfactory.

(s}

mmmﬂummmﬂm!mﬂhnBH .Il:rllml:lnﬁ
found necessary. The Company in & time bound manner shall
Implement these conditions

e -

The Ministry may revoke or suspend e dearance, | Agree to Comply '




T Aegional Office of this Ministry shall monitor compiiance of the | Agree fo Comply |
m“maﬂﬂﬁwﬁﬁuﬂtm%ﬂuﬂnmm [
:mmmmmﬂﬂuwuﬁrwmﬁhﬂgﬂu

f.__,iﬁmgﬂmmuw- i ¥
shove conditions shall be enforced, inter-alia under the ‘ Agree to Comply.

provisioms of the Wmer (Prevention & Control of Poltution )
Act, 1974, the Adr (Prevention & Control of Pollution) Act,
1981, the Environment | Protection) Act, 1986, Hazardous and
wy | Uther Wastes (Management and Trans-boundary Movement)
- Rules, 2016 and the Public Liability Insurance Act, 1991 along
with their amendments and Rulbes and anv other orders pansed
by the Hon'ble Supreme Coun of Indis / High Courts and any
other Coun H&awn'h.ling o the subpect matier, '

B |__

F |
PR o R
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— ANNEXURE -6

——==_ JHARKHAND STATE POLLUTION CONTROL BOARD (/5

TOWNSHIP ADMINISTRATION BUILDING, HEC COMPLEX, DHURWA, RANCHI 834004
Telephone: D651-2400850 {Fax)/ 2400851/2400852/2401847/2400975/2400139

Ref. No:- B-}aj Ranchi, Dated: 25/1 | 2070

From,
Yatindra Kumar Das,
Member Secretary.
To,

The Project Officer,
Mis Amrapali OCP,
AL = Tandwa, Chaira.

Whereas, Environmental Clearance was granted for “Amrapali opencast coal mining project of
M/s Central Coalfields Lid Located in pant of village Khumarang Khurd, Khumarang Kalan,
Ursu, Binglat, Honhe, Tehsil Pachra Block on the east and Koed block on the west, District
Chatra, Jharkhand™ over an ML area of 1426.0B Ha with envisaged rated capacity of mine 12
MTY by MoEF, Gol vide F. No. J=11015/1092003-1A.11{M) dated 03.01.2006.

Whereas, Environment Clearance was granted under clause T{ii) of EIA Notihcation, 2006 for
“Amrapali Opencast Coal Mine from 12 MTPA to 14.4 MTPA {Peak) in an ML area of 619.87
ha of M/s Central Coalfields Limited located in District Chatra (Jharkhand)” by MoEF&CC vide
MoEF&CC vide F. No. J-11015/109/2003-1A-11{M) dated 20.03.2020

Whereas, Environmental Clearance was granted for “Expansion of Amrapali Opencast Coal
Mine from 144 MTPA to 20.16 MTPA (Peak) in an ML area of 61987 ha of M/s Central
Coalfields Limited located in District Chatra (Jharkhand)” by MoEF&CC vide F. No. J-
11015/109/2003-1A (M) dated 10.05.2021.

Whereas, the first Consent-1o-Establish (CTE) was granted to your Unit by the Board vide Ref
MNo. 3502 dated 09.06.2003.

Whereas, you were granted Consent to Esublish (CTE) wvide Board's Ref. No,
JSPCR/HO/RNCICTE-7811934/2021/7 dated 08.01.2021. The relevant part of which is as

follows:- s
PROJECT SITE AREA Investment (Rs) Product & Capacity Period of
Plot Nos. | Area s CTE
| Before Asper EC | 61987 | 85811 Lacs (as | Raw Coal - 144 MTPA |[Dae  of
| Expansion Ha (as | perEC) {as per EC granted vide | issue W six
| per EC) dated 20.03.2020) months. |

1 Whereas, the last CTO was granted 10 vour unit vide Board's Ref No. JSPCR/HO/RNC/CTO-
"—ﬂ"{ 10829845/2021/1692 dated 31/12/2021. The relative part of which is as follows:-

| S
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| PROIECT SITE AREA Investment (Rs) | Product & Capacity | Pﬂfiﬂ\fﬂr
Plot Nos, Area | - CTO
Before Asper EC | 619.87 | 85811 Lacs | Raw Coal - 14.4 MTPA | Date of
Expansion Ha (As | (As per EC) I[as per EC granted vide | issie 1o
IperEC) | | dated 20032020) | 311122022

Whereas, an Original Application No. 28/2020/EZ Sanjay Chauhan versus Central Coalfields
Lid & Ors. (Amrapali Opencast Coal Mining Casc) has been filed by the applicant before the
Hon'ble NGT, Eastern Zone Bench, Kolkata pointing out non-compliance of the conditions of
the environment clearance dated 03.01 2006 granted by the MoEF & CC in favour of the Central
Coalfields Ltd. for the Amrapali Opencast Coal Mine situaied in Karanpura region of Jharkhand
State. The first hearing of which was held on 11.05.2020. In which the Honble Tribunal
constituted a Committee comprising of the following: -

(1) Regional office. MoEF & CC, Ranchi

(1i) Regional office, CPCB, Regional office, Kolkata

(iii) The Jharkhand State Pollution Control Board

(iv) Dr, Sharad Lele, Member of the Expent Appraisal Commitiee, MoEF & CC,

The committee was directed 1o visit the project in question, verify on the factual aspects and
submil a report.

Whereas, the committes has visited the site (Amrapali Open Cast Project) on 01/09/2021 and
submitted its report (Copy of Committee's Report already shared),

Whereas, in light of the committee’s report a show cause notice was issued o the Unit vide
Board's Ref. No. B-1992 dated 14.12.2020 for the non -comphance observed during the site
inspection which is as follows: -

1) No Railway siding and CHP has been constructed till date. Whereas, you had been
directed to construct the same as per EC granted dated 03.01.2006; thereby coal is being
transported through road to Shivpur railway siding which causes coal dust 1o be flowing
off the road into forest arcas and agricultural fields, nallahs and ponds;

2) The Shivpur railway siding does not complies with the CPCB's 2015 guidelines for
environmental management of railway siding; the water spnnkling in railway siding is
done through bore well which do not have CGWA clearance;

3) Development of green belt in and around the mine site was found completely inadequate;

4) No measures have been taken 1o prevent the surface runoff:

5) RmiﬂngwﬂlmnsummdammﬂHmh:DBdimpuﬂ Binglat OB dump has not been
constructed in proper manner; gaps have been left and the wall was found very weak:
which may result flowing of silt to outside area/low lving area;

6) Catch drain and siltation pond has also been constructed around the Honhe OB dump but
al one place, it was found that the flow from the catch drain was directed out of the
project boundary, without any sedimentation tank. which may result flowing of water
with silt to low lying area and ultimately to the nearby river;

7) Road construction at Honhe OB dump was done using material excavated from material
OB dump resulting in loss of grass cover and rendering the slope of the dump unstable:

8) The weigh bridge area is situated in located at higher elevation from which runofT (from
rain and sprinklers) will end up in low lving areas and eventually into the river; No caich
drain or walls around this area and water carrying coal flows in the low lying area and
altimately to river Barki;

9} Regular monitoring of ground water level and Quality is nor being carried out by
establishing a network of existing wells and constructing new pie ﬁ
£ emE 0
o 7 |}
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Whereas, in response to the show cause notice you had submitted your compliance report vide
}w:. Ref. No. PO/AmrapalEC(NGT ) Compliance/2020-21/2544 dated 29.12,2020.

Whereas, the Regional Officer, JSPCB Regional (ffice, Hazaribagh was directed 1o submit a
verification report specifically in the light of the reply submitted by the Unit vide Board's Rel.
No. - B - 04 dated 01/01/2021.

Whereas, the Regional Officer, JSPCB Regional Office, Hazanbagh was agan directed to
submit the current Compliance Status Report Vide Board's Ref. No. B - 1146, Ranchi, dated
16.08.2021.

Whereas, the Regional Officer, JSPCB Regional Office, Hazanbagh has submitted the Inspection
Report vide his Memo. No. 843 Hazaribagh, dated 1%/08/2021. The observations of which is as
follows: -

1. Construction of CHP & railway siding -

For the construction of coal silo and CHP work has been awarded 1o M/s 1. & T Limated
and for the railway siding work has been awarded to RITES, time bar is for 2 years.

2. Presently coal is sent 10 M/s Shivpur Railway Siding approx. 6 kms. away by covered
trucks/hyvas. Water spraying is being done on transport route.

3. Toe wall has been constructed around the OB dump al Binglat | km length at North-
West side of OB dump. Extended toe wall of 450 meters has been under constructed and
settling pit 2 nos. coastructed to setile the dusts of the run off. Garland drain about 2 km
length has been constructed around Honhe dump and settling pit has been constructed at
the end.

4. Tree plantation has been done on reclaimed land from beginning to monsoon, 2021. Total
90,000 trees has been planted.

5. Water spraying on haul roads is being done by tankers regularly.

6. PMI10 enalyzer has been installed for the monitoring of pollutants in Ambient Air.
CAAQMS system at project office is under progress.

7. Roof top rain water is collected in rain water harvesting pit

Whereas, the Regional Officer, JSPCB Regional Office, Hazaribagh was again directed to
submit the Inspection Report with clear recommendation with regard to each & every
observation made by the Commitiee Vide Board's Ref. No. B - 2272, Ranchi, dated 27.12.2021.

Whereas, the Regional Officer, JSPCB Regional Office, Hazanbagh has submitted the Inspection
Report vide his Memo. No. 10 dated 07/01/2022. The observations of which 1s as follows: -

1

| Observation regarding non-compliance. | Present Status

1. Non-construction of Coal Handling Plant Unit has given the work order 1o M/s Larsen &
(CHP), Silo & Railway Siding. | Turbo Ltd. for construction of Silo & Coal

! Handling Plant and for construction of Railway

| Siding 1o M/s RITES Ltd. work is under

progress.

2. Non-construction of Toe wall, catch drain | Toe wall, Garland drain and settling pit has
and settling pit around OB dump. been constructed around the OB dumgp.

3. Insufficient tree plantation and green belt. | Total 89234 saplings has been planted in

| R
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—
different location in Amrapali Project auring |
the period from 2015 w 2021,

4. Contaminated run-off flowing into Barki  Toe wall, Garland drain and settling pit has
River / Dudhmatia Nalla. been constructed around the OB Dump.

3. Spontaneous combustion in coal dump. | Fire fighting arrangement as well as speedy
disposal of coal sent to the party.
, |
6. In adequate water sprinklers for controlling | Water spraying on haul road and on the rout of |
fugitive emission. Railway siding is being done by the movable |
Tankers and 40 nos. fixed water sprinklers.
Water is taken from rainwater harvesting pond |
constructed within the lease hold area. I
Unit has obtained the permission for |
withdrawing gound water 4220 m3d for
sprinkling & other purpose.
Unit has 5 Tankers of 28 KL, 03 Tankers 12
KL, 10 Tankers 20 KL, 03 Tankers 12 KL. 03
Tankers 8 KL, 01 Tankers 18 KL, 01 Tankers
15 KL
Moreover, in light of the above facts it has also been recommended to take action for not

constructing Railway Siding, Silo & CHP which is given in EC conditions,

Whereas, the competent Authority has ordered w0 calculate the Environmental Compensation
against your Unit as per the Report of the CPCB In-house Committee on Methedology for
Assessing Environmental Compensation and Action Plan to Utilize the Fund The detail of
calculation of Environmental Compensation is detailed as helow:-

Nature of vilation — Discharges in violation of consent conditions, mainly prescribed |
standards/consent limits.

E:— E!EEIEIEILE

EC - Environmental Compensation

PI - Pollution Index of Industrial Secior
N - Number of days of violation took place |
R - A factor in rupees for EC

8 - Factor of scale of operation r.‘-} +
LF - Location Factor 2] W5 AL
: - b |3
Now in this case, r P J

b R, A
Plis to be taken as 75 as the industry belongs to Red category (as per CPCB's gm-:[i\n@}ar;';-
N is to be taken as 480 days from 14/09/2020 10 07/01/2022 (N = Number of days of
violation took place is the period between the day of violation obscrved/due date of direction’s
| compliance and the day of compliance veri fied by CPCB/SPCB/PCC).

I\ -




R is to be taken as 250 (as per CPCB’s guidelines).

$ ig 10 be taken 1.5 as the unit belongs o Large Scale Unit as per Notification No. - 5.0,
1703E) —dated 01/06/2020 of Ministry of Micro, Small and Medium Enterprises (S could be
0.5 for micro or small, 1.0 for medium and 1.5 for large units as per CPCB Guidelines).

LF is to be taken as 1.00 as the total population of Tandwa is less than one million as per
Census Data 201 1 {District Census Handbook, Chatra).

Therelore,

EC(Perday) - Pl =R =S =LF
=T5u250»13x]
= [NR 28,125.00

Henceforth, the Environmental Compensation for one day comes out to be [INR 28,125.00 50
the total Environmental compensation for 480 days comes out 1o be INR 1,35,00,000.00 (i.c.
Rupees One Crore Thirty Five Lakhs onlv).

—— = i

Mow, therefore, in view of the above and by exercising the powers conferred under section 33
{A) of the Water (Prevention and Control of Pollution} Act, 1974 and under section 11 (A} of the
Air (Prevention and Control of Pollution) Act, 1981; it is hereby directed to deposit the
Environmental Compensation of INR 1,35,00,000.00 (i.c. Rupees One Crore Thirty Five
Lakhs only) within 30 days of issuance of this letter, in case of failure 0 do so an interest of 12

% per annum will be charged and legal action may be initiated.
This issues with the approval of Competent Authority.
a8

(Yatindra Kumar Das)
Member Secretary

Memo Nn,@"?r"‘:] Ranchi, Dated.. £ 5//] 23,2~

Copy to: The Regional Officer, JSPCB Regional Office — cum — Laboratory, Hazaribagh for
information and necessary action from his end.

[(Yalindra r [has)

1: Member Sgeretary




